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LOKSABHA

Thursday, May 13, 1993/ Vaisakha 23/, 19156
(Saka)

The Lok Sabhamet at
Eleven ofthe Clock

[MR. SPEAKER in the Chair]
ORALANSWERS TOQUESTIONS

Crude And Petroleum Products

+

*981. PROF. MALINIBHATTACHARYA:
SHRIRUPCHAND PAL.:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a)whetherthe Government have decided
toslashits crude production;

(b)ifso, thereasons therefor;

(c)theamountrequired forimportof crude
and other petroleum products tomeettheinternal
demand,

(d)whetheritwould also put pressureonthe
foreign exchangereserve ofthe country; and

(e)ifso, the extentthereof?

THEMINISTER OF STATEOF THE MIN-
ISTRY OF PETROLEUMANDNATURAL GAS
(CAPT. SATISHKUMAR SHARMA): (a)and

(b): Thetarget ofindigenous crude oil production
duringthe year 1993-94 has been fixed at27.170
million tonnes against the actual production of
26.945 million tonnes during 1992-93.

(c)to(e): Theimportofcrudeoil and petro-
leum products will be in accordance with the
approved oil Economy Budget forthe year 1993-
94. Thevalue ofimports will depend upon the
total quantity and prevalentinternational market
prices. i ’

PROF.MALINIBHATTACHARYA: Sir, the
answerthat has been givenis entirely evasive.
Thetargetthat has been mentioned forthe year
1993-94, is still far lower than the actual produc-
tionin 1991-92, whichwas 30.346 miltiontonnes.
So, we find that, both the actual production of
crudeandthetargetis declining year by yearand
that is the mostimportant pointinthis. Wefind,
accordingto your own data-the Minister's own
datathat ONGC produced 18.555 milliontonnes
of crude oil during April-December 1991, as
againstthetargetof 25.544 milliontonnes forthe
year. So, thetargetis fixed butthe productionis
neveraccording to the target and on the other
hand, thetargetis also declining year afteryear.
Atthe sametime, we findthatthe netimportis
increasing year after year.

So. | would like to ask the Minister this
questionthat atatimewhen duetothe glutting of
international market, the OPEC decidedtoslash
the productionin orderto formup the prices and
it was known that this would mean increased
import costs for developing countries, whywas
the domestic production allowedto dwindle?
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We find that according to your statistics,
after 989-90 there has been a progressive de-
cline; acertain level was reached andthenthere
hasbeenadecline.

MR. SPEAKER: You have askedthe ques-
tion. Whyisitallowedto decline is your ques-
tion.

SHRIMATIMALINIBHATTACHARYA:I
amcoming to the question. Thisis reportedly
owingto overdrawal. it shows that there has
been no long term perspective planning in-
volved. I wantto know from the hon. Minister
whatis being donetoincreasethe targetandto
increase production

CAPT. SATISH KUMAR SHARMA: For
1992-930NGCtargetwas 25.544 MMT andthe
achievement was 24 .43 MMT. For Oil India
targetwas 2.92 MMT and the achievementwas
2.51 MMT. Totally we are talking about atarget
ot crude productionin the country tor 1992-93 of
28.46 MMT andanachievement of 26.94 MMT.
| agree with the hon. Memberthatfromapeak
of 34 MMT the oil production has come downto
about26.94 MMT. Thereisabackgroundtothis.
When we were peakingat 34 MMT , atthat peak
levels of production certain steps which should
have beentakentosustain it, like waterinjection
etc. . unfortunately because of financial re-
straints and constraints were postponed. Hence
there was areservoir, voidage umbalance as it
is called, which took place, which required that
many of these producing wells to be shut down
which was done as per the Das Gupta
Committee's recommendations. They were
necessary tobe shut down; otherwise therewas
apossibility of permanent damage taking place
to the reservoir. About 55 wells are still not
producing ; they are shutdown. Because ofthe
steps taken, the health of the reservoir has
improved. Thatisthe latestfeedbackwe are
getting. Theimbalance situation is improving.

Inthe mean time we have taken steps and
we are taking steps to increase the production
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throughshortand mediumtermmeasures. The
improvement will be only visible two yeas from
now. The nexttwoyears are goingtobe difficult
torusonthistront.

SHRMATI MALINI BHATTACHARYA:
Consideringthatthe oil reserves that Indiahas
arequitecomfortable, the answerthathe Minis- _
terhas given regarding the lowering of produc-
tion as aresult of shuttingdown of oil wells is
not satisfactory. Because if there had been
planning, then this reductionin crude production
wouldtohavebeen necessary.

Atthe moment we find that multi nationals
are entering oil exploration. Whatis there to
preventtheir keeping a stranglehold on crude
production inordertoincrease our dependence
onimported 0il? Has the Ministry considered
this? May | know whether the Ministry is appoint-
ingany exertcommittee tocheckthisdeclinein
crude production andthe declinentarget sothat
on the basis of the recommendations of that
expertcommittee, sufficiently strongmeasures
canbetaken?

CAPT.SATISHKUMAR SHARMA: Iwould
like informthe hon. Memberthatinfact it we have
tobecome, one day. oil sufficientandbnngabour
sufficiency inoil for India, there is no shortcut.
ltisthese same muiti-nationals whoare invest-
inginexplorationin China and who are investing
inthe explorationworld-wide, who have ocome
here andinvestmoneytointensify ourexpbration
efforts so that we find another Bombay High,
maybe oneday, sothatthe SOpercentoilthatwe
areimportingcanbe produced here. Forthatwe
haveaplan.

SHRIMATI MALINI BHATTACHARYA.
You are allowing multi-r ationals. But, do you
have any planinthis respect?

CAPT SATISH KUMAR SHARMA:
Throughyou, Sir, i wouldlike toinform the hon.
Member that, of course, we have aplan. We
have short andmedium plans. We have taken
stepsbesidesthe L-Il, L-1ll, Hiraand Punna and
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theotherfields where workis goingon. Wehave
3 smallfields and 12 medium fields whichwe
had offered for joint production. |1 am glad to
informthatthe response hasbeen exceedingly
good. Wereceived 117 bids. So, we aretaking
various steps. | can assure the hon. Member
that withdutthe fullestinterest ad involvement
shown by these multi-national, it may be very
difficulttoreach the target.

SHRIMAT!I MALINI BHATTACHARYA:
Willthe multi-nationals be required to achieve
some target in production? Sir, my questionis
notansvered.

MR. SPEAKER: Shri Rupchand Pal.

SHRI RUPCHAND PAL: The implicit in-
crease inthe oilproductioninthe 1980s was not
matchedwiththe correspondingdecreaseinthe
importin crude oil and also in the increase of
domestic production of certain petrolcum prod-
ucts; and the Government continue to import;
even subsidisingit, say for example, parafin
wax of certain type. May | know fromthe hon.
Ministeras towhetherthe Governmenthas such
animport policy. that withthe nse indomestic
production of p{petroleum or for that matter
petroleum products . the Government will de-
cide. tocease toimportorbnng down the import
involume. Imean? Wedofindthatthe Goverp-
mentis continuingto provide subsidiestothe

tune of Rs. 155 crores forthe import of certain .

parafin, whereas we do finothatwe do have a
plenty of such parafins in our country. The
Government should have included slack wax to
provide the 263 small scale industries which are
sutferingfor want of such bulk slack was. May
| know from the hon. Minister whether the
Government has such an import policy with
regardtocrude as alsofor petroleum products.
vis-a-vis domestic production of such things?

MR. SPEAKER: Do you have a policy?
Thatis the simple question.

CAPTSATISHKUMAR SHARMA: Yes.
We have a policy, Sir.
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MR. SP!%AKEH: Yes. Thatisright.

SHEIANKUSHRAO RAO SAHEBTOFE:
Iwanttoknowthis fromthe hon. Minister. Ihave
seenin Brazilthat all the vehicles are runningon
gasoline, thatis, the petrol mixed with purified
alcohol. So, may | know whetherthe Govern-
mentis thinking onthe same lines to use gaso-
lineforallthe vehicles so that the price of petrol
willbe reduced?

MR.SPEAKER: No. The mainquestionis
onthe production of crude and petroleum prod-
ucts. Itdoes not arise fromthe main question.

SHRIANKUSHRAO RAOSAHEBTOPE:
Sir, due to that the foreign exchange will be
saved: and by usingthe alcohol whichis based
onmolasses andthe molasses whichis based
onsugarcane, the farmers and agro-basedin-
dustries will also get good remuneration. So.
may | know whetherthe Govemmentis goingto
adopt this ornot?

CAPT SATISH KUMAR SHARMA: Sir, |
wouldlike to inform the hon. Memberthatthe
quantities of alcohol which are produced here
havethe value-added-product. Alcohol. What-
everisavailable here finds much better applica-
tioninthe chemicals and otherindustries inthe
country.

[ Translation]

SHRIMOHAN SINGH: Mr. Speaker. Siv,
my friend Shii Palhas snatched my supplemen-
tary, | would like to ask that according to speci-
fications of Indian standards Bureau, paraffin
wax s one to the important petroleum products
andthe Govemmentisimportingitat Rs. 65.400
pertonne andsellingitatRs. 16.949 pertonne,
thusitisbearingaloss of Rs. 48.451 pertonnes
and accordingtoindian standards, Bureau. type
-3 paraffinwaxis surplusinthe country anditcan
be used astype two paraffin wax. Despite that
iti1s imported from abroad and it is petroleum
product. Whatarethe reasons ofbeanngaloss
of Rs.200 crore every year. while there s shon-
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age of foreign exchange inthe country? Wiilthe
Govemmentconsidertostopits import?

[English)

CAPT. SATISH KUMAR SHARMA: Sir,
earlier also, this question on paraffinwaxwas
reterredto by the hon.Member. He also men-
tioned about the small scale units which are
having problems on this count.

Sir. letme ciarify to the hon. Memberthat
there is no shortage of Type - 3 paraffinwasin
the country. Infact, thereis aglutandbecause
ofthat. onanexperimentalbasis. since the last
two years, we have been exporting Type - 3
paraftin wax to our neighboring countries. We
aremportingonly Type-iand Type - 2 paraffin
wax.

{ Translationj

SHRIMOHAN SINGH: Mr. Speaker, sir.
my question was, whentype- 3paraffinwaxcan
be usedas type-2. what are the reasons forits
import. | wanted to know this from the hon.
Minister but he has evaded the reply. Mr.
Speaker. Sir. kindly ask him to reply to this
suppiementary.......(Interruptions)

PROF. RITAVARMA: Mr.Spzaker, Sir,
througn you. | would like tc know from the hon.
Minister whether any such methodcanbe devel-
oped in the country through which type three
paraffin wax, whichis surplus inthe country may
be converted intc type- 1 or type-2 by puritying
it. Isthere any Research and Development work
inprogress inthis regard? My another supple-
mentary s thatthe pnce of type-2 paraffin wax
in the world market 1s 600 dollar pertonne and

‘the Government s making payment atthe rate
of 820 dollarpertonne. |don't understandasto
whatis happeningto the difference of 220 dollar
pertonne. Why can'tthe Government import
paraffin wax at 600 dollar per tonne, why is it
importing it athigher rates”?
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(English]

CAPT.SATISHKUMAR SHARMA: Ican
getthe information from my Ministry and pass
itontothe hon. Member.

[ Translation)

SHR! GEORGE FERNANDES: Mi
Speaker, Sir. now the discussion is going on
here on the candles. | would like to ask two
supplementaries. though itis a single supple-
mentary, yetapartifitis related to price. Mr.
Speaker. sir. while replying to a question the
hon. Minister had said on 18th March in this
House that

[English)

".......importdunng 1992-93 on paraffinwax
atanaverage pnce of US Dollars 820 per matric
tonne equivalentto Rs. 65,400/-.

{ Translation)

It 1US Dollaris equivalentto Rs. 30-31. the
value of 820 dollars 1s Rs. 25.000 but he has
stateditto Rs. 65400 and he has given awntten
answerinthe House.

{English)

“Againstthis, the ex-storage seling price
1s Rs. 16. 949 approximately pertonne, involv-
inga subsidy of Rs. 48.451 per metrnictonne.”

[ Translation]

Is it misappropnation of funds? Whatisthe
reasontoestimate 4-5times higher pnce of the
dollar? i

Mr. Speaker. Sir. the second supplemen-
tary s relatedtoitis thatthe hon. Minister said
aboutthe policy but actuallly there is no policy
as suchthisis apolicy of ruining all small scale
industnes andthe hon. Ministersaidinawntten
reply that paraffin waxis imported at 820 Dollar
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pertonne....Butas perthe manifesto ofimport of
private importers itis being imported 600 US
Dollartonne, thenwhereisthe difference of220
dollars going?

[English]

- . CAPT. SATISHKUMAR SHARMA: Sir, |
think he is referringto only Typeland Type2,
which areimported, forwhich you haveto pay
duties on customs, etc. But if he desires a
detailed answer on the paraffin matter | shall
ensurethatitwill be passed onto him.

[Translation)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, sincethe matterrelatesto prices,
if should be clarified inthe House soon.

[English]
MR. SPEAKER: Whenwasit purchased?

SHRI GEORGE FERNANDES: This is
the latest, relating tothe month of April. | have
thefigures of March and April.

MR: SPEAKER: He has promisedto give
theinformation. Lethim collect it.

SHRICHITTABASU: Sir, lwantaspecific
reply. Wefind fromthereply given bythe hon.
Minister that the Governments intention is to
stagnateindigenous production of crude. | say
those becausethetarget forthe year 1993-94
has been fixed at27.1 milliontonnes, whereas
the a etual; production in the previous year,
1992-93was 26.9 milliontonnes, almostequiva-
lentto 27 milliontonnes. Inthis context, may |
knowfromthehon. Ministerastowhythe ONGC
is notbeing persuaded orallowed to utilise new
points of drilling, particularly in areas where
thereare positiveindications. Forinstance, one
well is working well in Golf Green in West
Bengaland othersin Ichapurin Nadia District of
WestBengaland KadomahinWestChamparan
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District of Bihar. Itis also rumoured thatthe
ONGC is contemplating to withdrawrigs from
WestBengal, Kadmahand Tripura. Wouldthe
Governmentassurethis Housethatintheinter-
estofincreasedindigenous production ofcrude,
further activities will be expanded and therigs
will not be withdrawn from any center?

CAPT. SATISHKUMAR SHARMA: Sir, |
canassurethe hon. Memberthatthe Govern-
menthas no intention of withdrawing any pro-
duction activity, or forthatmatter, even explora-
tionactivity, wherewe find thatthe workis going
onwelland the prospects of hydro-carbons are
high, Depending upon field to field, as the hon.
Memberis aware, the ONGC and the Oil India
aredrilling for exploration as well as production.
|canassurethe hon. Memberthatwearetaking
various measurestoincrease production both
off-shoreaswellas on-shore. Thehon. Member
is entirely rightin saying thatthe differencein
targets of ilast year and this yearis almostthe
same. As|have mentioned already, significant
increasewhich is goingtotakeplaceinayear,
will become visible in two years from now. All
the steps are beingtakento ensurethat.

[Translation]
Lok Sabha
lllegal Mining of Coal

*982. SHRILAL BABU RAL:
SHRIUPENDRANATH VERMA:

Will the Minister of COAL be pleased to
state: (a)the number of cases ofillegal mining
of coal reported to the Government during the
lasttwo years;

(b)thedetails thereof, state-wise; and

(c)the actiontaken by the Governmentin
thisregard? :

g

[Engiish]

THEMINISTER OF STATE OF THE MIN-
ISTRY OF COAL (SHRIAJIT PANJA)



11 Oral Answers

. (a)to(c): Astatementis laid onthe Table
ofthe House. :

[English]
STATEMENT

(a) and (b): Number of Cases of illegal
mining of coal reportedto the local police by the
subsidiary companies of Coal Indian Limited
(CIL) duringthe lasttwofinancial years 1991-92
and 1992-93were 99. Statewise details are:-

Bihar 8
West_Béngal 37
Madhya Pradesh 3
Assam 1

(c) Firstinformation Reports (FIRs) have
been lodged with concemed police stations.

Action as per law is being taken by state Gov-

emment Authérities.
[Translation)

SHRILAL BABU RAL: Mr. Speaker, Sir, |
wouldliketoaskthehon. Ministeraboutstatewise
details of iltegal mining of coal butin his reply he
has said thatthere are 58 cases in Bihar, 37 in
West Bengal, 3inMadhya Pradeshandonein
Assam. He has alsosaid that the First Informa-
tion Reports have been lodged with the con-
cermmned police stations but despite thatillegal
mining of coal is continuing with sinister alfiance
of local police and officials of the Coal India Ltd.
On21st April, whenillegal miningwas on, 50
labourers died there due to sinking of coal.
Similar incident had also occurredin.January
takenthere on. The state Government as well
asthe Union Govemmentis suffering aloss of
crores of rupees due to this illegal mining of
coal...Almost about 250-300 trucks loaded with
illega!l coal are going out of Bihar

everyday.. (Interruptions)
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MR. SPEAKER: We cantake uponly one
questionin25 miqutes, socometo the question.

SHRILAL BABU RA!: Throughyou, iwould
like to know from the hon. Minister as to what
steps are proposed tobe taken to stopillegal
business of coal, though cases of illegal mining
havebeenreportedinpolice. Iwouldliketo know
this.

MR. SPEAKER: Canthe Governmentdo
anythingexcept police action oritis goingtotake
anyaction?

[English]

SHR! AJIT PANJA: Yes, sir. Not only Fir
islodged, generally 6 mayor steps are takenin
respectof any such iliega! mining which comes
to the notice of the subsidiary companies and
theyare!

1. Round the clock vigil of the area by
security personnel.

2 Surprise checks take place from the
Headquarters. Security Division.

3. Areastoundvuinerabie are subjeciedto
information and teed back by intelli-

gence departmerit.

4. Developmentofintetiigence sourcesand
finding out new reliable intelligent
sources.

5 Maintaining electronic communication
network.

6. Inrespectivethe mostsensitive areasa
closerliaison with the state law enforc-
ing authority is maintained.

[Translation]

SHRILAL BABU RAI:Mr. Speaker, Sir, the
hon. Ministe has said just now that the intelii-

gencedepartmentistakingactionbut how itlegal
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business of coal goes on despite that. | would
like to ask the hon. Minister whetherthe Gov-
ernment contemplates to holda C.B.l inquiry
andwhetherthe Govemmentproposestomake
acooperativeforthe unemployedyouth of Bihar
who are being used by coal Mafiaforillegal coal
mining to mine coal, so that these youths may

getjobs.
[English)

SHRIAJIT KUMAR PANJA: Sir, moost of
illegal mining , he mentioned the word illegal
miningandnottheft, istakingplaceinthe 81 coal
mines which have been declared closed for
vanousreasons. Like; thecoalhasalreadybeen
extracted and mines enhansted secondly, be-
cause of certain waterloggingthe mines have
been keptclosed.

The Government of Bihar approached us
sayingwhether Corimining canbe giventothe
cooperative sector. In 1992the Bihar Govern-
mentformed a Committee to gointo this ques-
tion. The Coal India also participated in that
Committee. lunderstandthattheirreport has
beenfinalisedbutwe have notbeengivenacopy
ofthatreport. As soonasthatreportis received,
we sallconsider the reportand find out what is
required to be done in respect of mines which
have beendeclared closedand CiL is notinter-
ested in them so far as mining is concerned.
Thenonly the question of handing ftovertothe
workers cooperative or to the state Government
will arise.

SHRI MUMTAZ ANSARI: Mr. Speaker,
sir, it 1S a matter of great concern and deep
consternation thatthe cases of illegal mining
stand at 58in Bihar alone. Sofarasthe Report
whichis givento the Governmentisconcemed.
this s few and far between. The dimension of
illiegal miningis much largerthan whathasbeen
reportedtothe Govemment andthe authonties
concerned. Itis not only the illegal mining but
there is a conspiracy betweenminers, security
personneland management of these subsidiar-
1es of the Coal Indian Limited. So, | would like
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toknow fromthe hon. Minister what steps he
would like to take in this respect and what
measures should be contemplatedtobe taken
against all these management concerns and
whether the Governmentis contemplatingto
hand ouer this security arrangementto the pri-
vate organisation, military personnel or not.

Because, that will become effective.

SHRI AJIT PANJA: Sir, | have already
answeredthe question regardingthe stepstaken.
Ihave goinformaticn fromthe state Government
as also from the subsidiaries that the total
numberin Biharis 5/. Ifthe hon. Member has
gotsome otherinformation, let him kindly pass
on that information to me so that | can take
appropriate steps.

SHRIMUMTAZ ANSAN: itis nots . Sir,
you have reporteditas 58.

SHRIAJIT PANJA: Yes Whatever figure
that | have gotthave giventhe some. ifthe hor:.
Memberteels that there are some moreillegal
mining taking place. let him kindly pas onthe
information to me. | assure that appropriate
action shall be taken in respect of those.

Sofaras the security personnel are con-
cerned. we utilise security personnel drawn
from central Industrial security Force.

So far as ex-military personnel. private
security are concerned. we use them some-
times but notalways.

[ Translation]

SAHRIMATI GIRIJA DEVI: Mr. Speaker,
Sir, Biharis sufferingan annual loss rupees one
hundred crore due to banimposed on moming
of one hundredexisting coalmnines since 1976
andthe bad is not being life, though the state
government has made several requests. The
pitheads of those mines have been kept open
which provide an opportunity for illegal mining.
Neither the state Government has beengiven
any special powers for the parenting illegal
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'mining northe pitheads are covered. | wantto
know whether the Central Govemmentis going
to acceptthe demandmade inthis regard by the
GovemmentofBihar.

[English]

SHRIAJIT PANUJA: Sir, the Goverment of
Bihar, the Government of Assam, the Govem-
ment of west Bengal and the Government of
Gujarat have asked for permission for grain
lease. Allthe state Governments have been
allowed subject to certain conditions and the
conditions here are with me. | donotwanttotake
the time of the House. | will inform the hon.
Member about the conditions underwhichitis
done. lfitisinanisolatedpatch, itis allowedand
alsoif itdoes notinterferes with the coal mining
operation by Coal India Limited.

SHRIMATIGIRIJADEVI: They are notin
patches. There are 100 mines.

{Transiation)

SHRIMAT! BHAVANA CHIKHLIA: Mr.
Speaker, sir, through you | would like to submit
tothe hon. Ministerthatithas beenexplainedin
reply tothe question....( Interruption)

MR. SPEKAER: Thereis noneed of read-
ingit.

SHRIMATI BHAVNA CHIKHLIA: it has
been statedthatthere are 99 mines where illegal
miningis reportedly going on and moreover, we
all are aware asto how many coalhasbeenmine
duringthe lastthree years. Coalis now essen-
tially required for many things and he has just
now said that he Govermment of Gujarat has
made a demand for supply of coal tothe State.
There has been no provisionin the Eighth Five
Year Plantofulfili the demand of coal of Gujarat
whereas illegal mining is going on unabated. |
would like to know the quantity of coal mined
Duringthe lastthree years that has compelied
the Govermmentnot to fulfill the demand of coal
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made bythe Govemmentof Gujaratandthathas
further constrained the Government to make
supply of coalto several other states.

[English)

MR. SPEAKER: If you can answer, you
candoit. Otherwise, | am notinsisting.

SHRI AJIT PANJA: | cannot disoblige a
lady Member.

MR. SPEAKER: Okay. Thenoblige.

SHRIAJIT PANJA: The answeris thatthe
pecentage is very smalltaking into consider-
ationthe overall operationdonebythe CIL. The
yearty productionby coal india Ltd. is 210 million
metrictonnes. whatisthe percentage of such
illegal mining? Itis muchlessthanevenone per
centofthetotal production

But, still, we are not sleeping because is
lessthan one percent. Thereis noproblem, so
far as sanction of lest state Govt. Companies is
concemed. If otherstates as interests they can
certainly write tous, as Bihar has done, as west
Bengal has done, as Assam was done. Cer-
tainly, itwill be considered. ’

[ Translation}

Crude Oil

“984. SHRINAWAL KISHORE RAI:
SHRIRAMLAKHAN SINGH YADAV:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleasedto state:

(a) whether the Oil and Natural Gas Com-
mission and the Oil India Ltd. have made any
assessment regarding averag production cost
of crude oilinthaegountry;

(b) if so, the'estimated production cost of
crude oil during 1992-93;



17 Oral Answers

(c)whetherthe estimated costisfarlessin
comparison to that of other crude oil producing
countries;

(d)#f not, the details thereof;

(e) whether the production cost can be
reducedfurther;

(f) if so, whetherefforts have beenmadein
this regard; and

(g) if so, the details thereof?
(English]

THEMINISTEROF STATE OF THEMIN-
ISTRY OF PETROLEUMANDNATURAL GAS
(CAPT.SATISHKUMAR SHARMA)

(a): Yes, Sir.

(b): The average estimated cost of produc-
tion of crude oil (including statutory charges) for
Oiland Natural Gas Commission and Oil india
Ltd. duringthe year 1992-93 was Rs. 2566 per
tonne and Rs. 2187.40per tonne, respectively.

(c)and(d): The cost of production of crude
oitvaries tromfield o field and country to country
depending upon the different characteristics of
the reservoir andits location. Information relat-
ing to cost of crude oil production in other oil
producing countries is not maintained.

(e)to(g): Stepstakentoreduce the cost of
production include application of value engi-
neeringtechniques, controlling over-headand
semi-variable exopenditures, use of latesttech-
nology and introduction of improved managerial
techniques etc.

[ Translation)

, SHRINAWAL KISHORE RAI: Thereply
made by the hon. Minister and the reports
prepared by his Ministry reveal that there is
enough of contradiction between the two. The
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production has fallen while the average cost of
production of crude oil had been increasing:
Consumption of crud oil had largely increased.
The peryear average production cost of crude
oilincreased last year from Rs.2066 opentone
to Rs.2566 pertonne. The consumptionduring
the year 1970-71 was 1 crore 89 lakh 10 thou-
sandtonne whichhas nowincreasedto 5 crore
67 lakhtonne. ithas beensaidthatinformation
relatingto cost of crude oil productionin other oil
producing countriesis not maintained. Through
youlwouldlike to know the stepsbeingtakenby
the Government to modemise the technology
and consequently to reduce manpowerin pro-
duction of crude oil. 1would further like to know
asto how without having studied the technolo-
gies of foreign countries would our country be
able to modemise the technology in order to
reduce the production cost.

MR. SPEAKER; What is your question.
You should not ask such alongquestion.

SHRINAWAL KISHORE RAl:1amcom-
ingtothe question. Iwouldlike the hon. Minister
to explain as to how new technologies aretobe
adopted without having studied foreign tech-
nologies in this regard. | would further like to
know the criteriatobe adoptedbythe O.N.G.C.
to reduce the number of employees which at
present are 48 thousand andthe places where
such plants are tobe setup.

[English]

CAPT.SATISHKUMAR SHARMA: The
hon. Memberis referringto the cost of produc-
tion. Through you, | would like to share withthe
hon. Member sothathe has aclearpicture. As
tar as the cost which has been referred inthe
answer is concermed, the cost of oil production
includes, besides the operating cost also the
recounted cost, financing cost, the statutory
charges.

Now, the rate of royalty and the oil develop-
ment are variable items. | would also like to
share withthe hon. Memberthatastfarasthe
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costof producticnis concerned, it varies from
fieldto field; on share, itis cheaperto producer,
on-shore depends onthe depth of the sea- the
costgoes up.

Obviously, the technologicalinputis there
which keeps on changing with the changing
tecnnology. Atpresent., we arelookingatthe
new technologies which will enable us to pro-
duce oilfromthose fields which. as per ourown
capability, we have notbeen abletoproduce. So.
technological scene s such thatevery year you
have something new coming up. And | can
assurethe hon. Memberthatwe arelooking at
the besttechnology to bring down the cost of
production and increase the production simulta-
neously.

i Translation]

SHRINAWAL KISHORE RAL:Mr. Speaker

Sir. when the Oil Industry Development Fund
was setup andtaxandsurcharge were imposed.
the objective behindit was tc reduce the cost of
production. | would like to know the amount
:nvested inpurchase of shares rathertnanin
expioration of oil by the oil Industry Develop-
ment Fund: whenandhow much ancthe manne:
inwhich the investment was made. along with
the achievements and efforts made inregardto
reducing the cost of production. Moreover. |
would like to submit thatthe oil exploring uhits
setupin Bihardidnotcontinue the drilingwork
tothe requireddepth and wheneverithas been
Jecided nowto shift the unitfromthere. want
acategorical statementfromthe hon. Minister
‘egarding the amountinvestedin purchase of
shares during 1992-93 along with the time and
:he kind of investment.

{Enghsh]

CAPT. SATISH KUMAR SHARMA: Sir
the hon. Member 1s refernng to Ol Ingustry
Development Fund. lamnotaware. exactly how
much maoney was investedin the shares. That
information, { will pass on to the hon. Member
assoonasitis available. Butiwouldliketo share

MAY 13,1993

OralAnswers 0

with him that the kind of money investments
whichare requiredin the oil sector, whetheritis
exploration orproduction, | wishthe Oil Industry.
Development Fund was abiggerfund.

lagree withthe hon. Member thatisthe kind
ofsource. We haveto findsource to expand our
sources of funds which we require from within.
Butas we are aware and as we know from our
experience that even with whateverbudgetary
support. we have the kind of investment re-
quired. Togive anidea. itis one fieldamongst
twelve which we have framed out for joint pro-
duction now andforwhich | mentioned earlier.
the response hasbeen verygood. lamtoldthat
one of those odd fields requires aninvestment
of biliondollars. justto give anidea. and our Oil
Industry Development small scale as com-
paredtothe overallscenario.

! Translation]

SHRIMOHAMMAD ALIASHRAF FATMI:
Mr. Speaker. Sir, our colleague Shri Nawal
Kishore Raihas puta query justnow before You
Recently the Government decided to explore
Crude Qi reserves by undertaking off-those
driing. underthatplan dnliingwordwas under-
taken at piaces like Darbhanga. Madhubant.
Ararya. Raxavletc. Foreigncompanies were
involvedin air survey as wellas in drilling work
Now | would Irke to knew the achievements
made throughthis endeavor. Iscrude ollavilable
inabudance atthese places. Moreover, thehon.
Minister may kindly inform also as to why the
drilhingwork has been stopped.

{Engiish;

CAPT.SATISHKUMAR SHARMA: Sir.
if at all dnlling has been stopped at any place
where 1t was going on. the only reason | can
understand is that if there s no indication of
hydro-carbonsthere. obviously the driling 1s
stopped. Whatwe are lookingtoris anindication
of hydro-carbons or presence of hydro-carbons
tordrilling. | can assure the hon. Memberthat
there canbe no otherreasonbesides this.



21 Oral Answers

Heis referring specifically to Madhubani,
Raxauland Darbhanga area where the drilling
has been stopped, | willcheck upwhatwere the
causes for stopping the drillingand if atallitis
stopped | will pass o.: the information tothe hon.
Memberas to what are the reasonsfor stopping

[ Translation)

SHRIRABIRAY: Mr. Speaker, Sir, inthis
connection | wouldlike to remind you that the
answer justnow giver by the hon. Ministeris
only about the questionthat Choudhari Saheb

_and|hadraisedregardingcrude oil a little while
ago. | wanted to ask a supplementary in this
regard only because nothing substantial has
beensaidinthe answer. Whatis its implication.

MR. SPEAKER: Can you ask a supple-
mentary onthat question:

{Engiish)
Russian Crude Oil

‘985. MAJ. GEN. (RETD.) BHUWAN
CHAND KHANDURI: .
SHRIMADHAN LAL KHURANA:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleasedto state:

(a) whetherthe Government concludedan
agreement withthe Russian Govemment dunng
1992 for purchase of crude oil;

(b)if so. the details therof;

(c)whetherthe Govemmentare awarethat
the Russian vice-president has alleged pay-
ment of huge kickbacks in sale of Russiancrude
oilto Indiadunngend-1992; and

(d) if so, the reaction of the Government
thereto?

THE MINISTEROF STATE OF THE MIN-
ISTRY OF PETROLEUMAND NATURAL GAS
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(CAPTAIN SATISH KUMAR SHARMA) (a)
and(b): As per Trade protocol between Russia
andindiaforthe year 1992, Russiawastosupply
4 milliontonnescrude oil. however, only0.212
MMT of crude oil valved atapprox. US $27.38
miilion was received.

(c): Suchreports have appearedinsome
sections of the Press.

(d): Purchases of Russian crude oil during
1992 was carried out under the “Trade Protocol
between the Republic of India and the Russian
federationfor 1992". Alltrade adjustmentsand
payments ofimports and exports from the Rus-
sian Federation are reguiated by the provisions
of this protocal. Consequently. the purported
payment statedto have been made is not fea-
sible under the Inter-Governmental arrange-
ments.

[ Translation]

MAJ. GEN. (RETD) BHUWAN CHANDRA
KHANDURI: Mr. Speaker, Sir, 1 and asked him
whether the Government are aware that the
Russian Vice President had alleged payment of
huge hickbackedinblack of crude oil. The repty
receivedtothis the Question isthat such reports
have appearedin payment sections ofthe press.
Itis amatter of great concermnthatan intemational
some has been reported in newspapers and our
Government simply says that it has ¢come to
know through reports in newspapers. Mr.
Speaker. Sir. the vice President of Russia had
orderedan inquairy into this matter andthis case
was discussed in this very august House and
Mr. Speaker ahad directed the Governmentto
clarify its stand on this issue and hon. Minister
Shri Shukla had told that he would make a
comprehensive statement inthis connection.
Thisissue was ratsed onthe 20th Aprilandtoday
itis 13thMay and yetthe Government says that
such kind of reports have appeared in
ne2wspapers. Itis matter of great concem.
From this it appears that the Government is
supporting corrupt persons in this case also.
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Mr. Speaker, Sir, my question is whether
the Union Government have had a talk on this
issuewiththe Russian Governmentand have
tried to getinformation? Is the Governmentare
awarethatthe Government of Russia has or-
dered and inquiry into the case? Have any
names of Indians figureinthat inquiry because
thisissueis directly relatedtothe Government
of india. My second question is whether the
Govemment proposeto orderany inquiryintoiit.
Ifso, whentheinquiry wili be started and by when
itwill be over? Ifnot, the reasons therefor?

[English]

CAPT. SATISH KUMAR SHARMA: Sir,
therewere news items hereand I remember that
this matter was discussed with some of my
collegaurs at that point of time as to how we
should proceeded withthe matter. Inthemean-
time, because ofthe friendly country involved
and becausetherewas areferendum in that
country. wehad decided thatthebestcourseis
to get the authenitc action of whatever has
appearedinthe papers here Simultaneously,
all | cando from my Ministry is to check up from
my own record as to what was the factual
position. The factua! positionisthatonly0.212
MMT valued atUS $ 27.38 millionwas imported
during 1992 againsta contractof 1.1 MMT. Price
paid forthe crudewas interationailly accepted
prices forthecrude. paymentby IOC was made
directly into the ESCROW Account Permitted
under the agreement between the RBl and the
Central Bank of Russia to enable exports from

india interms of countertrade. Underthese.

circumstances, the alleged paymenttonotap-
pearfeasible.

| can also give further details of what | have
got. The import of crude oil from Russia is
contractual. Thepartiesinvolved......

MAJGEN. (RETD.)BHUWANCHANDRA
KHANDURI- Have you contacted the Russian
Govemnment? Whatis the result of that equiry?
Areyoutryingto getany information fromthat
friendly Government or are you just going to
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keep quietand do nothing?

LAPT. SATISHKUMAR SHARMA: As|
mentioned that Prime facieifthe alleged $ 30
million. ...

MAJ.GEM.(RETD.)BHUWAN CHANDRA
KHANDURI: $ 3million

CAPT. SATISHKUMAR SHARMA: No, $
30million. Therewas anewspaper item stating
that 30 million alleged pay-offhas takén place
butthetotalamount of crude oil revived in india
isabout$ 27 million.

Thenwheredo yougo fromthat? So, as |
said, consideringwhatcameoutinthepress and
alsowhatwe got as authenticated and the im-
ports actually took place, we can establish from
whattheinformationwehave here. As|said.the
total vaiue ofthe crude which actually came into
the country was only 127 .38 million
dollars. .. (Interruptions).

SHRI GEORGE FERNANDES: When
you have not paid thirty million, have younpaid
threemillion? yhoiu are not answering that.

CAPT. SATISH KUMAR SHARMA: Sir.
the secondthingwhichis very relevanthereis
thatthe price paid was the international price.
We did not pay more price that that. The
Government of Russiais conducting an inquiry
andifthey approach us for any cooperation, we
shall be glad to give whatever cooperation is
required by them

MAJ.GEN (RETD.)BHUWANCHANDRA
KHANDURI: | think, Sir, this 1s a masterly
digression. |haveaskedsomethingandhehas
given every otherinformation thanwhat iwanted.
Ithink, Sir, you also probably reakseit. Butican
donothingaboutit.

[ Translation)

Inreplyto my question patting to kick backs
hehas stated.
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[English]

“Consequently, the purported payment.
stated to have been madeis notfeasibleinthe
inter-governmental arrangements.”

[Translation)

ltisanintergovernmertalarrangements. |
wantto know fromthe Governetmnwhetherthey
are aware that Shri Shibaeye, againstwhom
allegation has been made, has made statement
that he had utlised services of consultant for
Indmo-Russia trade. He has disclosed the
name ofthat consultantas Mr. Normal Setia. If
itistruyeandthe Governmentknowsitandifhe
is using constant, then howcanthe Government
saythatno kickbacks were paid. pleease clarify
it. (Interruptions)shoutd | speakeritin English?

CAPT. SATISHKUMAR SHARMA: { have
followed you completely. You neednottospeaker
inEnghish. Iwantto only submitthatunlesswe
feelthat suchincident has taken placeinwhich
any kickback s involved, it will not be properto
take any action on our part. Russia is our friend
and you know its background that priorto the
referendum it also had certain political
background... (Interruptions)

MAJ. GEN. (RETD) BHUWAN CHANDRA
KHANDURI. The referendum took place long
back and now it is over. But the question is
arisingthesedays. (/nterruptions)

[English]

CAPT. SATISHKUMAR SHARMA: Sir, if
the hon. Member has any specific query onthis
matter, | shall be gladto check up and pass on
the informationto him.

[ Translation)

SHRIRABIRAY: Mr. Speaker, Sir, lunder-
standthedifficulty ofthe hon. Minister. Butiwant
tosubmitthatonthe 19th Shrisafuddin Chudhury
and | had raisedthis issue onwhich you havetold
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that sinceitwas averyimportantissue, thehon.
‘Minister should be giventime so thatthe may-
provideinformationtothis august House. We
botharefriendly countries, as muchitbecomes
essentialthat he people should know all about
thekickbacks.

Iwantto furnish anotherinformation.
[English]

That Minister, Mr. Shibaeyev is also in-
volved inanother dealwith Indiain which Russia
lost about seventy-eight million dollars. This
was forthe construction of a four billion dollars
factorin India.

[Translation)

Secondly,. ShriShibaeyevwas removed
from his office on this accounf He was he
Deputy Minister (Trade) Hewas sentto Finland.
Iwantto submittothe hon. Minister onlythis
muchthatheshould havelooked into this matter
and sought the assistance of the minister of
External Affairs and apprise then House of the
factsinthis regard.

ShriSet, Whois a British citizen of Indian
origin, had acted as a middle-man. Thehon.
Ministers should have given clarification re-
garding all thesethings because we both are
friendly countries Ifthe Governments does not
have the information, it should have sought
certain period oftime. Butnothing has beensaid
aboutallthese happenings. | wanttosubmitthat
statement was made by the Russian Vice-
President, ShriAlexander Risk, inthe Russian
Parliamentwhich appeared in newspapers of
that country and all overtheworld. Duetothis
he has been removed from his office of the
Minister of Trade. Ifthe Government does not
haveinforamtion, it should collect and fuirnish.

The Governemtn s stating that it does not
have the inforamtion. Butthis is not going to
heighter the glory of India. The hon. Minister
shouldfulfilthe promisemade by him and reveal
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it. Therearetwo cases ofkickbacks. Heofcrude
oilandthatoffour milliondollars. Whatelsecan
laskyou. I canonlyrequest. The Government
shouldtake it seriously and informthe august
Houseaboutit. (Interruptions)

MR. SPEAKER: Youandthe Governemtn
arefaceto face. Youmayask.

[Engliish)

CAPT. STISH KUMAR SHARMA: Sir, |
willhavetogetitconfirmed. Atpresenttam not
inapositiontoconfirm, butwhat! hearisthatan
inquiry has already been ordered in Russiain
this matter. Theinquiryisgoinon. Asfaraswe
areconcerned here, as | mentionedtoyou, sir,
the totall amount was 0.212 milllion Matric
Tonnes which we imported, the total priceewe
padis US $27.38 million and the prices which
wepaid forthe crude, atthattimewereaccording
tothe prevailing international prices. So, prima
facie, as farasweareconcerned, as farasour
Ministry is concernedd, we have not paid a
penny moreto any supplier or any copany. So,
primefacie here| have noreasonforconceren,
butlcanassuretht Memberthat any cooperation
India can giveto Russiain theirinquiry, wewill
begladto givethem and cooperatewith them.

[Translation]

SHRI MADAN LAL KHURANA: Mr.
Speeaker, Sir, justnow ithas been stated that
the Russian Government has set up certain
inquiry committee and we have not paid any-
thing extra. This statement is made by the
Governmenttoday. Onexamination, tmay be
foundthatthe deal could have been struck atthe
less amount thanwhat has been paid. Who so
ever has received the kickback, must have been
a middleman. Therefore, it seems to the
Governrnentthahtthe paymentis notto much.
TheRussian Vice-President has stated thatthe
middleman has derived money fromthe entire
ammount of the deal and the Government of
India might have signedthe deal at cheaperrate.
Hadthe Government managd to sturi hte deall
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directly, this situation miight nothave arisen. |
have a veyy simple question the matter con-
cerns two parties-oneis India and the other is
Russia. Wouldthe Governmentofindialiketo
holdinquiry inthis regard and informthe auguat
Houseaboutthe findings oftheinquiry does the
Government propse to hold an inuiry in this
regard? '

CAP. SATISHKUMARR SHARMA: Sir,
as | mentioned eariier, onthe onehandthereis
aninquiry goingonas | understand —| cannot
confirmthat, but | will check up from the Foregin
Office here, fromthe Government and pass on
theinformatoin. But | understandthatinquiryis
goingonthere.

[Transttion)

SHRIKHURANA: Whois holdidng the
inquiry?

[Enghsh]

CAPT SATISHKUMAR SHARMA:
Russians.

SHRIMADAN LAL KHURANA: Russians
aredoing, butlamaskingabout Indians. The
ssecond party s India

CAPT. SATISHKUMAR SHARMA: As far
asweareconcerned, Sir, as | mentioned earliier,
we have not paid anything morethanthe inter-
national prices prevailing thento Russia from
whereweboughtunder our Indo-Russian Trade
Protocol. As I mentioned, fromthe facts thatwe
have-lamrepeatingthefactsthati havehere
thatthe price paid for the crude was ininterna-
tionally accepted prices our Indo-Russiian Trade
Protocl. As | mentioned, formthe factsthatwe
have— | amrepeatingthe facts that | have here
that the price paid for the crude was an
internationaly accepted price for the crude.

" Payment by IOC was made directlly int the

ESCROW Account permitted underthe Agree-
ment between the RBI and the Central Bank of
Russia enable exports from India In terms of
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countertrade. Underthese circumsatance, the
alleged paymets do not appear feasiblle
to...(Interruptions). Ifthe hon. Memberwants
any furtherinformatioin, additional information
which|can provide, sir, | canassureyouthat|
willl passitonto him.

[ Translattion]
SHRIMADAN LAL KHURANA: Have you
askedthe Gowvt. of Russiathewriting(Interrup-

tions)

[English]

SHRISAIFUDDIIN CHOUDHURY: Mr. -
Speakerr, Sir, bribe giving is bad and bribe ..

takingis alsobad. Ifwe consider Russiatobe
our friendly country, themwe cannot causea
financiai loss to them also. | want to know
whether inthatagreementwe imported crude oil
fromRussiathrough a Governmentcompany of
that country orthrough private company. Andif
thatis so, canthe Ministertell us also, in view
oftheenquirythatthey have ordered, whetherhe
has also setup any kind of enquiry? Inregardto
Bofors Scandal also, notonlly inour country we
had set up enuiry, butin Swedentheyhadalso
setupenquiry So, istheMinister goingto set
up any kind of enuiry?

CAPT. SATISH KUMAR SHARMA" Sir,
thehon Memberis very wellaware aboutthe
political background in Russai as far as this
wholeissueis concernedand I willinot elaboratte
thatinthis House. Whois where, who saidwhat
and hois withwhomm: the hon, . Iwilll not elabo-
ratethatintheinthis House. Who is where, who
said what and who is with whom, the hon.
Memberis aware. Theissuehereis, ifwe find
that there is a need for an enquiry, certainly
enuiry willtake place here.

WRITTEN ANSWERS TOQUESTIONS
Rourkela Steel Plant

*983. SHRI GOPI NATH GAJAPATHI:
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Willlthe Minister of STEEL be pleasedto state:

(a)whetherthe Rourkella steell Plant has
adequate steps to develop the smalland me-
diuman cillary units at and around Rourkela;

(b)ifnotthe reasons therfor:

(c)whether the Government proposeto set
upanddevelopmentadequate number of smalll
and medium ancillary units; and

(d)ifso, the details thereof?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF (SHRISANTOSH MOHAN DEV)

STATEMENT

(a)to(d)). Rourkela Steel Plant(RSP) has
taken sume measures to encouage the
devellopment of smalllland medium, ancilary
units inand around Rourkela

As inother steel Plants of SAIL, Rourkela
steel plant has been renderingtechnical assis-
tance for setting up of units for items identified
for deviopment in small scalle industry (SSI)/
ancillary units, extending help in procurement of
raw materiall, providing special tools and test-
ing facwlities, imparting training too the
entreprenuers inthe new emergin areas, etc.

Forthe ongoing modermnisation programme
atRourkela steel plant, severalindsutries have
been identified and cllassificed for undertaking
structural fabrication jobs.

Rourkela steel planthas also beeninteract-
ing with the state Government and its nodal
agencies for stting up new industries and
propogating technology for upgradation and
modemisation ofthee existing units to facilitate
agreaterrole for the SSi in meetting the require-
ments ofthe plant.
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[Translation]

Smugglingand Infiltration

*986. PROF. RASA SINGH RAWAT: Will
the Minister of HOME AFFAIRS be pleasedto
state:

(a)the number of incidents of smuggling
and nfiltration from across the borders of the
country which occurred duringeach of the last
threeyears;

(b) the steps takenby the Governmentto
check suchincidents and the outcome thereof;

(c) whetherthese issues have been dis-
cussed with the concerned countries during
mutualtalks;

(d) if so, the reaction of those countries in
this regard; and

(e)the progress made regardingcreation of
asecurity Beltonthe borders so far?

THE MINISTER OF HOME AFFAIRS
(SHRI. B.CHAVAN)

(a) and (b): - The yeariwise details of
smuggling andinfiltration detected by the con-
cemedagencies concemed, alongourborders,
areasbelow:-

"Year Numberofcases Numberof
of smuggling cases
of Infiltration
1990 37,809 2,915
1991 36,754 3,397
1992 39,871 2,853

The year-wise details of the value of sei-
2ures and number of persons apprehendedare
asfollows:- - ‘
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Year Valueof smuggled Numberofperson

goods seized apprehended

(in crores)
1990 Rs.81.39 48542
1991 . Rs. ,71 .75 63642
1992 Rs.78.22 35576

The value of the seizures made does not
include the value of the contraband sized as itis
notpossible to give its precise value.

The enforcement agencies are vigilant
againstsmuggling activities andinfiltration. The
other steps include strengthening of Border
Security Force to reduce the gaps betweenthe
borderoutposts, intensified patrollingincluding
inthe reverine areas, erection of OP Towers
alongthe international border, and supply of
nightvision devices, binoculars, etc., forbetter
observation.

(c) and (d): These issues are discussed
periodically in the border meetings at various
levels andinflagmeetings of the security Forces
with their counterparts. The concerned coun-
tries have assured helpintacklingthe menace.

(e): No“Security belt” has been created.
However, security fencing has been done in
some areas bordenng Punjab, Rajasthari, Assam *
andMeghalaya, andfloodlighting in some sec-
tors of the Punjab and Rajasthan border.

[English]
Private SectorinHealth Services
‘987. SHRI TARA CHAND

KHANDEWALL: Wilithe Minister of HEALLTH
FAMILLLY WELLFAREbepleasedtostate:

(a)whetherthe Govemmenthave urgedthe -
private sectorto supplementandsupportefforts
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ofthe Govemment hospitals to provide medical
aidto the maximum number of people;

(b) if so, the details of the private sector
unitsidentified sofar; and

() the extentto which the participation of
_ private sector in medical aid is likely to help to
attainthe goal of health to allby 2000 A.D.?

THEMINISTTEROFHEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a) Government generally appreciates the con-
tribution of the private as well as Voluntary
Sectorinproviding health services tothe public
atareasonable cost.

(b) No such private sector units have been
identified sofar.

(c) The private sectorcanengageitself in
different health care programmes which inter-
altinclude family planning, immunization, eradi-
cation of leprosy, control of blindness etc.

[ Translation)
Aids Control Programme
*988. SHRIARJUN SINGH YADAV
SHRI MOHAMMAD ALI
ASHRAF FATMI:

Wilithe Ministerof HEALTHAND FAMILY
WELFARE be pleasedto state:

(a) the total amount spent during the last
financialyearon the AIDS controlprogramme;

(b)the major areas of expenditure curnied
under this programme;

(c) whether the epidemiological study on
HIV-incidence 1s being conducted throughthe

country.,

(d) it so, the details thereot; and
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(e) the comprehensive programmes for
research and control of AIDS undertaken at
presentinthe country?

THE MINISTER OF HEALTH AND
FAMILTY WELFFARE (SHRI B.
SHANKARANAND): (a) Rs. 30.89crores.

(b) Programme Management, |.E.C., Sur-
veillance and Clinical Management, Blood

" Safety, STD Control and Training.

(c) & (d): HIV prevalence tends are being
systematically monitoredthrough data obtained
from 62 surveillance Centres at various places
inthe country.

(e) India Council of Medical Researchis
working on basic research aspects and the
National AIDS Control Organisation on the op-
erational aspects on AIDS.

[English)
Smuggling of Arms and Ammunition -
*989. DR. MAHADEEPAK SINGH
SHAKYA:
DR.KRUPASINDHUBHOI:

Will the Minister of HOME AFFAIRS be
pleasedtostate.

(a) whether alarge quantity of arms, am-
munition and explosives have been smuggled
into the country during the last fourmonths;

(b) it so, the details thereof;

(c) whether any inquiry has been con-
ductedinthis regard,;

(d) if so, the outcome thereot;
(e)the action takenby the Govemmentto

locate the places where such matenais have
been distributed and alsoto recover them; and
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(f) the preventive measures taken/being
takentocheck suchcases?

THE MINISTER OF HOME AFFAIRS
(SHRIS. B. CHAVAN)

(a) to.(f): Sizable quantities of arms and
ammunitions. explosives and other materials
-were smuggled into the country in the recent
months. The Bombay police. in coordination
with the various concemed Centralagencies. is
continuing will its investigations in the matter.
Govemmenthad asked all state Govemments.
especially those neighboring Maharashtra. to
launch systematic actiontolocate andseize the
matenals under reference, of which substantial
quantities have been regovered. Itwould notbe
in the interest of the investigation to disclose
further details.

Government had also asked the State
Governments. especially Maharashtra and
Guijarat. to appeint nodal officers for coordinat-
ing all actions for enforcing reinforced surveil-
lance. especially alongthe coast. Appropriate
instructions have also been issuedtothe Navy.
Coast Guard and Customs for carrying out
intensive patrolling in the high-seas as wellas
along the coast line. The outcome of these
efforts 1s being reguiarly monitored.

Shortage of IV Fluids
*990. SHRIMOHAN RAWALE:
DR.D. VENKATESWARA RAO:

Willthe Ministerof HEALTHAND FAMILY
WELFARE be pleasedtostate:

(a) whether the Government are aware of
the reported shortage of intravenous fluids (1V
fluids) in Government-run hospitals, particu-
larty inthe safdarjung Hospital, Delhi;

(b) whether some patients have died due to
non-availability of 1V fluids resulting ininordi-
nate delay intreatment:

MAY 13,1993

Written Answers 36

(c)if so, the reaction of the Government
thereto; and

(d) the remedial measures taken in this
regard?

THEMINISTEROF HEALTH AND FAM-
ILY WELFARE (SHRIB. SHANKARANAND:
(a) Noshortage has been reported by the Gov-
emmenthospitals of Delhi exceptfor Safdarjung
Hospital which experienced temporary short-
ageofVfiuids. Steps have already beentaken
to normalise the supply of IV fluids.

(b)No, Sir.
(c)and(d): Donotarise.

National Leprosy Eradication
Programme

*991.SHRIBALRAJ PASSI: Willthe min-
isterof HEALTHAND FAMILY WELFARE be
pleasedtostate:

(a) whether any review of the National
Leprosy Eradication programme has been un-
dertaken:

(b) it so, the outcome thereot:

(c) whether any intensive measures
havebeen takentodetectthe number of persons
affected by leprosy in Uttar Pradesh;

(d) if so. the number of patients identified
duringthe lastthreeyears:

(e) whether any specific preventive mea-
sures are beingtaken in Uttar Pradeshtoprevent
this disease; and

(f)if so, the details thereof?

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND)
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STATEMENT

(a)to(f). Periodic reviews of the National
Leprosy Eradication programme are undertaken
bybothnationalas wellas intentionexperts. The
maijor findings/recommendations of the last
review are as under:

1. The reporteddata have been validated.

. The progress of NLEP has beenfairly
satistactory. However, itis slowin the
states of Uttar Pradesh, Madhya
Pradesh, Bihar. OrissaandWest Ben-

gal.

0. MDT has beenfoundto be an effective
toolinthe fightagainstleprosy.

v A good number of posts of Medical
Officers. nonmusical Supervisors are
vacantin some states. Such vacancies
are 20-30° In the states of Madhya
Pradesh. Uttar Pradesh and Bihar.

V. There is need for further toning up of
logisticarrangements, hke drugs. ve-
hicles and equipements.

Vi The Temporary Hospitalization Wards
are notbeing utilizedto their capacity.

Vil Thereis needtofurtherstrengthenthe
trainingactivities.

Vil Community awareness has increased
manifold. The preception of the people
has undergone amajorchange. Social
stigmas is onthe decline.

(c)and(d): New cases detected durnng
the lastthree years in the state of Uttar
Pradesh are the Under:
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Year No. of New Cases
1990-91 50693
1991-92 59200
1992-93 48785

(e)and(f). UnderNLEP. specialemphasis
1s given on health education. early detection of
cases andtheirtreatment withMDT to prevent
spread of the disease'through infection in all
programme areas Iincluding those in Uttar
Pradesh. '

Marketing Set-Up of Steel

992. KUMARI PUSHPA DEVI SINGH:
Willthe Minister of STEEL be pleasedto state:

(a) whether the marketing set-up of the
steel produced inthe integrated Steel Plants of
the country needs improvement:

(b)ifso. whetherthe steel Authonty of india
has prepared any strategy torevamp the mar-
ketingset-up: and

(c)ifso. the details thereof?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF STEEL (SHRISONTOSHMOHAN
DEV): (a) to ic) The new industnal policy
announcedinJuly. 1991 has introduced greater
competitioninthe steelindustry. requinngthe
integrated steei plants to reoxient their market-
ing strategies to meet the changed situation.

(b)and(c): SAIL has revamped its market-
Ing strategies to operate in an increasingly
competitive environment. Special thrustis be-
Ing given to improvement of customer service
throughimore intensive customer contact. imely
booking of orders and settiement of customer
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contact, timely booking of orders and settlement
of customer grievances, f-:ntering intoannualor
longtermcontracts, re-orientaion.of the product
mix to meet market requirements, etc. The
marketing networkis being improved through
modernisation of stockyards so astofacilitate
better storage and handling of materials.

Revamping the marketing strategy is an
ongoing process, which depends uponthe mar-
ket situation. :

Oil Depositsin Arunachal Pradesh

*993. SHRI LAETA UMBREY: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleasedto state:

(a) the names of the places in Arunachal
Pradesh where oil deposits have been found
with quantum thereof:

(b)the estimated quantum of oil dnlled per
month ano also the total quantum of oil drilled so
far

{c)whether any foreign companies have
showninterestinthe exploration; and

(d)if so. the details thereof?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF PETROLEUMANDNATURAL GAS
{CAPT. SATISH KUMAR SHARMA): (a) Oil
has beendiscovered intwo fields in Arunachal
Pradesih, namely, Kharsang and Kumchai. The
totalin-place reservesinthisareaason 1.1.93
are 31.41 milliontonnes.

(b) The presentoil production rate fromtwo
fields. namely Kharsang and Kumachaiis 185
tonnes perday. The cummulative production of
crude oil fromthese two fields till 31st Decem-
ber, 1992is 0.44 milliontonnes.

{c)and (d):- Two exploration blocks falling
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partlyin Arunachal Pradesh have been offered
forexploration by private companies underthe
Fifth Round of bidding. The last date of submis-
sionof bidsis 30.6.93

Knarsang oil field was offered to private
companies for development/production under
jointventure arrangement with OIL. Two bids
have been received fromcomjanies which are
under evaluation.

Sino-Indian Health Co-Operation

"994. SHRISHRAVAN KUMAR PATEL.
Will the Minister ot HEALTH AND FAMILY
WELFARE bepleasedto state:

(a) whether atwo-day Sino-indianseminar
and exhibition on madicines health care and
contraceptives was held in New Delhi on April
1-2,1993;

(b) if so, the salient features thereof: and

(c) the areas of co-operation identified in
healthcare atthe seminar?

THEMINISTER OF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND).
(a)to(c): The National Research Development
Corporation (NRDC). New Delhi, hadorganised
anintemational Exhibition-cum-Seminarat New
Delhion April 1-2. 1993 on 'Selected Technolo-
giesfromindiaand China". Medicine was one of
the ten areas covered durning the Exhibition-
cum-Seminar.

Cholera Epidemic

"995. SRIGURDAS KAMAT.
DR.AK.PATEL:

Willthe Ministerof HEALTH AND FAMILY
WELFARE bepleasedtostate.

(a) whetherthe Government are aware ot
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reports thatillegalimmigrants from Bangladesh

* are posing the threat of a particular virulent
cholera apidemicin India;

(b) if so, the details thereof; and

K .
(c) the preventive measures taken by the
Governmentinthis regard?

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a) Thereis no suchreport.

(b)and(c): Donotarise

Zinc and Copperindustry

996 DR. P.R. GANGWAR: Willthe Minis-
terof MINES be pleasedto state:

(a) whetherthe Govemmentare aware that
the prices ofimported zinc and copper are lower
than those produced indigenously:

(b)whetherthe Govemment are also aware
that zinc and cooper industry is facing reces-
sion; and

(c)itso, the steps the Government propose
to take to remedy the situation?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF MINES (SHR! BALRAM SiN@gH
YADAV) (a) to (c): Selhng prices of indig-
enously produced Zinc and Copper are tixedby
their producers keeping inview the prevailing
pricesintheintemationalmarket. Prices of both
these metals in the international market are
subjecttocyclic ctuations and have showna
decliningtrend inthe recentmonths. itis hoped
that reversal of this trend in the mternational
market willinturn enable the domestic produc-
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erstorealise better prices forthese metalis.

[Translation)
Employment for handicapped persons
*997. SHRIMATISAROJDUBEY:
SHRIV.SREENIVASA

PRASAD:

Willthe Minister of WELFARE be pleased
tostate:

(a)the number of unemployed handicapped

persons registered with various employment

. exchangesinthe country duringeach of the last

three years, State/Union Territory-wise;

(b) the number of such persons provided
with employment during the above period.
State/Union Territory-wise;

(c)whetherthe Government are formulat-
ingany special scheme to provide employment
tothem atthe earliest:

(d) if so. the details thereof: and
(e)it not, the reasons therefor?

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI) (a)and (b): A statementis
laidon the Table of the House.

(c)to (e): Seventeen Vocational Rehabili-
tation Centres for Physically Handicapped are
presently functioning inthe countrytoevaluate
the residual capacity of the physically handi-
capped persons and recommend occupations
most suited to their qualifications, ability etc.
The benetits ot Ditferential Rates of Interestare
alsoavailable from Nationalised Banks tophysi-
cally handicapped persons to enablethemto
start gainful setf-employment.
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[English]

Control of Asthma

*996. SHRI BAPU HARI CHAURE: Will
the Minister of HEALTH AND FAMILY WEL-
FAREDbe pleasedtostate:

(a) whether Asthma is predicted to in-
crease world-wide with growing urbanisation
andindustrialisation, particularly in India;

(b) whether Asthmais more prevalentin
childrenthanin adults, andmore inbdysthanin
girls; and

(c)if so, the steps proposedto be takento
control Asthma inthe country?

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE(SHRI B. SHANKARANAND)
(a) The Indian Council of Medical Research
have reported that this view is generally ac-
cepted globally; however specific dataforindia
has notbeen published.

(b) Various reports tend to confirm this
view. ’

(c) Steps are being taken to control atmo-
sphenc pollution.

Cardio-Vascular Surgery

‘999. SHRIMANORANJAN
BHAKTA:
SHRIGEORGE FERNANDES:

Willthe Ministerof HEALTHAND FAMILY
WELFARE be pleasedtostate:

(a) whether an international conference
andworkshop on Cardiology and Cardio-Vas-
cular Surgery was heid at G.B. Pant Hospital,
New DelhiinJanuary, 1993; ’
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(b)if so, the countries which participatedin
the conference;

(c) the salient recommendations made at
the conference; and

(d) the reaction ofthe Governmentthereto?

THEMINISTER OF HEALTHAND FAM-
ILY WELFARE (SHRI B. SHANKARANAND)
(a) Yes, Sir.

(b) Austria, Australia, Canada, Finland,
Germany, Israel, Russia, Sweden, Thailand,
United Kingdom and U.S.A. participatedin the
conference.

(¢) According to the Gowt. of National Capi-
tal Territory of Delhi, the following recommen-
dations were made inthe conference:-

1. Needtodevelophomograftvalvebank
inindiain orderto save drain of foreign
exchange nimporting artificial valves.

2 Needtoallow to cardiactransplanta-
tioninindiain orderto save patients
fromend-stage heartdisease.

3. Needformore centres for paediatric
cardiac surgery fully equipped and
managed by well trained specialists.

4. Dietcontrolinthe prevention of coro-
nary heantdisease.

(d) The ®rganisers have notformally for-
warded the recommend aions to the Govern-
ment.

Small Pox and Chicken Pox
*1000.DR. SHRIMATIK.S.SOUNDARAM:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedtostate:
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(a) the number of deaths reported due to
small pox and chicken poxinthe country during
1992-93, State-wise;

(b) whetherthe Govemmenthave prepared
anynew immunisationschemetocheckchicken
pox, small pox and viral diseases; and

(c)if so, the details thereot?

THEMINISTEROF HEALTHAND FAM-

ILY WELFARE (SHRI B. SHANKARANAND):

(a) No case of Small Pox has been reportedin

- the country since 1975. Separate informationfor

Chicken Pox is not available. However, the
disease is seldomfatal.

(b) and (c): Small Pox Vaccination has
b?endsoonﬁnuedasitisnolmgeroonsidered
- necessary. Under Universal Immunisation
Programme, children are vaccinated against
two viral diseases, namely, measles and polio-
myelitis. Ai present there is no reliable vaccine
against Chicken Pox nor such is recommended.

[Translation]
Gastroenteritis

8379. SHRIN.J.RATHVA: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be
pleasedtostate:

(a) whemerseveral people are suttering

~ from gastroenteritis in Gujarat particularly in

tribal areas of the State due to the poliuted water
andair;

(b)ifso, the nuniberofpersonssdtered
fromgastroenteritis in Gujarat particularly inthe
tribal areas during the last year;

(c) whether the Union Govermnment pro-
pose to provide assistance to Gujaratto check
the spread of this disease; and
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(d) it so, the details thereof? .

THEMINISTER OF HEALTHAND FAM-
ILY WELFARE (SHR!B. SHANKARANAND):
(a)and (b): The Central Buieau of Health intel-
ligence repoitedthat2,92,884 persons suffered
fromdiarrh diseases including gastroentreitis
in 1992in Gujarat State. Thisincludes the tribal
areas.

(c)and(d): union Ministry of Rural Devel-
opmentprovided Rs. 16.33 crores during 1992-
93 for Rural Water Supply to Gujarat State.

[Translation]

State Level backward Classes
Commissionin Madhya Pradesh

8380. DR.LAXMINARAYAN PANDEY:
Willthe Minister of WELFARE be pleased to
state:

(a)whetheradecision has beentakentoset
up a State levelbackward Classes Commission
inMadhya Pradesh;

(b)ifso, the numbertenure of membersin
the Commission and the main functions of the
Commission; and

(c) the time by which it is likaly to start
functioning?

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI) (a) Yes, Sir.

(b) and (c): As per Madhya pradesh Ga-
zette Extraordinary dated 15thmarch, 1993,a
State level Backward Classes Commission
has been constituted. The Commission shall
consist of five members. The tenure of the
Commissionis there years. The Commission
shall entertain requests for inclusion of any
class of citizen as a Backward Class in the list
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preparedbythe state Governmentfromtimeto
lime for purposes of making provision for
reservation of appointmentin posts and hear
complaints of over-inclusion orunder-inclusion
of any backward Classinsuchlists andtender
such advice to the State Government as it
deems appropnate. The advice of the Commiis-
sionshall ordinarily be binding upon the State
Government. ltis functioning.

|English)
Disturbancesin Ayodhya

8381. SHRI SYED SHAHABUDDIN: Will
the Minister of HOME AFFAIRS be pleasedto
state:

(a)the number of persons killed and injured.
the number othouses distroyed ordamaged, the
number ot shops destroyedor looted. dunngthe
Necember, 1992 disturbances in Ayodhya:

(b) the scheme of relief and rehabilitation
announced by the Govermment;

(c) the progress of implementation under
~achitem of the scheme sofar:

(d) the number of places of worship de-
=troyedin Ayodhya dunngthe disturbances and
the number of those damaged?:

(e) the number of such places of worship
which have beenrebuilt by the Government as
onmarch31, 1993; and

(f) the number of persons who had been
displaced from Ayodhya due to disturbances
andthe number of those who have returnedto
Ayodhyabymarch31,19937

THE MINISTEROF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI RAJESH
PILOT)(a) : Accordingto informationfurrished
ny the State Government, 15 persons wete
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killed, three persons were aware injured, 239

buildings were destroyed/damagedand35shops
were destroyed/looted.

(b) Payment of ex-gratia relief @ Rs. two
lakhs to the next of kin of persons killed in nots.
Rs,50,000/- tothose who are permanentty inca-
pacttated, Rs. 2.500/- to those who are tempo-
rarilyincapacitatedandRs. 1,250/- those those
who received serous injuries. Compensation of
Rs. 5,000i- to those who lostmovable property
Rs. 1,250t0 Rs.37.000/- tothose whose houses
have beendamagedandRs. 5,000/-inthe event
of damage of property eaming livelihood.

(c) Anamount of Rs.30lakhs has been paid
tothe next of kin of persons killed Rs. 3600/- to
those whoreceivedinjunies and Rs. 22.54,600/
-tothose wholost theirproperty. Besides this ,
54 qunitals of toodgrains and 685 blankets were
suppliedtothe ot affected persons.

(d) 19 places of worship were damaged/
destroyed.

(e) Alithe 19 places of worship have been
repaired/rebuiit by the Government.

(f) Famihes who had migrated from Ayodhya
have retumed.

Reservation Policy in Mathura Refinery

8382. SHRIC.P.MUDALAGIRIYAPPA:
SHRIK.H.MUNIYAPPA:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleasedto state:

(a) whether the reservation policy for the
Scheduled Castes and Scheduled Tribes is
being followedinMathura Retinery:

(b)itso. the reasons for not promotingthose
employees who are due for promotion: and
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(c) thetime by which the temporary employ-

eesbelongingto ScheduledCastesand Sched-

" uled Tribes are likely to be confirmedin the said
Refinery?

THEMINISTER OF STATE OF THEMIN-
ISTRY OF PETROLEUMANDNATURAL GAS
(CAPT. SATISH KUMAR SHARMA) (a) and
(b) The reservation of posts for Scheduled
Castes/Scheduled Tribesin promotion quotain
Mathura Refinery is made as per 40 point roster
(15%forSCsand 7.5%for STs). The rostersare
maintained by the Management for each post
havingseparatefeeder cadres. Duringthe year,
1992, outofatotal of 197 promotions effectedin
differentgrades in Mathura Refinery, 52 candi-
datesbelongedtothe SC category and 6 candi-
datesbelongedtothe ST category.

(c) The Mathura Refinery does nothave any
temporary employee on the permanentpay roll
of IOC. Therefore, the question of their confima-
tion in service does not arise.

Reduction of Ash Percentagein Coal

8383. SHRI RAM NAIK: Wilithe Minister of
COAL be pleasedto state:

(a) whetherthe Research and Development
projects of coal industry has made various
suggestions for reducing ash percentage in
coal; ’

(b) if so, the salient features thereof;

(c)whetherthe Govemmenthave takenany
decision thereon; and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE MIN-

ISTRYOF  COAL(SHRIAJIT PANJA): (a)
to (d) Yes, Sir. A number of Research and

Deveilopment projects related to beneialion of
coal have beentaken up for optimisation of flow
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sheets and circuits for effective beneficiation,
improved methods andtesting ofuse of beneficiat
non-cokingcoalfor power generation. With the
reduced ash content of beneficiated coal. the
consumption of coalis correspondingly lower
andefficiency of utilisation is better compared

_ torawcoal. Incase of cokingcoal, almostall the

coal suppliedto steel plantsis beneficiated. An
Expert Committee set up by the Government
had recommended use of beneficiated non-
coking coalin new thermal power stations lo-
catedmore thanthan 1000 kms. away fromthe
coalfields. Accordingly it has been decided to
set up pit-head coal beneficiation plants for

power grade coals.

Import of Crude Oil

8384. SHRIMATI SUSEELA GOPALAN:
Willthe Minister of PETROLEUM AND NATU-
RAL GAS bepleasedto state:

(a) the actual quantity of crude oif and oil
productsimported during 1992-93 andthe CIF
cost thereof in dollars;

(b) the estimated quantity to be imported
during 1993-94 and the estimated cost thereof;
and

(c)the main sources of supply during 1992-
93 and the expected sourcesin 1993-94?

THE MINISTER OF STATE OF THE MIN-
ISTRYOF PETROLEUMAND NATURAL GAS
(CAPTAIN SATISH KUAMR SHARMA): (a)
About 29.2 million tonnes of crode oiland 11.3
milliontonnes of petroleum products valued at
approximately USSS 18 billion (C.1.F) were
improtedduring 1992-93.

(b) The import of crude oil will be in accor-
dance with the approved oil Econormy Budgetfor
the year 1993-94. The value of imports will
depend upon the total quantity and prevalent
intemational marketprice. -
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(c) The main sources of crude oilimportes
are from Saudi Arabia, Kuwait, iran UAE and
Malaysiaetc.

Coal production by BCCL

8385. SHRIBASUDEBACHARIA: Willthe
- Minister of COAL be pleasedto state:

(a)thetotal coal producedby Bharat Coking
CoalLimited duringeachofthe lastthree years
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from under ground and open cast mines; and

(b)the steés takento augmentthe produc-
tion?

THEMINISTEROF STATE OF OR COAL
THEMINISTRY OF (SHRIAJIT PANJA)

(a) The figures of coal production of Bharat
Coking Coal Limited for last three years are
givenbelow:-

(Million tonnes)
Year Underground Opencast Total
1990-91 1229 1441 26.70
1991-92 12.08 14.92 27.00
1992-93 11.54 16.52 28.06
(Provisional)

(b) Stepstakento augment coal production,
inter-alia, include opening of new mines,
modemisation of existing mines, application of
new technologies to achieve maximum results
and ensuring timely availability of inputs and
infrastructural facilities.

MNT Cancer hospital, Hyderabad

8386. SHRISOBHANADREESWARARAQO
VADDE: Will the Minister of HEALTH AND
FAMILY WELFARE bepleasedtostate:

(a) whether the Government of Andhra
Pradesh have submitted any proposalfor zon-
version of M.N.T. Cancer Hospital, Hyderabad
into a Regional Cancer Centre:

(b) if so, the details thereoi; and

(c)the steps taken for the clearance of the
proposal?

THE MINISTER OF HEALTH AND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a)to(c): Aproposal from Govemment of Andhra
Pradesh was receivedin 1987 for upgradation
of M.N.J.Cancer Hospital and Radium Institute,
Hyderabadinto a Regional Cancer Centre. The
State Government was informed thatno new
Regional Cancer Centres would be setup or
recognised during 7th Plan and the emphasis
was on strengthening and improving the facili-
ties in the existing Regional Cancer Centres.
There has notbeen any change in the position.

Intolerance to Milk

8387. SHRI SANAT KUMAR MANDAL.:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedtostate:

(a)whether attentionofthe Govemmenthas
been drawn to the Medical news service “
perfect Health Features” according to which
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milk is not the ideal food for all adults and
intolerance to milkis causedby a deficiencyin
the milk digesting anzyme lactose: and

(b)if so, the reaction of the Union Govern-
mentthereto?

THE MINISTER OF HEALTH AND FAM-
ILY WELFARE (SHRIB. SHANKARANAND)
{a)and(d) Accordingto the Indian Council of
Medical Research, New Delhi. milk contains
goodquality protein andis therefore. animpor-
tant distary item evenforadults . particularty for
vegetarrans. However, milk also contains
lactose(sugar) whichis nottolerated by some
individuals with lactase deficiency. Studies
conducted by the National Institute of Nutrition.
Hyderabad have shown that amajorty of adults
with lactase deficiency can consume milk with-
outany problem as the amount of lactose present
in a glass of milk1s about 10gm which can be
easily digested even if lactase levels are low

Acquisitionof Technology

8388. SHRI UDDHAB BARMAN: Willthe
Minister of PERTROLEUM AND NATURAL
GAS bepleasedtostate:

(a)whether 3D seismic survey is tar better
than2D survey:

({b)it so. whether ONGC and OIL have owned
suchtechnology.

(c)if not . the steps taken/proposed to be
1aken for acquinng suchtechnology: and

(d)the manner by which 3D seismic survey
hasbeen conducted inthe country atpresent?

THE MINISTER OF STATE OF THE MIN-
ISTRY OF PETROLEUMANDNATURAL GAS
(CAPT. SNTISH KUMAR SHARMA): (a) 3D
and @D seismic surveys are two different
nethods of seismic data acquisition. each de-
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ployed for different objectives. 2D seismicsur-
veyisnormally carries out atthe initial explora-
tion stage while 3D seismic survey is used for
obtaining more detailed information.

{b) ONGC has already acquired 3D technol-
ogy shereas OIL Wngages foragn contractors
forthis purpose.

(c) OlL planstoacquire 3D technology dur-
ingthe Eight Plan.

(d)Ason 1.4.1993, atotalof 52423 K onland
and 53034 LK offshore of 3D data have been
acquiredthroughtoreign contractors. incase of
oil India Limited. and largely through Use of
departmenta: parties and seismic vessel in
caseof ONGC.

Title Deed of Coal Mines

8389. SHRI HARADHAN ROY. Will the
Ministerof COAL be pleasedtoretertothe reply
givenon8April, 1992to Unstarred Question No
6633 regarding Title Deed of CoalMines and
state:

(aYwhetherthe information has since been
collected.

(b)itso. the detaiis thereof. and
(c)fnot.the reasons therefor”

THE MINISTER STATE OF THE MINIS-
TRY OF COAL (SHRI AJIT KUMAR PANJA)
(a)to(c): Yes.Sir The assurance giveninreply
toUnstarred QuestionNo. 6633dated8.4. 19892
was fultilled in February. 1993

In terms ot sechion 3 of the Coal Mines
(Nationahisation) Act 1973, the nght. title and
interest of the erstwhile owners of the coalmines
as showninthe schedulctothe said Act, stand
transferred and vestedin the Central Govein-
ment andinturn under section 5 thereof in the
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Coal Companies. Inview thereof, Coal Compa-
nies donot require any futherinstrumenttocarry
outmining operations whichthey are authorised
and empoweredto do by the operation of law.

| Translation)
Migrants from Erstwhile East Pakistan

8390. SHRI SURENDRA PAL PATHAK:
Willthe Minister of HOME AFFAIRS be pleased
tostate:

(a) the number of migrants from the erst-
while East Pakistan to whom rehabilitation fa-
cilities have been provided in Uttar Pradesh
especially in Lakhimpur-Khiri and Pilibhit dis-
trnicts:

(b) the total amount spentthereondunngthe
lastthree years: and

(c)the present status of their citizenship?

THE MINISTEROF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI RAJESH
PILOT) (a) 6569 migrant families from erst-
while East Pakistan have been Provided reha-
biltationtaciihies in Uttar pradesh. information
regardingthe breakup ofthe number of migrant
tamilies who have been provided rehabilitation
taciies in Lakhimpur-Khin and Pilibhit District
i, beingcollected trom the Government of U .P.
andwouldbe laid on the table of the House.

(byRs 11 28lakhs has been spentbythe
GGovt. of India during the last three years viz.
1390-9110 1992-33

() Migrants from erstwhile East pakistan
{Now Bangladesh) who crossedoverto India
helore 25 3.197 1 are consideredfor the grant of
Indhancitizenship
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[English]

New Extraction of Gold from Mines

8391. SHRIMANIKRAOHODLYAGAVIT:
Willthe Minister of MINES be pleasedto state:

(a) whether extracting of gold has since
been started from the new gold mines located
duringthe lasttwo years: and

(b)if so. the details thereof and the quantity
of goldextractedsofar?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF MINES (SHRI BALRAM SINGH
YADAV) (a) No. Sir.

(b)Does notarise.

Gandhi Gram Institute of Rural Health
and Family Welfare

8392. DR. ASIMBALA: Willthe Minister of
HEALTHAND FAMILY WELFARE be pleased
tostate:

{arwhetherthe Government had appointed
atwo-member study teamto study the structure
and functioning of Gandhi Gram Institute of
RuralHealth and Family Welfare . Tamil Nadu.
asearly asin 1988

(b) whether the said committee has sub-
mitted its report.

(chit so. the sahent features of the rec-
ommendations,

(d)whether the Government have taken
any decision onthe recommendations.

(e)itnot . the reasons theretor: and

(hthe ime by which the recommendations
are hkely to be implemented”
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THEMINISTEROF HEALTH AND FAM-
ILY WELFARE (SHRI B. SHANKARANAND)
(a) Yes, Sir. it was appointed by the State
Govemmentof Tamil Nadu.

(b) Yes, sir.

(c) Recommendations were mainly re-
latedto improvingthe service conditions of their
employees on par with the Government ser-
vants and audit of the accounts by the Accoun-
tantGeneral.

(d) Yes. Sir.
(e) Does notarise.

(f) Some of the recommendations con-
cemingthe demands of the Institute employees
to be treated on per with Governmentservants
are not implementable as it is a voluntary
organisation. The others aretobeimpiemented
by the Institute andthe State Govemment.

[ Translation]

LoanbyNSFDC

8393. SHRIHARIKEWAL PRASAD: Will
the Minister of WELFARE be pleasedtostate:

(a)whether the National SC/ST Finance
and Development corporation Limited (NSFDC)
have succeeded in fulfilling its aims and objec-
tives:

{b) fso. the achievement made:

{c) i not . the reasonstherefor:

{d)ywhetherthe Above said Corporationhas
also provided loan to some industnal units in

Dethi during the last three years,

(e) if so, the details thereof,
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(f) the maximum limit of loan fixed by
NSFDC;

(g) whetherthe Government proposeto
raise this limit and relax the other conditions for
grantingloans; '

(h)itso, the details thereof; and
(i) it notthe reasons therefor?

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI) (a): NSFDC has succeeded
in fulfifling its objectives, which consist of ex-
tending concessional, financial assistance to
Scand ST beneficiaries, whose family income
does not exceed double the povertylineincome
(Rs. 22,000/- perannum), forincome andem-
ployment generating schemes, Skill develop-
ment, assisting State SC/ST Corporations in
preparation of project reports and training their
personnel.

(b): NSFDC has so far sanctioned 485
schemes valued at Rs. 437.36 crores with
NSFDC share of Rs. 222.76 crores to benefit
1.80 lakhs beneficiaries on completion of
schemes. The Corporation has sofarreleased
anamount of Rs. 90.96 croresas onMarch 31,
1993. The Corporation has sanctioned 97 train-
ingprogrammes costing Rs. 103.00 lakhs with
ts commitment of Rs. 62 lakhs for skill
upgradation programmes. The Corporation has
also conducted training programmes for the
State level Corporation officers to Upgrade their
skills in project preparation.

(c):Doesnotanse.

(d) and (e): NSFDC had sanctioned one
scheme for an industrial units in Delhi though
DSFDC: MWs Ajay Garments where project cost
is Rs. 14.67 lakhs and NSFDC's share inthe
form of seed capital assistance is Rs. 3.13
lakhs.
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(f): NSFDC provides seed capital assis-
tance andtermloan. Seed capital assistanceis
maximum upto 25% of the project cost. As
regards termioan, NSFDC provides a meximum
of 75% of project cost which should notexceed

_ Rs. 1.5%rorestoreach profitcentre.

(g)to(i): Anew package of financial assis-
tance with prevailing limits of units cost and
NSFDC sharetherein and slabrates of interest
is under consideration of NSFDC.

Supply ofL.S.(H.S.D.)

8394. SHRI PARASRAM BHARDWAJ:
Willthe Ministerof PETROLEUMANDNATU-
RAL GAS bepleasedtostate:

(a) whether the Govemment are aware that
L.S. (H. S. D.) being supplied in Bombay 1s
adulteratedone; and

(b) it so, the actiontaken by Govemmentin
thisregard?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS(CAPTAINSATISHKUMAR SHARMA):
(a) Acomplaint has been receivedto the effect
that LSHF(HSD) being suppliedin Bombay s
adulterated.

(b) The complaint is being investigated.

[Enghish)

Central Assistanceto NAB Sandal-
wood Smuggler

8395. SHRI  MULLAPPALLY
RAMACHANDRAN: Willthe Minister of HOME
AFFAIRS bepleasedtostate:

(a)whetherthe Govemments of Kamataka
and Tamil Nadu have sent any proposais tothe
Union Government for assistance of para-mili-
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taryforces in connection with the operation for
nabbing the notorious sandalwood smuggler
Veerappan andhis gang; :

(b) if so, the details thereof; and

(c)the decision taken by the Union Govem-
mentthereon? :

THEMINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT) (a): Yes, Sir.

(b) and (c): The State Governments of
Kamataka and TamilNadu had senta proposal
to the Government of India for assistance of
paramilitary forces in connection withthe opera-
tion for nabbing Verrappan and his gang tobe
jointly undertaken by the two State Govern-
ments. The modalities in this regard are being
worked out in consultation with the State Gov-
emments.

{ Translation)
Dharamveer Report
8396. SHRI SANTOSH KUMAR

GANGWAR: Will the Minister of HOME AF-
FAIRS be pleasedto state:

(a)the details ofthe scheme of the Govemn-
mentinregardtoimplementation of Dharamveer
report regarding service conditions of police
personnel,;

(b) whether the Government have ac-
cepted the recommendations of the report;

(c)if not, the reasons therefor; and

(d) the time by which the report s likely to
be implemented?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
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PILOT) (a)to(d): Allthe 8 reports of the National
police Commission were studied in detail both
bythe Central Government and the State Gov-
ernment. police” being a State subject. the
implementation of the recommendations con-
cerningthe State Govemments primarily vast
withthem.

Afew areasinthese reports whichconcern
the Central Government have alsobeenidenti-
fied and action/decisions on most of such rec-
nmmendations takentothe extentpossible.

|English]

Pensionto Petroleum Companies
Pensioners

8397. SHRIP.C. THOMAS: Wil the Minis-
terof PETROLEUM AND NATURAL GASbe
pleasedto state:

(a) whether deamess relief linked to con-
sumer price index and minimum pension are
being paid to pensioners of the petroleum
companies:

(b)whetherthe Bharat Petroleum Pension-
ersare beingpaid low pensionbasedontheirold
bais salaries:

(cywhetherthey have demandedtorrevi-
Ston:

(d)if so, the reaction of the Govemment and
Bharat Petroleum:

(c)whetherthere is any proposaltoresore
the commuted portion of the pension of Bharat
Petroleum pensioners on the expiry of com-
muted penod as in the case of Government
pensioners: and

tf)if so. the details thereotf?

[HE MINISTEROF STATE OF THE MIN-
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ISTRY OF PETROLEUM AND NATURAL
GAS (CAPT.SATISHKUMAR SHARMA) (a)
The oilcompanies do not have this system.

{b) The retired employees of the erstwhile
muiti-national M/s. Burmah Shall receive pen-
sionfromthe pension Fund of the Bharat petro-
leum Corporation Ltd. underthe Rulesand Regu- -
lation goveming the Pension Fund. Thispension
based onbaisc salary of suchemployees atthe
time ot theirretirement. However,inMay, 1988
ad-hoc relief was given on the pension to such
employees in accordance withthe judgment of
the Supreme Court.

(c) yes, Sir.

(d) A proposalforthe grant ot ad-hoc reliet
to such pensionersis under the consideration ot
the Government.

(e)and(f): Thereis no such provisioninthe
Rules and Regulations of the pension Fund otthe
Bharat petroleum Corporation imited nor Does
itproposeto restore the commuted portion of the
pension on the expiry of commuted period.

Production and Distribution of
Keroseneand LPG

8398. SHRI RAM NIHOR RAI : Will the
Ministerof PETROLEUMANDNATURAL GAS
be pleasedto state-

(a) the projections for production of kero-
sene/LPG during 1992-93 and prospects tor
1993-94;

«  (b)theindigenous andimported proportion
intonnes of these products:

(c)the present policy of distribution of these

products to the dealders/distributors by the oil
companies;

(d) the projection tnr cistubalcn outiet ot
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kerosene/LPG in Uttar Pradesh, Haryana,
Himachal Pradeshand Delhi;

(e)whetherlarge number of applications
are pendingfordealership of these items before
the oilcompanies; and
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(f)if so. the time by which these are likely
tobecleared?

THEMINISTEROF STATE OF THE MIN-
ISTRYOF PETROLEUMAND NATURAL GAS
(CAPTAIN SATISH KUMAR SHARMA) (a)
and (b); The production andimport of kerosene
and LPG during 1992-93 was asunder:

(Quantity : 000" Tonnes)

Provisional Production Import Provisional ot total availability
Production import

SKO 5290 3463 60.44 39.56

LPG 2570 328 88.68 11.32

For 1993-94 the production and import of
these products will be in accordance with the
approved Oil Economy Budget.

(c): Dealerships/distributorships of petro-
leumproducts are openedinditterentparts of the
country in a phased manner on the basis of
rlemand potentiat and economic viability of the

locations, subject to product availability. Prod-
uctsare supplied as perdemand and allocation
made by oil companies.

(d): The marketing Plans tor kerosene
(1989-93) and LPG (1992-94) respectively have
the following provisions tor kerosene and LPG
distributorships:

Kerosene

State LPG
Uttar Pradesh 3B 68
Haryana 4 x
Himachal Pradesh 2 . 1
Delhi(plan not yetdecided) 2%
(erand (h: Selection of dealers/distributors | Translation)
1s done by the Oil selection Boards constituted
by Government for different States/Region. Seizure of Explosives by CRPF

+Hence the question of applications being pend-
ing with the oil compantes does not arise .
Advertisement and othersteps are beingtaken
ton selection ol dealers tor approvediocations

8399. SHRI BHAGWAN SHANKAR
RAWAT Willthe Minister of HOME AFFAIRS
be pleasedto state



71 Written Answers

(a) whether the Central Reserve Police
Force personnel have seized explosives weigh-
ing 206 kg. from the Aligarh Railway Station
which were being carriedin a parcel from Delhi
inthe Delhi-Agra Passenger TrainonMarch 14,
1993;

(b)if so, the details thereof;
(c) whether any inquiry has been con-

ducted to ascertainthe person oragency who/
whichbookedthe above Parcel:

(d)whethertheinvolvementof anyterrorist
group is suspected in this incident: and

(e) the steps proposedto be taken by the
Governmenttochecksuchcases?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT)(a): No, Sir.

(b)to (e): .The questiondoes not arise.
{ Translation)
Medical Equipments

8400. SHRIMRUTYUNJAYANAYAK:
SHRIVILASMUTTEMWAR:

Will the Minister of HEALTHAND FAMILY
WELFARE be pleasedtostate:

(a) whether attention of the Government
has been drawn towards the news-item cap-
tioned “ Croron Ke Saiyantra Varshon Se
Kharab™ appearingin the “Rashtriya Sahara”
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datedthe January 19, 1993;

(b) if so, whetherthe Government have
conductedany investigation in this regard;

(c)if so, the outcome thereof; and

(d) the steps taken by the Government for
getting the medical equipments repaired?

THEMINISTER OF HEALTH AND FAM-
ILY WELFARE (SHRIB. SHANKARANAND)
(a): Yes, Sir.

(b) & (c): The Delhi Administration have
reported that the C.T.Scanner was the only
equipment lying out of use temporarily in
G.B.Panthospital. The same has since been
made functional by providing the necessary
spare parts.

(d); Does notarise.
Lignite based Power Plants

8401. SHRIGIRDHARILALBHARGAVA:
Willthe Minister of COAL be pleasedtostate the
number of lignite-based power plants working in
the country alongwith theirlocations and capac-
itythereot?

THE MINISTEROF STATE FOR COAL
(SHRIAJIT KUMAR PANJA)

Lignfte-based power plants have been set
up at Neyveliin Tamil Nadu and at Panandhro
in Gujarat. The details of lignite-based power
plants presently working in the country are
indicated below.-

Power Station Capactty Location
1. NeyveliTermal Power 600MW Neyveliin
Station - | Tamilnadu
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Power Station Capactty Location
2 NeyveliThermal Power 1260MW Neyveliin
Station-I| (tobeincreasedto Tamiinadu
1470MW)
3. Panandhro Thermal Power 2x70MW Panandhroin
Station (tobeincreasedto Kutch district of
210MW) Guijarat.

|English]
LDCs of Delhi Administration

8402. SHRISHASHI PRAKASH: Willthe
Minister of HOME AFFAIRS be pleased to
state:

{a) whether a number of LDCs of Delhi
Administration who could not qualify the typing
testinthe year 1977 have beendebarred from
their annualincrements:

(b so.the reasons therefor andthe details
ofthe relevant rules in this regard:

(c) whether the promotion of such LDCs
have alsobeen held uptili date.;

1d) it so, the reasons theretore; and

9e)the steps proposedtobetakentoensure
justiceto the sufferers?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILQOT)9a)to(e): The Delhi Administration has
reported that the LDCs who could not qualify in
the Typing test in previous years (including
1977) are debarred from eaming their annual
increments. How ever, they are allowedtotake
the Typingtest heldin subsequentyears.

As perthe provisions of the Dethi Admin-

istration Subordinate Service Rules. 1967 . pass-
ingthetypingtestbyan LDCisaprerequisite for
eamingincrements.

Incase of LDCswhoare eligible forexemp-
tion from passing the typewriting test. as per
Govemmentofindia's O.M. No.F. 14020,2.91-
Estt. (D) dated 29.9.92, their requests for ex-
emption are considered expeditiously. Forthe
convenience of the employees, the Delhi Ad-
ministration conducts typewriting tests every
quarterin the months of February. May. August
and November.

HBJPipeline

8403. SHRIDATTATRAYABANDARU.
Willthe Minister of PETROLEUMNATURAL
GAS be pleasedto state:

(a) whetherthere s any dispute with French
Company regarding HBJ Pipeline;

(b) if so, the details thereof; and

(c)the actiontaken by the Governmentto
solve the dispute?

THE MINISTERQF STATE OF THE MIN-
ISTRY OF PETROLEUMAND NATURAL GAS
(CAPT.SATISHKUAMR SHARMA) (a)to(c):
Thereis abetween AlL and M/s. Spie Capag
Consortium, who were tumkey contractors for
the construction of the HBJ pipeline, regarding
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liquidated damages levied by GAIL and certain
claims raised by the Consortium. A Joint Com-
mittee consisting of representatives of the Gov-
ernment of india and the Government of France
has been setuptoreview the mattersindispute,
and to advise both the Governments on the
possible approaches to an amicable settiement.

LPG Connections

8404. SHRIJEEWAN SHARMA: Willthe
Minister of PETROLEUM AND NATURAL
GAS be pleasedto state:

(a) whether there is any proposal to allow
import of kerosene oiland LPG;

(b) it so, the details thereof giving reasons
forsuch a policy;

(c)whetherporthandlingfacilities for highly
inflammable commodities are available;

(d) i so, the details thereof:

(e)whetherthe wait-listed personsforLPG
connections will be askedto take the gas con-
nections fromthe private parties; and

(1) if so, the details and the reasons there-
for?

THE MINISTER OF STATE OF THE MIN-
ISTRY OF PETROLEUMAND NATURAL GAS
(CAPTAIN SATISHKUAMR SHARMA) (a)and
(b): In order to increase the availability of LPG
and Kerosene in the country in addition towhat
15 availabie at controfled prices through Public
sector Oil Companies, Govermment have de-
cided to allow their import and sale at market

pnces, by pnivate agencies.

(c) and (d): While kerosene can be re-
reived through all major Indian ports, LPG
handhng facilty is presently available at Bombay
and Vizag. Other locations are being explored
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by private agencies.

(e) and (f): While Public Sector Qil
Compenies will continue to release new con-
nectionstothe wait-listed customers, inaphased
manner, such customers will, however, be free
to avail of gas connection from the private

agencies.

Unauthorise Conversion of Residential to
Commercial Complexesin Delhi

8505. SHRINAWAL KISHORE RAI: Will
the Minister of HOME AFFAIRS be pleasedto
state:

(a)the details of the complaints/represen-
tations received by the Police Commissioner,
Delhiduring February andMarch. 1993 regard-
ingillegal and unathorised conversion of resi-
dential complexes into commercial complexes
in Delhi, particularty in Bhagirath Place. Chandhi
Chowkarea; and

(b) the actiontakenorproposedto be taken
bythe Govermment againstsuch personsinthis

regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT) (a): The Delhi Police has reported that
acommunication was received fromone Shri
Rakesh Goyal. allegingunauthorised construc-
tion of aresidential bullding bearing No. 1810.
Bisomal Colony, Bhagirath Place. Chandni
Chowk and its conversion into a commercial
building by one Shri Ashok Jain.

No representation was received fromany
of the residents of the said colony by the Dethi
Police.

(b): Enquines made by the Delhi Police
reveal that only a stair case has been con-
structed by the person complamedagainst. The
building of the stair case ts not actionable under
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the buildings bye-laws, of the Delhi Municipal
Corporation.

Smuggling on indo-Nepal Border
N

8406. SHRI LAKSHMI NARAIN MANI
TRIPATHI:

SHRI RAJNATH SONKOR
SHASTRLI:

Willthe Minister of HOME AFFAIRS be
pleasedtostate:

(a) whether attention of the Government
has been drawn to the news item captioned
‘Indo-Nepal Border: conduitfor smugglers' ap-
pearinginthe lllustrated Weekly dated Decem-
her 14-20,1991:

(b)whether the Government are aware that
sophisticated weapons in huge quantity are
being smuggled in motor vehicles into India
through the above mentioned border;

(c)ifso. the details thereof;

(d) the details of such weapons seizedon
the indo-Nepal border especially the border
touching Bahraich districtin Uttar Pradeshinthe
recentpast; and

{(e)the measures beingtakentoremedythe
situation?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT)9a): Yes, Srr.

(b)and(c): On8March, 1993, the Nepalese
checkpost police personnel seized one vehicle
which was trying to cross over to india. One
stengun and sixteen 9 m.m. cartridges were
recovered from the vehicle.

(d) - 3AK-47 rifles were seized in 1992;
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Stengun and 16 nine mm cartridges have been
seizedin 1993 sofar.

(e): Inview of terrorist activities long the
Indo-Nepalborder, the Govemment of Indiahas
established an anti terronst checkpost near
Senauli in the maharajgan) district of Uttar
Pradesh. Police Stations. outposts and immi-
gration checkposts on indo-Nepalborder have
been alertedto keep strict vigil. Border Secunty
and policing have alsobeentightenedall along
the border.

SriLankan Refugees

8407. SHRI R. JEEVARATHINAM: Wil
the Minister of HOME AFFAIRS be pleasedto
state:

(a) the number of SnLankan refugees who
come overto TamiiNadubetween June. 139
andDecember, 1992 and are stitl staying there:
and

(b)the amountspentonthemso.tar?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF HOME AFFAIRS (SHR! RAJESH
PILOT) (a): Accordingtothe reports received
trom the Government of Tamil Nadu. no Shn
Lankan refugee has come overto Tamil Nadu

after April, 1991

(b): Doesnotanse.

[ Translation)

Pending casesin Courts Relating to
LPG Agencies and Retail Outlets

8408. SHRICHHITUBHAIGAMIT:
SHRIKHELAN RAM JANGDE"

Will the Minister of PETROLEUM AND
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NATURAL GAS be pleasedto state:

(a) the number of cases pending in the
courts relating to allotment of LPG agencies,
petrol/diesel retail outlets to Scheduled Castes/
Scheduled Tribes;

(b) since whenthese cases are pending;
and

(c) the action taken for early disposal of
thesecases?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF PETROLEUMAND NATURALGAS
(CAPTAIN SATISH KUMAR SHARMA) (a):
Twocases eachinrespectof R.O. dealerships
and L PG distributorships relating to false SC/

_ ST certificates are pendingin Various Courts.

(b): Whereas cases relating to R.O.
dealerships are pending in the Courts since
1983 and 1984, the cases relating the LPG
distributorships are pending since 1987 and
1991.

(c): The concemed Oil Company is taking
necessary actionfor early disposal of the cases.

[English]
Theftsin Trains

8409. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of HOME AF-
FAIRS be pleasedto state:

{(a) the number of cases of removal of
explosive materials meant for use in the Army
fromthe Railway trains reported during each of
the last three years;

(b) the number of cases of theft of wireless
sets, revolvers, cameras etc. from the bag-
gages of Special Protection Group Comman-
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dos travelingintrains which took place during
the above period;

(c) whether any inquiry has been con-
ductedinthis regard;

(d)if so, the outcome thereof;

(e)the number of cases in which the cul-
prits have been apprehended:;

(f) the action taken againstthem; and

(g) the steps taken/being taken to check
suchcases?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOUSE AFFAIRS (SHRIRAJESH
PILOT) (a): A statement giving the relevant
detailsis attached.

(b): Only one case of theft of wireless Set
and Pistols between Mathura and Gwalior Sta-
tions has taken place during the penod.

(c) to (f); A case U/s 379 IPC has been
registered by the Government Railway Police.
Madhya Pradeshin this regard. No recovery of
stolen article has been made sotar. ADepart-
mental inquiry was initiated and the 4 SPG
personnel found quietty of negligence were re-
patriatedto their parent Department with arec-
ommendation to initiate suitable disciplinary
actionagainstthem. '

(g): Necessary guidelines have been is-
suedinthis regard.

Violation of manipur - Myanmar border

8410. SHRICHITTABASU:
SHRIBIRSINGHMAHATO:

Will the Minister of HOME AFFAIRS be
pleasedtostate:
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(a) whether Myanmarese military is fre-
quently violating the Manipur-Myanmar border
and harassing the inhabitants of the border
villages; and

(b)if S0, the steps taken by the Govemment
to preventsuch violations?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS: (SHRI RAJESH
PILOT) (a): Yes, Sir.

(b): Aconstant watchis beingkepton all
developments impinging on our national secu-
nity and appropnate measures are taken accord-
ingly. The Government of Manipur has also set
up a new police station at Molcham near the
Indo-Myanmer border in Chandel districtand
patroiling has been intensified to check the
illegalintrusion. The matter has alsobeentaken
up through diplomatic channels for appropnate
attention atthe Govemmentlevel.

| Translation]
Infiltration of Pak Citizens

8411 SHRIRAMBADAN: Willthe Minis-
terof HOME AFFAIRS be pleasedto state:

(a) whetherthe attentionof the Govemment
has been drawntowards the infiltration of Paki-
stani citizens in the garb of construction of
mosques in Jaisalmer districtin Rajasthan; and

(b) if so, the reaction of the Government
thereto? '

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a) and (b): Gowvt. is aware thatdue to
borderfencingand heightened vigilance on Indo-
Pak border in Punjab, infiltration has increased
across the Rajasthan Border. However, Govt.
Have no specific report as yet onthe infiltration
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of Pakcitizensinthejaisalmer Dist. of Rajasthan,
inthe garb of construction of mosques.

2.Gowt. havetaken appropriate steps, in-
cludingflood lighting and fencing of Vulnerable
stretches on Indo-Pakborderin Rajeasthanto
checkthe menace of infiltration.

[English]
Term Loan to Set up Mini Steel Plants

8412 SHRIK. PRADHANI:
SHRIANNA JOSHI:

Willthe Minister of STEEL be pleasedto
state:

(a) whether a number of entrepreneurs
have come forwardto set up mini steei plantsto
augment steel production;

(b) if so, the number of applications re-
ceivedby the financial agencies fortermicans
duringthe lasttwo years; and

(c)the number of applications which have
beencleared andthe reasons for delay in clear-
ingthe other applications?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF STEEL (SHRISONTOSHMOHAN
DEV)(a) Underthe new Industnal policy ‘Iron
and Steel’ has been removed from the list of
industnes reserved for the public sector and
also exempted from the provisions of compul-.
sory licensing exceptfor certain restricted loca-
tions. Entrepreneurs who wishto setup indus-
trial projects which are exempted fromthe pro-
visions of compulsory licensing are only re-
quiredtofile and Industnial Entrepreneurs Memo-
randum (IEM) with the Central Government.
While a large number of entrepreneurs have
filed IEMs tor setting up mini steel plants, itis not
know atthis stage as to how many of the projects
will finally be implemented.
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(b)and(c) : As reported by the Industrial
Development Bankof India (IDBI)in February,
1993, 12 applications had beenreceivedby the
IDBlalong with other Al India Financiat Institu-
tions dunngthe last 2 years for financial assis-
tance for setting up ministeel projects. Ofthese.
financial assistance was sanctionedto9projects,
while two proposals were treated as closed due
to various reasons such as inability of the pro-
moters to raise the required funds, market pros-
pects. uneconomic size, etc. inrespectofthe
remainingproposal . necessary information had
notbeen fumishedby the applicant.

Oil Exploration Action Plan

8413. SHR! RAMASHRAY PRASAD

SINGH:

SMT.GEETAMUKHERJEE:

SHRIRAMNAIK

SHRIGURUDAS KAMAT:

SHRI HARISH NARAYAN
PRABHU ZANTYE:

SHRI SANDIPAN BHAGWAN
THORAT:

SHRIATAL BIHARI VAJPAYEE:

DR.AMRITLALKALIDASPATEL.

Wil the Minister of PETROLEUM AND
NATURAL GASbepleasedto state:

() whetherthe attention of the Government
has been drawn to the news item captioned
“ONGC likely to give up blown-out well” ap-
pearinginthe Indian Express dated April. 16.
1993;

(b) the reasons of blow outin komarada-1
well and the action taken against the persons
responsible for such negligence:

{c) the details of loss sutfered and the
assistance giventothe aftectedopersons.

{d}the steps takento check such accidents
infuture:
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(e) whetherthe ONGC has taken adecision
to give up blown out well; and

() so, the details of oil exploration Action
Planduringthe Eigth Plan?

THEMINISTEROF STATE (INDEPEN-
DENT CHARGE) OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT
SATISHKUMAR SHARMA): (a): Yes. Sir.

(b): ONGC has constituted an Enquiry
Boardto ascertainthe reasons for the blow out
atKomarada-i.

(c): Accordingto the preliminary survey.
about 93 acres ot wet paddy land and 6900
coconut paims and othertrees have beendam-
aged. About 350 tamilies consisting of 1300
persons had to be evacuatedto saferplaces.

About Rs. 12.92 lakhs has already been
advancedtowards compensation fordamageto
standingcrops andtrees throughthe State Gov-
emment authonties.

Additional assistance is also rendered
through provision of free rice and medical aidto
the affected families, cash assistance to the
families whose thatched housed were damaged
and for cleaming the affected dnnking water
wells.

(d): Mud of suitable specific gravity ts used
while drilling. and blow out preventor (BOP)1s
installed over the well-head. Monitoring ot
operations, inspections. checks and hydraulic
checks have beenfurther strengthened.

(e): No. Sir.

(f): The exploratory dniling porogramme of
ONGC tor the Eighth plan period envisages
dnilling of 796 exploratory wells with 2052700
metresinonland area and 305 exploratory wells
with 768 130 metres inthe oftshore area.
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Family Welfare Training to Women

8414. SHRISATYADEOSINGH:
SHRIBRIJBHUSHAN SHARAN
SINGH:
SHRIRAJENDRAAGNIHOTRI:

Willthe Ministerof HEALTHAND FAMILY
WELFARE be pleasedtostate:

(a) whetherthe Government have formu-
lated any scheme for providing trainingto the
women to make Family Weltare programme
successtul;

(b) if so. the details thereof; and

(c) the ime by which the scheme is likely
lobe implemented?

THE MINISTER OF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND)
(a) and (b): Shorttraining is imparted through
health functionaries to members of Mahila
Swasthya Swasthya Sanghtoraise awareness
and elicit community participation for Family
Weltare programmes.

{c) The scheme isinoperationin all States
“ince 1990-91.

{English)
Investment of Surplus Funds by NDMC

8115 SHRIRAMCHANDRAGHANGARE
Wilithe Minister of HOME AFFAIRS be pleased
fostate:

(a) whetherthe New DethiMunicipal Cor-
poration authonties have stopped investments
of surplus funds n there to five years fixed
‘i:posits inthe State bank of India since 1985
nnwards and started nvestments inshor-term
lixed deposits for penodof 15 daystoone year

nthe vanous banks thereafter;
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(b)ifso, the reasons therefor,

(c) whetherthe Auditors have also pointed
outirregularities in this regard; and

(d)it so, the actiontakenthereon?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS: (SHRI RAJESH
PILOT): (a)to (d): No, Sir. The Delhi Municipal
Committee has reported that they are investing
its surplus funds with nationalised banks withine
NDMC limits. Duringthe year 1985 and thereat-
terthe funds were investedindeposits for peri-
ods varying from open yeartofive years. The
funds were also invested in short terms deposit
ranging from 15 days to one year depending
uponthe requirements of funds dunng that pe-
nod. NDMC has further reportedthat the liquidity
position determines the amount as well as the
time period for which funds canbe invested. As
hquidity position continues tochage withtime .
it was considered appropriate not to invest for
very long penods keeping in view the facttights
NDMC has to meet the expenditure on the
budgetedtobe metintime. Dunngthelastfew
years all investments under fixed deposits are
for a peniod of one year or above.

The New Delhi Municipal Commitee has
further reported that certain clanfications had
been soughtby Auditors oncertain aspects as
brought out above which have been tumished.
The final observations of audit are awaited.

Regional Exploration Board meeting
8416. SHRIVIJAY KUMAR YADAV: Will
the Ministerof PETROLEUMAND NATURAL
GAS be pleasedtostate:
(a) whether the Regronal Exploration Board
. Central Region held thewr meeting in Calcutta
dunngJune. 1992;

(b)if so, the main decisionstaken theresn;
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(c)the achievements made sofar;

(d) the totalamountrequired and spent for
transporting of rigs at Kadmahato Sibasagar,
and ‘

(e)the number of labours engaged onthe
Kadmahaproject andthe progress ofwork done
donesofar?

THEMINSTEROF STATE OF THEMIN-
ISTRY OF PETROLEUM AND NATURAL
GAS(CAPT. SATISHKUMAR SHARMA) (a)
to (c): The status of well Kadmaha-1 was re-
viewedin the meeting ofthe Regional Explora-
tion Board held in June, 1992 when the drilled
depthwas 5131 m. The Board recommendedto
continue drilling in Kadmaha-1 to its target
depth, orthrough lower Vindhyan limestone or
equivalentformation whichever is attained ear-
lier.

Further drilling was continued and the well
was drilled downto 5372 ,. There was noindica-
tion of hydrocarbons. Since the geological ob-
jectives of drilling this well to the Vindhyan
formation was achieved andthicker Vindhyan
limestones were not encountered, the drilling
was terminated.

(d): About Rs. 75 lakhs

(e): The Gandak Projectason 1.3.93 has
a total strength of 181 ONGC personnel. In
addition, certain personnel are also engaged by
different agencies to whom job contracts are
awarded by ONGC fromtime to time basedon
operational needs. ’

Besides well kadmaha-1, 5 wells were
drilled earfier in Bihar, which proved dry.
Terrorism and Anarchy
8417.SHRIRAM PUJAN PATEL: Willthe

Minister of HOME AFFAIRS be pleased to
state:
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(a) whetherthe Govemment are aware of

thecouses respousibleforthe growth ofterror-
ismandanarchyinthe country day by day; and

(b) if so, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS: (SHRI RAJESH
PILOT) (a)and (b): Growth of terrorismin the
country is mainly dueto the active supportgiven
to the terrorists from across the border. This
supportis inthe form of providing funds, weap-
safehavens.

IPC.Cr.P.Cand Evidence Act

8418. SHRIHARISHNARAYAN PRABHU
ZANTYE : Willthe Minister of HOME AFFAIRS

be pleasedtostate :

(a)whetherthe Gc vemment have adopted

. a7—pointtime bound programmetolook upthe

administration of criminal justice and ensure
speedy andjudicious disposal of cases inrecent
conference ;

(b) if so. the details thereof ;

(c)whether the Govemment havefinalized
the amendments to be carried outinthe Indian
Penal Code, Criminal Procedure Code and
Evidence Act;

(d)if so, the details thereof ; and
(e)if not, the reasons therefor ?

THEM|NISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS : (SHRIRAJESH
PILOT): (a) to (e) . A Conference of Chief
Ministers was heid on 13th November, 1992 at
New Delhito discuss the vanous issues pertain-
ingtothe Administration of Criminal Justice.
The Conference inter alia endorsedatime bound
programme for adoptionin respectof :
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(iy Amendmentof Cr.P.C.,I. P.C. and
Evidence Act, to remedy the weak-
nesses and shortcomings foundintheir
operations; ’

(ii) Explbﬂng possibilities of improvements
in procedures to ensure speedy trial in
Courts;

(iii) Settingupof Directorates of Prosecution
to effectively supervise theinvestigation
andprosecution;

(iv) Trainingofinvestigative officers, judi-
cial officials and prosecutors at various
levels;

(v) Exploring alternatives to prison sen-
tences by depenalisation and de—
institutionalisation;

(vi) Securing redress to victims of cnme
and

(vii) Reduction in overcrowding in jails by
streamliningthe bail provisions.

The Conterence also decidedtosetup a
Steering Group comprising the Union Home
Minister, concemed CentralMinisters andsome
Chief Ministers to continuously monitor the
implementation of the several mayor proposals
containedinthe agenda for the Conference.

The Steering Committee willconsider the
various proposals and make suggestions for
appropriate action by the Government.

Corruption Charges AgainstMCD
Officials

8419. SHRIMANJAY LAL : Willthe Min-
ister of HOME AFFAIRS be pleasedtostate :

(a) the number of officers in the Municipal
Corporation of Dethiagainst whomcharges of
corruption have been leveled and CBl enquiry
nstituted/completed during the last three years:
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(b) the action taken against the officers
found guilty ;

(c) whether there is any policy, in MCD
regardingrotational transfer of employees after
threeyears ;

(d)if so. the details thereof ; and

(e)the steps taken/beingtaken forproper
implementation of thetranster policy ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT):(a)and(b). The Municipal Corporation
of Delhihas reportedthat charges of corruption
have been leveled against 452 officials during
the last 3 years. Major penalty has been im-
posedon 103 officials and minor penalty on255
officials.

Duringthelast3years, 27 cases of corrup-
tion were registered against 30 officials of the
Corporation by the Central Bureau of Investiga-
tion and the Anti—Corruption Branch of Delhi
Administration. These cases are under investi-
gationtnal.

(c) to (e) The Municipal Corporation of
Delhihasreportedthatthereis no policy regard-
ing compulsory transfer of employees after
three years. Transfers of employees are made
onadministrative grounds oronthe advice ot the
Vigilance Department of MCD sometimes even
betore3years.

New Traffic Systemin Delhi
8420. SHRIBRIJBHUSHAN SHARAN

SINGH : Willthe Minister of HOME AFFAIRS
bepleasedtostate:

(a) whether there is any proposal to intro-
duce newtraffic systemonthe main roads of the
capital;

(b)if so. the details thereot. and
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(c) the time by which it is likely to be
introduced ?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT) : (a) . No such proposal in under
consideration of Government of India.

tb)and(c): Donotarise.
Import of Chemicals

8421. SHRIHANNANMOLLAH : Willthe
Minister of HOME AFFAIRS be pleased to
state:

(a) whether his Ministry imported chemi-
cals worth Rs. 3crorefromthe United Kingdom
in November, 1992

(b)whether suchchemicals are beingused
forcontrolling frenzied mobs:

(c) whetherthese were utilised intimeto
control frenzied mobs durning the Dece mber.
1992 disturbancr.s;

(d)if so. the details thereot . and
(eyit not. the reasonstherefor ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRIBAJESH
PILOT): (a). No, Stir.

(b)to (e). The questions donotarise.
Single Administrative Region

8422. SHRIRAMKAPSE : Willthe Minis-
terof HOME AFFAIRS be pleasedto state:

(a) whether attention of the Government
has been drawn to the suggestion of the Chief
Minister of Punjab regarding formation of a
single Administrative region consisting of
Jammu and Kashmir, Punjab, Haryana and
Himachal Pradesh as reported in the Indian
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Express of March 29, 1993, and

(b)if so, the reaction of the Union Govern-
mentthereto ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a). The Government has seen the
pressreportsinthis connection.

(b) Nosuch proposalir underconsider-
ation of the Governmentof India.

[ Translation)
NightSoilin Jails

8423. SHRIRAM VILAS PASWAN : Will
the Minister of HOME AFFAIRS be pleasedo
state:

(a) whether the practice of carrying night
soilon headis continuing in various jails inthe
country:and

(b)ifso, thetime by which this practice is
likely to be stopped ?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT: (a). and (b) 'Prisons’ being a State
subject. theactioninthisregards isto be taken
by the State Governments. They have been
askedtodothe needful.

Increase in Price of Copper

8424. SHRIPRABHUDAYAL
KATHERIA:
SHRIN.K.BALIYAN:
DR.RAMKRISHNAKUSMARIA

Willthe Minister of MINES be pleasedto
state;

(a) whetherthe Government are awarethat
production ot copper in the country is much
lowerthan the demand,
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(b) if so, the details of the demand and
production of copperduring 1992—93; and

(¢) the steps the Government propose to
take to meetthe gap and make the country self
-—reliantin Rroduction of copper?

THE MINISTER OF STATE OF MINIS-
TRY OF MINES (SHRI BALARAM SINGH
YADAV): (a). Yes, Sir.

(b) During 1992—93, the indigenous pro-
dugction of refined copper (cathodes) by Hindustan
Copper Ltd.. the sole indigenous producer of
primary copperinthe country, was45,275tonnes
against the estimated demand of 1. 30 lakhs
tonnes.

(c) With the available and known ore re-
servesitis not possible to be self —sufficientin
copper through indigenous productionin the
neartuture. To encourage production Govern-
menthave delicenced copperindustry. Further
asperthe current ImportPolicy copperis freely
importable by the userindustries.

Exploration of natural Gas in Jaisalmer

8425. SHRI RAM SINGH KESHWAN :
Willthe Minister of PRTROLEUM AND NATU-
RAL GASbepleasedtostate:

(a)whetherthe Govemmenthave expern-
cnced the feasibility ot adequate natural gas
reservationin Jaiselmer area of Rajasthan, and

(b) if so. the action taken by the Govern-
ment for exploration ot gas ?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF PETROLEUMANDNATURAL GAS
(CAPT.SATISHKUMAR SHARMA): (a) and
(b). OlLand ONGC Have established geological
reserves of 6. 9billion standard cubic metres of
gas (ason 1. 1.93) and 2. 1 billion standard
metresof gas(ason 1. 1. 1992) respectively.
Exploration forhydro—carbons, including seis-
mic surveys and exploratory drillings are being
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continued by bothONGC and OIL. Blocks have
also been offered under the Fourth and Fifth
Rounds of Bidding for exploration by companies
inthe private sector.

Theftincidentsin V. P House, New Delhi

8426. SHRISHIV SHARAN VERMA : Will
the Minister of HOME AFFAIRS be pleasedto
state:

(a)the number of incidents of theft which
took place in the Vithalbhai Patel House, Rafi
Marg, New Delhiduring 1991 and 1992 ; and

(b)the actiontaken by the Governmentto
checksuchcases ?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT): (a). The number of incidents of theft/
burglaryin Vithalbhai Patel House. New Delhi,
reported duringthe years 1991 and 1992is as
under:

Year No. of Cases reported
1991 9
1932 7

(b) Patrolling has been intensified round
the clock. The Beat Constables / Division Offic-
ers have been briefed to check suspicious per-
sons foundinthe area.

Supply of Gas to Gujarat Power Projects

8427  SHRIKASHIRAM RANA : Wilithe
Ministerof PETROLEUMANDNATURAL GAS
bepleasedtostate:

(a)the details of power projects of Gujarat
pending with the Union Government for ap-
provalin regard to supply of gas; and

(b)thetime by whichthese are likelytobe
approved ?
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THEMINISTEROF STATE OF THEMIN-
ISTRY OF PETROLEUMAND NATURAL GAS
(CAPT. SATISH KUMAR SHARMA): (a) and
(b). While allocations to the extent of 7.55
MMSCMD of gas have been made for various
power projects in Gujarat, demands for further
allocation of gas forvarious other powerprojects
have beenreceived fromtime totime. Consid-
ering the availability of gas and allocation al-
ready made, no further allocations of gas are
feasible atpresent.

Kerite Cement By BALCO

8428. SHRI RATILALKALIDAS VERMA
: Willthe Minister of MINES be pleasedtostate

(a) whether the Bharat Aluminum Com-
pany has developedatechniquetomanufacture
kerite cement from red soilbeing extracted from
Aluminium production;

(b) if so. whetherthis developedtechnique
hasbeentested on experimental basis; and

(c)if so, the outcome thereof ?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF MINES (SHRI BALRAM SINGH
YADAV): (a) to (c). Bharat Aluminium Com-
pany Limited (BALCO)hadcarried outresearch
studies jointly with Central Glass and Ceramic
Research Institute (CGCRI) Calcutta for the
manutacture of Ferrite Cement from Red Mud.
Results of pilot scale expenments camed out so
farhave beenencouraging.

Missing of Files

8429. SHRIVILASMUTTEMWAR:
SHRI RAMACHANDRA
VEERAPPA:
SHRIMANJAY LAL :

Will the Minister of HOME AFFAIRS be
pleasedtostate :
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(a) whetherthe attention ofthe Govemment
has been drawn to the new—item captioned
“Avaidh Nirmano Ki Filen Gayab” in the
‘Rashtriya Sahara’ of April O, 1993;

(b) it so, the reaction of the Government
thereon;

(c) whether any enquiry has been con-
ductedinthisregard;

(d)if so, the outcome thereof ;

(e) the action taken against the officials
found guilty ; and

(f) the steps being taken to check recur-
rence of suchincidents in future

THEMINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a). Yes, Sir.

(b)to (f). The Municipal Corporation of
Delhihasreportedthatout of 34 files mentioned
inthe news—item captioned‘Avaidh NirmanKi
FilenGayab'. 22files are available inthe record;
and.inrespect of the remaining 12 cases, no
activity amountingto unauthorisedconstruction
has come to notice since 1 April, 88.

Oil Refinery at Paradeep

8430. SHRIANIL BASU : Willthe Minister
of PETROLEUM AND NATURAL GAS be
pleasedtostate.

(a)whetherthe Government have dicided
tosetup anail refinery at Paradeepin Orissa;

(b)ifso, the time by whichitis likely tobe
setup; and

(c) the type of crude that would be pro-
cessedin this oil refinery ?

THEMINISTEROF STATE OF THE MIN-
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ISTRY OF PETROLEUMAD NATURAL GAS
(CAPT. SATISH KUMAR SHARMA): (a) A
Letter of intenthas beenissuedto M/s. Ashok
Leyland —GOTCOon 148. 1992forsettingup
arefinery of 6 MMTPA capacity in Paradeepin
Orissa. *

(b) The approximate time required for put-
ting up a refinery is between 48 months to 60
months from the date of start of work by the

entrepreneur.

(c) Itis forthe refinery company to decide
on the type of crude, taking into account the
products to be produced and the refinery con-
figuration.

Detection of Leprosy

8431.SHRIG. DEVARAYANAIK: Willthe
Ministerof HEALTH AND FAMILY WELFARE
bepleasedtostate:

(a) whether a large number of voluntary
organisations are functioning in the country
particularly in the Karnataka State which are
playingimportant roles in detection of leprosy
cases;

(b)ifso, the details there of ;

(c) whether the Government have given
any assistance to such voluntary organisations
functioningin Kamataka during 1992—93; and

(d) if so, the details thereof.

THEMINISTER OFHEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND)
(a) and (b) . 285 non—Governmental
organisations are working for Leprosy Eradica-
tion Programme in India, out of which 25 are
functioninginthe State of Kamataka.

(c)and(d). During 1992—33asumofRs.
90. 130 has beenreleasedto GandhiMemonal
Leprosy Foundation Unit (T. Narsipur ) for run-

VAISAKHA 23, 1915 (SAKA)

Written Answers 98
ninga SET Centre in the State of Kamataka.

[Translation)

Meeting of National Council of all india
Freedom Fighters’ Association

8432. SHRIBHOGENDRA JHA : Willthe
Minister of HOME AFFAIRS be pleased to
state:

(a) whetherameeting ofthe National Coun-
cil of AllIndia Freedom Fighters’ Association
was heldon20thand21stMarch, 1993 atindore;

(b) if so, the details of the Resolutions
passedinthe meeting;

(c) the reaction of the Govemment thereto?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a) Yes, Sir.

(b) Theimportant resolutions passedin the
Conferenceinclude:

(i) reiteration of the pledgeto preserve
the glorious traditions and ideals for
realising the goal of socialism en-
shrinedinthe Constitution of India ;

(ii) Callingupon all secular democratic
progressive people to unite so that
religion and religious places are not
used forpoliticalends ;

(iii) requesttothe Governmenttoputan
endto ULFA insurgency withaniron
hand;

(iv) callingupon all secularand progres-
sive peopletouniteinactiontofightthe
menace of fundamentalism;

(v) appreciationofthe Parliamentcon-
sidering Constitutional Provisions to
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putanendtouse ofreligioninelectoral
process.

(vi} appealtothe Govemmentforappoint-
ment of a Receiver for Shri Krishna
Janmabhomitemple atMathura and
constitution of a Trust for its proper

management;

(vii) urginguponthe Govemmentto install
astatue of the Frontier Gandhiatthe
crossingof Dr. Rajendra Prasad Road
atNew Delhias atnbutetothis veteran
freedomfighter and a close associate
of Mahatma Gandhi;

(viii) urging upon the Central Government
tomake arrangements forbringingthe
sacred ashes of Netaji Subash
Chandra Bose from Japan to india
with full state honours and establish-
ment of the Netaji Subash Chandra
Bose Academy for National Integra-
tion for training of senior administra-
tors;

(ix) preparation of a National Register of
Martyrs, establishment of a National
Museum of Freedom struggle and
setting up of suitable | Memonal Col-
umn in New Delhi: and

(x) earlydisposal of Samman Pension
cases.

(c) The Government is already scized of
most of the suggestions made inthe Conference
and has taken/ is taking appropriate action.
£xamination of suggestions like installation of
the statue of Frontier Gandhi, bringing the ashes
ot Netaji Subash Chandra Bose from Japan,
settingup of an Academy for National Intergration
afterthe name of Netaji and establishment of
Martyrs Memorial Column require sutficient
time and it would betoo early for the Govemment
to react on such suggestions. As regards dis-
posal of cases of Samman Pension, Govern-
ment has already considered all the imely
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claims atleast once and decisions communi-
catedtothe applicants. Receiptanddisposal of
review petitions | representations against rejec-
tion of claims is a continuous process andsuch
petitions are already being considered on merit.

[English]

Training Programmes for Doctors of
Rural Areas

8433. SHRIGAYA PRASAD KORI : Will
the Minister of HEALTH AND FAMILY WEL -
FARE be pleased to state the details of the
training programmes and in—service training
programmes available to the Doctors of rural
areas particularly of Primary Health Centres/
Community Health Centres, Sub—Divisional
District ;level hospitals in the country to keep
theminformed of the latest developments inthe
country?

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
Doctors workingin Primary Health Centres are
providedinin—service training fortwo weeks for
upgrading their knowledge and skills on new
inttiatives and latest programme strategies
adoptedunder M.C.H.andF.W. Programme.
Additionally. under special schemes such as
PostMartum, Sale Motherhoodand Child Care,
focussed training ts provided on specific as-
pects such as sterilisation,. M. T. P, 1. U. D.
insertionetc.

Fire Fighting Equipmentsin High—Rise
Buildings

8434. DR. RAMESHCHAND TOMAR:
SHRIMAT. KRISHNENDRA
KAURDEEPA:
SHRISATYADEO SINGH:

Will the Minister of HOME AFFAIRS be
pleasedtostate:

(a) whetherthe Government are aware that
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several high—rise buildings inthe capital donot
have properfire fighting equipment’s ;

(b)if so, the details thereof; and

(c)the action taken/proposedto be taken
bythe Government against the owners ofthese
buildings ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT): (a) to (c). There are 123 high—nse
buildings which do not fulfill fire prevention /
satety measures. A list of names of these
huildings isinthe statement attached. The own-
ers/occupiers of these buildings have been
given time upto 30 June 1993 tocompletethe
requirements.

List of Buildings Owned by Central Gov-
ernment/ Local Bodies and Autonomous Bod-
ies Etc.

Central Govt. Building (CPWD &PWD)
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SI. No.

Name & Address

Si.No. Name & Address

I.  M.P.FlatsDIZ Area, New Delh:.

2. RML Hospital, Baba Kharak Singh
Marg.

3 CentralRevenueBuilding, IP Estate.
4. A.G.C.R.Buiding, IP Estate.
5 Family Apartment. Tagore Road.

6. VikasBhawan, IP Estate.

~4

M.S Flats, Sec. Xlll.R. K. Puram.
8 C.G.0.Complex,LodiRoad.
9 C.A.G.AnnexIP Estate.

10. Drum Shape Building, IP Estate.

11.

12.

13

14.

15,

16.

17.

18.

21

27.

31.

Udyog Bhawan, RafiMarg.

Sardar PatelBhawan, SansadMarg.
Krishi Bhawan, RafiMarg.
NirmanBhawan, Maulana Azad Road.
Yojana Bhawan, Sansad Marg.

Central Gowvt. Residential Flats, Peswa
Road. e

ShastriBhawan, Dr. Rajindra Prasad
Road.

Sharam Shakti Bhawan. RafiMarg.

Indian Oil Bhawan, (JanpathBhawan).
Janapath.

8—storeyed MS Flats, Minto Road.
G.B. PantHospital, J. L. NehruMarg.
SatdarjungHosprtal, Aurobindo Marg.
SenaBhawan, Duplex Road.

Vayu Bhawan, RafiMarg.

'Y* Shape Building. I[P Estate.
U.G.C.Buidiing, B.S.Z Marg.

M. S. Buidling, Near New Delhi Rly.
Station.

Northern Railway Flats. Punchkuin
Road.

Rail Niwas, MS Flats. State Entry
Road.

Rail Bhawan. RafiMarg.

BarodaHouse, K. G.Marg.
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Si.No.

Name & Address

S!. No.

Name & Address

8

g B £ B

w
=

41.

45.

47.

49.

50.

LOCALBODIES

Mohan Singh Palace Baba Kharakj
SinghMarg.

Akbar Bhawan. Chanakya Puri.’
Yashwant Palace. Chanakya Puri.
Chanakya Bhawan. Chanakya Pur.
SuperBazar. Cannaught Place.
Mayur Bhawan, Connaught Place.
Chandralok Building. Janapath.
Shakti Sadan. Kotla Road.
GaftarMarket. Karol Bagh.

Admn. Block. Hindu Rao Hospital.
AUTONOMOUS BODIES

Hotel Samrat. Chanakya Pun.

Foreign Post Office Building. Kotla
Road.

Telephone Exchange. Idgah.

Khurshid Lal Bhawan. Janpath.

National Productivity Council Lodi -

Road.
P.N.B. SansadMarg.
AkashwaniBhawan. SansadMarg.

Valiabh Bhar Patel Chestinsttue, Deth
Unwerstty

Jeevan Vihar, SansadMarg.

51.

& & & & B

71

USSRBuilding. 24, Feroz Shah Road.
Golden Jubilee Hall. Pusa
MankalyaBhawan,. B.S. Z. Marg.
National YouthHostel, Chanakya Puri.
Manak Bhawan. IP Estate.
ManjushaHouse. 57. Nehru Place.
PRIVATE BUILDINGS

Manisha Buildiung. 75—76. Nehru
Place.

Padma Tower. 5. Rajindra Place.
VishalBhawan, 95, Nehru Place.
KundanHouse. 16. NehruPlace.
Hemkunt Tower 98. Nehru Place.
Vikrant Tower. 4. Rajindra Place.
AzadApartment. Aurobindo Marg.
Dr. Zakir Hussain C G.H §..Okhla.
Milap Bhawan,B.S. Z. Marg
SaraswatiHouse. 27, NehruPlace.
PunjHouse. 17—18, Nehru Place
Deepak Building. 13, Nehru Place
Osian Building, 12, Nehru Place.
SidharthaHouse, 96, Nehru Placee.

GaganDeep, 12, Rapndra Place.

72. _SethiHbawan.7. RayndraPlace
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Sl No. Name & Address SI. No. Name & Address
73. HemkuntHouse, 6, RajindraPlace. 95. AshokBhawan, 93, NehruPlace.
74.  Mayftair Apartment, Mayfair Garden. 96. SkipperComer,87—88 NehruPlace.
75.  D.L.F.ShoppingComplex, Greater 97. Padma Place, 86, Nehru Place.
Kailash.
98. Skyline House, 85, Nehru Place.
76. AshokaEstate, 24, BarkhambaRoad.
99. BajajHouse.97.NehruPlace
77. Daily Tej, Bahadurshah ZafarMarg.
100. DeepaliBulding, 92. Nehru Place.
78. RohitHouse, 3, Tolstoy Marg.
101. BhandanHouse.91. NehruPlace.
Riveira Apartments. 45, Mall Road.
102. Kailash Building. 26, Nehru Place.
P.T.1.Building. Sansad Marg.
103. Sagar Apartment. 6. Tilak Marg.
81. MadanHouse, 26. NehruPlace.
104. HimalayaHouse.23. K. G. Marg.
82. Railok Building. 24. Nehru Place.
105. Chiranjiv Tower. 43. Nehru Piace.
83. RajaHouse, 30—31, NehruPlace.
106. Madhuban. 55. Nehru Place.
81 KushalBazar. 32—33. NehruPlace.
107 Sarojint House. 6. Bhagwan Dass
85 DohilChamber, 46.Nehru Place Road.
86. SehyogBuilding. 58. Nehru Place. 108. Manasarover Building. 3C. Nehru

90

N

S

Shakuntala Apartment. 59, Nehru
Place.

Goverdhan House. 53—54. Nehru
Place.

Godere House. 51—52. NehruPlace
LaxmiHouse. 72, Nehru Place

Red Rose. 43—50, Nehru Place
Skylark Building, 60 Nehru Place
GuruAngadBhawan, 7 1. Nehru Place

Sachin Building, 77, Nehru Place.

109.

110

ARR

12,

113

114

15

116

Place.

Mehdoot Building. 94. Nehru Place
AshaDeep. 9. Hailay Road.

Surya Diran Building. 19.X. G. Marg
KitiMahal. 19. Rapndra Place
PragatiHouse. 47—48.Nenru Place
SheetlaHouse, 73-—74, Nehru Place.

New DeiniHouse 27. Barakhamba
Road.

Deep Shikha. 8. Rajdra Place.
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Si. No. Name & Address
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117. PrabhatKiran, 17, Rajindra Place.
118. Pragati Tower, 26, Rajindra Pl;ce.
119. ErosApart,ment, 56. Nehru Place.
120. RatanJoyti, 18 RajindraPlace.

121. Dakshneshwar, 10, Hailey Road.
122. Indian Express Building, B.S.Z. Marg.

123. Hansalaya Building, 15, Barakhamba
Road.

[ Translation]
Uitra—Sound Machines

8435. SHRI RAMCHANDRA
VEERAPPA:
SHRIVILASMUTTEMWAR:

Willthe Minister of HEALTH AND FAMILY
WELFARE be pleasedtostate:

(a)whetherthe attentionof the Govemment
has beendrawn to the news—item captioned
“Nai Ultra Sound Machine Beach Dee Gai”
appearingin ‘Rashtnya Sahara'dated April 10,
1993: :

(b)the reaction of the Government thereto
;and

(c) the steps taken by the Governmentto
checkthe rising corruption in the Govemment
hospitals ?

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):

(a) to (c). The information is being col-
lected and willbe laidon the Table of the House.
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Qil Exptoration in Coastal Areas of
Konkan— Arabian Sea

8436. SHRIVILASRAONAGNATHRAO
GUNDEWAR: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to
state:

(a) whether any survey has been con-
ducted to explore the availability of oil in the
Konkan — Arabian sea coastal areas of
Maharashtraduringthe lasttwo years; and

(b)if so, the details andthe outcome thereof?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF PETROLEUMAND NATURAL GAS
(CAPT.SATISHKUMAR SHARMA): (a) Yes,
Sir.

(b) In the West Coast offshore areas of
Bombay offshore basin and Kerela— Konkan
basin, dunng 1991—92,20908LK of2Dand 4630
LK of 3D seismic surveys andduring 1992—93,
23119 LK of 2D and 4976 LK of 3D seismic
surveys were carnied out. While no reserves
have as yetbeen established inthe Kerala —
Konkan Basin. in place geological reserves
establishedinthe Bombay offshorebasin as on
1.1.1992 were 342 1. 80 milliontonnes of oil and
oilequivalentofgas.

[English)
ONGC

8437. SHRIRABI RAY : Willthe Minister
of PETROLEUM AND NATURAL GAS be
pleasedtostate:

(a) whetherthe Oil and Natural Gas Com-
mission wouldbe registered as acompany this
year;

(b) if so. the details thereof;

(c) whetherfinancialconsuftants have been
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entrusted with the task of conducting a total
evaluationof ONGC assets ;and

(d) if so, the details thereof ?

TREMINISTEROF STATE OF THE MIN-
ISTRY OF PETROLEUMANDNATURAL GAS
(CAPT.SATISHKUMAR SHARMA): (a)to(d).
Government have decidedto convert ONGC
into a Public Limited Company registered under
the Companies Actandthis conversionis likely
10 be completed this year. Documentation for
incorporation of the new company has been
mitiated. Selection of financial consultants to
adwvise onthe financial restructuring of the new
rompanyincludingvaluation of ONGC's assets
wnotfinahised.

i Translation)

Discrimination Against Handicapped
Persons

8438 SHRIN.K BALIYAN.
SHRIBRIJBHUSHAN SHARAN
SINGH:
SHRI RATILAL KALIDAS
VARMA -
SHRV.SREENIVASAPRASAD:
SHRIC. P MUDALAGIRIYAPPA:

Will the Minister of WELF ARE be pleased
tostate.

(a)whetherthe Govemment have received
complaints regarding discrimination againstthe
handicappedpersons: and

{b)# s0. the steps taken / proposedtobe
takenby the Governmentinthis regard ?

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI): (a) No. Sir.

(b) Topreventdiscrimination Government
1 considering a legislative measure.
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Raids on Office Buildings of VHP and
ShivSena

8439. SHRIC. K. KUPPUSWAMY " Wili
the Minister of HOME AFFAIRS be pleasedto
state:

(a) whetherthe Central Bureau of Investi-
gation (CBI) conductedaidsn the office building
of VHP and Shiv Senain some States recently:

(b)if so, the details thereot:

(c)the number of persons apprehended in
this connection.

(d)whether some valuable materais have
beenseizeddunngraids : and

(e) itso. turtheractionbeingtakeninthe
matter?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT;.(a) Yes. Sir.

(b)Simultaneous raids were conductedon
8th Apnil, 1993 at twenty four places n the
country. The places rarded include the residen-
tial/business premises of some VHP and Shiv
Sena as well as Bajran; Dal."RSS Hindutva
actvists.

{c) In all. seven persons were arrested
dunngtheraids

(dYYes. Sur

te)Matenalseized dunngthe rads 1sbena
scrutinisedfor evidence by GBI

Bangalore Refinery Petrochemicals
Limited

8440.SHRIC. P MUDALAGIRIYAPPA
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Willthe Minister of PETROLEUM AND NATU-
RAL GAS be pleasedto state:

(a) whetherthe Mangalore Refinery Petro-
chemicals Limited (MRPL) has awardedacon-
tractto a Japan consortium consistingof Toyo

- Engineering Corporation, Mitsubishi Corpora-
tion and Kitsuiand Company Limited recently
.and

(b)if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAPT. SATISHKUMAR SHARMA): (a)
and (b) The Japanese Consortium has been
appointed as the Prime Management Contrac-
tor (PMC) forthe execution of the SMMTPA
refinery project of MRPL. The PMC has been
assignedthe single point responsibility for timety
completion of the refinery projectincluding de-
tailed engineering of the foreign licensed units,
supply of imported equipment and construction
supervision.
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Purchase of Vaccines

8441. SHRICHETANP.S. CHAUHAN:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedto state:

(a) the names of the vaccines the Govern-
ment are purchasing under the immunisation
programme alongwith the details of the pur-
chase of vaccines during the last three years.
year—wise;

(b) whether the budget allocated for such
programme is inadequate; and

(c)ifso, the steps Government propose to
take toincrease the allocation forthe same ?

THEMINISTEROFHEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND) :
(a)to(c).
STATEMENT

The details of Vaccines purchased under
the immunisation Programme are as follows:

(FIGURES INLAKH DOSES)

VACCINES 198091 191—2 1992—33
DPT 896.35 1173.90 1216.90

T 677.73 1150.00 1329.89

DT 493.89 532.59 489.03
Measles 390.00 423.50 458.00

BCG 388.00° 490.00° 550. 00"
OoPV 898.00° 1270.00° 1700.00"

The budget for procurement of the above SC/ST Students Hostels

quantities of vaccines is adequate for universal
coverage of beneficiaries under the

Immunisation Programme.

8442. SHRI B. DEVARAJAN Will the
Minister of WELFARE be pleasedtostate:
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(a) the allocation made forthe construction
of hostels for SC/ST students duringeachofthe
lastthree years, State Union Territory—wise ;
and

(b)the details regardingthe provisionmade
duringthe Eighth Five Year Plan, State/ Union
Territory —wise ?

THE MINISTER OF WELFARE (SHRI
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SITARAMKESRI) : (a) and (b). Allocation of
Central assistance forthe construction of hos-
tels for SC/ST students is not made State or
Union Territory—wise. However, details of the
amounts actually released to the States and
UnionTerritories inthe lastthree years are given
in the Statement. A total outlay of Rs. 90. 00
crores has been made forthe purpose forthe
Eighth Five—Year Plan period.
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Drilling Operation in Krishna— Godavari
Project

8443. SHRIG.M. C. BALAYOGI : Willthe
Ministerof PETROLEUMAND NATURAL GAS
bepleasedtogate:

(a) whether the Government have allo-
cated any funds for the drilling operation in
Krishna— Godavari Project of the oil and Natural
Gas Commission; and

(b)if so, the steps taken by the Government
to speed up the drilling operationin the Preject
area? '

THE MINISTER OF STATE OF THE MIN-
ISTRY OF PETROLEUMANDNATURAL GAS
(CAPT.SATISH KUMAR SHARMA): (a) and
(b). ONGC have made abudget provisionof Rs.
239 crores during 1993—94 for the Krishna —
Godavan Project (both onshore and offshore).
Besides acquisition of more 2—D and 3—D
Seismic data. itis plannedto drill 3 1 wells during
" thecurrent year.

Drug Cases in Delhi

8444 DR.S.P YADAV . Wilithe Minister
of HOME AFFAIRS be pleasedtostate :

(a) whether special courts to dealwith drug
cases as required under the provisions of the
Narcotic Drugs and Psychtropic Sub—stances
Act. 1985 have been setup in Delhi;

(b)if s0, the details thereof:

(c)ifnot, the reasons theretor:

(d) whether the Govemment have studked
the legalloopholes in dealingwith the accused
involvedin drugcases:

(e) it so. the details thereof; and

{f) the steps contemplated by the govern-
menttoplug such loopholes ?

VAISAKHA 23, 1915 (SAKA)

Written Answers 122

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a) to ( ¢). The Delhi Police has
submitied a proposalto the Delhi Administration
for setting up of Special Courts for expeditious
tnial and punishment of drugtraffickers.

{d)to(f). Accordingtothe DelhiPolice no
legalloopholes have cometo notice.

[ Transiation)
Allocation of Gas for industries and
Domestic Use

8445. SHRIMATI GIRIJADEVI : Willthe
Minister of PETROLEUMAND NATURAL GAS
be pleasedto state:

(a)the quota of gas proposedtobe allocated
by the Govemment for industries and domestic
use separately under the agreement conciuded
with Oman duringMarch, 1993;

(b) whether the Government propose to
increase the quota of gas for Bihar: and

(c) i so, the details thereof ?

THEMINISTER OF STATE OF THE MIN-
ISTRY OF PETROLEUMAND NATURAL GAS
(CAPT. SATISH KUMAR SHARMA ): (a). A
Memorandumof Understandinghas beensigned
between the Govemments of india andOmanto
explore the possibility of importing natural gas
by pipeline. As the project is still at a conceptual
stage details such as allocation of gas have not
beenworkedout.

(b)and(c). Donotarise.
(Enghsh]

Grants to Voluntary Organisations in
TamiiNadu

8446.DR. SHRIMATIK.S. SOUNDARAM
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 Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedtostate:

(a) the voluntary organisations in Tamil
Nadu which were provided grants by the Union
Govemment for family welfare during the last
three years andcurrentyear,

{b) the amount given to each such
isation:

(c) whether the Government have con-
ducted any inquiry to find out the utility of this

expenditure;
(d)itso, trgedelails thereof; and

(e)if not. the reasons therefor?
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THEMINISTER OF HEALTHAND FAM-
ILY WELFARE (SHRI B. SHANKARANAND):
(a)and (b). The names ofthe organisationsin
Tamil Nadd who were given grants for family
welfare work duringthe lastthree years along—
with amount of grants released to each are
shown inthe statement attached at Annexure.
Nogranthasbeen releasedtosuch organisations
duringthe current financial year.

(c) No, Sir.
" (d) Doesnotarise.
(e): The utilisation of funds is checked by
getting audited statement of accounts and

utilisation certificates. Recommendations are
also obtained from the State Govemments.
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IPG Connections on Priority Basis to
FreedomFighters

8447.DR.Y.S. RAJASEKHARREDDY
‘Willthe Ministerof PETROLEUMAND NATU-
RAL GAS be pleasedto state:

(a)whetherthe Govemmentare consider-
ing any proposaltosanctionL.P. G. connec-
tions on priority basis to the freedom fighters;
and

(b)ifso.the details thereof?

THE MINISTER OF STATE OF THE
MINISTERY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISHKUMAR SHARMA)

(a)  There is no such proposal under consid-
eration atpresent

ibyDoesnotarise.
Cash Relief to Kashmiri Migrants

8448 SHRIATAL BIHARIVAJPAYEE
DR AMRITLAL KALIDAS PATEL

Will the Minuster of HOME AFFAIRS be
pleaseatostate

(ajwhether cash reliefis being paid regu-
larly every monthto Kashmin migrants livingin
Uttar Pradesh especially in Ghaziabad district:

(bhif not. the reasonstherefor.

{c) whether cash rehief has been paid to
themupto August 1391 only:

(d) whether some distnct authorties have
submittedtheir requirement of funds to the Gov-
crnment of Uttar Pradesh covering the period
uptoMarch. 1993.

(e) if so. the details thereof: and

(1) the reasons for notpaying the casn rekef
sorequired ?
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THEMINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT): (a)to () Ex—gratia relieftothe Kashmiri
migrantsis paidperiodically as per the Budget-
ary allocations. The District Administration
submitted a requirement of Rs. 56,62,000/—to
State Government for payments upto March,
1993. The State Govemment has released Rs.
51,06,000/—sofar. Out of 369 migrant families,
relief has since beendisbursedto 325 families,
uptoMarch, 1993.

Rural Health Centres

8449. SHRI CHANDRAJEET YADAV -
Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedtostate

(a) whetherthe attention of the Government
has beendrawnto the news—item captioned
“ll—health dogs Agra rural healthcentres’ ap-
peannginthe 'Inchan Express onApni 13. 1993

(b)if so. the reaction of the Government
thereto: and

(c)the remedial stepstakenbvihe Govern-
mentin this regard ?

THEMINISTEROF HEAL TH AND FAM-
ILYWELFARE (SHRIB. SHANKARANAND)
(a) Yes. Sir.

(byand(c). Healthis a State suject andthe:
day—to—day administration ofthe: rurat healtt:
centress s looked after by the State Govern-
ment. The State Grvernment has beeniequested
totake corrective action.

Mental Patients

8450. SHRIMOHANSINGH (DEORIA)
SHRIRAM VILAS PASWAN .
SHRIKANTA JENA

Will the Minister of Wil the Minsster of
HEALTH AND FAMILY WELFARE be pleased
tostate:
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(a) whetherthe Government have made
any study of the social and family rejection
problems faced by the mentai patients after they
pitals;

(b)f s0, the details thereof;

(c) the measures contemplated by the
Govemment for rehabilitation of such persons;

(d) whether the Government propose to
amend the Mental Health Act, 1981 for the
purpose; and

(e) it so, the details thereof?

THE MINISTER OF HEALTHAND FAM-
ILY WELFARE (SHRI B. SHANKARANAND):
(a) : Accordingto the indian Council of Medical
Research, no specific study on the rejection
problems faced by the mental patients afterthey
are cured and discharged from the mental hos-
pitals hasbeenmade.

(b)and(c). Donotanse.

(d)and (e). Atpresent, thereis noproposal
10 amend the Menta Health Actenactedin 1987

National integration council Meeting

8451. SHRI B. L. SHARMA PREM : Will
the Minister of HOME AFFAIRS be pleasedto
state:’

(a) whether ameeting of the National inte-
gration Counci was heldonNovember?2, 1991;

(b) if s0, the tssues discussed and the
resolutions passed in the Meeting; and

(c) the action taken on those resolutions?

THE MINISTEROF STATE IR THE MIN- /

ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a). Yes, Sir.

VAISAKHA 23, 1915 (SAKA)
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(b) Communal Harmony: Ram Janma

8t i BabriMasiid i " was di

inthe Meeting. Only one resolutionwaspassed,

acopy of whichis give inthe statement attached,

(c) A delegation comprising members of
the Standing Committee of the National integra-
tion Council (NIC) and Parliament visited
Ayodhyaon 7th April, 1992. The report of the
delegation was inter—alia, discussed in the
Standing Committee of the NIC following which
anothermeetingofthe NIC was held on 18th July.
1992. Further. in the hght of the assurances
givenbythe Chief Minsster ofthe NIC, the Central
Govemment fromtime totime took up the matter
in an appropriate manner with the Govemnment
of U. P. and the Chief Minister. The Central
Govemment also continued to make efforts to
find an amicable solution to the Ram Janma
Bhoomi—BabriMasjidto find an amicable solu-
tion to the Ram Janma Bhoomi—Babrn Masjid
ssue.

deep concem the detenoration in the communal
situation in the country during the lasttwo years,
which have witnessed increasing communal
tension and senous incidents of violence lead-
ing to heavy loss of lile and property. Along with
the continuing activiies of teonst and militants
in certain parts of the country, communal ani-
peopie to resolutely meet any challenge to the
country’s unity and integrity and its secular

The Council noted that one of the factors
whichhas added immensely to the build—up
communal tension is the Ram.Janma Bhumi—
Babri Masjd dispute. The Council expressedits
concem atthe recent happenings in Ayodhya

dispute has continued to evade a satisfactory
sohstion. The Council appeais 0 all concemed
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parties and organisations to work towards an
a spiritof cooperation and mutual understand-
ing.

The Council noted the following assur-
ances given by the Chief Minister of Uttar
Pradesh:

i) Al efforts will be made to find an
amicabie resolution of theissue;

ii) Pendingafinalsolution, Govemment

of Uttar Pradesh will hold itself fulty -

responsible for the protection of the
Ram Janma Bhumi — Babri Masjid
structure;

iii) Ordersofthe Courtinregardtotheland
acquisition proceedings will be fully
implemented; and

iv) Judgementofthe AllahabadHigh Court
inthe cases pending before it will not
be violated.

toitby the Chief Minister of Uttar Pradesh to visit
Ayodhya on any suitable date.

The National integration Council calis upon
all concemed, including the political parties,
religious leaders, the media and other
organisations, to act with restraint and in a
manner that will promote harmony and goodwill
between all communities. Every one mustmake
efforts to desist from words or deeds that are
likely to inflame communal pasSions or give
encourragement to disruptire frees Indian soci-
ety istraditionally markedby a spirit of tolerance
and respect for each other’s faith. This spirit
should continue to guide our thoughts and ac-
tions. The Council appeals to all people to
maintain peace and tranquillity and create an
atmosphere conducive to the satistactory settie-
ment of the Ram Janma Bhumi—BabriMasijid
dispute.
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Risi—Allowance

8452, SHRIHARI KISHORE SINGH: Wil
_ theMinisterof HEALTH AND FAMILY WEL-
FARE be pleasedtostate:

(a) whether one person committeesetup
by the Government following the report of the
Fourth pay Commission had recommended
“risk allowance” in the hospitals;

(b)if so, the categories recommended for
entitlernent of risk—allowance;

(c) whether the Government have taken
any decision thereon; and

(d) it not, the reasons for the delay?

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND) :
(a) Yes, Sir.

(b) The group ‘C’ and ‘D’ category employ-
eesin certain departments were covered by the
report :

(c)and(d). The recommendations of the
committee were examined but were hotfoundbe
acceptable

Tibetan Refugees

8453. SHRIBIR SINGH MAHATO : Will
the Minister of HOME AFFAIRS be pleasedto
state:

(a) the details of allocations made bythe
Union Government for the rehabilitation of Ti-
betan refugees during 1992—93, State—wise;
and

(b) the details of such allocations proposed
tobe made during 1993—94, State—wise?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
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PILOT):(a) and (b). Allocations made during
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94 for rehabilitation of Tibetan refugees in

1992—83andproposedtobemadeduring 1993— different States are as follows:—
S.No States BE1992—93 - BE1993—94
(Rs. inlakhs)

i) Himachal Pradesh 20.80 15.30

i) Jammu & Kashmir 1.10 11.00

iii) Kamataka 50.00 30.00

iv) Sikkim 2.00 "3.00

v) Uttar Pradesh 10.35 15.35

vi) ‘WestBengal 0.50 0.50

vii) Arunachal Pradesh 0.20 0.20
TOTAL: 84.95 75.35

Underground and Open Cast Mines cstrrme;hlmlng ingason31March, 1992and
31March, 1993?
8454. SHRIBASUDEBACHARIA:

SHRIUDDHAB BARMAN :

Will the Minister of COAL be pleased to
state:

() the number of new both open castand
underground mines opened in BCCL since
nationalisation of coal mines ;

(b) the number of mines closed during the
saidperiod; and

(c) the number of underground and open

THEMINISTEROF STATE OF THE MIN-
ISTRY OF COAL (SHRIAJIT KUMAR PANJA):
(a) As reported by the coal company the number
of new opencast and underground mines (in-
cluding reorganised mines openedin Baharat
Cooking Coal Ltd. (BCCL) since nationalisation
is 54 {Opencast—33 and Underground—21).

(b) The number of mines closed duringthe
same periodis 13 (Opencast—7 and Under-
ground—6)

(c) Theinformationis given below:—

Underground Opencast Underground Total
& Opencast
(mixed)
Ason 9 1" K’} 9
31.3.1992
Ason 20 13 L ] B
31.3.1993

The change in number has resuited from

reconstitution/ reorganisation of mines.
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Smuggling on North—East Borders (e) the steps taken to remedy the alarming

: situation ?

8455. SHRIV. SOBHANADREESWARA

RAO VADDE : Will the Minister of HOME THEMINISTER OF HEALTHAND FAM-
AFFAIRS be pleasedtostate : ILYWELFARE (SHR1B. SHANKARANAND):
(a)to(e). Thereis an ongoing National Malaria
(a) whetherthe Government are aware of Eradication Programme in Dethi under which
the rampantcorruption and smuggling of essen- anti—malarial measures including detection

tial commodities on the intermational borders of
" North—East,and

(b)if so, theimmediate steps takenby the
Govemmentto stopthe smuggling of essential
commodities especially to Bangladesh from
Assam?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): {a) The Government are aware of
smuggling of essential commodities along the
Indo—Bangladesh border. There are also re-
ports about some cases of corruption.

(b) A number of measures, including re-
duction of gaps between VOPs, intensification
andincreases in patrols, erectionof OP Tower,
use of night vision devices, construction of
border roads and fences along sensitive
stretches have been taken to check smuggling

Mosquitoes Menace in Dethi

8456. MAJ. GEN. (RETD) BHUWAN
CHANDRA KHANDURI : Will the Minister of
HEALTH AND FAMILY WELFARE bepleased
fostate:

(a) whether the Govemment are aware of
the growing menace of mosquitoes in Deltw;

(b) if so, whether any anti—mosquito
programme is under Govemment’s consider-
asiory,

{c)whetherthe pace of present mosquito
eradication programme in Delhi is very siow;

(d) i s0. the reasons therefor: and

control alongwith detection and treatment of
malaria cases are being undertaken.

Malaria Research Centre, \Delhi is also
working on a bio—environmentai strategy to
prevent mosquito breeding to control malaria.

Amount spent on litigation by BCCl

8457. SHRIUDDHAB BARMAN : Wilithe
minister of COAL be pleasedto state the amount
spent by the Heart Cooking Coal Limited on
Litigationin vanious T ribunals and Courts during
eachofthe lastthree years?

THE MINISTEROF STATE OF THE MIN-
ISTRY OF COAL (SHRIAJIT KUMAR PANUA):
Accordingto information fumishedby Coal india
Limited, the amount spentby Bharat Cooking
Coal Limited on litigation in various Courts /
Tribunals during last 3 years was as under :-

Year amount
1980 Rs.28,75,969. 70P
1991 Rs.25,69.027.93P
192 Rs.21.84.354.53P
{Transtation)
Training to Health Workers

8458. SHRI RAMPRASAD SINGH : Will
the Minister of HEALTH AND FAMILY WEL-
FARE bepleasedio stale:

(a) the number of health workers in the
coundry,
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(b) whether any incentive is given by the
Government to impart training in the private
sectorfor preparing more and more health work-
ers,

(c)if so, the details thereof; and
A

(d)ifnot, the reasons theretor ?

THEMINISTER OF HEALTHAND FAM-
ILY WELFARE (SHRI B. SHANKARANAND):
(a) Thereare2, 26, 242 Male and Female Health
Workers in position.

(b) No, Sir.

(c)Does notarise.
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(d) Asthere are adequate number of trained

workers, there is no need to provide incentives

forfurther trainingin the private sector.

[English)
SC/ST Population

8459. SHRIMOHAN RAWALE : Wilithe
Minister of WELFARE be pleasedto statethe
population of Scheduled Castes and Scheduled
Tribes persons accordingto 1991 Census, State
/Union Termitory—wise?

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI):
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Production of Pig lron, Sponge Iron and
Steel in Bihar

8460. SHRI LAL BABU RAI : Will the
Minister of STEEL be pleasedtostate:
N

(a) whetherthe Government have taken
any measures to increase the production of pig
iron, sponge iron and steel in Bihar;

(b) it so, the details thereof for the last three
years; and -

(c)thepercentage of increase made intheir
production during the custent year in compari-
sontothe lasttwo years ?

THE MINISTEROF STATE OF THE MIN-
ISTRY OF STEEL (SHRI SANTOSHMOHAN
DEV): (a)and (b). Govemment do not propose
to sent up new iron and steei plants during the
Eighth Five Year Plan. However, Govemment
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are making efforts toimprove the performance
of the existing public sector steel plants through
Amnberofstepshavealsobeegtakenbyme
ment in the steel industry so as to increase
productionofiron andsteelin thecountry. These
include exemption of iron and steel from the
requirements of compulsory licensing subject
to some locational restriction, removal of con-
iron and steel in the list of high priority industries
and reduction inimport duties on raw materials/
intermediates. A set of “Guidelines for Entre-
preneurs in lron and Steel Industry” has also
beenissued for providing guidance to prospec-
tive entrepreneurs interested in setiing up new

(c)Theeﬁnaedpro&wﬁmandpemem-
age of increase (+) / decrease (_) of pigiron,
sponge iron, saleabile steel in the State of Bihar
durningthe last three years are given below:

(Unitin lakh tonnes)
Nerm 198091 1991—4 1992
(Prov.)
Pigiron 332 1.7 1.54
(_14.9%) (_48.5%) (_10%)
Sponge ron 1.15 * 1.24 1.25
(+45.6%) (+7.8%) (+0.8%)
Saleable 45.29 49:21 52.63
Steel (+1.7%) (+8.7%) (+7.0%)

NOTE : Figures in brackets indicate the percentage increase/ decrease over the previous year.

Alds Control

8461. SHRIN.J. RATHVA : Will the Min-
ister ot HEALTH AND FAMILY WELFARE be
pleasediostate:

(a)the numberof H. |. V. (Positive) cases

detected sofarin Gujarat;

(b) the names of the hospital in Gujarat
where AIDS testing facilities are available,

(c) whether any AIDS control programme
is being implemented in Gujarat with foreign
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assistance; and

(d) if so, the details thereof?

THEMINISTER OF HEALTH AND FAM-

iLY WELFARE (SHRIB. SHANKARANAND):

~(a)Ason30.4.1993,108H.1.V. Positive cases
havebeendetectedin Gujarat.

(b)H.1. V. Testingfacilities are available at
six cities in Gujarat, namely:

1.B.J. Medical College, Ahmedabad.
2. SuratMedical College, Surat.

3 GovernmentMedical College, Vadodara.
4.M.P.Shah Hospital, Jam—Nagar.

5. District Hospital, Junagarh,

6. Civil Hospital, Amrali.

(c)and(d). Yes, Sir. The State of Gujarat

" iscoveredunderthe nationalprogrammeforthe
Prevention and Control of AIDS being imple-

" mentedinthe Country. Duringthe year 1992—33,
asumof Rs, 56.41lakhs have beenreleasedto
the Govemment of Gujarart for the generation
of awareness, promotion of blood safety and
rational use of blood, control of sexually trans-
mitted diseases, and better management of
AIDS cases.

Alkiceﬁon of Fundsto Durgah Committee

8462. PROF. RASA SINGH RAWAT : Wil
the Minister of WELFARE be pleasedtostate :

(a) the amount allocated to Durgah Com-
mittee during each of the last three years withits
sisation;
_(b)medetailsoﬂhei'loomeeamedbythe
Durgah Committee during the above said pe-
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(c) whether the accounts of the Durgah
Committee are regularty audited:

(d) if so, the details thereof;

(e)whetherthe Government proposetoset
upanytrustfor the properand planned utilisation
oftheinoanebéipgeamedbytheDurgahCom
mittee;

(f)if so, the details thereof; and

(g)it not, the reasons theretor ?

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI): (a) Nograntfromthe Cen-
tral Govemmenthas been giventothe Dargah
Committee during the lastthree years.

(b) Incomes of the Dargah Endowment
during the last three years are as under :

Year Income1 in lakh)
1980—91 32.86
1991—2 57.66
199233 48.47

(c)and(d). The accounts of the Dargah
Committee are audited by the Accountant Gen-
eral, Rajasthan.

Auditfor the years 199—92 has beencom-
pleted and the Reportreceived by the Dargah
Committee. The Auditforthe year 1992—93is
yettostart. '

(e) No, Sir.
(f) Does not arise.
(g) There is no provision in the Dargah

Khwaja Sahab Act, 1955 for settingup any such
Trust.
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Eye— Treatment

8463. DR. MAHADEEPAK SINGH
_SHAKYA : Willthe Minister of HEALTH AND
FAMILY WELFARE be pleasedtostate:

(a)whethermicro—surgery andlasertech-
nique are usedforeye —treatment;

(b) whether this treatment facility is avail-
abletothe peoplein general; and

(c)if, not, the steps taken by the Govern-
ment to ensure easy access to this facility?

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a)and(b). Yes, Sir.

(c) Does notarise.
[English)
Diseases in Drought Affected Areas

8464. KUMARIPUSHPADEVI S‘INGH :
Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedto state:

(a) the number of children suffering from
various diseases and health problems in the
drought affected areas of Madhya Pradesh;

(b) whether any special grant has béen
sanctioned for the treatment of these children;
and ’

(c)if so, the details thereof?

THE MINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRI B. SHANKARANAND):
(a) Theinformationis not available.

(b) and (c). Agrantof Rupees One crore
has been sanctioned to the State Govemment
from the Prime Minister's Nationai Relief fund
for setting up nutrition centres for the old, the
infirm andchildren inthe drought affectedblocks
ofMadhya Pradesh.
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[ Translation)

Production of éuspaint

8465. SHRI PARESRAM BHARDWAJ:
Willthe Ministerof PETROLEUM AND NATU-
RAL GAS be pleasedto state:

4 (a) whether Bharat Petroleumis producing
a product “Suspaint” in its Bombay refinery
which of the same density as of the petroleum;

(b) whetherthis productis being adulter-
ated with petrol openly at petrol pumps;

(c) whetherthe Government have made
any inquiry inthis regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE (DEPART-
MENT CHARGE) OF THE MINISTRY OF PE-
TROLEUM AND NAUTRAL GAS ( CAPT.
SATISHKUMAR SHARAMA): (a) No, Sir.

(b)to (d). Donotarise.

[English]
Complaints Regarding lllegal Diversion of
Patrol/Diese!

8466. SHRI MALLAPALLY

RAMCHANRAN: Willthe Minister of PETRO-
LEUM AND NATURAL GAS be pieased to
state: ‘

(a) whetherthe Govemment have received
any complaint regarding illegal diversion of
petrol/diesel bound for Mahe (Pondicherry) to
Kerala;

(b) if so, the steps taken to prevent such
illegal diversion;

(c) whetherthe Govemment have appre-
hended any offenders in this connection; and

(d) it S0, the details thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEMAND NATURAL
GAS (CAPTAIN SATISHKUMAR SiHARMA):
(a) 1OC, BPC & HPC have received notices
fromthe Sales Tax authorities of Keralaregard-
ing diversion of petrol/Disel bound for Maheto
Kerala.

(b) The following measures are taken to
preventsuch illegal diversion of Petrol/Diesel;

1. Alithe invoices for supplies made to
Mahe are verified for seal and signa-
ture of the inter-state check postau-
thornties.

2 The entry no. inthe check post register
isrecordedintheinvoices & the same
is mounted by the supply point.

3 Additional seals are provided onthe
dispensing units of the outlasts at
mahe to avoid tampenng.

4 Sumpnse checks/inceptons have been
stepped up atthe outlets atMahe and
surrounding areas.

(c)and(d). Investigations carned out by
10C have not estabiished the charge of diversion
of products..

Arrest of Persons for Spreading Commu-
nalism

8467 SHRISYED SHABUDDIN: Wili the
Minister of HOME AFFAIRS be pleasedtorefer
to Lok Sabha Unstarred Question No.5414 on
April8. 1993 and state: ’

(a) the number of persons released out of
those arrestedin Uttar Pradeshas onMarch 31,
1993:

{b) the number of persons charge sheeted
anaprosecuted.
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(c) the number of persons found guilty and
sentencedtopunishment;

{d)the number of cases pending as on April
1, 1993 with the number of dependents as on
Aprit 1,1993; and

(e)break-up ofthenumber of defendants by
those incustody orenlarged on bail?

THE MINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
POLOT) (a) to (e). The required information is
bemgcollected.

Smuggling by Pakistanis inindia
8468. DR.LAXMINAR PANDEYA:
DR. AMRIT LAL KALIDAS

Will the Minister of HOME AFFAIRS be
pleasedtostate.

{a) whetherthe Government are aware that
some Islamic nations have captured and be-
headed alarge number of Pakistants for smug-
gling drugs an sophisticated weapons of mili-
tary ongin:

(b} it so, whether the Government have
nabbedandousted anytor smugghngdrugs and
weapons inindia:

(c) if so, their number in each of the last
three years andthe currentyear;

(d) the steps taken by the Governmentto
exercise a strict vigil on Pakistani smuggler

(e) whether some Indians have also been
foundtobe addingthem: and

{f) 0. the steps beingtakento smashther
network?
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THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT)(a) Yes. The Gowt. is aware of the News
tem.

(b) and (¢). The information is being col-
lected and willbe laid on the table of the house.

(d) The Government has taken anumber of
measures to tighten the vigilance on Indo-pak
border. The measures also include holding of
co-ordination meeting with various law enforce-
ment agencies andthe States concerned. Mea-
sures have alsobeentakento ensure sheering
of intelligence amongstthe law enforcement
agencies.

ie)and (f). Instances of some Indians aid-
ingand assistingthese traffickers have cometo
the notice and stnngent action has beentaken
againstthemunder the relevant Acts.

C.G.H.S.Benefits to Rertired Railway
Officials

8469 SHRIGIRDHARILAL BHARGAVA
Wilt the Minister of HEALTH AND FAMILY
WELFARE be picasedtostate.

tarwhetherthe retiredemployees of Rail-
way Board are ehigible to avail the facihties of
—entral Government Health Services atter their
retirement,

ibiwhetherthe retired employees of zonal
oftics of railways inthe country particularly hne
otticials are not eligible to evil the tacilities of
CGHS

(c)itso thereasonstherefor.

(d) whether the Govemment have recelved
number of representations tromthe retied rail-
way employees for providing this facility to them
Also. and

(e s0. the action taken by the Govern-
mentinttus regard?
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEMAND NATURAL
GAS (CAPTAINSATISH KUMAR SHARMA):
(a) Yes, Sir.

(b) Yes. Sir.

(c)As Indian Railway have their own Medi-
calsetup like Dispensaries and hospitals, the
CGHSfacilites have notbeen extendedto their
employees.

(d)and(e). Arepresentation fromthe Rail-
way Pensioners Association of Jaipur for ex-
tending CGHS facilihes to them was received.
Theyhadalsogonetothe Highcourtof Rajasthan,
Jaipur Bench. for this purpose. As per stay
ordersof the saidHigh court, CGHS facilties are
atpresentextendedto the Rallway pesnioners
atJdaipuronly.

Investigationand Trial of Cases in Delhi

8470 SHRIMADAN LAL KHURANA: Will
the Minister ot HOME AFFAIRS be pleasedto
state’

{a1whetherthe number of cases pending
investigation andtrialin Delhiare goingup

biitso. the reasons therefor:

(C)the number of cases pendinginvestiga-
tion andtriatin varnious zones in Delhi: and

(d) the steps takento complete the inves-
tigation and tnal of such cases expeditiously?

THEMINISTERQF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT} (a)to(c) Thenumberofcases reporte:
to be pending investigation and trift for the faxt
threeyears e 1990. 1991 1992and 1393 iupt>
15 3 Q3) district-wise 1s givenintne statem.n!
attached
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Some of the reason of for cases remaining
underinvestigationforlong periods are 9i) Delay
in receipt of reports from foensic experts. (ii)
Delay in receipt of Medico Legal Certificates

from hospitals. (iii) Non-cooperation of the ac-

cusedpersons.

Reasonsforincreaseinthe cases pending
trail can be attributed to cumbersome troll long
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procedures, inadequacy of courts, delays caused
by matters relating to advocates, non-availabil-
ity of witnesses, frequent adjournments, etc.

(d) Progress of investigation is reviewed
from time to time and it is enjoined upon the
investigating Officerstoinvestigate cases ex-
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World Chakma Conference

8471. SHRIGOEGE FERNADES: Willthe
Minister of HOME AFFAIRS be pleased to
state:

(a)whetherthe World Chakma Conference
organised by the All India Chakma Cultural
Conference, Machmara (Tripura) was heldin
Calcuttain April, 1993;

(b)if so, the details thereof;

(c) the countries whose delegates
pariciaptedinthe conference;

(d)the broadissues discussedtherein; and
(e) the outcome thereof?

THEMINISTRY OF STATE INTHE MIN-
ISTRY OF HOME AFFARIS (SHRI RJESH
PILOT): (a)to(e). Accordingto reports received
by the Government, the World Chakma Confer-
enceorganisedbythe Allindia Chakma Cultural
Conference, Machmara (Tripura) was heldin
Calcuttaduring 12-15 April 1993. The theme of
the Conferee was “The Chakmasin New Part-
nership”. Delegates from Germany, Switzer-
land, Netherlands, Japan, U.K., andBangladesh
attendedthe Conference.

The Conference covered a wise spectrums
ofissues concerning Chakmas, viz., culture,
heritage, language and literature, socio-eco-

- nomic conditions, status of Human Rights, and
right of selfdetranmiantion. The thrust of the
Conference was gross abuse of human rights
and destruction of ecological environmentinthe
Chittaging Hill Tracts. Forthe preservation of
Chakmas and their culture, the speakers pro-
posed measures like repatriation of nontribals
settlers and de-militarisation of th\e Chittagong
Hill Tracts. Also, they suggested acceptance of
the right of self-determination of the trebles and
creation of a healthy environmentforthe retum
andhonorable rehabilitation of the refugees.
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Ad-Hoc Government Servantsin A&N
islands

8472. SHRIMANORANJAN BHAKTA:
Willthe Ministerof HOME AFFAIRS be pleased
tostate:

(a) the total number of ad-hoc Govern-
mentservantsin Groups ‘A’and ‘B’ inthe Union

" Territory of Andman and Nicobar Islands;

(b)whetherthe Govenment are contem-
plating to provide one time relaxation for
regularisiation to these Govemment employ-
ees,

(c)if so, the details thereof; and

(d)thetime by whichthese employeesare
likely to be reqularised?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT): (a) There are one hundred and five
cases of adhoc appointments in Group ‘a’and
Group ‘b’ posts under the Andman & Nicobar
administration.

(b) No, Sir.
(c)and (d). Does not arise

Petrochem Unit at Vijaipur in Madhya
Pradesh

8473.SHRISANAT KUMAR MAN DAL:
Willthe Minister of PETROLEUM AND NATU-
RALGAS bepleasedtostate: -

(a) whethertechnology flaw has imperiled
Rs.800 crores propylene plan petrochem unit
intiated tobe setup by the Gas Authority of India
Limited (GAIL) at Vijaipurin Madhya Pradesh;

(b) if so. the details and the reasons there-
forand -
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(c)the proposed plan of the Govemment
and GAlL inthe matter?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEM AND NATURAL
GAS (CAPTAIN SATISHKUMAR SHARMA):
(a)and (b). While the first stage clearance for
the project was given, the performance of the
new technology proposedto be used has not
reachedthe levelof acceptance.

(c) Unless the technology is techno-eco-
nomically proven, it would notbe prudentto set
upthis plant.

Ayurvedic Medicines

SHRIBILLABULLIRAMAIAH:
PROF. PAMPRASE:

8474.

Wilithe Ministerof HEALTHAND FANILY
WELFARE be pleasedto state:

(a) whether alarge quantity of Ayurvedic
medicines like slight lies breaded in Himalayas
andthe other parts of the country;

(b) if so. whetherthe Govemment ate con-
sideringto extract these medicines; and

(c) the efforts made by the Governmentin
this regard?

THE MINISTER OF STAT E OF THE
MINISTRY OF PETROLEMAND NATURAL
GAS (CAPTAIN SATISHKUMAR SHARMA):
(a) Itis fact that Himalayas and other regions of
India have been a rich source for Herbal and

rmineral martial used in Ayurvedic Medicines.

(b)yand(c}. Thereis no such proposal.
Appointments in NDMC
8475 SHRI RAM KIHORE RAI: Will the

Minister of HOME AFFAIRS be pleased to
state.
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(a) whether reservation for Ex-service-
meninNDMCis beingfollowed;

(b)ifso, whetherthe posts of Chief Security
Officer and Executive Officer reserved for Ex-
servicemen in NDMC have been filled from

amongst this category persons;
(c)it not, the reasons therefor; and

(d) the steps taken to remove the
irregulieities?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a) to (d). the New Delhi Municipal
Committee has reportedthatthe postsreserved
for Ex-servicemen are filled up only through
them but on avaiblity of suitable candidates.

The post of Chief Security & Executive
Officerwas createdin NDMCin 1986. The post
has been held by Ex-servicemen exceptfora
shortspanwhenitwas heldby acwvilianpending
selection of a suitable Ex-servicemen. The
incumbent at presentis an Ex-servicemen.

India-French Joint Project

8476. SHRI GOPI NATH GAJAPATHI:
Will thhe Minister of HEALTH AND FAMILY
WELFARE be pleasedto state:

(a) whetheran India-Fenth jointprojecthas
beenlaunchedto seek altemative development
stargeices and contain demographic transition:

(b)if so. the details therefor;

(c) whether any time bound programme
hasbeenchalked out nthis regard; and

(d)f so. the detals thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEMANDNATURAL.
GAS (CAPTAINSATISHKUMAR SHARMA)
iarNo S
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(b)to (d). Does notarise.

Evasion of Duty
8477.SHRI TATRA CHAND
KHANDEWAL: Will the Minister of HOME
- AFFAIRS be pleasedtostate:

(a) whether attention of the Government
has been drawn to the news-item captioned

‘Advocate heldfor evading duty’ appearinginthe
Pioneer of February 10, 1993;

(b) if so whether any incrimating docu-
ments have been seized;

(c)it so, the details thereof; and

(d) the action taken or proposedtobe taken
againstthe erririgcompanies/persons?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a)to(c). Yes, Sir. The Delhi Adminis-
tration has reported that on receipt of information
that certain dealers had obtained large number
of statutory sles tex forms duringa shortspan of
time after there registration and conductedbust
nessworth Rs. 86 croeres approximately agamst
these forms, and were indulging in activities ot
doubttul nature, acomplaintwas madetoD.C.P.
(Crime), Delhi Police, for further investigation.
Oninvestigation, the Police detected sufficient
metal to establish involvemnt of an advocate in
the launching of bogus firms, providing fake
surefies required for opening new firm. etc.

The Delhi Administration has reported that
action for disqualifying the Advocate from ap-
pearing before any Sales Tax Authosity in any
proceeding has beeninitiated . The Sales Tax
Bar Association (Regd.) has also unanimousty
passed arelation to suspendthe advocate.

Steps area also being taken again the
emngcompanies/persons whichinclude check-
ing of misurs of statutory forms; caceliatio ot
such forms when found being in orderto relaise
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salestax arrears; identification of defautters of
salestax dues; and, canceilation of Registration
Certificates of bugs dealers.

Terrorism,and Crimes

8478. SHRI JEEWAN SHARMA: Wili the
Minister of HOME AFFAIR be pleasedto state
the number of cases of terroism and other
crimes which are based/have been committed
onthe copying of films in vanious union Teritories
duringeach of the lastthree years, Union Terri-
tory-wise?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): Theinformation s being collected and
will be laid on the Table ofthe House.

Arms Trafficking by Militants

8479. SHRI GURURDAS KAMAT: Will
the Minister of HOME AFFAIRS be pleasedto
state:

(a) whetherthe militant nationalistforces
have been involved in trafficking of arms and
narcotics for the last several years;

(b) if so. the details thereof; and

(c) the steps taken by the Government in
this regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a)and (b). The Govemmenthave been
reports of narcotrrists linkages in Jammu &
Kashmirand Punjab.

(c) ‘Public Order’ and ‘Police’ are State
subjects. Itis for the concemed State subjects.
ltis for the concerned State Governments to
dewvise vanous methods andtake concrete steps
toimprove law and order situation. The Central
Govemment has also been taking coordinated
action with concemed Central agencies and
State Govermnments so as to prevent trafficking
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inarms and narcotics. Enhanced vigilance is
being maintained along the castthe land bor-
ders.

[Translation]
Arrestof Satyagrahis

8480. SHRIPRABHUDAYALKATHERIA:
DR.FRAMESH CHAND TOMAR:
SHRISHRGAN KUMAR PATEL:

Wil the Minister of HOME AFFAIRS be
pleasedtostate:

(a) whether anumber of persons staging
satyagrha outside the Union Public Service
Commission building in New Dethihave been
arrested and remandedto judicial custody re-

cently;
(b)if so, the details thereof;

(c)whetherthey have beengiventhefacili-
ties of ‘B’ Grade detains as per court orders;

(d) whether any instans of misbehavious
with such persons by the police and Jail authori-
" ties have come to the notice of the Govemment;

(e) if so, the details thereof;

(f) whether any inquiry has been conducted
inthis regard;

(g) if so, the outcome thereof; and

(h)the action taken/proposedto be taken
against the persons found guilty?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a)and(b). Yes, Sir. On7 April, 1993,
7 persons defied probitory orders u/s 144
Cr.P.C.bysittingon dhama andraisingslogans
onthe Shahajahan Road outside the gate of he
Union Public Service Commission. All these
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persons were arrestedthe Delhi Police u/s 188
LP.C.

(c) No, Sir, They were given ‘C; class
facilities inside the Jail.since they are not al-
lowed ‘B’ class by the trial court.

(d) No, Sir.
(e)to (h). Do notarise.
. Terrorist Activitiesin J& K
8481. SHRIRAMLAKHAN SINGH YADAV:

Wilithe Minister of HOME AFFAIRS be pleased
tostate:

(a) whethera number of persons providing
sheltertothe terrorists have been arrestedin
Jammu and Kashmir;

(b) if so, the number of such persons ar-
rested during each of the lasttwo years; and

(c) the steps taken or proposedto be taken
bythe Govemmentto discoragethe peopleinthe
State notto give shelterto the terrorists?

THEMINISTEROF STATE INTHE MIN-

ISTRY-OF HOME AFFAIRS (SHRI RAJESH

PILOT): (a)toc). The personsbeing apprehend
fromtime to time for terrorist activities include
those who provide shelter to the terr eithgr
through comity or under coercion. However,
since mostsuch arrests take place during search
operations, itis difficult to clearly identity and
segregate the arrested persons into clearcut

categories.

Consistent efforts are beingmade to con-
tainmilitancy and reduce the fear of the gun. It
is hopedthat his would also have impacton he
phenomenon of harboringtemorists under threat
andotherwise.

Letters from.MPs

8482. SHRIMOHAMMAD ALI ASHRAF
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FATMI: Willthe Minister of MINES be pleased
tostate:

(a) the number of letters/representations/
memoranda received in his Ministry from the
Member of a parliaments during the last six
months; and

(b) the number out of them to which ac-
knowledgmentwas sent withinfifteen days and
the number of cases in which final reply has not
beensentsofar,;

(c)thereasons for delay in acknowledging
the letters andfinal reply within three months;
and

(d) the stepstakentoo expedite the replies?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF MINES (SHRI BAIRAM SINGH
YADAV):(a) 111 letters were receivedfrom the
Members of Parliamentduringthelast6 months.

(b). (c) &(d). Outof 111 letters, receipt of
108letters were acknodgedwithin 15days. Final
repliesto 46 letters have been sent. Forexpedit-
ing final replies to the remainming letters. all
eftorts are being made to collect the required
meteriattromvarious filed units spreadthrough-
outthe coutnry.

[Englishj

Central Assistance to Deal with Arms
Landing
8483. DR. D. VENKATESHWAR
RAO.
SHRIBOLLA BULLIRAMAIAH:

Will the Minister of HOME AFFAIRS be
pleasedto state’

(a) whether cases of arms landing inthe
country have increased recently;

(b)whethersome State Governments have
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requested the Union Government for financial
assitanc: etomeetthesituation;

(c) if so, the details thereof alongwith the
names of such States; and

(d) the actiontaken by the Union Govemn-
mentthereon?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT): (a) to (d). the Central Government
releasesfundstothe State Governments every
year under the scheme for modernisation of
State police forces. Forthe years 1993-94, a
total allocation of Rs. 30.00 crores has been
made available for this purpose. Fromitemto
time, the State Governments also make spe-
cific requests to the Central Government for
releasing ad-hoc grants for tacking the law and
order problems. Such request are considered
by the Central Govemment on individual merits
andresource availability.

Opthalmic Equipment’s

8484. SHRIGYA PRASAD KOR!: Willthe
Ministerof HEALTHAND FAMILY WELFARE
be pleasedtostate:

(a) the Central assistance givenduringthe
lasttwo years to Uttar Pradesh for upgradation
of Ophthalmic Departments in each medical
collage: and

(b) the number of primary Health Centre in
Uttar Pradesh to whomophthalmic equipment's
were supplied dumping the last three years?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEMAND NATURAL
GAS (CAPTAINSATISHKUMAR SHARMA):
(a)and (b). The allocation under the National
Programme for Contro Uttar Pradesh was.
steppedupfrom, Rs. 98 klalhsin 1991-92to Rs.
165 lakhsithe year 1992-931omnteroaliaoverthe
cost of equipments for Primary Heatth Centres,
conducting surgery and estiablishing Distract



183  Witen Answers
Mobile Units. Duringthe lastthree yeas founds
for upgadation poof 0165 PGHCs have been
released to the State Government.
Allotmentof LPG Agencies

DR. KRUPASINDHU BHOI:
SHROIZAINAL ABEDIN:

8485.

Willthe Minister of PETOLEUM AND
NATURAL GAS bepleasedto state:

(a)the number of LPG agencies allotted in
the West Bengal and Orissa during etch ofthe
lastthreeyears;

(b)whether the Government propose to
allot more LPG agency in these status during
1993-94;"and

(c)ifso, the details thereof?

THE MINISTER OF STAT E OF THE
MINISTRY OF PETROLEM AND NATURAL
GAS (CAPTAIN SATISHKUMAR SHARMA).
(a) 7 LPGdistributionships in West Bengal and
5 p LPG distribution ships in Orissa were
allotted during the period from 1990-91 to 1923
(upto December, 1992)

(b) and (c). Thirty one (31) pt for west
benmal and tywo (2 propose for soirees age
evenincludedinthe LP-FC marking plan 1992-
4

[Transiation)
Promotion of Naturopthy
SHRIBALRAJPASSI:

SHRI MANORANJAN
BHATKTA:

8486

Willthe Minister of HEALTH AND FAMILY
WELFARE be pleasedto state:

(a) whether the Government proposeto
take steps to encourage naturpathy;

MAY 13, 1993

WmenAnsm 184
(b)ifso, thedetails thereof, and

(c)ifnot, the reasons therefor?

THEMINISTER OF HEALTHAND FAM-
ILYWELFARE (SHRIB. SHANKARANANDY)(a)
to(c) TheCentral Council forResearchin Yoga
and Naturopathy at New Delhi and national
Institute of Naturoperthy at Rune, have been
established with a view to encourage

Naturopathy.
Medical Facilities in Rurgl Areas

8487.  SHRICHHITUBHAIGAMIT:
SHRIHARIKEWAL PRASAD:

Willthe Minister of HELATHAND FAMILY
WELFARE be pleasedto state:

(a)theamountof spent by the Government
forimprovingthe medical facilities inrural areas
ofthe country duringthe lasttwo years; and

(b)theamount proposedto be spentbythe
Governmentin rural areas during the of current

year?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEMAND NATURAL
GAS (CAPTAIN SATISHKUMAR SHARMA):
(a) Theamountreleased by the Department of
Family Wetfare forimplementation of different
schemes inrural areas dunngthelasttwoyears
is given below;

(Rs. in crores)
Year Amount
199192 45193
199293 478.20

(b)Durning the current year, an amount of
Rs. 509.00 crores has been allocated.

Utilisation of Wate Gas in Bharaunt Oil
Refinery

8488 SHRIUPENDRANT VERMA: Will
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the Ministerof PETROLEUMAND NATURAL
GAS be pieasedto state:

(a)whemerthg Govemmentproposeto

formulate any scheme.of check and make proper
untlisation of gas being wasted daily in Barauni
oil refinery; and

(b)itso,m;detailsmemof?

THE MINISTER OF STATE OF THE
MINISTRY OF PEROLEUM AND NATURAL
GAS (CAPT. SATISHKUMAR SHARMA): (a)
and (b).filaring of gasin refienries is atechnical
necessity and is kept to the barest minimum.
Normaily these gas treams are notfit for bottiing
as L.P.G.

Aids Control

8489 SHRISHRAVAN KUMAR PETEL:
Will the Minister of HELATH AND FAMILY
WELFARE be pleasedtostate:

(a) whether any proposals for dissemina-
tion of information, education and effective con-
trol of AIDS have been received from the Gov-
emmentof Maharshtra;

(b) if so, the Central assistance soughtby
the State Governmentin this regard; and

(c) the details of the AIDS detractions,
surveillance and prevention and treatment fa-
cilities in that State at present and theadditional
facilities which are soughttobe created therein?

THE MINISTER HEATH AND FAMILY
WELFARE (SHRI B. SHNAKARANAND):(a)
Yes, Sir.

(b) A proposAL has been received from
Maharashtra Govemment for assistance of
approximately Rs. 20 crores inclusive of Rs. 5.5
CroresforlEC.

(c) The State has already 12 Surveillance
Centres and 17 Zonal Blood Testing Centres. No

VAISAKHA 23, 1915 (SAKA)

Written Answers 186
furtherincrease inthis regard s proposed. The
proposal alsoincludes strengthening of 54 Blood
Banksand 18S.7.D. Clinics.

Fanon Sale ofice-Sticks

8490. SHRI RAMKAPSE: Willthe Minis-
ter of HEALTH AND FAMILY WELFARE be

pleasedtostate:

(a) whether attention of the Government
hasbeendrawntithe news-itemcaptioned“No
more adulterated ice-stiks” appearingin Indian
Express dated April, 2, 1993;

(b) if so, the reaction of the Government -
thereto; and

(c)the steps taken by the Govemmentto
baen the sale of the ice-sticks which are i
injuriory to the health of the children?

THEMINISTEROF HELATHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a) Yes, Sir.

(b)to(c). the standards office-candy have
been laid down under the Prevention of food
adulteration Rules, 1955, which alsocoverthe
quality of ice-sticks. Contravention of the stan-
dards allied down would invite penal action
underthe Prevention of Food Adulteration Act.
The Food (health) Authorities of the States/UTs
have been requested to ensure quality of ice-
candy/Ice-stick sold inthe market.

[Transtation]
Production of Brass

8491. SHRIMATI SAROJ DUBEY: Will
the Minister of MINES be pleasedto state:

(a) whetherbrass s being importedtomeet
the intemal demand of the country;

(b) it so, the details of the brass imported
andprodedin the cucouintry during 1992-93; and
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(c) the steps proposed to be tank to in-
crease thenproduction ofbrass?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF MINES (SHRI BALRAM SINGH
YADAV): (a)and (b). Importofbrasstakesplace

" in various forms such as copper-zinc (Base
alloys), bras scrap. scrap of copper alloys,
castings, etc. Quantity of copperbrassimported
during 1992-93 (Apri. 1992to January, 1993)
was 1.20 lakhs tones. Brass as an alloy is
manufacturedby alarge numberof units, bothin
the organised as weli as in the unorganised
sectorsinthe country. Separate domestic pro-
ductiondata of brass alone is notamiantained.

(c) Toencourage production of non-ferrous
metals and their alicys including bras, the non-
terrous metal industry has been delicensed,.
Further, as perthe current Impont Policy, brass
is freely importable.

Oil Refinery in Bihar

8492. SHRIMATI GIRIJA DEVI: Wiilthe
Minister of PETROLEUM AND NATURAL
GAS be pleasedto state:

(a) whetherthe Govemmentproposetoset
up anoil refinery in Bihar: and

(b)if so. the details thereof?

THE MINISTER OF STAT E OF THE
MINISTRY OF PETROLEM AND NATURAL
GAS (CAPTAIN SATISHKUMAR SHARMA):
{a)No, Sir.

{byDoesnotarise.
1English)

Exploration ct Oil Gas in Tamil Nadu
8493. DR. (SMT.)K.S. SOUNDRAM: Wil
the Minister of PETROLEUM ANDNATURAL
GASbepieaszdivsiate:
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(a) whether ONGC has been engage in
exploring oil/gas in Tamil Nadu;

(b) if so, since when and the place of
exploration; and

(c)the success achievedin this regard so
far? :

THE MINISTER OF STAT E OF THE
MINISTRY OF PETROLEMAND NATURAL
GAS (CAPTAIN SATISHKUMAR SHARMA):
(a) Yes, Sir.

(b)Since 1958, inmostof the coastal plains
of TamilNadu from Cuddlalare to Tuticorin.

(c)Ason 1.1.93, atotal of 143 exploratory
anddevelopmentwells were drilled out ofwhich
50wells were provedto be hydrocarbon bearing.
Ason 1.1.92 implace geological reserves es-
tablished were 40.63 milliontonnes of oit and oil
equivalentof gas.

Pending Cases ofH.P.C.inCourts

8494, SHR| SASHI PRAKASH: Will the
Ministerof PETROLEUMAND NATURAL GAS
bepleasedtostate:

(aithe numbercicases ofH.P.C.pending
in vanous courts tegarding rehabitlation/
reactivisation on uncanceiled/ uterminated
dealerships/distributions of petroleum products;

(b)thetotalexpenditureincuredbyH.P..C.
onthesecases sofar and

(cithe steps taken/proposedtobetakento
reduce suchlitigations/

THE MINISTER OF STAT E OF THE
MINISTRY OF PETROLEMAND NATURAL
GAS (CAPTAIN SATISHKUMAR SHARMA):
{a) Accordingto M/s. Hindustan Petroleum Cor-
poration Limited. only two such cases are pend-
inginthe Courts.
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(b)Rs. 12,000 approximately.

(c) Alleffects are being made by the com-
pany tosettle the disputes through negotiations

Reservation Policy

8495 SHRIRAMVALAS PASWAN: Wiil
the Minister of HEALTH AND FAMILY WEL-
FARE bepleasedto state:

(a)whether the High Court has given judg-
mentaginstthe reservation policy for SCs/STs
inthe matter of faculty and post-doctoral post of
PGl, Chandigarh;

(b)#so, whetherthe Govemment havefiled
any review petition against this High Court’s
pdgment,

.

(c)#not, the reasons therefor;

(d)whetherthe Legal Advisor acted openly
againstthe reservation policy; and

(e) if so, the action taken by the Govern-
mmentinthis regard?

THEMINISTER OF HEALTHAND FAM-
LY WELFARE (SHRI B. SHANKARNAND):
(a)and (b). Yes, Sir. Special Leave Petitionhas
‘teonadmitted by the Supreme Court and the

(c)Doesnotarise.

{d) and (e). The information is being col-
fected andwill be laid on the table of the House

Raising of Special ForcebyITA
8496. SHRIBIRSINGHMAHATO: Willthe

Minister of HOME AFFAIRS be pleased to
state:

(a) whether the indian Tea Association
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(ITA) has sought the permission fromthe Union
Governmentto raise train and maintain a spe-
cialforce to meetthe exigencies arisingout of
militant activities in Assam:

- Written Answers

(b) if so, whether the Union Government
haveis since given the permission; and

(c)if not, the reasons thereof?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT): (a)to (c). The Indian Tea Association
(ITAyhadbeenincorrespondence with Govern-
ment of Assam as well as the Government of
Indiato considerthe feasibility of raising aforce
forthe security of the personnel and properties
oftea garden industries. The Government of
Assamhas decidedtoraise as auriliary force
inthe name and style of "“Assam Tea Plantation
Security Force” on the understanding that the
Tea Industry willbearthe cost.

Finance CrisitsinBCCL

8497. SHRI BASUDEB ACHARIA: Will
the Minister of COAL be pleasedto state:

(a) whetherthe Government are aware that
the Bharat Cooking Coal Limited is facing finan-
cial cnsis;

(b) if so. the details thereof stating the
financial position dunng each of the last three
financial years: and

(c) the steps taken to improve the same?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF COAL (SHRIAJiT PANJA) (a)and
(b). According toinformation fumishedby Coal
India Ltd. the details of fund requirements (both
capital and revenue(. sakes realisation and
financial support from Coal India Lirmited for
Bharat Cooking Coai Linited during the last
three years were as under:-
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(Rs. in crores) ‘
Cash Requimment 1990-91 1991-2 1992-93
(provisional)
Revenue 997.16 113959 1735
Capital 230.00 17356 210.00
1227.16 131315 1381.35
Statutory Levies 166.54 195.69 256.09
Totalcash requirement 1393.70 1508.84 1637.44
Less: Seles 97310 1020.39 1168.75
isati
Cash Deficit 42060 48845 468.69
Less: Received 321.19 336.14 25520
fromCll
NetCash Deficit 9041 15231 21349
(c) Various steps taken to narrow the gap (7) Cash and Carry Scheme is being
between the cash requirement and actual  enjorcedwithefectirone1.10.1992.
) ‘ . (8) improving supply of power by shifting
(1) Eftective folow-up measurestoim-  major power loads 1o DVC sources andinstal-
prove the sale realsation; lation of own captive power plants for better
) working.
(2) Production ofcoalhas beenincreased.

'(3)bespawhesolcodhavebeenin-
creased.

(4) Manpower is being reduced through
volunatry scheme.

(5) Purchase of capital items has been
reduced and austerity in expenditure is being
practisedfor ali controllable items.

(6) Utilisation of equipment has been
improved.

Bombey Blssts
8498. SHR!  MULLAPPALLY

RAMCHANDRAN: Will the Minister of HOME
AFFAIRS bepieasedtostate:

(b)if so, the details thereot;
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(c) whether any film stars/producers have
recently been arrested in connection withillegal
possession of arms; and

(d) itso, the details thereof?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT): (a) and (b). Investigations areinprogress
onvariousasﬁects relatingto the Bombaybomb
blasts, inding possible nexus between the
Bombay under-worid and the film industry. It
would, therefrom, at this stage notbe in public
interest to divulge any information onthis.

(c) Yes, Sir. Shri Sanjay Duttwas aiested.

(d) Investigations are in progress. Divulg-
ing the details at this stage will not be in the

interest of proper investigation.
Liberation of scavengers

8499. SHRI SYED SHAHBUDDIN: Wil
the Minister of WELFARE be pleasedto referto
the reply given on April 8, 1993 to Unstattred
QuestionNo.5452 and state:

(a) the allocation made under the scherme
of Liberation and Rahabiation of scavengers
duringthe Seventh Five Year Plan andproposed
forthe Eight Five Year Plan period, State/Union
. Temitory-wise;

(b) the quantitative achievements under
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e scheme uptothe end of 1992-93, State/Union
Terortiy-wise; and

(c) the estimated number of remaining dry
latrines and scavengers in the Country as on
April 1,1993?

THE MINISTER OF WELFARE (SHRI
SITARAM KEgRI); (a) Central assistance of
Rs. 41.44 Crores was released to the various
State Government/U.Ts during the Viith Plan
under the Centrally Sponsoard Scheme of lib-
eration of Scavengers. Statement is attached
statement. Allocation for the Vllith Five Year
Plan under the National Scheme of Liberation
aixd Rehabilitation of Scavengersis 464 Crores.
wise. Central assistanceis releasedtothe State
Govemments/U.T. Admns. as per their require-
ments.

(b) Thetarget for 1992-93 was to provide
trainingto 27,618 andrehabilitate 65, 140 scav-
engess under the National Scheme of Liberation
and Rehabnilation of Scavengers andtheir de-
pendents. Statement is attached statement &
).

(c) The Ministry of Urban Dev-elopement
has estimated 57 .3 lakh by latrinein the counter
aipresent. The surveytoideifiy scvavegers and
their dependiens is almost complete. The
prefimiinary estimates show atotal scavenger
population ot 5,41,657. However, thisfigureis
likely o go up after final recognition of the date.
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Assam Oil Division

8500. SHRIUDHAB BARAMAN: Willthe
Ministerof PETROLEUMANDNARURAL GAS

be pleasedtostate:

(a) whether there is decline in profit of
Assam Oil Division every year; and

(b)ifso, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEMAND NATURAL
GAS (CAPTAINSATISHKUMAR SHARMA):
(a) the profit has declined over the last three
years

(b) The decline iii profitability was largely
duetoincreasingoperatingcosts.

[ Translation;
Rally at Boat Club

8501. SHRIRAM PRASAD SINGH: Will
the Minister of HOME AFFAIRS be pleased to
state:

(a) the circumstances under which the
Governmenthave allowed sorme supporters of
Dunked proposalstc holdaraliy at Boat Clubon
March 3. 1993; :

(b) whether the restrnictions imposed cn

holding rallies at Boat C!ub have since been *

withdrawn; and
(c)if so, the details thereof?
THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a) No rally in support of the Dunked
proposalwas heldatthe Boat Clubon 3.3.1993.
(b) No, Sir.

(c)Doesnotarise.
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[English]

Special Drive to Check iInfiltration

8502. SHRI N. J. RATHAVA. Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whetherthe Border Security Force has
launched a special drive to check infittrationand
smuggling inborder areas of North Bengal

(b)if so, the details thereof;

(c) whether asimilar drive is proposedto
be launched in Gujarat in view of increasing
infiltration and smuggling;

(d)ifso,bywhen, and
(e)if not, the reasons theretor?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOCME AFFAIRS (SHRIRAJESH
PILOT): (a)Yes. Sir.

(b} Thedetails are as follows.

(i) increase innakas andintensdied patrol-
ling-Cum naka agamsttans-border criminals
andintfiftrates;

(i; opening of 14 new BOPs inthe Kuchiibari
Huss:anchar area and around Dahagram.-
Angarpotatocheckinfittratior fromBangladesh;

(i) debloymem of adgitionalforce inthe
sensitive areas ot the hoarder:

(iv) expansionin activitizs of Water Wing
of the Border Security Force to coverriverine
sectors of the border;

(v) provision of handheld search ights and
other optical devices tor detecting infitrators;
and
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(vi) gearing up of intelligence machineryin

closs woordination with local police. Mobile

Task Fu..z andvillage resistance parties.

\C)w (<, asktmardnve s proposedtobe
launchedin the Gujarat frontier shortly.

Vacant Postsin A & Nislands
Administration

8503. SHRIMONRORANJAN BHAKTA:
Willthe Minister of HOME AFFAIRS be pleased
tostate: )

{a) the number of postsin Group‘A’, ‘B’.
‘C'and D’ lyingvacantin A & N Islands Admin-
istration as a result ofimposition of ban onfiling
up of posts:

(b) whether reccruitment rules have been
prescribed and approved for all the posts cre-
ated underthe Andman and Nicobar Adminis-
tration,;

(c) it not, the reasons theretor;

(d) whetherthe Government have issued
instructions to review all the recruitment rules
approved priorto 1985; and

(e)if so. the progress madein this regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a)to(e). Information is being collected
and will be laid on the Table of the House.

[ Translation)

Donation to National Harmony
Foundation

SHRILAL BABURAI:
MOHAMMAD LALASHRAF
FATMI:

8504.

Will the Minister of HOME AFFAIRS be
pleasedtostate:
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(a) the amount of donation received by the
national Harmony Foundation, sofar;

(b) the details of this amount, State-wise;
and ’

(c) the steps beingtaken by the Govern-
mentto raise the amount?

THE MINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT): (a) Anamount of Rs.48, 08, 717/- has
beenreceivedas donationstill 27.4.1993. by the
National Foundation for Communal Harmony.

(b) Since the donations are received from
abro Govemments, Industrial Organisation, in-
dividual from generali public etc. no State-wise
accountis

(c) Steps takento raise donations include
an by the Union Home Minister circulated to
State Government industrial Houses, Financial
Institutions etc.; requite to ou Missions abroad
to mobiles e donations trom NRis and other
groups and organisation of a Fund Reissuing
week from 19 Novmeberto 25 Ncvember 1392
as also a Flag Day on 20 November 1992.
Publicity is also being given to the activities of
the Foundation and 100 per cent tax benefit
aviable under Section 80G of the Income Tax
Actfor donations tothe Foundation.

[English]
National Leprosy Eradication Programme

8505. SHR! GOPI NATH GAJAPATHI:
Wil the Minister of HEALTH AND FAMILY
WELFARE be pleasedto state:

(a) whetherthe World Bank has sanctioned
found recently for National Leprous Eradication
Programme;

(b)if so, t he details thereof;

(c) the programme drawn up by the Gov-
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emment with the World Bank assistance; and

(d) the States identified forimplementing
the programme?

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRI B. SHANKARNAND):
(a)to (d). A draft project proposal for strength-
ening the National Leprosy Eradication
Programme with world Bank assistance has
recently been apprised by a World Bank Mis-
sion. The details of the project and other formali-
ties for obtaining the loan are yettobe finalised.

Agencies in Uttar Pradesh

8506. MAJ.GEN. (RETD.) BHUWAN
CHANDRAKHNADURI:
SHRI SANTOSH KUMAR
GANGWAR
SHRUANAND RATNA MAURYA:

Will the Minister of PETROLUEM AND
NATURAL GAS be pleasedto state:

(a) the number of petrol/diesel retail outiets
and LPG agenciesin Uttar Pradesh;

(b) the number of petrol/diesel retail outlets
and LPG Agencies proposedto be opened dur-
ing the next two years, particularly in the hill
districts ot the State; and

(c)the stepstaken to provide LPG connec-
tions to the wait-listed persons?

THE MINISTER OF STAT E OF THE
MINISTRY OF PETROLEMAND NATURAL
GAS (CAPTAINSATISH KUMAR SHARMA):
(a) As on 1.1.1993, there were 1017 Retauk
Outlet dealerships and 455 L PG distributor-
shipsin Uttar Pradesh.

(b) In the Retail Outlet Marketing Plan
1988-93 and L PG Marketing Plan 1992-94, 362
Retai89! Outlet dealerships and 68 LPG dis-
tributorships have been included for Uttar
Pradesh including 12 Retail Ouslefgs in hilly
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districts. It takes about 1 to 1 1/2 years for
commissioning of dealerships/distributorships
afterthe process of selection through Oil Selec-
tion Board begin with advertisements.
(c)Planshavebeendrawntoincrease LPG
availability through enhanced production, com-
missioning of new indigenous sources and
throughimports. Inaddition, Govemmenthave
recently allowed import and sale of LPG at
marketdetermined prices by private agencies.

Activities of Pak Infiltratiorsin J &K
DR. D. VENKATESHWAR

RAQ:
SHRIBOLLABULLIRAMAIAH:

8507.

Will the Minister of HOME AFFAIRS be
pleasedtostate:

(a) whether a number of Pakistani
infilaratirs have entered Jammu & Kashmirand
created aterrramongthe people in the State in
April, 1993;

(b)if so, whetheralarge numberof house
an shops have been destroyed by them; and

(c) if so, the action the Government pro-
posetotake tomeetthe situations?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a)to(c). There are reports about the
presence of some foreign national, including
Pakistanis, who are involvedin terrorist activi-
ties, including abduction Killing, arson etc.,
alongwith terronists groups in Jammu & Kash-
mir. However , it is not possible to precisey
estiamate the number of such persons who
many have infiltrated into the State.

Sustained pressure is being maintained on
the militants , and aclose watchis beingkepton
the possible infiltration routes. In Apnil 1993, six
cases of exfialtration/infiltration were detected
in which 25 miltains were killed on the border.
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Fire In Ongc Building at Bandra, Bombay
8508.  SHRIMOHANRAWALE:

SHRI MULLPPALLY
RAMCHANDRAN:

Will the Minister of PETROLEUM AND
NATURAL GASbepleasedto state:

(a) whether afire broke outing the mufti-
storied building of Oiland National Gas Com-
missionatbanrdra, Bombayon 18March 1993;

(b)itso, the causes ofthefire;
(c) the details of ioss of life and property

(d) whetherthe fire-fighting arrangements
inthe said building were adequate;

(e) if not, the reasons therefor; and

(f) the steps taken for installation of fire-
fighting equiments in the building?

THE MINISTER OF STAT E OF THE
MINISTRY CF PETROLEM ANDNATURAL
GAS (CAPTAINSATISHKUMARSHARMA):
1a) Afire broke out on 18th April 1993 inthe
‘YasudharaBhavanlocatedin Bandra. Bombay
which houses the headquarters of the Bombay
Regiona!Business Centies of Oil and Naiural
Gas Commission.

(bjto (f). Agepartmentai enguiry commit-
tee has been censtituted by ONGC with the
followingterms ofreference -

(1) to look into the likely cause of the fire.

(ii) to fix responsibility for negiigence, if
any.

(iif) tc assess the magnitude of damage/
9ss. and

(iv)to recommend remedial measures.
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Coal Projectin Bihar

8509. KUMARI PUSHPA DEVI SNGH:
Willthe Minister of COAL be pleasedto state:

(a) whethersome coal producesin Bihar
and particularly Pipparwar coal project have
been tacing problems due to agitation by the
peowleof the area andenvironmental activities;

(b) if so, the reasons for opposing the
implementation of thatprojects:

(c) how farthe demand of peopleisnustified;
and

. (d)thedecisiontakenbythe Government
inthis regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COAL (SHRIAJITPANJA)-(a)
to (d). Representations have been receivedfrom
INTACH (Indian National TruestforAct an Cul-
tural; Heritage) expressing concern aboutenvi-
ronmentalrelatedissues etc. regarding devel-
opment of coal MIAs in North Karpanours
aoclifed of Central Coalifields Limited

The Piparawar Integrated mine cumBene
faction Project of Central Coalfiieds Limited
is under and all measure for protection of
enviroment are also be:ng unplemerited

Arms Vessels
8510. SHRI  SANAT  KtUMAR
MANDAL:

SHRI BOLLA BULLI:
RAMAAIAH |

Willthe Minister of HOME AFFAIRS™
pleasectostate:

(al whether attenton of the Government
has been drawn to the news item captioned
Two arms vessels head for India” appearing
in the ‘Indian Express” dated April 1C 1993:
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(b) if so, the reaction of the Government
thereto;

(c) whether a number of ships laden with
arms and ammunition headed for india from
Pakistanduring April, 1993: and

(d) if so, tne action taken to track these
ships and seize the lethal cargo? ‘

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT): (a) and (c). There is no specific infor-
mation in this regard.

(b) Does notarise.

(d) Government have altered all state gov-
ernments as well as the concerned Central
Agenciestoenforce enhancedsurveillanceina
fully integrated manner to counter
surnugglingactivities.

LPG Agencies out of Ministers
Discretionary Quota

8511 SHRIV.SOBHANDREESWARA
RAQ: Wilithe Minister of PETROLEUM AND
NATURAL GAS be pleasedto state:

(&) the numbet ot persons who were aliotted
peireldiesel retail outlets, LPG agencies and
SKD deaierships out of Ministers discretionary
guotafromdanuary. 1291toJanuary 1993; and

(b) the oil comparnies which issued the
letters of intent during the above said period?

THE MINISTER OF STAT E OF THE
MINISTRY OF PETROLEMAND NATURAL
GAS (CAPTAIN SATISHKUMAR SHARMA):
(a) Duringthe pernod, 265 RD/SKD-LDO/PLG
dealerships/distric to ships were sanctioned by
the Government.

(b) Letters of Intentare issuedtothe aliotted
by the four OilMarketing Companies namely,
I0C, HPC,BPC & IBP.
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Complaitions Against Sales Tax Officials
8512.  SHRIJEEWAN SHRAMA:
SHRIMADAN LAL KHURANA:

Will the Minister of HOME AFFAIRS be
pleasedtostate:

(a) whether attention of the Government
has beendrawntothe newsite, captioned“Sates
Tax" Taxing wait for the traders” appearingin
the ‘Hindustan Times’ dated Aprif 15, 1993;

(b)if so. the number of complaints received
duringeach ofthe lasttwo years;

(c)the actiontaken against the erring offi-
cials;

(d)thenumberofdealers foundconcealing
the amount of sales tax during the said Period
andthe actiontaken againstthem; and

(e)the stepstakentorevamp andrevitalise
the Sales Tax Department? .

THEMINISTEROF STATE IN THEMIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PIiLOT): (a) Yes, Sir.

(b) The Delhi Administrations reported as
under the number of complaints receivedinthe
Sales Tax Departmentaunngtt.eiasttwoyears:

199192 - 68
1992-93 - &3

(c) Action taken against the officials is as
under.

Year Action initiated Officers
duringthe year officials
suspended
1991-92 7 7
1992-93 15 1




215  Written Answers

(d) Incriminating documents suggesting
massive evasion of sales tax were recovered
from 203 dealers duringthe year 1991-92 and
366 dealersin 1992-93. Besides taking action
againstthe dealers as perprovisions of D.S.T.
Act, 1975, FIRs have alsobeen lodged against
64 dealers duringthis period.

(e) Thefollowing steps are beingtakento
revitalise andrevisable the Sales Tax Depart-
ment:

(1) To redress the grievance of dealers ,
procedure of issue of statutory forms has
been simplified andliberalised.

(2) Dateofpaymentofsalestaxbydealershas
been computerisedon ayearly basis.

(3) Besides aregularvigilance wing of Depart-
ment, the Commissioner of Sales Taxis
attendingto complaintsin Public hearing.

(4) The EnforcementWingofthe Department
andthe Recovery Wing ofthe Department
havebeenstrengthened.

Child Marriage Restraint Act

8513. SHRISHRAVANKUMAR PETEL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedtostate:

(a) whether the Government propose to
amend the Child Marriage Restraint Actas a
measures to control the population growth;

(b) if so, the details thereof; and

(c)thetime by which the legislationin this
regardis likely to be introduced?

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRI B. SHANKARNAND):
(a) There is no proposal atpresenttoamendthe
ChildMarriage Restraintact. Raising the age of
marriage is soughtto be achievedbyincreasing
socital awareness.

(byand(c). Doesnotarise.
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Smuggling of Coal to Bangladesh

8514.SHRI MADAN LALKHURANA: Will
the Minister of COAL be pleasedto state:

(a) whether coal worth crore of rupee is
beingsmuggled out of Indiato Bangiadesh:

(b)if so, the number of such cases which
have come to the notice of the Government
during the lasttwo years; and

(c) the steps takento check the smuggling
of coal out of the country?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF COAL (SHRIAJT PANJA): (a)to(c).
Informationis beingcollected andtothe extent
available willbe laid onthe Table of the House.

Representation from Allindia Wax
Producers’ Association

8515. SHRIGEOGRE FERNADES: Will
the Minister of PETROLUM AND NATURAL:
GAS be pleasedto state:

(a) whetherthe Govemmenthave received
any representation from All India Wax Produc-
ers’ Associationin regardto the problembeing
facedbytheirindustry;

(b) if so, the details thereof: and

(c)the actiontaken/proposedtobetakenby
the Governmentin this regard?

THE MINISTER OF STAT E OF THE
MINISTRY OF PETROLEM AND NATURAL
GAS (CAPTAIN SATISHKUMAR SHARMA):
(a) and (b). Association as raised issues
conceringpricing of slack wax and stoppage of
import of paraffin wax, etc.

(c) atpresentparaffinwax Type land Type
Il are imported to make good the shortfall in
domestic production. The processors of slack
waxare notaffectedbytheseimponts asthey are
predimianrly invovedin making Type Ill paraffin
wax.
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Reductioninimport of crude oil

8516. SHRI SHIBU SOREN: Will the Min-
isterof PETROLEUMANDNATURAL GASbe
pleasedtostate:

(a)whetherthereis disagreementamongh
the members of OPEC regarding reductionin
the crude oil export quotaby 10lakh barrels from
the month of Feb. 1993 to contain the crude oil
prices and stablising the oil market;

(b) if so, the details thereof; and

(c) the likely impactof it on India?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF PETROLEUMANDNATURAL GAS
(CAPT.SATISH KUMAR SHARMA): (a) and
(b). Itis reported that an agreement has been
reached at the OPEC Ministerial meeting to
reduce the overall ceiling Of export of crude oil
by 10 lakh barrels per day from its previous
agreedquota.

(c)No adverse impact of this OPEC agree-
mentis expectedon India.

[English)

Award of Contract for levelling and
Dressingto EMTAbyIISCO

8517. SHRIRAM VILAS PASWAN: Will
the Ministerof STEEL be pleasedto state:
A
(a)whether lISCO had given acontract for
levellinganddressingto Eastern Mineral Trad-
ing Agency in 1988 with high rate of 300%
project;

(b) whether the contract No. ED(W) CD/
RMH-EMTA/2858 dated October 3, 1392 was
givenextension fortwo years with 25% escala-
tion:
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(c)itso, the reasons therefor; and

(d)the action proposedto be taken by the
Govemmentinthis regard?

THEMINISTER OF STATE OF THE MIN-
ISTRY OF STEEL (SHRISONTOSHMOHAN
DEV): (a) ISCO awarded a contract for site
levelling and dressing pertaining to
Modemisation of Bumpur Works totwo contrac-
tors viz. M/s Eastern Minerals and Trading
agency and M/s Bhaghratha Engineering Lim-
ited. The rates were lower than the prevailing
rates at Burnpurworks.

(b) and (c). Yes, Sir. The contract was
extended to the firm who have vast and long
experience inmatenal handling jobs and was
subsequently extended to two years due to
substantial advantages. The provision for ex-
tension of contract was also existing in the
contractclauses.

(d) Doesnotarse.
Awards Passed by CGIT AgainstBCCL

8518. SHRI BASUDEB ACHARIA: Will
the Minister of COAL be pleasedto state:

(a)the number of Awards passed by the
Central Government industrial Tribunal against
the Bharat Coking Coal Limited dunngeach of
thelastthree years: and

(b)the number of cases stili pending inthe
said Tribunal?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF COAL (SHRIAJIT PANJA): (a) The
number of Awards passed by Central Govern-
ment Industrial Tribunal against Bharat Coking
Coal Ltd., during the last three years, is as
under:-

1930 43
1991 (2]

1992 2
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(b) Allcases are pending before the Trbu-
nal.

Healih for All

8519. SHRI MULLAPPALLY
RAMACHANDRAN: Will the Minister of
HEALTHAND FAMILY WELFARE be pleased
to state the targets fixed and those actually
achievedsofarinthe area of healthcare under
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tiie scheme ‘Health for allby 2000 AD”ineach
State?

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
The State-wise targets and achievementsin
respect of the disease control programmes in

* the health sector are given in the statement

attached
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Training to Minority Youths

8520. SHRISYED SHAHABUDDINL: Wilt
the Minister of HOME AFFAIRS be pleasedto
state:

(a) whetherthe Uttar prodesh Minorities
Finance Corporation trains minority youths for
selection in the State Police Force;

(b) if so, the number of such youthstrained,
year-wise since theinception of the scheme;

(c)the number of suchtrained youths who
were selected forthe police force, year-wise;

(d) whetherthe majority of those rejected in
the physicaltest;

(e, whetherthe training included required
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physical activity and whether the selection for
training took into account physical standards;
and

)f) the reasons for the high rejection rate?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a) Yes, Sir.

(b) and(c). A statementis attached.

(d) and (f). Information is being collected
fromthe state Government and will be laidon the
Table ofthe House.

(e) Yes, Sir.

Statement Showing Training of Minority
Youths for selection to the State Police Forces

Year Number of Youths trained Number of trained youths
selected

1986-87 306 N.A

1987-88 183 ot

1988-89 380 ®

1989-90 599 NA

1990-91 608 3

1991-2 410 18

1992-93 K 4] N.A.

"Transiation) to whom petrolpumps were allotted during the

Allotment of Petrol Pumps
8521. SHRI LAL BABU RAI: Wilt the Min-
sterof PETROLEUMANDNATURAL GASbe
Jleasedtostate:

(a) the number of Members of Parfiament

periodJanuary, 1992 to January, 1993; and

(b) the number of petrol pumps aliotted on
the recommendations of the Members of Parlia-
ment during the said period?

THEMINISTEROF STATE OF THEMIN-
ISTRYOF PETROLEUMANDNATURALGAS
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(CAFT SATISHKUMARSHARMA): (a) None,
Sir.

(b; Discretonary allotments of dealerships/
diginbuiorships are made by Governmenton
compassionate grounds, in deserving cases,
keepingin view the circumstances of each case,
including the recommendations of MPs and
other V!Ps.

[Encish?
Gorkhalandlssue
8522, MAJ. GEN (RETD ) BHUWAN

CHANDRAKHANDURI:
SHRIBIRSINGHMAHATO:!
SHRICHITTABASU:

Will the Minister of HOME AFFA!RS be
pleasedtc state:

(a)whetherthe Governmentare aware of
the recent demand for separate Gorkhaland
State-

(b if so, the reaction of the Government
thereto:

(c)whetherany freshinitiatives have been
taken:are proposedtobe taken by the Govern-
mentto resolve theissue; and

{d)if so. the details thereof?

THEMINISTER OF STATEINTHEMIN-

ISTRY OF HOME AFFAIRS (SHRi RAJESH
PILOT): (a)to (d). The Gorkha National Libera-
tion Front(GNLF) had recently threatenedto
launch an agiation for a separate State of
Gorkhaland and rescind the concept of the
Darjeeling Gorkha Hill Council. However, the
Govermment of West Bengal and Shn Subash
Ghisingh. President of the GNLF have held
meningful negotiations of resoiving the problem
amicably.
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Activities of Naxalities and Jharkhand
Activists

8523. DR.D.VENKATESWARARAO:
SHRIATAL BIHARIVAJPAYEE:
DR.AMRITLALKALIDAS PATEL:

Will the Minister of HOME AFFAIRS be
pleasedtostate:

(a) whetheritis afactthat some activists
of the Jharkhand Mukti Morcha and various
Naxalitefactions have taken away alarge quan-
thy ot gelatine, detonators and igniting tape from
the Bauxite mines located at Maruapat at
Lohardagga districtin Bihar as reportedin the
Hindustan Times dated April 16 1933:

(b) if so. the delails thereof:

(c)whetherthe guiity persons have been
arrested and the explosives recovered from
them; and

(d) the preventive steps taken in this re-
gerd?

THEMINISTEROF STATE iN THE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT): (a) to (d). The information is being
obtainedfrom the concerned authorities and will
be laid on the table of the House.

Hydrocarbonin Brahmaputra

8524. SHRIUDDHAB BARMAN: Wilithe
Ministerof PETROLEUMAND NATURAL GAS
be pleasedtostate:

(a) whether any seismic survey has been
conductedinthe riverbedof the Brahmaputrator
hydrocarbon; and

(b)if so, thefindings thereof?

THEMINISTEROF STATE OF THE MIN-
ISTRYOF PETROLEUMANDNATURAL GAS
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(CAPT. SATISHKUMAR SHARMA): (a) and
(b). One Geophysical party was deployedinthe
Haldibari - Kamlabari area on the north bank of
river Brahmaputra (Assam)inthe field season
1986-87. Interpretation of the seismic data has
not brought out any feature interesting from
hydracarbon exploration point of view.

A

Bomb Disposal SQUADS

8525. KUMAR!I PUSHPA DEVI SINGH:
Wilithe Minister of HOME AFFAIRS be pleased
to state”

(a'whetherthe Govermment have any pro-
poc aitc create separate specialised bomb de-
tection anddisposal squads;

(hitsc. the details theteof,

(c)whether any directives have beenis-
suedtothe State Govemmentinthis regard; and

(dVif so. whether the State Governments
have cbserved such directives?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a)and (b). Bomb Detection and Dis-
posa! Squads are already available with the
some Central Para-Military Forces.

(c)and!d). The Central Govemmenthave
advised allthe State Govermmentto setuptheir
Bomb Detection and Disposal Squads. many
State Government are reportedto have already
donesc i

Hospitalsin Delhi

852.. SHRIJEEWAN SHARMA: Willthe
Ministerof HEALTH AND FAMILY WELFARE
be pleasedto state:

(a) whether the Governmant hospitals in
Delhiareillmaintained andthere is general fall
instandards; and

VAISAKHA 23, 1915 (SAKA)

Written Answers 238

(b) if so, the steps taken to improve the
conditionsinthe Govemmenthospitalin Delhi?

THEMINISTER OF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a) and (b) . The functioning of Government
hospitals is periodically reviewed and facilities
are upgraded within the overall availability of
resources.

Official Secrets Act

8527. MAJ.GEM (RETD) BHIUWAN
CHANDRA KHANDUR!: Will the Minister of
HOME AFFAIRS be pleasedto state.

(a) whetherthere ic arvproposaito amend
the Official Secrets Act, 1223;

(b)if so.the details theraof: 2nd

(c) the time by which it is likely tc be
amended?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a) to (c). There have been various
suggestions/recommendations for amending
the Official Secrets Act, 1923. However, as this
matteris both complex andsensitive the issues
Coneerned require very eareful and through
analysis and examination and itistherefore. not
possible to furnish details and the exact time
frame for tormulating the views inthe matter.

Directorate General of Hydrocarbons
Sector

8528. DR. D. VENKATESWARA
RAO: Willthe Minister of PETROLEUMAND
NATURAL GASbepleasedtostate:

(a) whether the Govemment have set up
Directorate General of Hydrocarbons Sector;

(b)if so. the main objectivesforsettingitv
and
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(c) to what extent it will be useful;

THEMINISTEROF STATE OF THEMIN-
ISTRY OF PETROLEUMANDNATURAL GAS
(CAPT.SATISHKUMAR SHARMA): (a) Yes,.
Sir.

(b) and (c). Its objective would be to pro-
mote sound management of the Indian petro-
leum and natural gas resources having abal-
anced regardfor the environment, safety, tech-
nological and economic aspects of the petro-
leumn activity. Itis expectedto be very usetul for
supervisingthe activities of the public and pri-
vate sectorcompanies which undertake explo-
ration and production of crude oil and natural gas
inthe nationalinterest.

Disciplinary Action Against Security
PersonnelinJ &K

8529. SHRISYED SHAHABUDDIN: Will
the Minister of HOME AFFAIRS be pleasedto
state:

(a)the number of security personnell against
whom disggplinary action has been taken for
unlawful and excessive use of force in the
course Qf operations in Jammu and Kashmir
during 1991 and 1992, seperately;

(b)the number out of them awarded punish-
ment, and

(c) the number of cases in which the pro-
ceedings are inprogress?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH

PILOT): (a)to(c). Information is being collected
and will be laid on the table of the House.

[ Translation]
Aliotment of Retail Petrol/Diesel Outlets

8530 SHRIMAHESHKANODIA:
SHRICHHEDIPASWAN:
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Will the Minister of PETROLEUM AND
NATURAL GASbe pleasedto state:

(a) whetherthe Governmentare aware that
fake Scheduled Cast/Scheduled Tribe Certifi-
cates have been producedto get allotment of
retail petrol/diesel outlets;

(b) if so, the number of cases whichhave
cometothe notice ofthe Govemment duringthe
lasttwoyears; and

(c)the action taken against the erring per-
sons? '

THEMINISTEROF STATE OF THEMIN-
ISTRY OF PETROLEUM AND NATURAL
GAS(CAPT. SATISH KUMAR SHARMA): (a)
Yes, Sir

(b)One.

(c) Guidelines on the subject provide for
suitable action, which includes termination of
suchdealerships after followingdue procedure.

Contaminated Glucose

8531. SHRIRAM NIHORE RAI: Willthe
Ministerof HEALTHAND FAMILY WELFARE
be pleasedtoretfertothe reply givento Unstarred
Question No. 190 on November 24, 1992 and
State:

(a) whether the inquiry into the circum-
stances under which the sub-standardcontami-
natedglucosefound its way intothe Govemment
hospitals has beencompleted;

(b)if so, the outcome thereof ; and
(c)the action taken against the guilty per-
sons?

THEMINISTER OF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a)to(c). The Drug Controller, Dethi Adminis-
tration has informed that samples of the IV
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Fluids were taken from safdarjung Hospital on
23.9.1992andsentto Drugs Testing Laboratory,
Bangalore. The reporthas beenreceivedandis
underexamination.

[English]
Archaeological Artefactsin Ayodhya

8532. SHRIRAMESHWAR PATIDAR: Will
the Minister of HOME AFFAIRS be pleasedto
state:

(a) whetherthe archaeological artefacts
foundinthe Ram Janma Bhumi-Babri masjid
Complexin Ayodhya afterthe demolition ofthe

" structure on December 6, 1992 have been pre-
served;

(b)if so, the details thereof alongwith the
names of the places where they have been kept;
and

(c)if not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS
(SHRIS.B.CHAVAN):(a)to(c). On8th Decem-
ber, 1992 the distnctadministration foundcer-
tain archeological artefacts lyinginthe openin
front of Ram katha Kunjbuilding. Soon after 8th
December . 1992, these items were photo-
graphed andduly indexed by the district admin-
istration. They have since been stored in two
rooms of the Ram Katha Kunj building under
proper lock and key. The items found on 8th
December, 1992, number 265 inalland inciude
various architectural pieces like parts of struc-
ture, pillars, andidols. Besides, one archaeo-
logical artefactwas found on 6th January, 1993
during the corse of security barricading work at
this location. This item has also been duety
indexed and keptinthe buildingknown asthe /
RamkathaKunjbuildinginthatarea. The above
material is under the custody of the Authorised
person appointed by the Central Government
underthe Acquisition of Certain Area at Ayodhya
Ordinance 1993 whichhas since been replaced
byanactof pariament. Apartfromthese, thereare
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other archaeological artefacts which are still
lyingin the debris of the demolished structure.

[Translation)

{

Ayodhyalssue
8533. PROF.RASASINGHRAWAT:
SHRIHARIKISHORE SINGH:
SHRICHITTABASU:
SHRIANAND RATNAMAURYA:
SHRICHANDRESH PATEL:

Will the Minister of HOME AFFAIRS be
pleasedtostate:

(a) the outcome of talks held by the Union
Government on the Ayodhyaissue duringthe
lastfive months;

(b) the present status of constitution of two
trusts for the construction of Ram Temple and

Mosque;

(c) the details of progress made sofarin
regard tocompliance of Ordinance issued and
the Bill passed relatingto Ayodhya issue; and

(d) whetherboththe parties have refusedto
agree tothe points mentionedin this ordinance?

THE MINISTER OF HOME AFFAIRS
(SHRIS.B.CHAVAN): (a) and (b). The Prime
Minster has had a number of meetings during
this peniod with delegations and individuals on
national matters. including the Ayodhyaissue.
These have included members of Parliament
and other public figures, religious leaders, aca-
demicians, writers and journalists. The prime
Minister has also received delegations from
Ayodhya and Faizabad. He has also had a
meeting with members of the Muslim Personal
Law Board. These meetings have beenapartof
the constant process of dialogue, consuftation
anddiscussion initiated by the prime Minister in
his effortto address all aspects of the problem
andfulfil Govemment's resolve towork towards
ajustand amicabie settlement which respects
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the dignity and sentiments of these concerned.

(c)and(d). The Acquisition of Certain Area
at Ayodhya Ordinance 1993 hasbeenreplaced
by an Act of Parliament on 3 April 1993 as Act
no.330f 1993. The Commissioner of Faizabad
. hasbeen appointed asthe Authorised Personto
+ manage acquiredproperty onbehalfofthe Union
of India. A Claims Commissionerhas alsobeen
appointedfor the purpose of deciding the claims
ofthe ownerorany personwhose property has
been acquired underthe Ordinance/Act. The
leaders of Muslim Personal law Board and

" Babrimasijid Movement Coordination Commit-
tee have conveyedtheir opposition to the Ordi-
nance promulgated by the President of India.
Further, the Ordinance has also been chal-
lengadinthe Courts of Law.

~ [Engiish]
Indians Lodgedin Pak Jails

8534. SHRIRAJENDRAAGNIHOTRI:
SHRI BRIJ BHUSHAN SHARAN
SINGH:
SHRIMATIMAHENDRA KUMARI:
SHRISATYADEO SINGH:

Will the Minister of HOME AFFAIRS be

pleasedtostate:

(a) whetherthe Government have made
any arrangements for providing alternative
employmentto the Indians lodgedin Pakistani
jails on espionage charges ontheirrelease;

(b) if s0, the details thereof; and

(c)ifnot, the reasons therefor

: THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH

PILOT): (a)to(c). There are noIndian espionage
agentsin Pakistan.
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Migrationfrom Punjab

8535. SHRISHRAVAN KUMAR PATEL:
Wilithe Ministerof HOME AFFAIRS be pleased
tostate:

() the number of families/persons who
have fled from different parts of Punjabinthe
face ofterrorism;

(b) the number out of them who have re-
turnedtothe State afterthe establishmentof the
democratic Governmentin Funjai; and

(c)the steps takentofacilitate and ensure
the return of such displaced persons?

~ THEMINISTEROF STATEINTHE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT): (a) Accordingto availableinformation,
17886 famiiies have migrated out of different
paris of Punjab to other parts of country dueto
the fear of terrorism.

(b} 1441 families have been broughtback
to Punjabfrom different parts of the countiy with
Government assistance.

(c) Followingsteps havebeentakenbythe
State Governmenttiofacilitate and ensure retum
of suchmigrants. Anex-gratiagrantof Rs. 2,000
tocoverinitiai eszpenses, Rs. 5,000 perfamily
as transport allowance and Rs.300 p.m./ as
rental allowaice was provided. Bankioan facii-
ity under the priority sector scheme upto Rs.
25,000 without securily was provided. The chil-
dren of migranis are eligible for free education
and allotment of LIG Houses residential plots/
commercial sites on reserve price. They are
alsoissued yellow Cards for grant of conces-
sions. Permits are also granted to them for
plying minibuses and allotment of fair price
shops.
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[ Translation]

Problem of Refugees

8535-A. SHRIMADAN LAL KHURANA:
Willthe Ministerof HOME AFFAIRS be pleased
tostate:

(a)whethermore than 450 refegee families
from EastBengaland West Punjab arelivingin
various localities of New Delhif- thzlasts:
eralyears;

(b) whether the Government have ever
assessedthe plight of these people;

(c)if so, the main problems of these fami-
lies;

(d)the schemes formulatedby the Govern-
mentto rehabilitate these people permanently;

(e)if not, the reasons therefor; and

(f) the time by which the problems of these
families are likely to be mitigated?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT):(a)(b)and(c). The displaced persons
fromthe erstwhile West Pakistan were resettled
invarious localities of New Delhilong ago under
the Evacuee Property Act, 1950 and Displaced
persons (Compensation & Rehabilitation) Act,
1954. Once they were resettled under these
Acts, they were deemedto have mergedwiththe
national mainstream. For any grievances that
these rehabilitated displaced persons faced
subsequently, they wereto seek redressalas
normal citizens of Delhi. As regards the dis-
placed persons fromthe erstwhile East Paki-
stan, a scheme hadbeen sanctionedin 1961to
provide plots to afew hundred of them in Kalkaiji
area know as Chitranjan park. This scheme for
the displaced persons from East Pakistanwas
tully implemented.

(d) to (f). The schemes formulated for
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rehabilitation of the displaced persons fromthe
erstwhile West Pakistan and erstwhile East
Pakistanwere implementedlongago. Thereis
no nev' scheme for rehabilitation of any new
group of refugees who might have landed upin
Deihi.

12.00hrs.

ELFAKAGEF OFQIUIFST:ON PAPERSIN
L UNVERSITY

[English]

SHRI RAMESH CHENNITHALA
(Kottayam) : Mr. Speaker, Sir, the leakage of
question papers in Delhi University is a very
seriousissue. Alithe newspapers have reported
this matter. This will definitely undermine the
faithinthe examination system. Twodays back
alsowe raisedthis issue here. Another paperfor
B.Com(Pass) First year. Paper No.503, “Eco-
nomic Systems and Micro Economic Theory™
scheduledfor3.00p.m. hadtobe canceledand
substituted with areserve one afterthe leakage
was brought to the notice of the University
authorities. Every day these examinations are
goingonandevery day one orthe otherquestion
paperisleaking.

Sir, itis reported in the newspapers that
these question papers were sold from Rs.300/-
to Rs.500/- in the shops outside the University.
In almost all the colleges, the students are
agitating now. In Satyavati College and
Venkateswara College andinalmost all other
college, thisissue has become a very serious
one and the Controller of Examinationsin the
DelhiUniversity was askedtogo onleave. Now,
heis onleave. Now, the acting Controller of the
University has not given any proper reply in this
matter. The teachers of Dethi University Teach-
ers’ Association are also on ‘dhama’today in
DelhiUniversity. Every day the leakage of ques-
tion paper is taking place in Delhi University.

Sir, we have to preserve the confidentiality
of the examination system. So. lurge uponthe
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hon. Minister for Human Resources Develop-
menttotake upthismatterwiththe UGC andwith
the Delhi University and conduct a proper en-
quiry so that the students will havefaithinthe
examination system.

1204 hrs

[SHRITARA SINGH (in the Chair))

(Interruptions)

SHRIRAMESH CHENNITHALA: Sir, all
~ the Delhi University students are on strike and
the teachers are also on strike. So, other hon.
Members alsowanttospeakonthisissue. The
issue is a very serious one and so, | want a
statement fromthe Govemment (/nterruptions)

[Transiation]

SHRI TARA CHAND KHANDELWAL
(Chandni Chowk): Sir, the issue of paper leak-
age is very serious. there is a racketbehind t.
ltis particularty happening in Delhi University.
Iwouldlike thatsome steps shouldbe takento
stopthis. Papers are being leakedformoney. In
such situation, the students who don't getthe
leaked papers get less marks and fail at the
examination and who getthose papers get good
marks and pass the examination. The Central
Govemment should make some arrangements
inthis regard sothatthisissue of paperleakage
may be resolved....((/nterruptions)

SHRISHARAD YADAYV (Madhepura): Mr.
Chairman, Sir, thisissue has been raisedtime
and again in this House. This issue directly
comes underthe Central Govemment. Thereis
bungling in the examinations all over the coun-
try. The state of Educationis very miserabie all
over the country. These examinations come
under the Central Govemment. the papers of
U.P.S.C. examinations have been leaked out
before it commencedin Aliahabad. The C.B.1.
has saidthatitis surethat has been bunglingin
this examination. Just now the hon. Member
raised the issue that recently three question

papers leaked in Dethi University. | wanted to
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raise this isgue two days earlierand wanted to
raise ityesterday also. | would like tothank him
thathe has raised thisissue. Thisissueis very
serious and directly comes under the Central
Government. This bunglingis going on directly
under the Ministry of Education and as aresult
the credibility of examinations has been dam-
aged. The education system is destroyed all
overthe country. lthas been said that cheating
should be stopped in the examination but this
bungling has reached Delhi. This university
whichis sofamous and has credibility is being
ruined. lwould like to know from the Govemment
astowhyitis silent over this issue. About two
lakhyouths alsoappearin U.P.S.C. examina-
tion and now they are overage for this examina-
tion. The Supreme Courthas also saidthat this
case is suitable one. The apex court of the ¢
country said that this case is proper, despite that
the Government s not ready to make a state-
mentin this regard. Question papers are being
soldin DethiUniversity. The Studentleaders are
involved inthis racket. The Govemmentshould
make a statementonit. lwouldlike to submitthat
despite under the Central Government the
educationsystemin the countryiseroding. Why
Govemmentdoes not make a statementinthis
regard. The Government should make state-
mentinthis regard. Mr. Chairman, Sir. ititis not
proper if the Government does not make a
statement inthis regard....(Interruption)

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Chairman, Sir, this issue is about
Delhiand Delhi University is directly underthe
Central Govemment. One question paperleaked
day before yesterday. When the students took
the examination for an hour and attempted one
two questions, question paperis snatched from
them and they were given another question
paper. The university is playing with the future
ofthe students. When the students concentrate
onthefirst paperitis snatched away and another
is givento them. Insuch a situation they want
time to concentrate. How can you expect that
theywilldobetter. Youare playing with the future
of students. | came to know that Dethi police is
making aninquiryintoit. | would like to say that
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these papers are being leaked to humble each
otherto dustduetoparty politics of university.
| have definite information in this regard but |
would notliketogointo detail. Yadavjihas rightly
saidthatthe C.B.|. had alsoinquiredintothe case
of paperleakage of |.A.S. examination. | would
like that the ¢ase of paper leakage in Delhi
University shouldbe inquired by the C.B.l. so
that such cases may notbe repeated and per-
sonsinvolvedin itshould be punished. There-
fore, i would like that the Government should
make statement in this regard and this case
shouldbe handedovertoC.B.I.

(English]

SHRI RAMESH CHENNITHALA
(Kottayam): Itis very important subject. Gov-
emmentshouldrespondtoit.

MR. CHAIRMAN: Please sitdown.
(Interruptions)

SHRIP.C. THOMAS (Muvattupuzha): itis
afailure onthe part of the Govemment.

MR. CHAIRMAN: Please sitdown.
(Interruptions)

SHRIP.C. THOMAGS: Itis a very serious
issue. We did not get a chance to discuss
‘Education’ inthis House.

MR. CHAIRMAN: Please sitdown.
(Interruptions)

SHRIP.C. THOMAS: The question papers
of the examinations are leaking for each exami-
nation. Many defects are found inthe question
which are given in the examinations. (/ntermup-
tion) Eventhe translated versions of the exami-
nation paperarewrong. (/nterruption) No proper
attention is paid to the examination system, the
question papers and education as such (Inter-
ruption) f no proper attention is paid, the primary

andsecondary educationin this countryis bound
tobe doomed (Interruption) ’

Government should ‘t.ld discussionson
allthese matters of education.

MR. CHAIRMAN: Please sit down.

[English)

THE MINISTER OF WATER RE-
SOURCES AND THEMINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI VIDYACHARAN
SHUKLA): Sir, this matter has been raisedin
this House fromtimetotime and ! am surethat
a statement will come from the Human Re-
sources Development Minister. | will bring this
matterto his notice and request him to respond
tothe wishes of the House.

" Itake this opportunity topoint out one or two
matters because these are the lasttwo days of
the Session.

There are twoimportant measures which
haveto be passedinthe House and thentrans-
mittedtothe other House. One relates tothe Bl
to prohibit employmentof manual scavengersin
dry latrines.

.- Thesecond Bilis regarding Amending Bill
forthe Salary, Allowances and Pensionstothe
M.Ps, 1954,

Wecanpassthemsothattheycangotothe
Upper House for passing tomorrow because
tomorrow is the last day for passing them.

TADAbillis under discussiontoday.

| request that we will take these three Bills
togetherbecause the allotted time is short. We
shalltrytofinish before 5 P.M. orin any case upto
5 PM so that the dissuasion on the one-man
Commission can start at5 PM or before 5 PM,
it necessary because these Bills are non-con-

troversiatand they willbe over.
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I dohopethatthe House willagree with this

MR.CHAIRMAN: | hope ithasthe consent
ofthe House.

SOME HON.MEMBERS: Yes.(Interrup-
tions)

[Translation)

SHRIRAMNAIK (Bombay North): Sir, the
hon. Minister has notmentioned one thinginthe
proposal presentedby himwhich efiguresinthe
agenda forthe day. Thatis aboutbomb blastin
Bombay which also figures in the agenda for
today.

SHRI VIDYACHARAN SHUKLA: Sir, if
thatmattercan be takentoday it cantaken up of
else it may be taken up tomorrow. | have no
objectiontoit.

SHR!RAMNAIK: wouldliketosay thatif
thatitemcannotbetakentoday, then theincident
of bomb bast in Bombay should bethe firstitem
fortomorrow....(Interruption)

SHRI MADAN LAL KHURANA (South
Dethi): Mr. Chairman, Sir, | would like to say that
when Municipal Corporation of Delhi Billwas
withdrawn the hon. Prime Minister had assured
that a new Bill would be introduced. in this
connection | spoke to hon. Home Ministeryes-
terday. He said thatthe English version ofthe Bill
is ready and they had sought the permission.
Today inthe moming | metthe hon. Speaker, he
saidthat he willinquire about it and now | came
to know that no Bill has been sent by your
Ministry. If the said Bill is not given today, it
cannot be introducedtomorrow andtomomow s
the last day of this Session. The hon. prime
Minister as well asthe hon. Home Minster has
assured so. The amended Municipal Corpora-
tion of Delhi Bill should have been circulated
today. lf itis not circulated today, it can notbe
presented tomorrow. | seek your protection.
Please issue orderin this regard because yes-
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Rajasthanand U.P. etc.
terday the hon. Home Ministertold me thatthe
Billis ready and his Ministry has sought permis-
sion. Today, when linquired about it from the
Secretary General he informedthat if permis-
sionis soughtitwould be given, butl wastold that
no permission has been soughtand no Billis
circulated. | would liketo say thatifthe Billisnot -
circulated, it should be circulatedtoday sothat
the Municipal Corporation of Delhi Billmay be
introducedtomorrow. | would like to say this.

MR.CHAIRMAN: Aliright, you please sit
down. Iwilllookintoit.

(Interruptions)

RE: THEACUTE SHORTAGEOF
DRINKINGWATERINRAJASTHAN,
UTTARPRADESHAND QTHERPARTS
OF THE COUNTRY

PROF.RASA SINGH RAWAT(Ajimer): Mr.
Chairman, Sir, drinkingwater crisis in Rajasthan
is turning from bad to worse and | demand from
the Governmentto solve this problem immedi-
ately. With great regret | have to say thatthe
drinking watercrisis is turning horrible during
scorching summer in all villages and cities
particularly, Udaipur, Sjmer.Jaipur, Bharatpur.
Barmer, Jaisatmer and Jodhpur. Today, the
situation s that water supply 1s provided once in
48hoursforhalf-an-hourand atsome places it
is once in 72 hours. Work on tour important
schemes of water supply. Jodhpur Lift Scheme.
Bisalpur Scheme. Mansibakal Scheme, Bandi-
Basin Schemes for drinking wateris also notin
progress. Chambal Drinking Water Scheme for
Bharatpurhas also notbeen completed.

Today, dnnking water crisis is taking a serious
tum. Human beings as wellas animals are dying
duetoheatwave. People are becoming victims
of different diseases due to consumption of
saline and dirty water. Inmy constituency Ajmer
water supply is being made once for half an hour
in72hours. Thissituationis prevailingin Beawar,
Kishanganjandall othercities of Rajassthan.
Wateris essential forhumanlife |submittothe
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Waterin Rajasthan
Govemmenttocomplete water supply schemes
immediately, kindly issue suchdirectionstothe
Govemment.

SHRIMATI KRISHNENDRA KAUR
(DEEPA) (Bharatpur): Mr. Chairman, Sir,
Bharatpurhasécutedrinkingwaterproblemand
the Chambal Project is notbeingcompleted. |
would like to request the hon. Minister to pay
attention to this problem.

(Interruptions)

SHRIMATISAROJ DUBEY (Allahabad):
Mr.Chairman, Sir, the whole country is suffering
from acute drinkingwater problemandno mea-
sures have been taken to resolve it. Conse-
quently, people are afflictedby choleraandother
diseases. It people will not get drinking water.
how they will survive. So | urge upon the Gov-
ernmentto pay attentionit.

(Interruptions)

MR. CHAIRMAN: | have called hon.
CirdhariLal Bhargavato speak ontheissue of
dninkingwater shortage. The House willfunction
inaccordance with the list of business.

(Interruption)

SHRI GIRDHAR! LAL BHARGAVA
(Jaipur): Mr. Chairman. Sir. Rajasthan consti-
tutes five per cent of the total population of the
country butitgets only one percentof waterfrom
the revers of the country whichis quite inade -
quate. Today whether itis city or village wells
have dned and handpumps have become out of
order everywhere and whatto talk of water for
human beings itis notavailable evenforanimals
. Thisis an acute and serous problem. Eleven
districts of Rajasthan are desert areas andin
almost all of them there is drought and shortage
of drinking water. | would therefore. like to re-
quest you to increase the gantity of water.
Rajasthan’s sharein Yamunawatershouldbe
released immediately as it will help Alwar,
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Bharatpurand Dholpur. Secondly, Rajasthan
shouldbe givenits share of Ganga water Project.
The third Froject of Tehri Dam will benefitthe
districts of Alwar and Bharatpur. Fourthly,
Rajasthan should be given right to control the
Ropar-Harika-Ferozpur project under the
Bhakhra-Beas management Board The fifth
schemeisthe Indira Gandih Canal project. The
Government should provide more assistance
foritand make arrangements to get financial
assistance fromthe Worldbank for completion
of this project. Along with that Rajasthanshould
be given water for drinking and irngatiion from
Haryanaand Punjab andthe Govemmentshould
decide the matter of Ravi-Beas water dispute a

the earliest. :

Allthe members from Rajasthan. whether
they belongto Congress or any other political
party, will starta movement for solving the water
problern of Rajasthan and compel the Govern-
mentto provide more share of water andclear
the pending schemes, so tihat we can get the
water. otherwise people and animals in
Rajasthan will die due to scarcity of drinking
water. (/nterruption)

SHRIMATI SAROJ DUBEY, Mr. Chair-
man, Sir, Uttar Pradeshis suffering from acute
shortage ot dnnkingwater. People are dyingdue
to Cholera by drinking dirty water. Animals are
dying forscarcity of water. Ponds and canals
have driedandduetoimegular supply of electric-
ity allthe schemes for dnnking waterhave been
stalled. intoday's era of space technology people
are yeaming for abucket of water. People, living
in Sonebhadra. Mirzapur, Faizabad and Agra
areyeamingfor waterandthe Govemmenthas
not made any arrangements in this
regard...{/nterruption) People are being com-
pelled to drink dirty water. The Government
should make arrangements to supply clean
water. The same condition prevails in Rajasthan,
Madhya Pradesh and Uttar pradesh. The fami-
lies ofthose who died of Cholera shouldbe given
compensation by the Government.
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[Translation]

SHRIMOHAMMAD ALIASHRAF FATMI *

(Darbhanga): Mr. Chairman, Sir, the problem of
water scarcity is same in Uttar Pradesh and
Bihar. People are inthe grip of drought there.

Sir, lwouldlike todraw the attention of the
House to an important issue. You might be
aware that people are goingto Sawdi Arabiafor
‘Haj’ pilgrimage and afew days earlieryoumight
have heardthe news of Rs. eightcrore scamfor
which the Chairman of the Haj Committee had

-to quit ‘Hajis' are facing great difficulties be-
cause of this scam and Saudi Embassy is not
issuing visas to them and it has become difficult
to arrange the accommeodation for Hajis in Saudi
Arabia. Agedeopole andladies. who are willing
togoon ‘Haj' haveto standandwaitinlongqueue
in Saudi Embassy, whereas earlier other per-
sons could get visas ontheirbehalf. The eartier
restriction of 500 dollar has beenincreasedto
1000dollar. The Rs eightcrore scan by Chair-
man of Haj Committee shouldbe inquiredintoby
C.B.1., asthis scandal has braught disgrace to
ourcountry.

Onthe other hand officials from Ministry of
Extemal Affairs should work out details with the
Saudi Embassy to smoothen visa facility to
Hajis. The flights to Saudi Arabia are notfullas
Hajis are not getting visas. So | would urge upon
the Govemmentto reconstitute the Haj Commit-
tee and include eminent personalities in it.
Besides, the news of Rs. eight crore scam
shouldbe inquiredintoby C.B.I. and Ministry of
External Affairs should make arrangementto
provide visa to Hajis in consultation with their
counterpartin Saudi Arabia

SHRIRABIRAY (Kendrapada): Mr. Chair-
man, Sir, iwould like to raise a very important
issue before you and the House. Youmightbe
awarethat! ok Sabha did notgetan opportunity
to discuss the demands forgrants of the Ministry
of Commerce. The reasonis well knownto you.
The Government is determined to make the
county aslave offoreign powers. Inprotestthe
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opposition pariies had raisedthe issue of spe-
cial 301 earlier also, which the Government of
U.S.A. is guing to impose on India. Five-six

- daysearlierthe Commerce Ministermade state-

mentinthis House saying that Government of-
India disapproves this special 301, which is
going to be imposed on us by the Clinton ad-
ministration. the session will come to a close
tomorrow andthe news s thatthe Clinton Gov-
emmentwillimpose special 301 againstus on
a31stMay. American administrationis deter-
minedtoimpose Specice 301 evenon European
countries, whereas ours is aweak country from
the Third World. They are goingtoimpose some
restriction againstusinthe end ofthis month, so
Iwouldlike to draw the attention of the House and
the countrytowardsit. | would liketo say thatwe
are nottheir slave in any matter, then why the
American administration iswilling to do such
things. The Commerce/Secretaryinthe Ameri-
can administration says thatthey willimpose
these restrictions after reporting to the Con-
gress. Atthattime our Parliament willnotbe in
session as itis comingto a close tomorrow.

Inthe light of what Clinton administration is
doingl wouldlike toknow fromthe Government
whetherour Parliamentandthe country haslost
its sovereignty. Why the American Parliament
haslaunchedatirade against ttdiaandis threat-
eningthatitwillimpose super 301 againstindia
for notabidingby Americantules. Howthey are
imposing their rules on India, when it is an

independentandsovereign country.

In my view, the Indian Government has
acceptedthe American Govemment’s proposal,
but it is not coming out with facts before the
Parliament. The Government has chuggedthe

- Patentlaws of 1970. | would like tp quote one of

the expressions used by the American Com-

‘merce Secretary which was repeated by an

American official about India.
[English]

‘Incase Indiachangedits patentLaw and
provide for Product patent with a life span
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of over ten years rather than the Indian
practice of following process patent with
sevenyears life span US may notproceed
with Special 301 law.”

[Translation} - -

ldonotknowwhether ShriChandra Shekar
jiis listening to or not. Whenever this question
is asked fromthe Government, it keeps silence
which means the Governmentis acceptingit.
They will make changes in the patent Law of
1970. They have treatened the Govemment of
Indiatomake changesin Patentlawof 1970. Mr.
Chairman, Sir, are you listening us to adopt
Product Patents in place of process patents. If
we do notaccedetoit, America willimpose Act
of Special 301 onmedicines and food products.

Mr.chairman., Sir, | wantto submitthat you
alsobelongto afamily of farmers. Previously we
were usedtcbeaslave ot P.L.480. Butin 1977
we became free from the clutches of P.L.480
withthe help of farmers but now once againthe
Clinton administration is threateningus. The
Parliament willnotbe in sessionon31stMay.

Willwe come to know about it through newspa-

pers that Act of Special 301 has beenimposed
on India. | would like to submit to the hon.
Ministerfor Parliamentary Affairs thatthey should
listen to me and express his feelings in this

regard.

Mr.chairman, Sir.|amraisingthis pointas
we have continuously been demandingforthe
formation of a Joint parliamentary Committee
asitis averyimportant question because you
are goingto sign the Dunkel proposals anditis
linked with our independence as well as the

sovereignty of the country. Therefore, lwantthat

the Government should come forward with a
statementinthe House before it adjourmns tomor-
row.

SHRITARACHAND KHANDELWAL: Mr.
Chairman, Sir, thistime no discussion was heid
onthe Ministry of Commerce. Asthereis notime
today. | would like to have one hdur discussion
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on the Ministry of Commerce in the House
tomorrow. Just now, Shri Rabi Ray has raised
animportantissue inthe House. lwas expecting
adiscussion onthe Ministry of Commerceinthe
House. Itis animportantissue and not holding
a discussion on the Ministry of Commerce
encourages such things. Therefore, | demand
thatadiscussionshould be heldtomorrow onthe
Ministry of Commerce for one hourso thatwe
candiscuss the things.

SHRI GEORGE FERNANDES
(Muzaffarpur): Mr. Chairman Sir, | do notintend
to prolong the matter but want to put two three
points before the House. '

MR. CHAIRMAN: Mr. George , | have allist
and | amfollowingits order.

SHRI GEORGE FERNANDES: That is
correct, Sir, the question raised just nowis a
veryimportantone. | wantthe Minister of Parlia-
mentary Affairs to stay here only forsome more

. time.

Mr. Chairman, Sirnow the question arise
as to how farwe Have in respect of abusiness
issue and moreoveritis notthe end ofit. | have
some documents here stinulating certain condi-
tions on off ourgovemment by the Chairman of
Assian Developmentbankwhich literally make
us slaves. ShriChandra Shekhar, the former
prime Minister and the senior member of this _
House raised this issue on the 20th of the last
month before the Finance Minister and also
informed the Prime Minister in this regard that
how in the name of economic development,
Asian Developmentbankand Worldbank have
made theirown rules. Accordingtothese ruies
which we have agreedto flow, our Govemment
have mortgaged our country in the hands of
Americans forthe next 10years.

Mr. Chairman, Sirl wantto puta statutory
questionbefore you. | amsorry to saythatthe
House is notgiving its attention property onsuch
matters but by quoting Article 246 of the Consti-
tution, | wantto draw your attention to this fact
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that the Finance Minister and the bureaucracy
are making their country aslave andthe whole
of the House is witnessing this drama. | fail to
understandthatin Ramaswamy case we heard
his discussion for 7 hrs. and we spent 15-20
hours onit, butthe Article 246 of the constitution

says—
[English]
“Notwithstanding anythinginclauses (2)
and (30 parliament has exclusive powerto
make laws with respect to any of the mat-
tersenumeratedin Lastthe Seventh Sched-
ule.

[Translation]

andthereis Article 13in Seventh Schedule

[English)
“Participationininterational conferences,
associations and otherbodies andimple-
menting of decisions made there at”

[ Translation]
Afterthat Article 37 says:-

[English]

“ForeignLoans”

[ Translation)
Foreignloans, Article 43 says:

[English)
“Incorporation, regulation and winding up
oftrading corporations in cladding bank-
ing, insurance andfinancial corporations
but notincluding cooperative societies.”

[ Translation)

You have agreed to wind up the piiblic
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sector banks of India, this factis not knownto
World Bank and the Parliament. Mr.,. Chair-
man, Sir, beingamember of this House | have
alsosomerights underthe Article 246. Youhave
presented the Budgetbut the terms whichyou
have acceptedthere were notexplainedtathe
House. Mr. Chairman, Sir,the House has aright
toknow eachandeverythinginthisregard. lf the
Finance Minister and some otherbureaucrat
whoareselling outthe country becausethey are
taking tax free pensions from World bank and
IMFtothe tune of two or three thousand dollars
permonth are deceivingthe nationandherein
India, they claimthat they are working in India
withoutany remuneration, butitis afactthatthey
are getting tax free pensions from these
organisation.

[English]

MR. CHAIRMAN: Please wind up; please
closenow.

SHRIGEORGE FERNANDES: | Will fin-
ishit.

[ Translation]

SHRI GEORGE FERNANDES: No Sir
thereis no question of closingit. |amonapoint
of order. Sirl am raising a constitutional issue
before you. | would like to know from you that if
anyagreementhasbeenmade abroadonthelaw
making powers of this house as enumeratedin
List1, then what is the dignity of the House?
Underthese, then we are helplessindoingany
thing against him. what are our right and the
rights of this House? If some Persons sittingin
North Block and South Block 8trike deals with
the World bank and make the Finance Minister
topresentthe budgetinthe House, whatis the
useofourbeingpresentthereinthe House. What
isthis goingon. We are beingridiculed. We are
onapoint of order. They have gone againstthe
spiritof the Constitution. They violated all the
Articles of the Constitution. What kind of point
of order you are going to decide in this case, it
is now for you to decide.
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MR. CHAIRMAN: Sir, Jaswant Singh
please.

DR. KRUPASINDHU BHOI (Sambalpur):
Sir, this was neverthe convention. the conven-
tion ofthe House is that one Member fromthat
side and one Memberfromthis side are allowed
toraise any point. (Interruptions)

[Translation)

MR. CHAIRMAN: Have you given your
name? Yourname is notthere inthe list.

DR.KRUNAPSINDHU BHOI: Itdoes not
matterif mynameisnot there....... (Interruption)

MR. CHAIRMAN: You may sitdown.
(Interruptions)

SHRIJASWANT SINGH (Chittorgarh): Mr.
Chairman, Sir, Tknow that my nameis not there
inyourlist. lamthankfulto you for providingme
anopportunity to speakin brief. The uproarinthe
House is the cry of Mother India. Whateverthe
issues weraise here inthe House, whether it
relates to the problern of water, delay in holding
school examinations anythingabout Delhietc.,
weraise inthe hope thatthe Government will
take note of these issues and state somethingon
them but [ think the Government has been
sleeping gver all the issues or it is grossly
ignoring the issues being raised by us.

Shri Rabi Ray raised a question regarding
Dunkel proposals | received a, letter from Shri
Chandra Shekharjiandthe contents of the letter
are very startling and whateveris said by Shri
George | agree tothat. Inthe circumstances, |
would like to submit that this is highly objection-
able. Theformer prime Minister of India records
his objection in writing but the Finance Minister
andthe Prime Minister do notevenreplytothat.
The basicissue initselfis abigissue.
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What words may | use to express my
feelings. Towhomshould we address our griev-
ances: We are not raisingthis issue merely for
making anoise orto attractheadlines in news-
papers. | would like to submitthat whateverwe
are puttingbefore you, orwhethercry you are
listening, is a sign of the nation but the Govern-
mentis unaware of it.

Thefactsfumishedby shriChandra Shekar
jiyesterday evening are quite objectionable. in
themselves shri George explainedthe pointsin
detailbutlam not goinginto that exnianation. |’
donotwanttotake yourtrcbton chalfofthe
Government, someone should own up some
responsibility, Corruption, scams andembezzle-
ments are rampant, there is neither water to
drink notrexaminations held. To whom should
we approachinthe name of the Govemment? If
we do not ask you then whom should we ask?
I do not know but Shri George says thatinthe
name of this House we are being ridiculed.
(Interruption)

SHRICHANDRA SHEKHAR(Ballia): Mr.
chairman, Sir, | did not want to speak on this
matter butbecause my name hasbeencalled,
Iwould like to say fewwords aboutit. Few days
back | received a copy of the report of the Asian
Developmentbank. On 20th April, lwrote aletter
tohon. Finance Ministerandthe hon. Speaker
also. | have been waiting for a reply since 20th
Aprit but could not hear anythingtill now.

I have also not received any information
about watertillyesterday. when thismatterwas
raised yesterday in Rajya Sabha by some of our
friends, | senta copy of my letter to some hon.
Members of this House including Shrijaswant
Singh, ShriSomnath Chatterjee, Shri George
Fernandes and Atal Bihari Vajpayee.

Itis sorry state of affairs. Afterthe happen-
ings of the day-before-yesterday, | am notvery
optimistic aboutitbuteventhen suchincidents
happen in the country. What should we do?
exclude | have beenwaitingfora replyforthe last
22 days. i know that hon. Prime Minister and
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FinanceMinister are verybusy butthey can at
" leastacknowledge the receipt of my letter. The
report of the Asian Development Bank clearly
givesthe narggs withwhomtalks were heldand
- the decisions weretakenaboutthe future coursé
of actiontobetaken by the Govemmentof India.
Every thing has been statedinthat report asto
whatreportthe World Bank andtheIMF have
given. On the basis "of those reports the
Narasimhan Committee was constituted and
terms of reference was determined. On the
basis all such things have been mentioned
there. ltis aquestion of sovereignty of India. Itis
not a question of Govemment only butitis a
question of national dignity and nationalpride.
These reports are available in the capital of
every country but our Government cannot pro-
vide these reports of World Bank, IMF and Asian
Davelopment bank. If | ask for a copy of the
report, the Governmentwillnot provideit. There
must be some limittoevery thing. Fromthevery
first day this issue is being raised and the
Govemmentsays thatthe report of Worid Bank
is not asecretdocument, then why isthe Gov-
emment notprovidingthe copy ofthe reporttothe
Members of the House? The reportis given to
government offices who go to the World bank
andcomeback afterstrikingadealinthename
ofthe country. ltisanintolerable agitation. Mr.
Chairman, Sir, youcan yourself gothroughthe
report. | willhand overthatletter to the Press so
thatthe patriotic citizens is selling out the county.
1do notknow whetherit will be discussedinthe
House ornotand Govermment will reply to it or
no but it is my national duty to bring this factto
the notice of the peopile of this country. there may
be single voice or the voice of 4-5personsbut
we will continue to raise ourvoice against every
conspiracy of selling out the country.

[Englishi

SHR!I SAIFUDDINCHOUDHURY (Katway):
Sir, there has to be a response from the
Govem-ment. Why the Govemment is
silent? This is a very serious matter. Sell out
of the county has been allep~d and the relevant
documents have beensentothe Minster concemed  Forlong
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similar types of complaints and allegations,
supported by facts, have been made in this
House. They havebeendiscussed outside the
Parliamentalso. Whatkind of impressionwillbe
created outside the country ifthe Govenment
does notcomeforthwithtomake astatementin
order to enlighten the House and instead do
things behindthe back of everybody? | do not
know whythe Governmentis silent onthis.

[Translation)

SHRI CHANDRA JEET
YADAV(Azamgarh): Sir, | am on a point of
order. Just now Shri Chandra Shekhar has
raised averyserious matterwhichrelatesto the
rights of the Members of the House. Thatis why
lamraisingthis pointoforder. ithas been clearly
mentionedthatthere are certainpolicy mattress
which relate to the sovereignty of the nation
treedom of the nationandpolicies of the Mem-
bersinspite of their havingwrittenletterstothe
Govemment, neithersuch matters arebeing
discussedinthe House nor the Houseisbeing
takeninto confidence. The documents which
relates to our sovereignty and policies of the
nation are being providedtosome Indian officers
andsomeforeign officers butthey are notbeing
providedto the Members. Acctionsare beingon
themandfundamental changes arebeingbrought
aboutin national policies. Sir, you should give
your rulingonthis point of order because total
changes are beingbroughtaboutinour national
policies, the country is being sold out without
taking the House into confidence and docu-
ments are notbeing provided to the Members
inspire of their written requests. Has the Govem-
ment any responsibility in this regard or not A
question hasbeenraisedherethatthe reporthas

" notbeen provided to Shri chanmdra Shekhar

andweare alsonotawarewhetheranyactionis
being taken onitor notand it has been stated by
the Finance Minister again and again that no
major decision would be taken by the Govemn-
mentwithout taking the House intoconfidence.
The same assurances were given atthe time
when 301 and Dunkel Proposals were being
disassed. Eventhe same assurance wasgiven
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whentalks were being held with the Worldbank

andthe IMF. The Minister gives such assurance
inthe House andthe Govemmenttakes arbitrary
decisions. | am raising suchimportant matter,
which relatesto the sovereignty of our country,
through this point of order. Sir, youare onthe
Chairfromwhere you haveto protectthe dignity
of the Hquse and the rights of the Members,
therefore, you should give your ruling on funda-
mental question.

[English]

THEMINISTEROF STATEINTHEMIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
AND SPORTS) (SHRIMUKUL WASNIK): Sir,
Mr. Rabi Ray, Mr. Jaswant Singh, Mr.Chandra
Shekhar, Mr. George Femandes and several
other hon. Members have raised some very
importantissues ranging from drinking water
problem, the Dunkal Draft, the ADB, the leakage
of papers andsoon. |lamrespondingtowhatMr.
Jaswant Singh has said. He said that several
importantissues were raised onthe floor of the
House andthe Govermmentis notresponding. |
am standing here justto let you know that you
raise importantissues which are unlistedand
you expect thatthe Govemment should come
forwardand respond. Youexpectthatonthe spur
of the moment, we should come forward and

respond.
[ Translation]

SHRISHARAD YADAV: Sir, is the matter
raised by Shri Rabi Ray not worth responding?

[English)

SHRIMUKUL WASNIK: Sir, thisis totally
unfaironthe part of Mr. Jaswant Singh and other
hon. Members to raise importantissues without
any notice to the concemed Ministers that such
anissueis goingtobe raised andthey expectthat

the Government should come forward and-

respond like this. | don'tagree with this (Infermup-
tion)
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SHRICHANDRA JEET YADAV: He had
written a letter a'month ago. Does the letter
written on 20th Aprilbearnovalue? -

SHRIMUKUL WASNIK: Mr. Chandrave.c.
Yadav, the letterwrittenby Shri Chandra Shekhar
is notamatteR of the House.

SHRI SHARAD YADAV: Why is it not a
matter of the House? When it relates to the
policies of the nation and when actionis being
taken onit, whyis it not a matter of the House?

[English

SHRI SRIKANTA JENA(Cuttack): This
issue is being raised since last two weeks.

SHRICHANDRA SHEKHAR (Ballia): Mr.
chairman, Sir, if the hon. Parliamentary Affairs
Minister wants tobe sotechnical, then | would
say that | wrote a letter on 20th April to the
Speakerthatitis aserious matter, |amreferring
these documents to you so that this mattercan
be raised on the floor of the House any time at
shortnotice. 1 think, it was the responsibility of
the Finance Minister, atleast , to acknowiedge
the latter. He should have done it. There should
havebeen some response from the Prime Min-
isteralso. | also expected-lmay be excusedfor
saying this- some reaction fromthe Chair on this
issue.

[ Translation]

SHRI MUKUL WASNIK: Sir Chandra
Shekhariji, |am notgoingintotechnical aspects.
1 would only like to submit that if such serious
matters are to be raised in to House and the
Govemment reaction is desired then proper
notices must be given. And if the issues are

if serious matters are raisedin the House....
SHRISHARAD YADAV: Ifthis is the atti-

tude then we will stage a walk-out from the
House. (Interruptions)
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[English]

SHRISAIFUDDIN CHOUDHURY:Hecould
have saiditin the evening. (/nterruption)

SHRISRIKANTAJENA: There asbsohgely
no assurance from the Government whether

they are goingto respondor not. (Interruptions)
[Translation)

MR. CHAIRMAN: Please sit down, | am
going to give a direction in this regard. In re-
sponse to the submission of Shri Chandra
shekhar ji that he expects the Chairto give a
ruling in this regard. | urge the Hon. Prime
Ministerto reply to all the points raised.

(Interruptions

SHRI MAHENDRA KUMAR SINGH
THAKUR (Khandwa): Mr. Chairman, Sir,through
you, | would like to draw the attention of the
Governmentto a very importantissue. Nepa
paperMill which was awell-known paperMillin
Asiaonce atime, islocatedin Khandwadistrict.
This milt is on the verge of closure and 4500
workers of the mill are faced with the threat of
unemployment. Paper stock of the value of Rs.
20to25crore s lyingin the milland the mill has
torecoverdue of Rs. 20 crore and has also to
clear power tariff arrears of the value of Rs.8
crores. Threat of closure of the mill has caused
panic among the workers. In view of all this, |
would like to urge the Govemmenttopay atten-
tionto running the mill and also care for the
welfare of the workers. The millisfacingclosure
and all sorts of obstaeles are being created to
running the mill. The Government should pay
attention to this situation. The millis goingtobe
closed downdueto gross mismanagementand

-not dye to lack of sincerity on the part of the
workers. In collusion with the private sectorthe
managementwants the mill to be closed down
thereby openingthe scope for privatisation ofthe
mill. The workers of the mill are hard working

. andproductionis also good. Production worth

Rs. 25 crore took place andthere is no space left
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inthe godawn.‘The Governmentshouldinter-
veneinthe matter and streamline the manage-
mentforthe welfare ofthe workers.

SHRI SANTOSH KUMAR GANGWAR
(Bareilly): Sir, | have written severaltimesinthe
pastaboutirrigulaties committed in awarding
marks and changing of results of the examina-
tions conductedbythe UPSCin 1985-86.1n 1989
a CBl inquiry was ordered to look into the
complaints. Amonthback | wasinformedbythe
Director of the CBI that prima facie the com-
plaints are genuine. A petition was submitted by
a candidate Shri Nilam Kumar Singh in this
regard. |urge the Minister of Personnelto askfor
the reportand also give anotherchanceto the
bright students who may secure good marks. |
urge the Govemmenttomake astatementinthe
House givinganaccountofthe stepstakeninthis
regard.

[English]

SHRIUDDHAB BARMAN (Barpeta): lwant
todraw the attention of the House and Govern-
mentto the gross discrimination in payment of
SDA in regard to certain groups of Central
Govemmentemployees posted andservingin
north-eastemregion.

TheHouseisawarethatby anorderin 1983
ofthe Central Govemment, special duty allow-
ance is being paid since 1986 to the Central
Govemment civilemployees posted and serv-
inginnorth-eastemn region who have all Indian
transterliability.

Against this discrimination the Central
Government employees, AIR, Doordarshan,
P&T, railways, etc. agitated and even some
wentonstnke duningthese years and demanded
paymentof SDA.

The P&T employees also approached
GauhatiCAT.GauhatiCATin 1989delivereda
judgmentdirecting P&T authorities to pay SDA
toallgroup C&D and P&T employees servingin
Assam and north-estern region.
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Youareawarethat P&T authoritiesinstead
wentto Supreme courtwhodirectedthe caseto
be heardatprincipal CAT Delhi. The Principal
CAT Delhi againtranferredthe review petitionto
Cuttack CAT. Itis now found that the Cuttack
CAT has upheldthe judgment of CAT Gauhati
recentlyin 1993.

The strange thingisthat Telecome Depart-
mentunderthe Ministry of Communications has
been paying SDA though P&T Department un-
derthe same Ministry has refusedtill today the
payment of SDA.

In view of the recent judgment of the court
of Cuttack CAT, | urge upon the Governmentto
take steps sothat notonly the P & T employees
but also the Central Government employees
servingin the north-eatemn region also get spe-
cialduty allowance.

[ Translation]

DR LAXMINARAYAN
PANDEYA(Mandsaur): Mr Chairman, Sir, con-
sumer Protection Forums are beingsetup all
over the country forthe protection of the interest
ofthe consumers. However, no such Forums
have been set up in Rajasthan and Madhya
Pradesh. After setting up the State level Con-
sumer Forum in Madhya Pradesh district level
Forums should also be setup. Inthe absence of
Forums the petitions filed by the consumers are
notbeingsettled even after 3 months thereby
causingalot of hardshiptothe consumers. lurge
to set up Consumer Forums at all levels in
Rajasthan and madhya Pradesh for the protec-
tion of the consumers. (Interruption)

SHRI BALRAJ PASSI (Nainital): Sir,
Around 1981-82 many branches weresetupin
Uttar Pradesh by M/S Favourite Small Invest-
ment Company (Regd), 3-Park Street, Calcutta
. Funds were sought to be mobilised by this
company under various policies. The company
appointedinfiuential persons and unemployed
youth as its agents on heavy commission basis.
Lakhs of rupees were mobilised by promising
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large bonuses on deposits. From Kumaon,
Bareilly and Moradabad divisions alone an
amountofaround Rs. 50 lakh was collected.

Sir, in response to a petition filed in the
Supreme Court, the hon. Courtinquired fromthe
Governmentand the RBI aboutthe steps being
taken or proposedto be taken to check mush-
room growth of the finance companies and
investmentcompanies. Thesefinanceandin-
vestmentcompanies are outto cheatinnocent
persons by promising high rates of interests.
Thereisanurgentneedtocometothe protection
of the public.

Mr. Chairman, Sir, these finance compa-
nies have defrauded laborers, farmers and rick-
shaw-pullers of their hardeamedsavings. Crores
of rupees have been swindled away by these
finance and investment companies. | urge the
Govemmentandthe hon. Minister of Finance to
banthese companies immediately and make
themto pay backthe savings of the depositors
after recovering the crores of rupees in the
custody of these companies. (Interruptions)

[English]

Otherwise, | am strictly going accordingto
the list suppliedto me.

(Interruptions)
[ Translation)

SHRIRAMNAIK (Bombay North): Mr. Chair-
man, Sir, Bombay is the industrial capital of
India. Suburban railway is the life line of Bombay
and 45 lakh persons comimute daily by the
suburban railway. On the suburban route from
Bomaby to Vasaithere is a 64 year old bridga,
whichis two kilometre long on the strait. :Thia.-
bridgeis in a very bad shape, Consecullontnsews
foranewbndgewasstuhdnt%Samm
completedin 1990 atthe costof Rs. 45 crore.

However, this bridge has not been made
operational even aftertwo years of its coriple-
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tion. (Interruption) Though electricandtelecom-
munication facilities have been provided onthe
bridge, yetithas notbeenmade operational. The
bridge has notbeen declared operational be-
cause of the fear that the construction of the
- bridge is notup to the specified standards. No.
attentionis being paid by the Govemmentinthis
regard and itis quiite possible thatin the days to
come no bridge would be available atall as the
oldbridge s already in a very bad condition.

Therefore, lurgethe Govemmenttomake a
statementimmediately in this regard andalso
remove all the faults in the new bridge and
declare it operational before the onset of the
monsoon season. The Governmentshouldmake
astatementtomorrow in this regard.

[English}

'SHRI A. INDRA- KARAN REDDY
(Adilabad): Mr. Chairrnan Sir, as you are aware

Telangana RegioninAndhra Pradeshis drought -

prone and every year people sufferfor want of
drinking water. This year the situation is so
accute thatin Belolampally, Sirpur-Kagaznagar.
Boath, Adilabad & Utnoor Talugs due to lack of
drinking water peopie have to use drainwater
from broken pipes which no doubt is very much
drain water from broken pipes which nodoubtis
very much constaninated. The use of thiscon-
{aminated water, by people is causing wide-
spread gastroentritis and so far about 20 people

have losttheirlives.

Duetolack of medicaltacilities inthis area
prompt medical care also could notbe givento
help the people. There is no attempt from any

agency to provide drinking water to the people
and provide proper medical facilities.

Unlessimmediate steps are takento repair ’

the drains/replicating the water prices, provid-
ing sprayingmaterial for drains etc. and procur-

ing sufficient quantities of life saving drugs the .

situation may beccme worse. Already local
dailies are fighting the problem and unless
corrective steps are nottaken immediately the
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situation maybecome unmanageabie.

lurge uponthe Ministerfor Welfare through
you, Sir, tolookinto the above problem and take
promptactionthrough central agenciesto proper
drinking water, Medical facilities etc. to people
of Bellampally, Sirpur-Kagaznagar, Boath,
Adilabad, Utnoor Taluks immediately. Thank
you, Sir.

MR. CHAIRMAN: Now the House stands
adjourmnedfor Lunchtill 1410 hrs.

13.07hrs.

The Lok Sabha then adjoumnedforLunch
tillten minutes past Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch at
sixteen minutes past Fourteen of the Clock

[SHRITARA SINCH inthe Chair]

[English)

MR. CHAIRMAN: Now, Papers to be laid
onthe Table.

PAPERS LAID ON THE TABLE

Review on the working of and Annual
Reportofthe Artifacts Limbs Manufactur-
ing Corporation of india. Lampur forthe
year 1991—92along with Audited Ac-
countsand Comments of the-Comptrolier
and Auditor General thereon; etc.,

THE MINISTEROF STATEIN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
AND SPORTS)ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK) : Onbehalf of
Shri Sitaram Kesri, | begto lay on the table: —

(1) A copy each of the following
papers (Hindiand English ver-
sions) under sub—section (1) of



273 PaperLaid

@

(4)

(i)

(ii

(i)

section 619A ofthe Comparis
Act, 1956.—

Review by the Government of
theworking ofthe Artifices Limbs
Manufacturing Corporation of
India, Kanpur, forthe Year1991—
P2,

Annual Report of the Artificial
Limbs Manufacturing Corpera-
tionofindia, Kanpur, forttre year
1991—g2 alongwith Audited Ac-
counts and comments of the
Comptroller and Auditor Gen-
eralthereon:

Statement (Hindiand English

versions)showing reasonsor .

delayin layingthe papers men-
tioned at(1)above.|

[Placedin Library SeeNo.LT—
4055/93]

(i)Acopy ofthe Annual Report
(Hindiand English versions) of
the National Institute of Reha-
bilitation Training and Research,
Cuttack, fortheyear 1991—82,
alongwith Audited Accounts.

Acopy ofthe Review(Hindiand
English versions) by the Gov-
ernment on the working of the
National Institute of Rehabilita-
tion Training and Research,
Cuttack, fortheyear 1991—82.

Statement (Hindiand English
versions)showing reasons for
delay inlayingthe papers men-
tioned at(3)above.

[Piaced in Library SeeNo. LT-
4056/93]
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Reviewon the working of and Annual
Reportofthe Coal Mines Provident Fund,
Coal Mines Family Pension and coal Mines
DepositLinked Insurance Scheme forthe

year1991—82, etc.,

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): On
behalf of Shri Ajit Panja, | beg to lay on the

table. —

M

4

(i)

(i)

A copy of the Annual Report
(Hindiand English versions) of
the Coal Mines Provident Fund,
Coal Mines Family Pensionand
CoaiMines Deposit Linked In-
surance Schemes, forthe year
1991—92, alongwith Audited
Accounts.

Acopy ofthe Review (Hindiand
English versions) by the Gov-
ernment on the working of the
CoalMines ProvidentFund. Coal
Mines Family Pensionand Coal
Mines Deposit Linked Insurance
Schemes, fortheyear 1991—92.

Statement (Hindiand English
versions) showingreasons for
delayinlayingthe papers men-
tionedat(1)above.

[Placedini_ibrary SeeNo LT
—4057/3]

Review on the working of and Annual
Report and Annual Accounts of the
Gujarat Cancer and Research Institute,
Ahmedabad for the year 1990—01, etc,

THE DEPUTY MINISTER !N THE MINIS-
TRY OF HEALTH ANDFAMILY WELFARE
(SHRIPABAN SINGH GHATOWAR): | Begto
lay onthetable —
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i)

(iii)

2

@0

(i)

(iii)

A copy of the Annual Report
(Hindiand Englishversions)of
the GujaratCancerandResearch
Institute, Ahmedabad, forthe year
1990—91,

A copy ofthe Annual Accounts

- (Hindiand English versions) of

the Gujarat Cancer and Re-
search Institute. Ahmedabad, for
the year 1990—91, togetherwith
the Audit Reportthereon.

Acopy ofthe Review(Hindiand
English versions) by the Gov-
ernment on the working of the
Gujarat Cancerand Research
Institute, Ahmedabad forthe year
1980—81.

Astatement(Hindiand English
Versions) showing reasons for
delayinlaying the papers men-
tionedat(1)above.
[PlacedinLibrary SeeNo.LT
—4058/93]

A copy of the Annual Report
(Hindiand English versions) of
theGujaratCancerandResearch
Institute,. Ahmedabad, for the
year 1991—92

Acopy of the Annual Accounts

(Hindi and English versions
Gujarat Cancer and Research
Institute, Ahmedabad, for the
Year1991—92 togetherwithAudit
Reportthereon.

Acopy ofthe Review(Hindiand
English versions) by the Gov-

_ernment on the working of the

Gujarat Cancerand Research
Institute, Ahmedabad, for the
Year1991—92.
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(i)
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Astatement (Hindiand English
versi'ons) showing reasons for
delayinlaying the papers men-
tioned at(3)above.

[PlacedinLibrary SeeNo. LT
—4059/93]

A copy of the Annual Report
(Hindiand English versions) of
the Acharya Harihar Regional
Centrefor CancerResearchand
Treatment Society, Cuttack, for
the year 1990—921 alongwith
Audited Accounts.

Acopy ofthe Review (Hindiand
English versions) by the Gov-
ernment on the working of the
AcharyaHarihar Regional Cen-
tre for Cancer Research and
Treatment Society, Cuttack, for
theyear 1990—091.

Statement (Hinaiand English
versions) showing reasons for
delayinlayingthe papers men-
tioned at(5)above.

[PlacedinLibrary SeeNo. Li'—
4060/93]

A copy of the Annual Report
(Hindiand English versions) of
the Central Council forResearch
onHomoeopathy, New Delhi, for
the Year 1991—92 alongwithAu-
dited Accounts.

Acopy ofthe Review (Hindiand
English versions) by the Gov-
ernment on the working of the
Central Council for Researchin

Homeopathy, New Delhi, forthe
Year1991—2.

Statement (Hindi and English

. versions)showing reasons for
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9

(10)

(1

m

i)

(12)

delayinlaying the papers men-
tioned (7) above.

[PlacedinLibrary SeeNo.LT
—4061/93])

Acopy ofthe Annual Accounts

' (Hindi an English Versions) of

the Chittaranjan National Cancer
Institute, Calcutta, forthe yéar
1991—92, together with Audit
Reportthereon

Statement(Hindi and English
versions) showing reasons for
delayinlaying the papers men-
tioned at(9) above.

[PlacedinLibrary SeeNo. LT
—4062 /93] :

A copy each of the following
papers (hindi and English ver-
sions) under sub—section (1)
619A of the Copanies Act.
1956 —

Review by the Governmenton
the working of the Hospital Ser-
vices Consultancy Corporation
(IndiaLimited. NewDeihi forthe
year1991—02.

Annual Report of the Hospital

Services Consultancy
Corportion India Limited, New
Delhi. for the Year 1992,
alowgwith Audited Accounts and
comments of the Comptrolier
and Auditor Generalthereon

Statement (Hindiand English
versions)showing reasons for
delaytin layingthe papers men-
tioned at(11)above.

.
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(13)(0)

(ii)

(14)

(15)(1)

i)

(16)

PaperLaid 278

[PlacedinLibrary SeeNo. LT
—4063/93]

- A copy of the Annual Report
(Hindiand English versions) of
theinternational institute for popu-
lation Sciences, Bombay, forthe
year 1991—092, alongwith Audited
Accounts.

Acopy ofthe Review(Hindiand
English versions) by the Gov-
ernment on the working of the
International Institute for popula-
tion Sciences, Bombay, forthe
year 1991—82.

Statement (Hindi and English
versions) by showing reasons
for delayt in laying the papers
mentioned at(13)above

[PlacedinLibrary SeeNo. LT
—4064 /93]

A copy of the Annual Report
(Hindiand English versions) of
the National Academy of Medi-
cal Sciences (India) New Delhi,
forthe Year 1991—92, alongwith
Audited Accounts.

Acopy ofthe Review(Hindi and
English versions) by the Gov-
ernment on the working of the
National Academy of Medical
Sciences (India) New Delhi, for
the Year1991—92.

Statement (Hindiand English
versions) showing reasons for
delay inlaying the papers men-
tioned at(15)above

[PlacedinLibrary SeeNo LT—

4065/93]
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14.16 hrs.
M<ZSSAGES FROM RAJYA SABHA
[English)
SECRETARY—GENERAL : Sir, i haveto

reportthe following received fromthe Secretary
General of Rajya Sabha.—

(1) ‘Inaccordance with the provisions of '

rule 115 ofthe Rules of procedure and
conductofBusinessintheRajya Sabha,
lamdirected toinform the Lok Sabha
thatthe Rajya Sabha, atits sitting held
on the 10th May 1993, agreed to the
followingamendments made bythelL ok
Sabhaatits sitting held onthe 19th April,
1993, inthe Coal Mines (Nationalisation)
amendmentBill, 1992.—

Enacting Formula
1.page1,line1, —
for “Forty—third”
substitute “Forty—fourth”
Clause 1
2 Page1,line4, —
for “1992" substitute "1993"
(ii) . ‘lamdirectedtoinformthe Lok Sabha

thattheRajya Sabjha atits sittingheid on
Tuesday, the 11thMay, 1983 adoptedthe

followingmotioninregardtothe Jo8int

Committee on Offices of Profit —

“That this Mouse concurs in the recom-
mendation Lok Sabhathatthe Rahya
Sabha do elect one member ofthe Raya
Sabhatothe Joint Committee on Offices of
Profit and resolves that the House do pro-
ceedto elect, inaccordancewith the sys-
tem of proportional representation by means
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Committee on Petitions 280
Re: Recoveryof Debtsdueto Banks

and Financial Institutions Bill
ofthesingletransferable vote, one member
fromamongthe members ofthe Houseto
thesaid Joind Committeetofillthe vacancy
caused by the resignation of Shri Som Pal
from the membership of the said Joint
Committee.”

2 lam furthertoinformthe Lok Sabhathat
in pursuance ofthe above motion, Shri
Sarada Mohanty, Membber, Rajya
Sabja, has been duly electedtothe said
JointCommittee.

14.161/2hrs.
COMMITTEEONPETITIONS
Seventh Report

SHRI P. G. NARAYANAN
(Gobichettipalayam ): Sir, | begto presentthe
Seventh Report(Hindiand English versions) of
the Committee on Petitions.

14.17 hrs.

RECOVERY OF DEBTS DUE TO BANKS
ANDFINANCIAL INSTITUTIONSBILL* 1993

(Englsh]

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRARAHMED) | beg
to movefor leaveto intoduce a Bill to provide for
the establishment of Tribunals for expeditious
adjudication and recovery of debts dueto banks
and financial institutions and fg. matters con-
nected therewith or incidental thereto

MR CHAIRMAN : The questionis :

“Thatleave begrantedtointroduce aBillto
provide forthe establishment of Tribunals
for expeditious adjudication and recovery
ofdebts dueto banks and financial institu-
tions and for matters connected therewith
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orincidentalthereto.”
The motion was adopted.
DR. ABRARAHMED:: lintroduce the Bill.
MATTERUNDERRULE 377

()] yeed to upgrade AIR station at
sambalpur, Orissa and setupre-
gional news unit there

[English]

DR. KRUPASINDHU BHOI (Sambalpur) :
All India Radio, Smbalpur is one of the oldest
Radio Stationsinthe State of Orissa. Itis located
atthe nerve centre of Westem Orissa. The State
has one Regional News Unit at Cuttack only
which hasfailedto catertothe needs of Westem
Orissa. As such there is a need to set—up a
Regional News Unit at Sambalpur. With the
infrastructure facilities at A. I. R., Sambalpur,
the availability of PT| Agency service andmod-
emtelocm network thereis quite possible to set
up the Regional News Unit. Thisis possible if
the A.1. R. Stationat Sambalpuris upgradedto
a high powertransmission. Ifthis is done, the
commercial potential and rich heritage of a vast
neglected region canbe property protected.

I request the Central Government to up-
grade A. |. R. station at Sambalpur with the
opening of thee Regional News Unit.

(ii) Needtotake stepstosolveacute
drinking water problem in Bilaspur
region of Madhya Pradesh

[Translation]

SHRIBHAWANI LAL VERMA (Janjgir) :
Nearly 8,000 villages in Bilasput, Raigarhand
Sarguja districts in Bilaspur division of Madya
Pardesh areinthe grip of severe drought. Asa
result of insufficient rainfall an actue problem of
drinkingwater has developedinthe region. The
problem has worsenedfurther due tothe decline
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inwater level as aresult of which handpumps
in 75 per cent of the villages have become
nonfunctional. The Hon. Prime Minister visited
village Pardriyain Bilaspur divisionon 17-4-93
foranonthe spotassessment. The Hon. Prime
Minister gave necessary instructions in this
regard, yet noimprovementin the situation is
evident. Summer has just started and if the
drinkingwater problemis notsolvedthen 60lakh

persons will face deep crisis.

Therefore, | urge the Centre to take con-
crete steps immediately in this regard.

(ili) Needto provide adequate railway
facilities at Chandrapur Railway
Station of Central Railway

[English)

SHRI SHANTARAM POTDUKHE
(Chandraput): Sir, people from Chandrapurand
Gadchiroli districts are agitating for providing
adequate facilities at Chandrapur Railway Sta-
tion, Central Railway, including stoppages of
Super and Super Fasttrains there.

Chandrapuris afast developing Industrial
business centre and district headquarters in
Maharashtra State andthe facilities provided by
Railways like stoppages of trains and reserva-
tion quota etc. are inadequate consideringin-
dustrial expansion of the area with a population
of more than 24 lakhs. | request the Ministry of
Railways toconsider stopages of Ganga—Kaveri
Express, Tirupati—Banaras Express, A. P.
Expressand TamilNadu Express at Chadrapur.
Proposed Jabalpur—Nagpur superfastexpress
may be extended upto Ballarshah which is a
terminus of both\ Central and South Central
Railways.

Hon. Prime Minister had recently inaugu-
rated the function of broadening Chandafortto
Gondia narrow gauge at Wadsa—Desaigany/.
Theterminus at Chanda Fort which has histon-
calimportance andis inthe interest of commut-
ingpeople.
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Hence, | urge the Governmentto take ac-
tion so as not to disturb present face of the
Railway Station at Chanda Fort.

(iv) Needtoprovide Karibil.ongpiHydel
Electric Projectin Assam

SHRI KABINDRA PURKAYASTHA
(Silchar) : Sir, the Karbi Hydel Electric Project
situated in the district of Karibi Any long of
Assamwas sanctionedinthree year 1979 and
the work started from 1980. The Projectis the
only Hydel Projectin the state of Assam . The
work ofthe Projectwas delayed dueto the six—
year Assam agitation, the nitial schedule com-
missioningof 1988 was delayed duetofailureon
the part of the contractorto carry out workinthe
maindam. The contractorwas changed andthe
work was entrustedtoM/s.N.P.C.C.Ltd,, a
Governmentof India Undertaking.

Though the dam work of the project was
delayed which caused serious time and cost
overrun of the project, the other area of the
project was progressing well with almost 90%
work already completed. duringthe firstpart of
1992, the contractof NPCC Ltd. was suspended
by the ASEB on a plea of not carrying out the
work as perschedule andthe work on Damsite
gottemminated since then. Theestimated project
costwas. Rs. 35croresintheeyear 1976 and
same was eenhancedto Rs. 145 crores since
1990. Suddenly, the Govermment andthe ASEB
have takena decisionto hand overthe projectto
aprivate party. Memorandum of Understanding
was signedon 25. 3. 93between Govegnment of
Assam, ASEB and M/s. Subhas Engineering.

The above steps havecreated doubtsinthe
minds ofthe people. The MOU shouldhave been
only signed after getting the clearance from
Central Government’s Power Department as
the Japanese creditby way of supplyingturbines
tothe project was involvedin the project.

1, therefore, urge upon Central Government
totake upthe matter with Govemment of Assam
andtake appropriate measures.

MAY 13,1983
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(v) Need to take steps to overcome
drinking water problem in Uttar
Pradesh

[Translation)

SHRISHYAMBIHARIMISRA (Bilhaur) :
Mr Chairman, Sir, temperature is rapidly in-
creasingin Uttar Pradesh andontheotherhand,
waterlevel has drastically gone down. Kanpur
city and rural areas of Kanpurin enternal Uttar
PradeshandBundelkhandarefacinghardtimes.
Wells have gone dry and waterinsome wells is
unfitfor drinking. Handpumps have also gone
dry due to fall of the water level. Situation in
Kakavan, Bihaour, Maitha, Bhognipur, Rajpur
and Chatampurblocks in ruiral areas of Kanpur
is quite serious. People havetowalk Ito2 kms
for fetching drinking water. As a result of low
water level in the river Ganges situation in
Kanpurcity isalso bad. Hundreds of people que
up ateach and every handpumps and public
hydrants. Even in public hydrants'is available

_foronly one ortwo hours aday.

Inview of the severe water crisis | would
liketourge the Govemmentto start work onwar
footing. The Govemment should separately al-
locate funds for the installation of India Time
handpumps inrural areas of Kanpurand Kanpur
city andfor the permanent solution ofthedamon
Ganges shouldbe immediately started.

(vi) Need to provide more facilities to
public telephone booth operators

SHRI P. C. THOMAS (Muvattupuzha) :
Sir, ghostbills are causing greatthreattotele-
phone subscribers especially for phones hav-
ing S. T. D. facility. Public telephone booth
operators, many of whom are very poorand/or
physically handicapped, are forcedto give up
the job as they get highly inflated bills. Their
meter readings should be checked daily by
Telecom staff and got approved so thatinflated
bills could be avoided. They must be provided
computerised billing units by the Departmeent
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at thee Cost of the Department itself. They
cannotaffordtobuy suchmachines as theircost
is very high. The commission for public booth
" operators shouldbe increased. They mustbe
given facility of incoming calls by providing a
separatetelephone. These operators have seri-
ous problems. The department must heartheir
grievances periodically and solve them. Multi-
plicity of booths at oneplace shouldbe avoided.
Eveninsmall villages, new public phones are
opened near the existing ones which put the
operators in loss. Minimum distance criteria
shouldbefixed so the unhealthy competitionis
avoided.

(vii)Needtorelease money from Central
Road fund to Uttar Pradesh Gov-
ernment and clear pending pro-
posals ofthe State

[Translation)

SHRI SANTOSH KUMAR GANGWAR
(Breilly) : Mr. Chairman, Sir, I wouldlike to bring
your it notice under rule 377 thatthe Central
Road Fund was set up by the Government of
India for the maintenance and construction of
roads which is being funded by the cess im-
posedon petrol and diesel. Grants are made
available from this fundforthe constructionand
repair of roads in the country. On 13the May,
1988 a resolution was passed by the Eight Lok
Sabhatobringthe cesslevied on dieselinthe
perview of this funds and thus the contribution to
this fund was raisedto 5 per cent. As aresult of
thisimportant decision, Uttar Pradeshwasto get
annualgrantofRs. 31. 09 core fromthe Central
Road Fundagainstwhichthe State Government
gottheamount Rs. 1.60crore, Rs. 3. 15crore
andRs.2.50from 1988—89to 1990—91 respec-
tively. Whereas in the year 1991—1992 and
1992—93thre statehas notreceivedany amcunt
fromthis fund.

The States have to experience a lot of
difficulties in fulfilling the expectations of its
pupulace within its limited resources. In view of
theincrease inthe Central Road Fundandonthe
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basis of sanctions released upto 1 April, 1991
anamount\of Rs. 13.88croreis payableto Uttar
Pradesh by the Government of India. It is
obvjousthatifthefunds aremade available atthe
rate of Rs. 2croreor2.5croreperyear, itwilltake
8or9yearstocompletethe sanctionedprojects.

1, therefore, requestthe Central Govern-
menttorelease the amountpayable to Govern-
mentof Uttar Pradeshimmediately. Moreover,
in the light of the increase in the grant of the
Central Road Funds, 43 proposals for construct-
ingroads andbridges incurring the expenditure
of Rs. 129.60crore shouldbe sanctioned atthe
earliest.

(vii)Need to resume air—bus service
from Delhi to Trivandrum via

Bombay
[English]

SHRIA. CHARLES (Trivandrum ): Sir, the
recent strike in the Indian Airlines has totally
disrupted Dethi—T rivandrum directflight. itwas
owing to three persistent demand of the chief
Minister of Keralaandthe M. Ps. fromthat State
that an Air—Bus was operated from Delhi to
Trivandrum, hattingatBombay. Thiswasavery
convenientflight. Butthis was temporarily dis-
continued at the time of the strike. After the
strike, instead of resuming of this flight, Indian
Airlines has simply extended the Boeingfrom
Cochinto Trivandrum. Dethi—Goa—Cochin—
Trivandrumwas the earlier flight operatedinthis
sector and itis because of the greatinconve-
nience feltby passengersthatan air—buswas
operated via Bombay. Trivandrum is the only
Statecapital soneglected.

|, therefore, urge the Centralgovemmentthat
the air—bus from Delhi to Trivandrum via
Bombay may be resumedforth—with. if thatis
notatallpossible immediately, atleastan air—
bus A—320may be operated daily from Delhito
Trivandrum viaBangalore tillthe operation of an
air—bus trom Dethi to Trivandrum becomes

possible.
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Scavangers and Constiutionof Ory
(ix) Need to modernise proposed civil
Aerodrome atBhubaneeshwar

SHRIBRAJAKISHORE TRIPATHY (Puri)
. After formal allotment of an area of68. 319
acres of land by the state Government forthe
expansion of Bhubaneshwar Civil Airodrome,
the foundation stone for Newterminal Complex
waslaidon 17.3. 1993. The scope of modem-
ization programme includes extension ofthe
airports runways fromthe existing 7441 ft. to
9000 ft. Butin order to upgrade the airport to
receive international flights, it will need further
extensiontothe standard lengthof11, 000 ft. In
view of favorable geographical location,. highly
richtourist potential and growing industrialim-
portance, immediate commencement of
modernisation work and extension of runway
lengthin this airport may also betaken up.

The Vayudoot Services between
Bubaneswar—Jaypore—Vizag and
Bhubaneswar—Rourkela—Calcutta Sectorsand
Delhi—Bhubaneswar—Port Blair service plane
should be reintroduced immediately.

Therefore, the Union Government should
take all necessary steps to mitigate these prob-
lems ofthe traveling public and for the sake of
development oftourismin Orissa.

14.32hrs.

MR CHAIRMAN : Wewill nowtake up the
employment of Manual Scavengers and Con-
struction of Dry Latrines (Prohibition) Bill.

EMPOLYMENT OF MANUAL SCAVEN-
GERSAND CONSTRUCTIONOF DRY
LATRINES (PROHIBITION)BILL

THEMINISTER OF STATE IN THEMINIS-
TRY OF HUMAN RESOURCE DEVELOP- -
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AND SPORTS)ANDMINISTEROF STATE IN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): Sir, on behalf
of Shrimati Sheila Kaul, | begto move:*

"Thatthe Bill to provide forthe prohibition
of employment of manual Scavengers at
will as constructionor continuance of dry
latrines and forthe regulation of construc-
- tionand maintenance of water—seal la-
trines and for matters connected therewith
orincidental thereto, be takeninto consid-
eration.” '

MR. CHAIRMAN: Motion moved:

“ Thatthe Billto provide for the prohibition
ofemployment of manual scavengers as
well as Construction or continuance ofdry
latrines and for the regulation of construc-
tion and maintenance of water—seal la-
trines and for matters connected therewith
orincidentalthereto, betakeninto consid-
eration.”

SHRIDAUDAYAL JOSHI (Kota): | beg
tomove: '

ThattheBill be circulated forthe purpose
of eliciting opinion thereon by the 17th August,
1993.(1)

SHRIMATI GIRIJA DEVEI (Maharaj
Ganj): | begto move:

Thatthe Bill be circulated forthe purpose
of eliciting opinionthereon by the 25th August,
1993.(2)

SHRI GIRDHAR! LAL BHARGAVA
(Jaipur): | begto move:

Thatthe Bill be circulated forthe purpose
of eliciting opinionthereon by the 16th August,
1993.(4) '

MR. CHAIRMAN: Now, Shri Shyam

MENT (DEPARTMENT OF YOUTHAFFNRS A

Bihari Misra may speak
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[Translation)

SHRISHYAM BIHARIMISRA (Bithaur):
Mr. Chairman, Sir, we welcome the Employ-
mentof Manual Scavengers and Construction of
Dry Latrines (Prohibition) Bill, 1993 presented
by the Government open—heartedly. Actually
this Bioll should have been brought much ear-
lier. Today, we have marchedfromtheyear 1947
to 1993 ahd have undertaken many big projects
and development works. We even dreamt of
landing on the moon but could not eliminate the
inhuman practice of employing persons for
carrying Night soilonheadeven ather 46 years

ofIndependence.

Even today inspite of too much efforts,
discussionandframing laws, we are findingthe
prevalence to the practice of manual scaveng-
inginthe country. The practice of manual scav-
engingis verycommontoday anditis verymuch
inpractice inbigcities, towns and villages. We
are notdoingjustice to the proper development
of human being. We are playing with the dignity
of maninthe world as well as in India.

The Congress Governmentwhichhas ruled
the country for the most of the perioa made
promises to uplift the citizens belongingto the
Scheduled Castes butin fact, it did not take any
measures to eliminate this inhuman practice.
Unless we take measures to eliminate such
inhuman practices, itis useless to think overor
evenimagine to promote the standard of living
ofthe people belongingtothe Scheduled Castes.
When we are banning the employment of per-
sons for manual scavenging and the construc-
tion of dry latrines through this law, we wilthave
to consider other aspects of the problem and
chalk out certain other programmes as well

Even after passing of 46 years we have not
been able to make arrangements of latrines for
our sisters and mothers who wantto lead their
lives with honourin this country? The women
living in villages have to ease themselves in
openfields. |have been electedfromaruralarea
and whn | go on a visit to my constituency and
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otherplacesthen | see thatthewomenfolk of our
society have to goto ease themselves onthe
roadside or in the open field and that is very
embanassingfor those honorable ladies. When
apassc r—bypassesthroghthe road, they have .
tostand up to protecttheirhonour. Afterwitness-
ingsuchascene, canwe claim that this country
has made any progress and heading towards
anydevelopment?

We have accomplished many research
works, butwe couldnot make any arrangements
evenforlatrines for our people livingin villages,
slums andforthe farmers andlabourers sothat
they are notcompelledto case themselvesin
open fields. We shall have to make arrange-
mentsforit.

Ithas been mentionedin this Bill that the
legislation willcome intoforce only inthe States
of Govemmentof Goa, Kamataka, Maharashtra, -
Tripuraand West Bengal because the Govemn-
ments of these States have passedsuchlawsin
their respective States but in other states this
law willcomeinto force only after they alsopass
suchresolutions. Today the State Governments
are facing financial crunch. They are notina
position to provide suchfacilities onlarge scale.
|, therefore, urge upon the Central Government
to make some amendments in this regard and
make arrangements for providing funds tothe
State Govemments. it should chalk outtime—
bound programmes for the States so thatevery
state Govemment may be able topassalawin
this regard intwo years, five yearsortenyears
we willdo this, untilitis implemented in other
states, the general public of the country as a
whole will not be able to derive any benefit.

{norder to solve this problem, we should
provide adequate funds inthe Eighth—Five Year
Planandforthcoming Five—Year Plans. Under
the provisions of this Bill whichis goingtobe on.
Wewill have to make arrangements for Public
Latrines, Community Latrines orcommon La-
trines in villages and towns. Ithas been men-
tioned in this Bill also. Such kinds of latrines
should be constructed and when we ban the
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construction of dry latrines, the common people
who cannot construct water seal latrines, will
alsogetrelieffromit. '

Some schemes have beenformulatedby
HUDCO but these are not sufficient. \These
have been providedin three States only. Inthe
lightofthe present situationinthe country—side
especially the launching of schemesinvillages
by HUDCOinthose three States alonecannot be
considered sufficient. Therefore, it willbe es-
sentialto construct public conveniences allover
the country on alarge scale and such Justice
should percolate downtothe Panchayatlevel,
and Gram—Sabhalevel. So thatpeople fivingin
rural areas and slums also may benefit from
these schemes.

One more thinghas beenmentionedhere
andattention willhavetobepaidtoit. Thisissue
is that there is acute shortage of latrines in
villages. Therefore special attention willhave to
be paidto construct water—seatlatrines in vil-

lages. For this both economic and technical

facilities willhave to be made available. More-
over, we shall have to accomplish research
works onsuchissues, the latestandthe sophis-
ticated equipments will have tobe providedso
thatmen are notdirectly involvedincleaning of
water—seallatrines, because eventoday when
the sewers are blocked in big cities, they are
cleanedby scavengers manually. We have not
been able to make available equipments in
sufficient quantity. We will have to pay attention
toit. '

Ithas been proposedthat somefeewillbe
charged for using the Community latrines. |
wouldliketo make arequestthatIndiais apoor
country. This facility should be provided to
peopie free of cost and the responsibility of
maintenance and cleaningthese latrines should
be entrustedtolocalbodies. Theselocalbodies
should be providedfinancial help by the State
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Govemments or Central Govemment. The fees
fixed forusing Intemational Sulabh Sauchalaya
in Uttar Pradesh and other places is too much

and general publicand other people wholive )

below the poverty line are unabletopaythatfees
andthus they goinopenfields orother places.
Theyareunabletousethose latrines. Therefore,
|requestthatasmallamendmentmay be made
n the provision of duty for which the State
Government has been givenrights. The local
bodies shouldbe entrusted with their mairite-
nance and sanitation.

Noprovisionshouldbe madetochargefee
fromusers. i wouldlike to submitthat whenthe
Governmentbans the system, the workers al-
ready doing this job willbecome jobless, soit
should also make arrangements for their reha-
bilitation. Thereis areferencetorehabiiitationin
this Bill butithas beenieftto the State Govern-
ments. Theycan’t be made dependént onthe
State Governments fortheir rehabilitation. The
Govemments should make such arrangements
and frame rulesthatworkers engaged indoing
scavenging work manually may be rehabili-
tated and provided jobs when they become
jobless.

Iwould like to make another submission
thatonethinghasbeen mentionedinthis Billthat
a Government machinery has heen made to
provide them employment. It is good and it
should be done because unless we do so, itwill
notbeimplemented. The Governmenthasmade
a provision in this Bill for constituting three
committees. One Committee will evaluate the
schemes of water—seallatrines... The other
Committee will oversee the progress of these

- schemes. My suggestionisthatacommittee

should be constituted which willensure that after
this law is passed, whetherthese schemesare
working properly in those states where it is
implemented ornot. The Governmentwillhave
to constitute a Committee to monitor the working
ofthe schemeto ensurethat the states, where
suchlawis notinforce, should implementthis
lawinthose states.

v
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3 Inthe end, before concluding | would like
to say that it has been stated in the survey
~ conductedbythe Government thatan expendi-
~tureof Rs. 10,000 only will be incurred on this
scheme. | have said earlier that more funds
shouldbe allocated for this scheme sothatwe
. may provide such facility all over the country.
,' This law willbow implementedinthose states
- only. It should be implemented all over the
- country. Itis written on page 1 thatthis law will
- be implemented in Goa, Karnataka,
~ Maharashtra, Tripura, WestBengalandall Union
 territories and the remaining states have been
~leftindarkness. The Governmentshould make
. such arrangements so that this law may be
- implemented all over the country. When this
- inhuman act is abolished in the country and
s system of cleaning night soil manually or
: darrying it on heads is abolished and country
. movesonthepathofprogress, thenwecansay
. with pride that such system does not exist in
- India.

With these words | support this Bill and
~ hopethatitwillbe implemented soon. | would
- liketothank youforprovidingme anopportunity
tospeak.

[English]

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HUMAN RESOURCEDEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS
ANDSPORTS)AND MINISTEROFSTATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK) : Mr. Chair-
man, Sir, lwanttomake asmallannouncement.
lthasbeendecidedinthe meeting of the leaders
of various political parties thattoday by 5. 00 p.
m. whenwe are going tostart the discussionon
the Verma Commission report, before thatwe
will have to pass this Bill as well as the Bill on
Salary and Allowances ofthe Members andthe
Billonthe TezpurUniversity. So, | would request
thatbefore 5.00p. m. we havetocomplete these
three Bills.
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[Translation)

SHRI RAM VILAS PASWAN (Rosera) :
Mr. Chairman, Sir; | rise to support the Bill
presentedby the hon. Ministerwithsome amend-
ments.

The system of carrying night soil on head
is aglaringexample of how dangerousthe caste
systeminthis countryis. This systemhasbeen
continuinginthe country even after45years of
Independence. Whatcanbe more shamefulthan
this. Iwouldlike to cite anexample that | wasin
jailin 1971.waslodgedin Bhagalpurjailand|
remained there in 5—6 jails. When | was put
behindbars, | did notknow howlonglwouldhave
tolivethere. Ithoughtthatthe prisoners should
be asked under which sectionthey had been
lodged. Therewasaprisoner. lasked hisname.
Hesaidnameis Hitler. lasked himfor howmany
daysheis thereinthejail. He repied thathe had
beentherefortwelve years. Then|asked what
was his crime. He replied that he did not know
what was his crime. Then | went through his
papers. lfoundthatsections 109, 110and 1BL
in his papers. | asked him what post he heldin
jail. Herepliedthathe hadbeen inthejail forfour
vearsbeforethesetwelve years. | askedhimas
towhatisthe reason. He said thatearlierhe had
been putbehindbars and nothingwas statedto
him. Hewas released afterfouryears andwhen
hewas arrested again, the policeman replied
thathe was helpless. Nobody was available in
the jail to do scavenging work manually and
cholera had broken out there, so they were
lodging him in jaii. He was kept behind bars
without any crime. He was put in jail only be-
cause he was born in the Valmiki community
and since nobody could manual scavening
nighinghehadtodoso.Hence, hewasputbehind
bars. Apersonwhodidnot dothatwork, who did
notfacethosetortures cannotunderstandsuch
suffering. Thatis why, | am saying that this law
isbeingenacted after45 years of Independence
whileitshould have been enacted atthattime.
|am glad that we are going to do this things. |
would like to say that this work should be com-
pletedas soon aspossible.
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How this thing should be doneis a serious
. issue. The Planning Commission has priority
for otherthings butit has no priority forhumanity.
Wetalk of development, the developmentof the
country shouldtake place butwe are seeingwhat
developmentis taking place. Though develop-
mental activities are taking place in Delhiroads
- arebeingconstructed and fountains are being
installed but the greatest things is that some-
thing should be done on human consideration
whichis th beingdone. We are goingtoenact
thic {awgput even after the law is enacted, what
isthe guarantee thatthey donotengage them-
selveS inthiswork again? Whatschemeis being
formiulated for this purpose? Sir, at the time
when we were inpower, we had formulated a
scheme earmarkinga sum of Rs. 50,000 crore
through the Ministry of Welfare in consultation
with Works and Housing Ministry and the
Planning Commission. | had said that when
people engagedinthis work are liberated, inthat
case arrangements should be made for their
rehabilitation with this amount. Cottage indus-
tries should be set up and arrangements for their
training made. Just now one of my colleagues
has said something about Sulab Shauchalaya.
What is Sulabh Shauchalaya? Infact, itis an
instrument of fleecing people. Thereis aperson
by the name of Bindreshwar Pathak in my
constituency. Heis agreatfraud and | know this
thing well. My constituency comes under
Ghazipur.

" PROF. PREM DHUMAL (Hamirpur):Oh
'he hails from that place, naturally.

SHRI RAM VILAS PASWAN :You may
say what you like. | am telling you aboutit. You
please find outasto what was his property 15—
20—25yearsagoandwhatisittoday. Heappears
onT. V. daily, undertakes works in foreign
countries thatinvolve billions of rupees besides
the works inthe country. Whatis he doing. He
has made the ‘Safe Karmcharis’ bonded
labourers. He gets works done by them for
longer periods up tathree months andsixmonths
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andwhenthersesworkersdemandtheirwages,
he gets them beaten with stick and get their
hands and legs fractured. Despite that, he is
sittingunhamed. Nobody hears complaints. In
suchasituation, how can this contract system
be abolished. In orderto abolish this systemthe
Government may open training centres and
provide finance tothose youths of daily classes
whose parents are engaged in this work and
handover Sulabh Schauchalayas tothem. But
thattoois notdone and contract systemcontin-
ues. Underthis contract system, this thingis not
likelytocometoanend. | wouldlikee totell you
thatnobody does to scavenging workmanually
on his own. Infact, he is helpless to do so.

Suppose, tomorrow itthey face starvation,
thenwhatwilithey do, they willagainbegintodo
thatworkinsome formorthe other. Therefore,
youwillhave to make alternative arrangements
for them. You may even provide them with
Govemmentjobs. Youare goingtopassthis law
butwhatwill be its fate in Municipality. A sanitary
worker, who works in Municipality and all those
who sweep roads inand aroundthe Parliament
are not permanent. Nobody is permanent. Why
itisso? The pleathatis made is that they work
for only one hour and so they cannot become

- permanent. Butthey work during the primetime

ofthe day for! hourand rest of the day they are
idle. | had given a suggestion that a sanitary
worker should take care of his childrenin the
moming and should do his job inthe evening.
The job of sanitation should be undertakenonce
in24 hours. If he does cleaning duringevening
time then he can attend to the study of his
children butwhat happens actually thatwhile he
does his job inthe moming his childalso accom-
panies him, as a result of it, his child remains
illiterate because he cannottake proper care of
hischildren.

Sir, | have a suggestion, that Govemment
should prepare acomprehensive scheme and
large scale rehabilitation on work should be
undertaken socially for scavengers. They should
be provided witha Govemment job tothe extent
possible. Those who are working ontemporary
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basis or on casualbasis inthis field should be
made permanent because you cannotemploy
themoncontractbasisasthejob is of permanent
nature. The contract system has already been
abolished. You cannot get this workdone on
daily wages. Youmustregularise suchpersons.
They should be given a class |l status. Now
people willopose it saying why class —III, why
not class—IV? Cananybody dothisworkeven
foraday unless we attach, dignity of labourto
it, | feel we cannot do justice tothem.

.

Sir, | want to submit that we had made a
provision of Rs 5000 crore butthe Govemment
has reduced thisamountto Rs. 500 crore. But |
do notthink that this amount will be sufficient.
This amount willbe spenton bureaucracy only.
Therefore, you should prepare an extensive
scheme in consultation with the Planning Com-
mission and the Prime Minister which may
ensure toll ban on scavenging and do not let
themtake up such jobs thereafter. Ifyou have
made any provision for reservation, they will get
it. Similarly you have givenone relaxationin this
clause. | spoketothe hon. Minister and he said
that he has seriously given thoughtto thatand
this clause says that he would be given some
relaxation in some areas "The State Govern-
ment, through ordinary or special order pub-
Ishedin the official gazette and on such terms,
if there are any, which it considers proper to
impose, will be able to give relaxation to any
area, orindividual or group of persons froma
prescnbedrequirernent of any rule, order, notice
orscheme formed underthis Actorany clause
of this Act.” Sir, | want to submit to you Mr.
Minister. that as and when you provide this
relaxation, he will start availing this relaxation
after paying the whole amount. As you know,
another Bill has beenintroducedin the House.
Thatis relataéd with a National Commission on
scavengers. You should remove this clause
from that Bill and provide inthe rules thatif there
is any problem Suppose the Railways require
such persons for cleaning purpose andif there
is any problemin this regard, then this commis-
sion and representatives of seavegers can de-
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cide aboutitbutifyouleave it, asitis, then ifeel
itwillbe an injustice to him.

15.00hrs

Mr. Chairman, Sir, youshould write to the
‘State Government in this regard. You have
made a mention the Goa, Karnataka,
Mabharashtra, Tripura and West Bengal have
giventheirconsent and rest of the States have
notgiventheirconsentinthis regard as yet. Such
abigtask cannotbe left on the State Govern-
ments, if some States have not given their
consents then you maywrite tothem, hoidpress
conferences andtellthe people that therse State
Govemments do notintendto putaban on such
inhuman job done by Dalitandpoor. it willexert
pressure on those Governments and they will
take up itseriously.

Mr. Chairman, Sir, | do not want to take
much time and conclude after drawing your
attentiontotwo—three points which | have men-
tionedearlier. First of all, the Government shouid
take it very seriously and monitor it. Maximum
funds shouldbe arrangedin this regard not from
the Ministry and Ptanning Commission should
make provision forit. The States, which have not

" given theirconsent, should be pressurisedtodo

so through negotiations. You should abolish
contract system for good. There shouldbe a
legislation by which scavenging workermaybe
considered as scavenging employee and some
altemative arrangements made for the people
engagedin such jobs. The abolition of scaveng-
ing needs greaterinfrastructure, | visited some
ofthe cities where this system was abolished
butin absence of altemative jobs those workers
have returnedto this job again. Therefore, an
arrangementin respect of a alternative job is
very essential.

lfthesepoimsaretakenseriouslydnlymen
we can for hope the fulfiliment of the objectives
of this Bill.
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SHRIUDDHAB BARMAN (Barpeta) : Mr.
Chairman, | welcomethe presentBill. have to
thank the five State legislatures namely, Goa,
Kamataka, Mharashtra, Tripura and West Ben-
gal for passing the necessary resolution in
pursuance of Clause 1 of article 252 of the
Constitution empowering Parliamentto under-
take legislation.

The Employment of Manual Scavengers
and Construction of Dry Latrines Prohibition Bill
should have beenbroughtforward earlier. This
legalmeasureis sought tobe brought intoforce
now after 46 years ofindependence. Inthinkthat
isavery great stigmaonoursocietyanditisalso
an epitome of great social injustice. This
section of people the scavengers, are notcon-
sidered as human beings. They come mostly
from downtrodden and deprived section of
society, | mostly the tribaland SCST. Theyare
discriminated againstasiftheyarebomtocarry
human execrate and this practice is still
continuing in oursociety. They have no housing,
no education and they are suffering like any-
thing.

1 think this section of our society is suffering
not only fromthe presentbut alsofromthe past.
This s the sectionwhichis deprivedforalong
time and it still continues as a remnant of our
age—oldcaste—dominatedsociety. Even today
they arebeing thoughtof as offsprings of chanadal.
The belief goes that because of the sin they
committed intheir previous life, they arebomas
chandals. Now, they are treated as scavengers
and they are being usedforcarryingthe numan
excreta. This practice of consideringthem as
chandals still continue in our society. They will
continuetosuffer. We have totake measuresto
uproot such practice.

Sir, atthe same time. they are also suffer-
ing from the present capitalistic society. They
are suffenng fromthe price nse, unemployment
problem etc. Alithese things arethere. Asthey
happen to be the downtrodden people and de-
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prived section of our society, thereis no alttema-
tive butto continue this practice. In spite of the
sncial reform and in spite of the steps being
taken fortheir upliftment, they are still working
asscavengers. Allthese things are there. So, |
think, this practice should endforever. Atthe
same time, what we have seeninoursociety
isthatthey are neglected and deprivedin such
awaythattheyaresuffering. Theyarenothaving
any housingfacility Eveninsome States, they
are not allowed to rent a house. People are
neglectingtheminthatway.

Inthis Bill, the Government has proposed
measures to provide for the regulation of con-
struction and maintenance of water—seaila-
trines etc. We have seenindifferentvillages and
towns notonlyinthe East andin the South but
alsoindifferentparts of the country that there is
noproper latrine facilities. People are also not
educated abouthygiene. Asthey are poorpeople,
they are not in a position to construct such
latrines. Now, the programme forthe construc-
tion of water—seal latrines is there. If this
programme is properly implernented, there is
scope for elimination of the manual scavengers.
Alithese things should be taken care of.

In this Bill, the States and the Centra!
Govemmentare aliowedtoform Committees at
the State and Centrallevel. They are alsogiven
the rightto make the rules. But. whatithinkis
thatthere shouldbe a ime—bound programme
notonly atthe State levelbut also atthe Central
level itshouldbe there. Necessary funds should
be allocated for them for the construction of
theselatrines. There are somany laws. Butthey
arenoteffectivelyimolemented. Mere making
a law will not do. If the Government is not
renderingfinancial andtechnicai help as also
the other help, this problem cannot be solved. At
the same time, | am of the opinion that there
shouldalsobe amovementand populareduca-
tion of the masses For that, not only the
Governmental agency butalsothe othersocial,
voluntary organisations shouldinvolve them-
selves so that this age—old practice canbe
abolishedfor ever. If thatis done, the people not
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only inthetownsbutalsointhe villages canhave
anopportunity tomake Indianotonly strongbut
also enlightened. With these words, | conclude.
Thankyou.

[ Translation)

SHRIVISHWANATH SHASTRI (Gazipur)
: Mr. Chairman, Sir, | supportthe Bill. This Bill
should have come forward much before Ma-
hatma Gandhi, launched amovementofclean-
ingthe latrines himself during National Move-
mentin orderto pay respect to this job andthe
persons engagedinit,. Afteralong period this
Billhas taken shape, which is a welcome step.
But merely enactment of law does not ensure
socialjustice. Five State Governments have
giventheiracceptancetoensure justice to Dalits
and neglected people of society andthe rest of
the States should also be askedtotollowit. As
you know, there are no arrangements of flush
latrines in district jails under State Govern-
ments. Some ofthetribals whoare calledMushar
are arrested under section 109 and they are
madetoclean latrines injails, although itis not
thewr profession. Thay are replaced by other
Mushars after 1 or2 months’ period. You should
take stepsto do away with such practice.

Generally, itis seenthatincomparisonto
local population, less number of scavengers are
appointed by Municipalities. Due to whichtheir
numberis decreasing day by day. This Billcan
be effective only if it 1s aimed at providing
employmentto them, adopting strict methods
may help you to some extent but actually we
should try to make them conscious through
public awareness. Voluntary organisations
should be involvedin this process and by pro-
viding employment and training and making
alternative arrangement wecanachievethe aim
otthis Bill. If we do nottake such steps thenwe
will have to satisfy ourselves by merely making
laws but we cannot achieve our aim.

With these words, | conclude.
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SHRIGIRDHARILAL BHARGAVA (Jaipur)
:Mr. Chairman, Sir, | welcome the Employment
of Manual Scavengers and Construction of Dry
Latrines (Prohibition) Billwhich has been brought
for the upliftment of the workers. There is no
opposition to this Bill.

Sir, earlier such Billwas broughtto benefit
the scavengersbut only 8 percentpeopie could
be benefited. At presentthere are abouttour lakh
workers who are engaged in carrying night soil
onheadalioverthe country. They are engaged
inadehumanisingpractice andthe steptakenby
the Govemmentto convertdry latrines intoflush
latrines is a welcome step. The persons wno
wanttodo some otheraltemative jobs should be
givenloans from Nationalized Banks. The Cen-
tral Government should also provide special
grantfor this purpose. The Municipality is pro-
posedtointroduce freshtaxes in lieu of special
ban imposed on construction of dry latrines.
Therefore, if the Government provides some
concession to people, they would construct
flush latrines andfinancial assistance would be
giventothem by the State Govemment. They
can repay their loanin installments with water
bills otherwise due tofinancial constraints they
will not be able to convertdry fatrines into flush
latrines.

Mr. Chairman, Sir, people talk about pit
systemforconstructingflush latnnes butin that
case the dirty water gets mixed with drinking
water. InJaipur people are facing such problem
andit causes many diseases particularly ab-
dominal diseases. Therefore, | wouldliketosay
that Sulabh Souchalayas shouldbe constructed
at different places and minor fee can also be
chargedfromtheusers. in Eighth Five Year Plan
aprovision of Rs. 464 crore has beenmade for
this purpose. The Task Force has giveninfor-
mation about it. | also would like to say that
construction of dry latnnes andemploying scav-
engerstorthemshouldbe declaredas acnime
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under law. ltis the duty of the Central Govern-
ment to provide loans to such workers for their
rehabilitation or altemative jobs shouldbe pro-
vided to them. The conversion work of dry

latrines into flushiatrines should becarriedout

within a specific period of six months to one
year.

Mr. Chairman, Sir, arrangements should
be made to provide subsidy, marginal money
and Bank loans for this purpose. Itcanbe done
onlyifthe State Govemments take interestin it.
The Central Government shouldmake water
arrangement otherwise converting of dry la-
trines into flush latrines will be of no use. There-
fore, besides drinking water, the Central Gov-
emment has to make water arrangement for
flush latrines also. In some areas of the country
people are facing water problem. As one of the
hon. Members was saying that only onepercent
population of Rajasthan are getting river water
whereas it consists of five per cent of the total
populaticn of India. The waterlevel of the wells
has gone too down and people are not getting
even drinking water there, so the conversion of
dry latrine into flush one will not prove to be
fruitful. Therefore, the Govemmentof indiashould
provide grant and training to the people and

. arrangement of drinking water should be made
forthem. lfthe Govemment provides watertothe
Sulabh Souchalayas alongwith drinking water
only then this scheme can be successtul.

Mr. Chairman, Sir, if itis notdone and law
is enacted for awarding punishrhent for con-
structing dry latrines that would not be helpful.
Firstof all altemative jobs should be providedto
the workers and the law shouldbe enactedlater
on. if it is done by the Government, it would
create public awareness among the people.
Secondly | would like to say that nether the
practice of carrying night soil on the head so, we
shouid adopt a balanced approach to this prob-
lem. Therefore, | think the Govemment should
implement the scheme being announcedby the
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Government for constructing Sulabh
Sauchalayas and declaring the construction of
dry latrines as crime. Public awareness is must
for this purpose and the Government should
create such awareness among the people and
we all arewith the Govemmentinthis endeavor.,
Agood Bilthas been broughtinthe House and
lonbehalf of myseif and on behat of my party
thank the Govemment for bringing this Bill and
wejcome this Bill.

SHRI KAMLA MISHRA MADHUKAR
(Motihari) : Mr. Chairman, Sir, firstof all | would
like to thank the Governmentforbringing such
aBilland there is no dispute over this Bill. Till
now, it was a blot on our society and on our
country. Even today many people in Uttar
Pradesh, Bihar, Tamilnadu and many other
states arecompeliedto engagein dehumanising
practice andthe steps taken by the Govemment
toaboilish this practice should be whole heartedly
welcome but we have certain apprehensions
aboutthis Bill.

The apprehensionis that the Centre will
enact this law but what would be the guarantee
ofitsimplementatonbythe State Government.
Solongas suchguaranteeis notgiven, wewould
notbe able to achieve its objectives.

Sir. | hail from Bihar and the condition of
Bihar Government s notgood. lam not defend-
ingthe Bihar Governmentbut would like to say
thatin Uttar Pradesh the conditions in this regard
is worse than the Bihar. Therefore, my first
suggestion is that with a view to improve the
condition, aconference of the concemed Minis-
ters of the States should be called and it should
be made mandatory for the statgsto eliminate
this malpractice within a specific period.

My second suggestion is regarding Sulabh
Souchalayas that such Souchalayas shouldbe
constructed all over the co:intry. One hon.
Member was saying that Shri Pathak ji has
made enough money. It maybe correct buthe
has also given a new directions tothe society by
innovating Sulabh Souchalaya systemandwe
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shouldadmitthatfactalso. Hewas asimpleman

and | know him but by innovating Sulabh’

Souchalaya system he has eamed fame all

overtheworldand has givenanew directionsto

the society. Therefore, this Sulabh Souchalaya

system should be expanded to all over the
“country.

Thirdly, Iwouldliketosay thatthelocal selt
Govermment and Municipality create hurdies in
the implementation of this law. | know that
Mahatma Gandhijiwent to Champaran district
in 1917 andlaunched an agitation againstthe
malpractice of carrying nightsoil onthe head
and atthattime that agitation was similartoa
Nationalmovement but this malpractice is stili
prevailing in that distract. The condition of Mu-
nicipal workers is pitiable. They do not have
housestolivein, drinkingwaterfacility andthey
donot get their salary ontime. They are notbeing
treated as human beings even today and it
happens because oursis a capitalistandfeudal
society.

Mr. Chairman, Sir, you know the plight of
this community. All are equal in the eyes of
Almighty. The Caste systemin our country has
divided our society in many parts and as a
customary one particular community is being
encouraged from generation to generation to
carry night soil on their heads. Such social
customs came into being that some people, who
are called Shudra, have beensentbythe God
on earth for this particular work. Thatis why we
would like that the Government should make it
mandatory under the law to the State Govemn-
ments to improve the condition of these work-
ers, providetraining to them and try to rehabili-
tate them. Under the caste—system, whichis
prevailingin our society for the last thousands
of years, Brahmin 1s at the top, then comes
Kashatriya andvaish andthe Shudracomesin
the lastto serve the above three. This concep-
tion hastobe changedthrough socialmovement
only thenthis law canbe fully enforcedinthe real
sense. Withthese words | welcome the Bill.

SHRIMOHAN SINGH (Deoria) : Mr. Chair-
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man, Sir, | rise to support the Bill introducedin
the Housetoban manualscavenging. Scaveng-
ing is the result of social evils and is a blot on
India.

Recently a conference of Parliamentar-
ians of the world wés organisedin India. Along
with the delegates of the conference i too visited
Agra. Inthe morning on both sides of the rail
track people were seen squattedinlarge num-
bers to attend the call of the nature alongwith
pots. On being inquired by an Australian
delegate what were the people doing | informed
himthat hey were performing yodic exercises.
except this | could not give any other reply. We
can very well understand the disgrace being
broughttothe country all overthe worldbecause
of this practice. | thank the Government for
havingintroduced such awellintentioned Billin
the House.

In 1968, during the centenary year of the
birth of Mahatma Gandhi, the State Govern-
ments were directedto enactlawstoban scav-
enging. However, | am sure that many State
Govermments have not enacted laws in this
regard. This issue is connected with the social
awareness.

In my town the great saint and social re-
tormer Baba Raghav was bom. irememberthat
dunng my childhood ata meetingconvened by
the officials of the Municipality Baba Raghav
Das was informed that it is not the job of a
particular caste and we all are prepared to
undertake the job. Thus eveninthe early days
anenvironment againstthis social practise was
soughttobe created. Afterindependence move-
ment againstthis practice was started by Baba
Raghav Dasin Eastern Uttar Pradesh. As a
resuftofthis in 1955 scavenging wasbannedby
the local Municipality. | would like to submitthat
only by creating social awareness this un-
healthy practice could be totally done away with

Ithasbeenmentionedandevenlhaveseen
that roads in Patna are illuminiated by the power
generated withthe use ot Sulabh Sauchalayas.
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Power supply in Patnais erratic but the bulbs
connected to power supplied with the use of
Sulabh Sauchalayas continue to illuminate the
roads. Ministry of Railways had also prepared
aprogramme touse the energy produced from
human ight soil etc. for cooking purposes, For
e apsence of social awareness people stillare
not preparedto acceptthischange of scenario.
If passengersareinformedthattheteahad been
preparedwith the gas supplied fromthe Sulabh
Sauchalayas then they would start throwing
theircups. Therefore | wantto submit thatthere
isthe needtocreate awarenessinthis regard.
Thiserergy is the alternative source of energy
andhas got many uses. Social change should
be brought aboutinamannerthatitislargely
accepted andwe are able to liberate the people
engagedinthe menialtaskof scavenging. Itwili
be nice if this objective is achieved.

Sulabh Shauchalayas have been con-
structedall over. | fully agree with the contention
of Shri Ram Vilas Paswan that the people
emploved with the Sulabh Sauchalayas donot
generaliy belongtothe caste which was tradi-
+ znally engaged in scavenging. People em-
ployed withthe Sulabh Sauchalayas usedto
considerscavenging menial and degrading.

Therefore. | would like tosuggest that with
the Sulabh Sauchalayas only the persons be-
longing to the caste traditionally engaged in
scavenging should be associated as this will
openforthemthe new avenues of employment
The Government should pay all attention to-
wards the social upliftment of these people
through educationetc. | once again support this
wellintentioned Bill. introduced by the Govern-
ment. withthese suggestton. To propagate it
further a massive programme should be
launched. | support this Bill.

[English)

SHRIP. C. THOMAS (Muvattupuzha ;-
Sir. | am congratulating this Government for
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havingbroughtthis social change and this leg-
islationwhichis of greatimportance. Itisalso in
tunewiththe declared policy of this Govemment
to uplift the downtrodden in all its faces. | am
happythatthis has been taken very seriously by
the Governmentof India.

Thisis a State subject. Sothere are some
difficulties. Being a State subject, as per article
252 of the Constitution, itis necessary thatthe
States should pass necessary resolutions. But
it is disheartening to note that only six State
Governments have so far passed such resolu-
tions. ltis for the other State Governmentstodo
S0.

Areading of this Billwould show that the
major thrust of the Billis the implementation of
this policy by the respective State Govern-
ments. These laws have tobe implemented by
the State Governments. The State Govern-
ments must pass the notification. Butthe State
Governments cannot pass the notification if
they do not have enough facility to provide for
change of dry latrines or areas where there are
dry latrines to the water—seal types. So the
question of finance would come. | think the
Centre shouid take up the responsibility of de-
clanngthatthe State Govermments willbe given
dueaid. Ofcourse the world organisations also
wouldbe heipful here.

tknuw one scheme which has beenput a
forward by the Government of Kerala. Itis a
grand scale housingscheme inthe name of our
beloved late Prime Minister Rajivji. the Rayiv
Gandhi TenLakh Housing Scheme. Inthatthe
mostimportant thrustthathasbeengivenison
the very pocr and the downtrodden. InKerala
where One lakh Housing Scheme was started
earlier, unfortunately could notbe completed. At
thattime 60 thousand houses were constructed
forthe poor. But now all those houses areina
dilapidated condition: there are nolatrines and
there has been noprovision to provide latnines
forthem. Underthe new policy the Government
of Kerala has soughtthe Central Govemment's
help to give a massive help because thisis a
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small hoyses givento very poor people which
are all in a dilapidated condition are to be
renovated forwhich atleast Rs. 5000 orsoper
house is necessary. The voluntary organisations
are staringit. But the Government of Keralais
inavery poor state; it cannot provide funds. So
| plead with this Government for help for this
grand scheme which has already been promul-
gated and the work of which has already been
started, which will be of great help to the
downtrodden, tothe SC, to the Government of
Keralain this regard. | also plead thatif this Act
is really to be implemented in its proper per-
spective asthought out by the Central Govern-
ment, [ think the Government should findproper
schemestofundthe State Governments.

lonce again congratulate the Government.
lam happy thatthis legislation has beenbrought
without waiting for alongtime.

[ Translation)

SHRIMATIGIRISJADEV |(MharajGanij)
‘| rise to support Employmenf of Manual Scav-
engers and Construction of Dry Latrines (Prohi-
bition) Bill, 1993 introduced in the House which
concernaparticularclass.

Itis abit painful that after so many year of
independence, inthe land of Mahatma Gandhi,
the need for introducing the Bill prohibiting
manual scavenginghas been felt. Equality has
been enshrnned in the Constitution of India.
However, onthe basis of birth some are born
kings while other are handed over the basketto
carry nightsoil. Tilldate we have notbrokenthe
shackles of India and also has the premonitipn
of things taking place inindependent India. This
isthe reasonwhy in Phoenix Ashram he started
the practice of cleaninglatrines by oneandall.
Thisis notonly the principle being followed in
Indiabutalloverthe World Inthe land of Gandhiji
dry latnnes are stillseen everywhere.

India has celebrated centenary year of
Gandhij and Dr. Ambedkar. Though many
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resolutions were adopted yetno lawtilldate has
been enacted for the liberation of Safai
Karamcharis. Eveninthe President's address
mention is made of the heartmoving plight of the
backwards of society. When allthis could notbe
done forallthese years so howitcouldbe done
within a short time by simply setting up a
commission to formulate and implement
programmes in this regard that too in a few
states. Constitution empowers the Govemment
toimpose Emergencyandenact TADAetc. yet
nothingis being done to stop serious crime of
asking otherstocarry night soil. Often persons
refusing to carry night soil are severely pun-
ishedandeven putinjails underthe law. inthis
scenario | doubtwhetherthe objectives of the Bill
couldbe achieved, evenif passed.

Thereis the needto create social aware-
ness and it could be early created if persons
holding senior posts come forwardto cleantheir
owntoilets. Alithe hon. Members presentinthe
House should resolve either toclean their own
toilets or if employing others for the same to vow
tohave teainthe company of these persons.
Then only social awareness will be created.
Mere passing of Bills will serve no purpose. Just
onthe lines of National Commission for Women
if another Commission for Weaker Sectionsis
constitutedthen anew system of exploitation
willstart onthe plea that the recommendations
of the commission cannotbe overiooked and
exceeded. Scavengers liberation work cannot
be taken beyond the recommendations of the
Commission.

Inview of the urgency | support the Bill but
cannot resist myself from expressing my view-
point. Earlier Rs. 500 crores were allocated for
the liberation of manual scavengers and con-
crete steps couldhave beentakeninthis regard.
However, nothingwas done. I 510 7 thousand
crore rupees are swindled away in scam and
other scandals then allocation and spending of
Rs. 500 crore could have speedily improvedthe
lot of scavengers all over the country.

Alittie while ago ShriMohan Singh praised
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the pcwer supply scheme from Sulabh
Sauchalayas. | hail from the same place and
very well understand the amount of powerthat
could be made available through this source.
Nightsoilis naturally agood manure. However,
if the example of Patna regarding power supply
could be imitated upon alloverthe countryi. e.
at railway stations and at public places then
awareness levelin the country willimprove and
aconducive environmentfor the liberation of
scavengers willbe created.

Review of reservation made for the back-
wards in jobs should be undertaken and after
survey the reservationlimitshouldbeincreased.
Gandhiji once remarkedthattrue democracy
willdawnin india only when the daughterofa
scavenger occupies highest office inthe coun-
try. Nottotalk of girls even boys of these castes
rarely come in Govemment service.

Therefore, | request you once again to
conduct a survey and alsoprovide protectionto
them. There are nolightand water facilities in
their ‘Basties’. Arrangements shouldbe made
toprovide Sulabhenergy andKutir Jyotitothem.
Béinguntouchabiles, their children cannot study
in schools. in which our children go. Schools
with all facilities should be started for the
children of these scavengers andthe castes
engaged in scavengingjob . Only then, this Bill
canbe effective. With these words | conclude.

SHRIS. M. LALJAN BASHA (Guntur): Mr.
Chairman, Sir, | welcome this Bill which has
been brought forthe welfare scavengers. Actu-
ally this Bill washave beenbrought longback. it
will certainly provide relief to scavengers.

The Central Government prepared a
scheme for my constituency and provided Rs.
1 croreforit. Underthis scheme, Rs. 1200was
earmarked for eachfamily. The Municipality run
by the Congress, misappropriatedfunds. Out of
Rs. 1 crore, funds worth Rs. 70 lakh were
misappropratedand only asumof Rs. 30fakhs
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was spent for the construction of latrines. An
inquiry commissionwas setup inthis connec-
tion. The findings of the commission also con-
firmedthe misappropriation of Rs. 70 lakh. In
fact, itis necessaryto frame some rulesin order
toimplement a scheme. The amountwhichis
sanctionedtorsuch purposesis notused prop-
erly.

Inmy constituency, ladies have to go out of
theirhome atnightinordertoease themseives.
Thereare noarrangementforlatrines there. This
is something very humiliating forthem. Latrines
inthatareashouldbe constructedimmediately.
Water shortage is another problem. Special
sources shouldbe generatedtoprovide waterin
latrines. The Central Government should putin
all efforts. The manualscavengers should be
provided with gocd facilities like banking. edu-
cation fortheir childrenand others.

Withthese words. lweicome, this Billand
conclude.

THEMINISTEROF URBANDEVELOP-
MENT (SHRIMATISHEILAKAUL): Sir.lam
grateful to all those members. who have ex-
pressed their views on this subject. We are
seized of this problem since long. This is a
stigmaonoursociety. Today, we wishto remove
this stigma. All of you have given your valuable
ideas to which we will have to give serious
thought. lwanttotellyou thatwe have covered
anumber of things which we wantto complete.
lwanttosaythat......

[English)

lam indeed grateful forthe keen interest
shownby all sections of the House indiscussion
onthis very important Bill which will be historic
inthe sense that we are banning an occupation
in this country which we recognise as being
dehumanising as well as providing conditions
which would eliminate this practice and has set
into motion a process whichwas soclosetothe
heart of Father of the Nation, Mahatma Gandhi.
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Some of our Members have given their
viewpoints for certain things. | would like to
thank especially Shri Shyam Binary Misra, Shri

Ram Vilas Paswan, ShritJddhabBarman. Shri

Girdhari Lal Bhargava, Shri Madhukar, Shri
Mohan Singh, SriP.C. Thomas, Shrmati Girija
DeviandShriLaljan Basha.

[Translation)

Shri Shyam Bihari Mirsa, ShriRam Vilas
Pwaswan, ShriUddhab Barman, ShriBhargava.
ShriLaljan Basha have expressedtheirviews
which are very important. Everybody has
analysed this problern in his cwn way. Shr
Shyam BihariMisra has expressedthe needto
rehabilitate them. ShriRam Vilas Paswanalse
stressedonit. Inthis connection | wantto submit
that the rehabilitation programme is being
looked afterby the Ministry of Welfare, forwhich
ithasallocatedhuge funds. | have saidthat those
whogetscavengingwork done manually willbe
penalised orevensentto;ail. if youhave gone
throughit attentively, you mighthave readthat
we have made a provision.

SHRIRAMVILAS PASWAN: ItaGovemn-
ment gets such work done manually, wilithat
Government alsc have to go to ajail ? For
examples some Municipality.....

SHRIMATI SHIELA KAUL : | am telling
you. The hon. Member has asked why some
States have been exemptedin respect of some
matters. | wantto submit in this connectionthat
sometimes thereis a very unusual situation. We
haveto sendpolice forces to some States. For
thefn, latrines etc. cannot be constructedimme-
diately. Inthat case, pits are dug up. Similarly,
whena trainstops at station, we need scaveng-
ing services because there are no containers
fitted beneath the latrines in compartments.
Onlyinfew countries there s the facility of such
containers So, in such cases we have to exempt
the States. Paswanjione thingis there. | have
writtentothe Minister of Home Affairs todoaway
withthe dry latrine system injails. When weare
helpless to do something, only thenwe doso. |
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think your doubt might have been cleared now.

I have gonethroughyoursuggestionsgiven
tomeinthis connection. I wishto submitthatyou
willbe happy to know that Planning comimussion
wilinot withhold funds for the purpose. But we
need some concrete programmes in this re-
gard. lhave writtento every Statetoimplement
it. Asthavetoldyouearlierthat 5—G States have
giventheiracceptance. Acceptancein respect
of this programme I1s awaited from rest of the
States | wish this programme reaches every
nook and corner of our country. This is a
comprehensive programme. As all of you know,
this is tne programme of Mahatma Gandhi. |
want thatthis dehumanising practice is abol-
ished as soon as possible. Paucity of funds
shouidnot come 1ithe way of this mission. If you
insist. | shall go with youto Planning Commis
sionto getfunds forthis purpose. Buti need. you
cooperation.

SHRISAROJ DUBEY (Allahabad) : Mr.
Chairman, Sir, 1 have to make a submissionto
the non. Minister. She has said that she will
ieave nostone untumedto getfundstomakethis
scheme asuccess. Butlwantto askthatdunng
1991—92 arehabilitation schemewaslaunched
withan aimto rehabilitate 20,000 persons andto
imparttrainingtothem. Whenthe Scheme Was
reviewed, itwas foundthatonly 1678 persons
were provided with jobs. The Central Govern-
menthadalreadyreleasedasumofRs. 22 crore
93lakhfor thatpurpose. Doesthe Govermment
wantto liberate the scavengersin this fashion ?
Howwill the hon. Minister be able to regulate this
programme? Today the Governmenthas pre-
sented this scheme. If the Government pro-
ceeds with good intention, then somethingcan
be done. Mere passing of a Bill is notgoing to

(Interruptions)

SHRIMATI SHIELA KAUL : Why is the
hon. Member doubtingthe intention ?

(Interruptions)
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SHRIMATISAROJDUBEY : Only 1678
persons were rehabilitated out of 20,000 per-
sons. itwas anambitious scheme ofthe Govern-
ment Ifthis schemeworks in this way, howwill
itsucceedthen.

(Interruptions)

SHRIMATI SHEILA KAUL: What Girija
Devi and Lal Pashajihadsaid.........

(Interruptions)

SHRIMATISAROJDUBEY : Pleasereply
to my question.

SHRIMATI SHEILA KAUL : | have asked
as to why is she doubting my
intention........ (Interruptions)......

SHRIMATI SAROJDUBEY : Sir, in Uttar

MR. CHAIRMAN : Thistopicis notinthelist

ofbusiness fortoday.

SHRIMATISAROJDUBEY : Sir, would
liketo tell your thatin Uttar Pradesh only.

SHRIMATISHEILAKAUL : lam notyield-
ing.

SHRIMATISAROJDUBEY : Youshould
saythat youwould conduct aninquiry intoitor
the action would be taken againstthe officers
involved in it, otherwised your scheme will
remainon papers only. ltis not goodto play with
the sentiments of manual scavengers likethis. ..
(Interruptions)... Your are making such
announcements..... (interruptions)....

SHRIMAT| SHEILAKAUL : Sir, |am not
talkingto her. Howare you allowing herto speak.

MR. CHAIRMAN: You please continue.

SHRIMATISHEILAKAUL : Agoodthing s
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being done butyou are repeating a thing which
happened twenty years back. Whatistheuseof
talking such irrelevant things which happened

longago.... (Interruptions)...
[English]

MR. CHAIRMAN : Nothingwillgo on record
without permission.

[Translation)

SHRIMATISHEILAKAUL : What |wanted
totell thatthis lawwould definitely be enacted
and the one who should violate it would be
punished. Hewill befined also. Afterthe enact-
ment of this law, there will certainly be restric-
tions onthe people and they would think before
they violateit.

| am grateful to the hon. Members who
participated in the discussion on this Bill and

hopethatitwill be passed. | hopethat allthe hon.
Members would supportitand passit... (Inter-

ruptions)
[English]
MR. CHAIRMAN:: Nothingwill goon record.
(Interruptions) *

MR. CHAIRMAN : Please sitdown . (Inter-
ruptions) No cross— questioning.

(Interruptions)

MR. CHAIRMAN: | shall now put amend-
mentNo. 1tothe consideration, motion moved
by ShriDau Dayal Joshi, tothe vote ofthe House.

Amendment No. 1 was out and negatived.

SHRIMATIGIRIJADEVI: Sir, | seek leave

ofthe Houseto with draw my amendment tothe

*Notrecorded.
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MR. CHAIRMAN: Has the Hon. Member

leave oftheHouse towithdraw hetamendment?
SEVERALHON. MEMBERS: Yes.
Amendment No. 2was put and negatived
[Translation] -

SHR! GIRIDHARI LAL BHARGAVA
(Jaipur) Sir, | am satisfied with the reply ofthe
hon. Minister. She has brought a good willand
therefore, seel leave ofthe House to withdraw
myamendment.

(Engiish]

MR. CHAIRMAN: Has the Hon. Member
leave ofthe Houseto withdraw his amendment?
SEVERALHON. MEMBERS: Yes.
Amendment No. 4 was. by leave, withdrawn

[Engiish)

MR. CHAIRMAN: | shall now putthe con-
sideration motion to the vote ofthe House. The
questionis:

“Thatthe Billto provide for the prohibition
of employment of manual scavengers as
well as construction or continuance of dry
latrines and for the regulation of construc-
tion and maintenance ofwater-seal latrines
and for matters connected therewith or
incidental thereto, be taken into consider-
ation”
The motion was adopted

MR. CHAIRMAN: The Housewilinowtake
up clause-by-clause consideration of the Bill.

MR. CHAIRMAN: Thequestionis:
“That Clause 2 stands part of the Bill."”

The motion was adopted.

VAISAKHA 23, 1915 (SAKA)

Constitution of Dry 318
Latnines (Prohibition) Bill
Clause 2 was addedto the Bill
MR. CHAIRMAN: The questionis:
“ThatClauses 3to 24 stand part ofthe Bill
“That motion was adopted
(Clauses 3to 24 were addedto the Bill.)

Clause 1 Short tile application and com-
mencement

Amendment made: .
Page?2, line1,
after“States of
insert“Andhra Pradesh” (9)
Page?2,line6,
after “ States of”
insert'Andhra Pradesh "(10)
(Shrimati Shiela Kaul)
MR. CHAIRMAN: The questionis;

“ThatClause 1, as amended, stand part ofthe
Bill."

The motion was adopted
Clause 1, as amended, was addedto the Bill
MR. CHAIRMAN: The questionis:
*That Ena'cting formula stand part ofthe
Bill
The Motion was adopted
Enacting Formula was added to the Bi
Amendment made, Pream ble
Page 1, line 24.
after “of"

insert*Andhra Pradesh

(Shrimati Shiela Kaul)
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MR. CHAIRMAN: The Questionis:

“Thatthe Preamble, as amended stands
part ofthe Bill"

MR. CHAIRMAN: Thequestionis;
“Thatlong litle stand part of the Bill"
The motion was adopted

The Preamble. as amended, was addedtothe
Bifl.

The Long Titte was added to the Bill
The Motion was adopted

MR. CHAIRMAN : The Minister may now
movethatthe Billas amended, be passed.

SHRIMATI SHEILAKAUL: | begto move:
“ThattheBill, asamended, be passed”

MR CHAIRMAN: The motionmoved-"That
_ theBill, asamended, be passed.”

{Transiation)

SHRI RAM VILAS PASWAN (Rosera):
Mr. Chairman, Sir, | would like to give one
suggestionthatinthe proposedimportantcom-
mittees, morethan 50 per cent representation
should be giventothe peoplebelongingtothese
sections ofthe society only thenthe objective of
the Bill couid be fulfilled.

SHRIMATISHEILA KAUL Aliright, itwill
betakeninto consideration.

[English)
MR“CHAIRMAN. Théquestnon 1S
“ThattheBill, as amended be passed.”
The motion was adopted

SHRIGIRIDHAR!LAL BHRGAVA (Jaipur).

Mr.Chairman, Sir, now-adays allthe Member
are facing the problem of receiving electricity
tails of excessive amount. Some Members
havereceivedthebillofRs. 13, 000andRs. 26,
000/ 1wouldiike to knowthe reason ifissuing
bills of such excessive amounts. TheMembers
have been given exemption in the payment of
electricity Bills uptoRs, 3600in ayearbutthe
billfors. 26,000 s being issued for one month
only. Ontheone handthe Governmentis paying
someextraamount byincreasing payandallow-
ances of the Members and on the other the
Telephone and Elctricity departments are re-
covering it from the Members thorough their
Bills.

Therefore | would like to say thatthe Min-
ister of Parliamentary Affairs should also pay
attention to it so that in future such bills exces-
siveamounts are notissued and the previous
bills should also be corrected.

MR. CHAIRMAN: All right please sit down
[English]

MR. CHAIRMAN: We shalinewgoto ltem
No. 13

[English)
16.04 hrs.
TEZPURUNIVERSITY BILL

As Passed by RajyaSabha

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUAMRI
SELJA): Onbehalf of Shri Arjun Singh, | begto
move:* '

“Thatthe Bill to establish and incorporate
ateaching and residential university inthe
State of Assam at Tezpur and to provided
for matter connected therewith or inciden-
talthereto, as passed by Rajya Sabha, be
taken into consideration.”

" *Moved with the recommendations ofthe President.
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MR. CHAIRMAN: Motion moved:

"Thatthe Billto establishandincorporate
ateaching andresidential university inthe
State of Assamat Tezpurandto provide for
‘matter connected therewith orincidental
thereto, as passed by Rajya Sabha, be
takeninto consideration.”

SHR!I KABINDRA PURKYASTHA
(Silchar). Mr Chairman, Srr, Iriseto supportthe
Billto establish and incorporate ateaching and
residential University inthe State of Assamat
Tezpur and to provide for matter connected
therewith orincidentalthereto.

Sir, this Billwas to come before the Parlia-
mentlongago. itis unfortunate that after a few
vears. the discussion states and nowthe Bilihas
comebeforethe Parliamentforpassing Inthis
connection | must say that [ amtotally doubtful
aboutthentention ofthe Governmentregarding
the establishmentofthe University. [ willtellyou
why such although had cometomymind imust
make 1t clearthatjustto bring beforethe Parlia-
mentsuchaBilland makingan Actwill notserve
any purpose Perhaps. the Houseis wellaware
ofthefactthatinthe vear 1998-89 another Bill
viz Assam Central University Bill, was passed
Inthe House by the Government Since 1989 till
today aboutfouryears have elapsed. but prac-
ticaliy. noactionwas yet been taken for setting
up this University at Silchar in the State of
Assam The Government had to take or the
Governmenttook several years to fianiisethis
site forthe University after dilly-dally activities
bythe Government only intheyear 1992 this
siteforthe University was frianlised Thisis not
enough Afterfinishingthesite, the Government
simply appointed for this University, the Office
on Special Duty butthis Officer on Special Duty-
fortunately. he was my classmate told methat
he had been put there and no task had been
entrustedtohim Hehas nowork. Heis sitting
atSilcherand doing nothing.

Perhaps you may be knowing that the
people of Barak Valley, since 1971, had been

launching movements. There are many activ.-
ties forthe unversity. Uttimately, the Bill come:
beforethe Parliament and an Act was made.
Afterthis, itwas found thatthe Government -
althoughan Acthad been made- had not allotted
any fund for this University forthe construction
ofthe building. Youwill be astonished to know
that| have had discussions with Mr. Arju Singh,
the Minister for Human resource Development
sevraltimes and he had assured me that the
classes in the University would bestirred by
1993 But, later onthe Government orthe Min-
ister had decidedto startthe classes from 1994
Ihad given a proposaltothe Governmentorto
the Minister that pending construction ofthe
University budding, classes should be statedin
someother buildingaswas doneinthe case of
REC, Medical College etc. eartier. But except
giving assurance, the Governmentdid not do
anything They have not kept up those
assruances. Thathavenotkept upthose assur-
ances. Thatiswhy | doubtwhetherthe Govern-
mentis very much active inthis respect. The
University must be set up. the Government
should take up some definite programme for
training of students. | am very much doubtfu!
abouttheintuttion ofthe Government. They, first
makean Act. befool the peopleby not allowing
the Actto materialise.

Asregards this Tezpur University Bill, itis
gocdthatthe Governmenthas brought forward
this Bill beforethis Houseand | hope, definitely.
this Billwill have the support from all sides and
itwill be passed. Butiam doubtful whetherthis
Actwill ever materialise 1am sorryto saythat
when |tacked aboutthe Central University to be
set up at Siichar. the Minster for Human Re-
source developmenttold me(1)thatthe Prime
Minsterdisiresthatboththe Universities shouid
bestartedatatime

Forone University, the Act was made inthe
year 1989, but. atthattimethe Bill forthe Tezpur
University was notbroughtinthe House Inthat
position, the Minister was telling me that the
Prime Minister desired that both the Universitv
should besetup atthesometime Whatwasthe
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reason behind it? The people of Assam word
never demanding thatthe Assam Central Uni-
versity should notbe started solong as Tazpur
University was not started. Thatwas theinten-
tion ofthe people of Assam; because thewhole
popilation of Assam is one; and the people of
Assamwantthat one by onethese Universities
should be started. There was proposal as
regards starting a university at Silchar.

In this connection, | must say-even ifthe
Bill has been brought by the Government inthe
House. | am doubtfui whether #will be imple-
mented after passing . Thatis why | would like
to drawthe attention ofthe Government or the
Ministerto this aspect that before passing the
Billthe Minister should assurethatHouse that
actually the desire of the State to set up the
University would be fulfilled as soon as the Act
is made. Only making an Actwill not servethe
purpose of the Government. Again | mustsay
that the fund should be aliotted forthe Assam
Central University for whichthe Act was made
in 1889; and arrangnment should be made for
construction ofthe University building and start-
ing classes fromtheyear, ifnotfrom 1994 Atthe
sametime, as soon as this Actis made, funds
should be allotted for the construction of the
University building; if possible, classes, forthe
Tazpur University should also be started in due
time. There should be no delay on the pastry of
the Governmentin doing tand the Government
should come out with a concrete decisionand
the University should be set up as early as
possible.

Withthat, | supporttheBill.

SHRI PROBIN DEKA (Mangtadci): Mr.
Chairman, Sir, lwould liketo speak in Assumes
my mtohertongu. | extend whole-heated support
to the Tezpur University Bill, 1992. On this
occasion | pay my humbletribuf to our departed
leader, the ex-Prime Minister Shri RajivGandhi,
who had the nebleidea of establishing an Univer-
sity at Tezpur in Assam. Today his dream is
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beingtranslated into reality by passingthis Bill
inthis house. Earlier, the same Bill has been
passed by the Rajya Sabha.

Sir, itis great pleasure that on the north
bank of the river Brahmaputrathe Tezpur Uni-
versity is being establisned. Solongtherewas
no University on the north bank of the river
Brahmaputra. The establishment ofthis Univer-
sity will fulfill the long cherished aspirations of
the people of that region. This will benefitthe
students of Arunachal Pradesh also.

As it has been rightly pointed out in the
objects andreasons of this Bill thatto promote
motional integration and the study of therich
cuttural heritage ofthe region and in particulate,
thedives ehaic, lingusticandtable clutters ofthe
State. This will provide in remote and rural
areas, to upgradethe professional knowledge
and skilts of in-service personnel, in particular
schoolteachers, medical personnel and exten-
sion staff and to provide opportune for life-long
leering for aduits.

I hope, this University will not the local and
regional aspirations and the developmental
needs ofthe State of Assam

In this regard | would like to request the
Union Government to allocate adequate funds
for setting up the University and work should be
started as early as possible

| think you very much for giving me an
opportunity o supportthis ill. Withthesewords
Iconclude m speech becausetherearesomany-
other Hon. Members who would liketo speak.

SHRI BIJOY KRISHAN HANDIQUE
(Jorhat): Mr. Chairman, | rise to support the
Tezpur University Bill The people of north-
easternregion. particularly Assam, . arehhappy
to seethattheBillis being brought forward inthe
Housetoday.

It meets aspirations ofthe entire north—
eastern region, particularly Assam On this
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happy occasion letus rememberthethen Prime
Minister, the late Shri Rajiv Gandhi. Actually, it
was he who meted the idea that there would be
two Central University one at Silcharand the
otherat Tezpur. Afteralongtime, say, five-six
years, we are happytoseethathisideaisbeing
materialised. Sirthis particular university has
another aspect. | agree with my colleague Shri
. Probin Deka thatthe northernside ofthe river
Brahnapattrais quite undeveloped particularly
educational institution wise. There are noengi-
neering colieges, in medical colleges. etc. So
actually the choice of this place, Tezpuronthe
otherside of the riveris really awise one and
the neighboring States like Aruanchal Pradesh
will get the benefit of Tezpur University. But |
would fike to request the hon. Minister ofhuman
Resources Development particularly ourlady
Deputy Minister Kumari Selja, who hasintro-
ducedthe Bill not a let this university be just like
any otheruniversity. Letitbe specialised univer-
sity with new subjects. Even if we introduce
science andtechnology as a subjectletitbein
tune with the moder development of science
andtechnology of the whole world.

‘I have anothersuggestion. | would like to
see that this university develops a well laid
distance education system so that the entire
North Eastem Region, the people of regioncan
take advantage of this distance education.

I hope this unvesities Bill will be commis-
sioned within two years and Government wit
take steps sothatitcanbe started immediately
andifnecessary classes canbestartedinrented
houses.

However, lwould liketotellyouthat |amnot
like one of the doubting to one like our hon. feign
Shri kabindra purkayastha. | donotknow why he
has got the suspicion that the Silcher University
will notcome up. Itis notcase of one upmanship.
It does not matter.Both will whether Tazpur
precedes Silchar or silcher precedes Tazpur.
Both willcome up at the nighttime.

SHRI KABINDRA PURKAYASTHA: My

doubtwas only thate Actwas made inthe year
1989 andtilltoday no action in this regard has
been practically taken to finales the site of the
university. Therefore,. this dobut arose in my
mind.

SHRIBIJOY KRISHNA HANDIQUE: This
ideawasimitatedin 1987 andtotoday itis 1993
butitdoes n otmatter. Now the billis beingany
itbrought forward and we are looking forward
tose anew university coming up at Tezpur and
along with this another central university at
Silcher,

With these words, | support this Bill.

SHRIUDDHABBARMAN (Barpeta):Mr.
Chairman Sir, | supportthis Bill. it was the long
standing demand to constriuct a university at
Tezpurparticutarly tomeetthe needstodevelop
human resources in the North Eastem Region,
sothatitanheipinthe developmentofthatarea
economically socially and culturabyl. itis good
thatthis Bill is being tokeninto an Act.

- Sir, while welcoming this Bifl, | wantto draw
the attention of the House and also of the Gov-
ernment towadrs the development of demo-
cratic atmosphere in this proposedd Tezpur
University. Naturally autonomy has tobe there
but democracy should also be there. A univer-
sity not only comprises its teachrs and students
but its employees also.

In respect of higher education there were
two Commissions Gahebndra Gadkar

- Commmission and Kothari Commissionwhich

recommended that here should be a democrat

managementinthe Board of Managementthere
shouid be resperseatives fro different sections

- membershould be the more than nominated

members there inthe Committee. Ifthere are
only ex-office members or some officials onthe
Board of Managementthen they will notbe very
scenttothe promises expresseainthis Act.. The
will be very such during the tune of bureaucrat
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here. muchto the neglect of the socio, political
andculturalneeds of that area.

ltherefore, urge uponthe Governmentto
serthatinthell Scheduled. itis addedthaton
the Board of Management Academic Council
students Union. etc. election peinciples
dcimatiate andthe shouldberepresentativesin
Managementformdifferent sections liketeachrs.
student, etc.

Atthe sametime | want that the students
union or council be censtituted not by nomina-
tion but thrcugh elections and in the case of
Academic Counct! also the principle of elec-
tions should be there. With these things, | feel
thatdemocratic atmosphere inthe university
wiliprevail and t wilt help not only the democatric
functioningbut also the autonomy ofthe Univer-

sity.

Atthe sametime . | urge the Government
to seerthat Silcher University also starts along
with the Tezpur University so thatboth these
universities can help in the development of
rﬁanpower, humanresources inthe North East-

emRegion.
Withthese words | again thank the Minister
forbrigoing this Bill in this Sessionitself.

[ Translation)

‘SHRI SURYA NARAYAN
" YADAV(Saharasa): Mr. Chairman, Sir, | wel-
come and support the Bill brought by the Gov-
emment.

{SHRI SHARAD DIGHE inthe Chair}
16.24 hrs.
Ithas beenstatedin the objectives of the Bill
thatforthe education antraining of the people. for

the improvement of social and economic condi-
tions and for the intellectual. educational; and
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cultural development of the people of Assam,
special attention hasto be paid. Therefore, the
objective which the Government is going to
achieve through this Bill, is in fact a welcome

step.

I think this University should have been
establishedmuch earlier. One ofthe hon. Mem-
bers was sayingthattheidea of establishing this
University was mooted by late Prime Minister
ShriRajiv Gandhi. What has been statedinthe
objectives of the Bill proves that the efforts which
should have been made for educations training
andintellectual developmentot the people of that
State have notbeen made during 40-45 year of
independence. Thoughitis alate step yet| would
liketosaythatas the Governmenthas nowtaken
it p so the Government should take effective
stepstofulfiltits objevtives. It should nothappen
thateven after passingthe Bill, its implementa-
tion takes anothertwotofouryear'stime. What
Iwantto sayis thatthe people of that State may
remain no more neglected. With these words |
supportthe Bill and congratulate the hon. Min-
ister for bringing this Bill.

[Englishj

DR. C. SILVERA (Mizoram): Mr. Chau-
man Sur, | rise to supportthe Tezpur University
Bill. lwouldlike tocongratulate the Assam State
also forhavingthe second Central University
andfourth University there.

lamvery gratetul to the Central Govern-
mentforunderstanding the problems andthe
difficulties faced by the North Eastern States.
This manitests thatthe Center s caringforthe
welfare and development of the North Eastern
areas. ltisbeingsaid number of time inthis very
House also that North Eastern States are ne-
glected. True. Most ofthe North Eastem States
arebackwardandunder developedandthereare
noindustries in some of the State at all.

lamvery gladthatthe Central Government
has come out with this Bill. | am sure that this
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university will bring lot of improvement in the
welfare of the peopleinthatarea.

Sir, this Tezpur University Bill has been
broughtandpassedin Rajya Sabha. Itis mainly
because it was the promise of the late Prime
Minister Shri Rajiv Gandhi. priortothis a Central
University was granted in the Kachar Distct5 of
AssaminVrakhvalleyand | wouldurge uponthe
Governemnttoimplementthat Bill.

inNorth Eastern Region, there are about 5-
6 States and almost all the States are having
universities of their own There was a University
, the North-Eastern Jill University which was
shared by tour States, namely , Meghalaya,
Mozoram, Arunachal and nagaland. But the
Arunachal State andthe Negaland State have
each a university of theirown. The only State
which are sharingthe Nehru University are the
Mizroam State and Meghalaya.

As we all know, Mizoram hadbeenunder
the spell of insurgency for about 20 years and
whenthe Accord was signedone of the Clauses
of the Memorandum of Settlement was thata
University should be establishedinthe Mizoram
State.

Paragraph 12 of Section 2 stated:

“Itis opentothe State to move foe estab-
lishing a separate university in accordance with
the prescribed procedure”

The Central Government have been ap-
proached a number of times for this, but the
answer we gotisthat due tofinancial constraints
it was not possible atthat moment. | would like
to remindthe House that this Mamorandum of
Settlement was signed during the time of Shri
Rajiv Gandhi and the Minister of Human Re-
source Development was very muchinvolved
with that settiement. | would like to urge uponthe
Central Govemmentto look into this matterand
futfilithe promises made by the Central Govern-
ment to Mizoram State by giving a Central
University to Mizoram. Once again | wouid like

to supportthe Tezpur University Billand I con-
gratulate both the Assam State and the Ministry
of Human Researc€ :Developmentforbring-
ing this Bill.

THEMINISTEROF STATE OF THE MIN-
ISTRY OF STEEL (SHRI SONTOHMOHAN
DEV): Mr. Chairman, Sir, at the very outset |
mustconvey my heartfelt hanks tothe Govern-
ment of India and specially to the Human Re-
sources Development Minister andtothe hon.
Prime Minister. The Tezpur University Billhas
now beenintroducedanditis goingtobe passed
in Lok Sabha. This Billhas already beenpassed
in Rajya Sabha.

Sir, this year all Members of Parliament
from Assam metthe hon. Prime Ministerand
requested that this Bilishould be passedin this
Sessionsothatwecanhave abeginningtoboth
the Universities- the Assam University in Siichar
and the Tezpur University in Tezpur - with
temporary classes by June-July. The Primg
Minster gave his blessings. Subsequently. dur-
ingour discussion with the Minister for Human
Resourees Development, the Minister saidthat
ifthe cooperation of the State Governmentis
received, there will be no difficulty in starting
makeshiftclasses.

Sir, inthe Assam Accord, various clauses
-1IT, Central University and other things - are
there. With the blessings of Shri Rajiv Gandhi,
we gotthe Assam Univesity in Siichar. Butthere
was unhappines from the people opf
Brahmaputra Velley and they said that this
University should have beenin Tezpur. When
wefindthatthe sentiment of Brahmaputra Valk -y
people is quite high andjustified. we appealedto
the present Prime Miniserto agree to this. Shri
Rajiv Gandhi also at a later stage saidthatwe
should have another University at Tazpur.

My good friend, Shri Rajesh Pilot, who is
here, was not against having a University in
Sileherbut he ws verymuchforhavingaUnivesity
inBrahmaputra Valley. Ultimately all of us had
agreedthat we should have another University
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in Tezpur and start the classes of both the
Univesitives simultaneously. Thisis one of the
reasons why the Assam University Bill, which
was passedeartier, has notimplementedsofar.

My good friend, Shri Purkayastha, who
resperesents Silchar constituency, has ex-
pressed his unhappiness very rightly so overthe
delay in starting classes in Silcharwhen the Bili
was passed in 1989. | would like to remind my
hon. friendthat after 1989, we were notin power
and the Govemment in power was with your

theirbestto he aUniversity in Silchar,. Unfortu-
nately, the then AGP Govemmenttook astand
that no land was available in Silcharfora Central
University andland was avaiable in Tezpur and
hence it should be there. Fortunately by the
verdict of the people , the AGP Govermnmentis
no more there now and the Congress Govem-
mentis there. The Congress Govemmenthas
already made available land for the Assam
University as well as for the Tezpur University.
Lands have beenidentifed. Ahe UGC's moneyis
available for the help of certain Universities. |
have Spokane to the hon. Minister Arjun Singhji
and he said that there willbe no dearth of money
and classes for both the University buildings.
the Assam Govemmenthas agreed, isthatthe
supply, medial aid to the students and employ-
ees to start with in a University campus shall
havetobe provided by the State Government
., nd that has aiso been agreed to. The Chief
N linister and | personally met the hon uorable
the assurance thatthis wil be done. Two OSDs
are goingto be appointed very soon for both the
Universities and class will start.

One point has been raised by Mr. Das. -

Yes, the Bill has notbeen given consentby the
President only for the reason that according to
the staus of the Bill, the moment this Billis given
the consent. from they very moment all the
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colleges in the Barak Valley come under the
University. So, the University must have an
infrastructive to take up the work and this is the
only reaonfor whichithas notbeendone. Ifyou
gothrough the Bill and read it very vrefully, you
will see that caluse. So, there is nothing tobe
afraid of . Thisis along-feit desire of the Assam
peopleto have the two Universitges, this is the
triumph of the people of Assambecause irre-
spective of poltial parties, all supported both the
Universities andtoday the Govemment of India
has acceptedit. So, onbehalf of the peopfe of
Assam, | convey my heart-feit thanks to the
Governmentofindia for gettingitimplemented.

THEDEPUTYMINISTERINTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDCUATIONAND
DEPATMENT OF CULTURE) (KUMARI
SELJA): Mr. Chairman, Sir, it was a long-
standingdemandof the people of Assamtohave
aCentral Universityinthat Stateand onthe eve
of the Assam Accord our late Prime Minister,
the then Prime Minister Shri Rajiv Gandhi, on
his visitto Assam, announced the setting up of
aCentral University. So, the background has
beenexplained at great length by ShriSantosh

Sir, Iwould only liketo pointout thatthough
the Bill was passedby Parliamentin May 1989,
but after that there were some reservations by
the Assam Govemment andin June 1989the
Legislative Assembly of Assamadopted a Reso-
lution that we should amend the Assam Univer-
shy Bil and they wanted thatimmediate steps
shouldbe taken to establisha Central University
at Tezpur and the University should be made

unique.

Apartfrom this, there were some problems
about the location of the University also and it
was decided in our CPPA Meeting heldin 1990
that perhaps we could have two causes of the
Assam University. Butthatis alsonotagreedto
by the State Govemnment. So, ultimatelyitwas
décided that perhasp instead of one we should
have two Central Universities in Assam, one in
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Barak Valley at Silcher and another one at
Tezpurinthe Brahmaputra Valley.

Sir, this University will meet the
longstanding demand of the people - of
Brahmapuratra Valley also.

Sir, some of the Members have raised a
few points. | would like to respondto them.

Mr. Purkayastha wanted to know about
some of those points that | have just explained.
Mr. Probin Deka wantedto about the finances.
Iwould liketoinform himthatwe have set aside
Rs. 15crores forthe Tezpur University.

SHRIKABINDRA PURKAYASTHA: How
much for Barack Valley?

KUMARI SELJA: For Assam University
we have Rs. 70croresin the Eighth Plan.

SHRIKABINDRA PURKAYASTHA: Why
is this difference?

KUAMRI SELJA: Sir, the difference is
because the University at Tezpuris goingtobe
acompact University and non-affiiating, though
they ahve acompact compus it does not really
require that amo »unt, as much as the Assam
University, which is going to be an affluent
University.

Also, Sir, Mr. Handique raised afew points
about the specialization of this University. |
would like to inform him that the University
would offer mainly post-graduate courses and it
would aiso offer courses in remote researchin
areas which are of special and direct relevance
to the region, namely tea petroleum, agro-
industries, non-conventional sources of energy,
minerals, forestry, earth sciences, water re-
ence andcrises in management studies, com-
. puters and electronics and emerging areasin
science andtechnology willalso be offered.

Mr. Barman raised a point aboutthe elected

persons in the University bodies and students’
unions. Sir, his suggestion can be considered at
the time of formulating the statute.

Sir, Dr. Silverawantedto know aboutthe
Mizoram University. May | point out that even
the the time of Mizoram Accord itwas nowhere
mentioned that we are goingto setup a Central
University in Mizoram. It was only mentioned
that the Central Government would help the
State Govemmentinsettingupa Unwersnyand
therehasbeensome.

DR. C. SILVERA (Mizoram): Was the
agreementbetweenthe Centerandthe MNF to
have a Central University in Mizoram? But
unfortunately in the Memorandum of Settle-
ment, ‘Central University’ was not mentioned.
Only ‘University’ was mentioned. But heidea
was to have a Central University andthatwas the
idea of Rajivji to get a Central University to the
State of Mizoram.

KUMARISELJA: Then Sir, there hasbeen
some correspondence between the State Gov-
emment and the Central Govemment, and |
think we are sorting it out with them.

Sir, | would like to thank all the Members
who have weicomed this setting up of this
University cutting across party lines and  would
like to inform them that as soon as this Bill is
passed, the notifications forboth the Universi-
ties will be issued. And as far as the Assam
University is concemed, the site has already
been finalised &t Durgapona andthe Meetingto
work out the Notification and other operational
problems has been fixed for 25th of this month
and | hope everything willbe sorted outby then.
with all the Members. Thank you.

MR.CHAIRMAN : The questionis’

“Thatthe Bill to establish and incorporate
ateaching and residential University inthe
Stateof Assam, at Tezpur andto provide for
matters connected therewith or incidental
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1s nassed by Rajya Satbha, be

The motionwas adopted
MR. CHAIRMAN: The House willnowtake
up ciause-by-clause consideration of the Bill.
There a! 2 noamendments tothe clauses.
The questionis;
“Thatciause 21244 stand part of the Biil.”
The motionwas adopted
Clauses 2to 44 were addedtothe Bill.

MR.CHAIRMAN:' The questionis

“Thatthe first Schecuted andthe Second
Schedule Stand part of the Bill”

The motionwas adopted

The First Scheduled and the Second
Schedule were addedto the Bill.

MR. CHAIRMAN: the Questionis:

“ThatClause |, the Enactingformulae and
the long title stand part of the Bill”

The motion was adopted

Clauyse 1. the Enacting Forumla andthe long
Title were addedto the Bill

KUMARI SELJA: Ibegto move;
“That the Bill be passed.”

MR. CHAIRMAN: The questionis
“That the Bill be passed.”

The motion was adopted.
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to Arunchal Pradesh) Bill
MR CHAIRMAN (Shri Shared Dighe): We
putoffit, no. 11forsometime and now we are
takingupitemno. 12.

16.45hrs.

CENTRALLAWS (EXTENSIONTO
ARUNACHAL PRADESH) BILL

AsPassed by Rajya Sabha

THE MINISTER OF STATE IN THE
MINISWTRY OF HOME AFFAIORS (SHRI
RAJESH PILOT): Mr. Chairman. Sir, | begto
move:

“Thatthe Billto provide tor the extension of
certain Centrallawstothe Stateof Aruancnal
Pradesh. as passed by Rajya Sabha, be
takeninto consideration.”

The Bill seeks to provide for extension of
certain per-construction Centrai laws to the
Statesofar.

Aruanchal Pradesh is most composed of
the hill areas earfier known as North East Tracts
inhabitedby severaltnbes. These areas were
separated fromthe then Damangand Lakhimpur
district of the Province of Assam in the year
1914, underthe Assam Fronter Tracrs Regula-
tion, 1880. Inthe year 1937, the said Frontier
Tracts came to be known collectively as the
“Excluded Areas” in the province of Assam
under the Govemment of India (excluded and
partialty Excluded Areas) Order, 1936 issued
under the provisions of the Government of India
Act, 1935. The Central laws would applytothese
areas in the pre-Constitution days only if
sepcifically extended by the Govemor.

Whenthe Constitution of indiacame into
force on 26th January, 1950 these areas were
coveredby the provisions of the Sixth Schedule
tothe Constitution, which providedfor consider-
ably greater autonomyto Tribal Areas withinthe
State of Assam. The North-Eastern Fronter
Agency. The status of Union Terntory was con-
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derthe provisions forthe North-Eastern Areas
Re-organisations Act. 1971.0n 20th February,
1987, the Union Ferritcry of Aruancnal Pradesh
became atull-fledged State ofthe Indian Union

Some pre-Constitutional laws were also
extendedtc Aruanchal whenever occasions
aross.. However, anumberof Central laws still
remain to be extendedd to the State.

The Government o Aruanctial Pradzas
requested this Ministry to initiate action to enact
legislationto extend various Pre-Constitution
Central Acts. to Arunachal Pradesh. Therea-
sons given by themai2 as under;-

“Since: our request s for extension of 18
pre-Constitutional Central Acis. about 10
Mrusties bave to be moveatorextensicn
ofmeselaws. Thiscourse of action would
be rep-etitive exercise by each Ministry to
move the Parliamentforextension of eacn
iaw which may perhaps be a long time
drawnporches and may eventake years.
Itw.ouid be more convenientand easier if
the Home Ministry could coordinate and
move the Parliamentforextension of the
proposedlaws.”

1648 hrs.
(Shrt Peter G. Marbaiang - in the Chair)

The pace of planned economic develop-
ment in Aruanchal Pradesh has been acceler-
ated overthe years and consequently, greater
activities are taking place in the fields of trade,

SHRI KABINDRA PURKAYSTHA
(Silchar): Mr. Chairman, Sir | rise to supportthe
Centrallaws (Extension to Arunachal Pradesh)
Bill. Really . itis a matter of happiness thatthe
Govemment ot Aruanchal Pradesh requested
the Govemment of India for extension of certain
Central laws to their State. | am sure by this
extension of Central Laws, the developmentand
progress of the State will be easier and there will
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be otherfavorable iactorstoo. Inthat respect it
1svery much essential that the Bill be pass=:
andthe Central Lawsbetendedtothe State ¢
Arunachal Pradesh.

Inthis conneaction. | wouldlike to draw the
attention of the Governmantand of the House
thatthenortheastermnstates of theccuntry are the
mostbackward States and unfortunately, most
of the State are hili States and comm :nication
gapinvery muchthere. Asaresult orthat. the
dzavelopmzantofthe North Eastern States are
very slow. So. thereis a sense of alimentation
nthe North EasternStates. |. therefore. request
the Governmentto look into the interests and
further development ofthe North Eastern Region
while passingthis Bili.

I would fike to say one more thing in this
connection thatitis very unfortunate that there:
isasense of difference among the pepulation of
ditferent States. | feeithat this inner-line permit
might be one of the premier causes for that.
Whenever a person goons to anv hill State,
particularly to Mizoram. he has to take this
inner-line permitand unfortunately, we ali know
thatin allthe North Eastemn States thousands of
crores of people are leavingthe plainareas and
whenthey gotootherareas, they are treated as
outsiders. We allbelongto the same country.
The sentimentto separation shouldnctbethere
among the people of this country. Mizoramis
there adjacenttomy constituency and! mustsay
thatthe businessmen andthe plainpecple who
have been residing there since long and doing
their business, they have been harassed in
many ways. As regards the business pemits
etc.. there are notbeing renewed and they are
being askedto come again. as aresultot this. |
have seenthereis afeeling among the peopie
thatif we are notallowedto stay in Mizoramwhy
shouidMizo people stay inthe other States. This
sentimentis very muchthere. this sentimentwill
daintily create spittoon among the population of
this country whichis not at all desirable. | am not
speaking against Mizos. | am simply telling
whatsentiments are grownwhichis unfortunate.
| am surely Member of this House is of the
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opinionthatthere should be this kind of senti-
ment in the minds of the people. This is not
desirable. Butthis is whatis happening.

Iknow Mizoram very well fromall aspects.
| have to make a request to step this kind of
attitude. So manytimes | had discussions with
the Ministers of Mizoram saying this kind of
feelingis notgood. |amtheresident ofthe State
of Assam. | have every rightto goto Aruanchal
Pradesh, Mizoram or Meghlaya and to stay
there. ifthe activities are againsttheinterest of
the State, then only the question of cussing from
the State will come. But so long as this is not
there, residing andworking intheinterest ofthe
State, why should this sentimentbethere?

|am ofthe opinion thatthe Central Govern-
_mentis aware ofthe situationthere. | have been
writingletters tothe Minister of Home Affairs, the
Minister of deference/pointing aboutthesefacts.
The Government should look into this matter.
This is allthe moreimportant inthe region like
the North east. Northeastregion s surrounded
by foreign countries. Thereis a danger of attack
atany moment. Alitheterrorists of Northeastare
given cover, shelter by Bangladesh. They are
goingto Burmaand coming fromthere. Theyare
making continuous attack on the people oft.is
country. Infiltration is going on. Allthese prob-
lems arethere in the Northeastern region.

Inthis situation, extension of Central laws
to any State ofthe Northeastern region is very
much appreciable. Itis theinterest of the people
andintheinterest ofthe unity ofthe peopleand
the masses of this country.

| donotwantto take muchtime ofthe house

in going to the subjectin details. | requestthe
Government that this Bill be passed and it
should be extended to that region. Every steps

* shoukd betakento seethatthis typeof sentiment
among the people in particular State only the
peopie belongingtothat State should stay-inthe
Northeastern region should go and the people
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who areliving in each State should be allowed
tolivein peace solong astheir activities are not
againsttheinterests ofthat State.

16.59hrs.

DR.C. SILVERA (Mizoram): Sir, the hon.
Member has said about Mizoram and aboutthe
inner line permitand all that.

As you know, Mizoram is one of the most
undeveloped States inthe country. Insurgency
isthere forthe last20 years. It usedto be part of
onedistrict of Assam, undivided Assam. Being
inthe remotestcorner ofthe country, duringthe
Britishtime itself, this innerline permithas been
introduced which is still carried ontill today. In
the memorandum if settlement between the
Central Government andthe M.N.F . thisclause
is still continuing. The people of Mizoram are not
againstthe Plan people or people from outside
the State. The business people are mainly of
non-Mizos and we are gratefulto them.

17.00hrs.

The Congress Govegnmentin Mizoram s
trying its betto bring the people of Mizoram into
the national mainus tream. Thatis exactly the
reasons why ShriLaldenga, whowas under-
ground leader, was given the chiefMinister ship
ofthe State. Thisis tobring Mr. Ladingintothe
national mainstream.

But!am very sorry to state thatthe people
who aretrying to dive out the non-Mizos from
Mizoram arethe opposition party people. During
theinsurgency period, it used to the Mizo Na-
tional Front and nowitis Mizo National Frontand
JanataDal. Itis very unfortunatethat the people
who are supporting the Opposition parties are
the people who are trying to send non-Mizos
from Mizoram. The congress Governmentin
Mizoramis trying its bestto stop this activity. |
would liketo assurethehon. Membersthatas
long as Congress Governmentis in power in
Mizoram, we will try to stop that. But if some
other Party comes into power, | cannot say that

*Notrecorded.



341  Re:CentralLaws

(Extenstion to Arunachal
would happen. But as for as Congress is con-
cerned, we aretrying our bestto stop all there
activities and to bring the people of Mizoram into
the national mainstream. (interruptions)*

MR. CHAIRMAN: Thatwill notgo on record.
SHRILEETAUMBREY (Arunachal East):
Sir; 1thank you very much for giving metimeto

speak.

As thehon. Minister has said, Aruanchal
gotUnion Territory status in 1971 and fullfiedged
Statehoodin 1987.

| must saythat Aruanchalis lagging behind
in economic development becausewe gotthe
Statehood very recently. After Aruanchal
achieved fulfildged Statehood, we could seeall
round development of the State.

I could not understand the motive behind
the Central Government for keeping somuch of
lacuna in the Aruanchal Statehood Bill. Firstly,
I mustregister protest as a repersentative of
Aruanchalthatinarticle371(A), you havegiven
a special power to the Governor of Aruanchal
Pradeshinrespect of lawand order. | hopethe
hon. Members in the House will share my
sentimentbecause | have beentelling as and
when | gotthe chancethatthis isthe only State
in the country wherethere is no law and order
problem. Weusedto callitanisland of peacein
the ocean farmer. | do notunderstandthis. What
has warranted the Central Governmenttodo it?
While giving the Statehood to Arunachal, this

~ special power has been given to the Governor.
“Nowhereinthe Statehood Bill has this provision.
Itis because Arunachal Pradesh is surrounded
onallthethree sides by the international bor-
ders, thatis, China, Myanmarand Bhutan? Or,
do you suspectthe people of Arunachal Pradesh
because alithe other neighbonng States have
undergrounds or secessionist forces? Youare
not doing justice by including this Article. You
haye given special powerto Mizoram. Whatyou
havegiven itto Mizoram should have beengiven
to Arunachal Pradesh also. |do notsaythatyou
shouldnothavegiventoMizoram UnderArticle
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371G, you have given special provision with
respecttothe Stateof Mizoram. It says: Notwith-
standing anything inthis Constitution:
(a)noActof Parliamentin respect of

(i) religious or social practices of the
Mizoram,

(i) Mizo customary law and procedure,
{

(iii) administration of civil and criminal
justiceinvolving decisions according to
Mizo customary law,

. (iv)Ownership andtransfer of land,

Shall applytothe State of Mizoram unless

- theLegsslative Assembly ofthe State of Mizoram,

by aresolution so decides...”

Why said thatthis provision should have
been givento Arunachal Pradesh. The pointis
that Arunachal Pradesh has got population of
about 8.5 lakhs. Butwe have so much of diver-
sity among thetribals. We have got morethan
20 major tribals sects. We have so many differ-
ent spoken languages. But, unfortunately, in-
stead of giving the special provisions in respect
of Arunachal Pradesh, you have giventhe spe-
cial power to the Governor, which | must object.

Thehon. Minister was telling that this pro-
posal has come from Arunachal Pradesh Gov-
emment. | do not know howthe Governmernit of
Arunachal Pradesh would face the situation
without these laws not being extended to
ArunachalPradesh. |amcitinga small example
likethe Railways Actof 1941. Sofaras | know.
| do not have aninch of raiiway hne my constitu-
ency. Of course, in other constituencies, there
isonlyabout6-7 km. of railway line. Perhaps just
by extending the Central law to Arunachal

-Pradesh, youwanted to showthat Arunachal

Pradesh has also been brought to the main-
stream of India. | have no objectionas such !
also fully supportthe Bill.

*Not recorded
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Sir, lamsorrytosaythat| could notbe here
inthe Housewhen the hon. Minister introduced
the Billtoday . But | was going through the bill
introduced by the hon. Minister ShriS.D. Chavan
inthe Rajya Sabha. He had all administration for
the North-Eastem Council. Youknow, theHome
Ministry is the maddal agency for he North-
Eastem Council. Youmust be aware of what s
happening inthe North -Eastern States. Onthe
7th. there was a meeting of the 36th Session of
the North Eastern Council at Tanager. Nommally,
the Home Minister or some Ministry attend the
meeting. Aiso, the amount of money that you
haveallocatedtothe NEC is someager. Itis only
Rs. 265 crores. ltis not enough forother on-going
schemes whattotake of newschemes. Thatis
why , the Chairman ofthe North Eastern Council
this year has warned - | understand he also
written a letter to the Prime Minister - that he will
resign,, he cannot function as the Chairman
without has meager amount. | donotunderstand
howthe Home Ministry hastotally negiectedthe
North Eastern Region, whereas are fed up of
hearing onething. Whosoevermay behereinthe
power, they all say thatthere is special thrust.
special category and special stages giventop
the next states. But | don't see any changewhile
being called a special category State, why the
North Eastern region should be given a special
category statein later and spirit

Asfaras Arunachal Pradesh is concemned,
weare poor and perhaps, thepoorest. Notthatwe
do not have anything. If you see the natural
resources, perhaps’ we have got the highest
naturalresources. If you seethenatwral betray,
we have the most beautiful landscape. We have
everything. Evenwe haveuranium, coal, oil etc.
We are very fetile land in Arunachal Pradesh.
And with the identified petemial as forwe can
generate 30000 megawatts of electricity. You
can very well understand where is the special
attention or special grafts given by the Central
Government Arunachal is called by the planters
asthehomeoftea. its climatic conditionis good,
soilis good. its climate and soif has been found
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betterthanthat of even Darjeeling and Assam.
Butunfortunately, nothing has been given to
Arunachal Pradesh.

Ihaveasincererequestto make. |lamsure
the hon. Minister may have an earnest and
sincereintention for the socio-economic devel-
opment of Arunachal Pradesh. But my request
is mere please extension of laws will not do ,
pleasegive please give enoughto Arunachal,
enough fund to Arunachal Pradesh for its
infrastructural developmentsothat. wecanalso
bepoundofhaving ashareinthenation. building

Withthesewords, |would liketo sportthe
Billand thank the Minister for brining the Bill.

Lastbut notleast, wouid like to mention
another draconian law that you have already
extended without even the request of the
Arunachal Pradesh Government, that is, the
Armedfortes special power Assarm and Manipur
Act, 1958. | do notwantto elaboratethis Act. |
hope,.thehon. Members knowthatthis isthe
mostdirection lawthatyou haveimposedonany
State. | do not understand why this law and
special power to the Government has been
givento Arunachal . | must say that you do not
trustthe people. But | challenge that the people
of Arunachal arenoless Indians then any other
Indians. | challengethat you cannot question
about the integrity ofthe people of Arunachal
Pradesh.

Ihopethe hon. Minister will do something
positivein ordertowithdrawthis special power,
that is the Special Armed forces Power Act,
1958 and Special power givento the Governor.

Withthesewords, | once again supportthe
Billand | thank you very muchfor giving methe

opportunity.
[Translation]
SHRI SURYA NAYAYAN YADAV

(Sharasa), Mr. Chairman. Sir, I nsetosupport
Centrallaws (Extensionto Arunachal Pradesh)
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Billintroduced in the House. I supporttnis ol
because we frequently visit Eastern Stages.
inciuding Bihar. Atpresentthe v
isprevailinginthatarea. Paraltel Governments
havebeenformedinthose States. Wheneverthe
leader, along with his grap of followers, passes
throughthe areain his vehicle shouting ‘Khokha
Khokha'allthe persons including traders and
local people gointo hidingintheirhousesforone
hour. ifthe people donotgointo hidingthenthere
isthreattotheirlife. Such conditicns are prevail-
inginthatarea.

v unigle

Duringmy 5you 10days astaythere.lhave
myself noticed that this group passes through
the area twice around 6.00 P.M. 7.00 P .M. [f
anybodyis foundloiteringon the roadatthattime

" thenthis group these bullets or the person has
totake refugesinsomehouse.

Therefroel fully supportthe biliintroducein
the House by the government yet would like to
know the reasons for which the situation as
cometosuchapass. Whaturethe réasonis ior
which the pecpie of those states an feeiing
negated? inalithe N~nt, T
it1s Arunachal Pradech or Meghlaya similai
conditions are prevailing. Cne ofthe reasons for
itis the though texes ar teing collected and
natural resources beingexplotted yetthe youth
are unable to find empiloyment. if and when
anybodyfeels beingneglectedthenhetakenlaw
into his own hands. Therefore. | urge the hon.
Ministerthatbesides iormulating most stringent
laws regaling the Eastern States all attention
shouldalso be padregardingtne develecpment
of these States. Wheneversuchconattions pre-
vailthelocalpeople have theirowncontribution.

[REN I TR Ty )

[English]

SHRILAETAUMBREY (Ariimachal East):
The hon. Memberinustwithdraw hiswords. He
1s alleging that the North-Easternpeaple ar
thisnctcomparable

UpLions;

takinglawintother nancs
with Bihar {tisaheawy
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[ Transiation]

SHRISURYANARYARN ¥ \UAV: Sirifthe
factually representation of things about the coun-
try has hurt the feelings of the hon. Member then
lwithdraw my words. However,

|English]

SHRILEATAUMBREY: ACommittee of
the Members of the House can vista North
Easternstates and Bihar. (interruptions)

MR. CHAIRMAN: Shri Yadav, let us not
bringinany controversy.

[Translation]

SHRISUF- YANARYAN YADAV:in my
submission just wanted to know the reason for
the needforenactingsuchalaw. Onlyincase
the situation demands the laws are enacted by
the GovernmentandBills are introdticedinthe
House. The Governorof Arunachal Pradeshhas
beenronterrodiinonwithspecialpowers. hese
specialpowe: s i A eenconie iedupon
foroncieason o tne o Do L tike i sgbmid
wgtthe eneciaiivwer conf= medupontne Gov
ernorshouidbe =" awn qififie povets shauki
be conterred upon the Aerne Cratically it
Chief Minister of the State, | e coe! Minises
shouldbe extended alt cooperationi b, i,
mentziactivitics. Daciwise mere enactinenio

lawswillnotzocray purpece. With a v

ensure maximur support for the Dt oo
House max:mi,
the State.

(RSN IICR RIS TS 51 (G FRS Y LS

With these words | support the Bill and
request Shri Piiotto take the House into confi-
denceandoutliactual position before the House.

[Englishi

SHRIRAJESHPILOT: Mr. Chairman Sir.
as t have said in the beginning. this is on he

reguest of the Siate Government ac my Loi-
2

Faru i Pradesh has imenuoned
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ltisinthe interest of the State. | would like to draw
the attention of the whole house to this fact.
Fortunately | hadbeen also associated with this
Statebecause. | served for nearly sevento eight
yearinthe Airthe Force. My colleague would
retollect thatin 1964. nearly 29 years back,
there were no roads there was no ration. We used
to stoak the ration by the end of March for six
months. If the rainy seasons extended up to
September, it was very difficult to let the ratien
reach they people. There were droppings on
Tooting, Varying, Tailing, llog. The Central
Govemment policy has brought Arunachal
Pradesh to this stage where there i8s no more
dropping of the ration. We have a road going up
to Tooting, etc., we have road whichis appreci-
ating Valuing, Haylong. These arethe stepsthe
Central Govermment hastaken under the policy
of the last Indrajit which has brought this

In must also bill the House that the people
of that State, as my colleague has said, is
misunderstood. This is the reception givenwe
you gotothere house. thisis how they receive
you; itis notthat they scare you. Buttheir section
looks like that they are scaring. | have gone to
their houses. This is how they receive you. i you
have gone their house, you would have seen
their hospitality. Their Headman comes, he
salutes you he respects you, he offers the cul-
tural way of welcome andlooks after you. They
are very lovable people. | totally agree with my
colleague thatlow and . derhas neverbeen
such a problem there because they are so
attachedto their culture. Why have we given
<pecial power to the Governor of Arunachal
Pradesh orfor thatmaterMizoram. Nagaland?
I'1s because knowing the sensitivity in the
vorder areas requirement. There are certain
rcquirements in these border areas which have
tobe keptin mind in he naitonal interest. There
arethe border areas. Their problems are pecu-
nar. There is peculiarly in each State. Mizoram
115 adifferent problem, Arunachal Pradeshhas
. ‘iffcrent problem. You have to bear withthe
anvwemmentthatthese power have beencon-
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ferred on the Govemors, considering so many
factorsinthe national interest.
3
, Myooleaguemsuamaspomda} "
aboutinner permit. Thatis one of the forecast
retainthe culture of those areas. Youwillexecuse
me. Whatlusediohappenin 1970forthe national
permits? | was aflying officer there. People from
theplains usedto go there because there used
tobe a quota on the population basis. Mizoram
30 permits, Arunachal Pradesh had got 150
permits. People from Punjab, UP, Biharusedto
go there and buy their national permits from

themandthey usedtocome here and use those

national permits. Thatis why when | becomethe
surface Transport Minister, | liberalised the
national permit saying that there is no limiton
national permit and there is no quota on national
permit.

These were slightly exploited intially inthe -
northeastemn States. Thatis why we wantedto
maintain the culture of these areas. They have
very pecular clutter and pecufiar way of kfe and
we are Proud of that. As my colleague frc \m
Aruanchal Pradesh has said, whole country is
around of the people of those areas and the
culture thathey have retainedfor centuroes. |
have already mentioned that the intentionn of the
Billisto have further development. Youwantto
have development in the railway sector. You
wantto have the Railay Board Actimplemtedin " -
that area. Similar is the case with banking
sector, industry sector and mines sector. This
is nothing which we are doing from here. | would
like to clarify the doubts that my colleague from
Arunachal Pradesh has. It is the State Chief
Minister who has requited this inthe interest of
the State Govemment, for the development of ’
the State. i

Withthese words, | thank all the hon. Mem-
berwho have sharedtheir views on this. Let me’
assumethat what his being done by the Govemn-
mentis inthe interest of Arunachal Pradesh and
inthe interest of the nation.
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MR CHAIRMAN : The questionis:

/ “That the Billto provide for the exten-
sion of certain Central laws tothe state
of Arunachal Pradesh, as passed by
Rajya Sabha, be taken into consider-
ation”.

The motion was adopted

MR. CHAIRMAN: The House shall now
take up clause by Clause consideration of the
Bill. The Questionis::

“The Clause 2 to 5 stand part of the Bill"

The motion was adopted

Clauses 2to 5 were addedto the Bill

MR,. CHAIRMAN: The questionis

“Thatthe scheduledclass 1, the enacting
“fetnale and the lone tile stand part of The Bill’

the Motion was adopted.

the Schedule, Close | the Eating Foam and
the tile were addedtto the Bill;.

SGHRUII RAHE PILOT:is, | begto move

“That the Bill be passed™.

Mr.Chairman : The questionis

“That the Bill be passed”

the motion was adopted.

MR. CHE'! RMAN (Shri Peter G
Marbaning):: The House shalinowtake up tem
no.11 oftoday’s agenda Shri Vidyacham Shuida.
1727 brs.

_ SALARY ALLOWANCESAND PENSION
OF MEMERS OF PARLIAMENT
(AMEDEMENT): BILL®

THE MINISTER OF WATER RE-
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SOURCES ANDMINISTEROF PARLIAMEN-
TARY AFFARIS (SHRI VIDYACHARAN
SHUKLA): I begto move:

“Thatthe Bill furtherto amendthe salary,
Allowance and Pension of Members of
Parliament Act, 1954, be taken into on
consideration.”

Sir, the Joint Committee on Salaries an
Allowances of Members of Parliamenthadbeen
making various recommendations fromtimeto
time forincreasing the salaries , allowance and
facilities to the Members of Parliament and
allowances and facilities to the Members of
Parliament and pension to Ex-members of
Parliament, After examining all the
reccommendation, acceptance oftheserecom-
mendations have been decided upon. It will
certainly involve expenditure to the exchequer
but, looking to the onerous work andthe duty of
Members of Parliament, the expediter thatis
involved s notdisproportionate to the require-
mentofthe hon. Members of Parliament. The
proposals thatwe intend to accept wouldinvolve
arecunng expenfiture tothetune of Rs.11.48
crores; andthe rulersthat we wouldamendedto
give certain facilities to the hon,. Members
wouid require about 5. 57 lakhs; and these will
be giventhorough the amened of the rule

Severalrecommendations have not been
accepted because, ofthe financial stringency. In
short,. theaims thatthe Bill seeks to achieve are
as follows:-

(1)  We will rises the daily allowance of
Hon,. Members from, Rs, 150to Rs.
20 subject to the condition that the
members sing the ragisteronalithe
days ofthe Session of he House for
whichthe allowance is claimed; )

(2)  Toincrease the read mileage from,

* Moved will the recommendation of the President.
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Rs, 3to Rs, 5 per km, subjectto the
minimum of Rs. 120 from Delhi Air-
port to the reined in Delhi and vice
versa;

(3) Toincrease the minimum amount of
pensionfor Ex-MPsfrom, Rs, 500to
s, 1400 permonth; andcondition of the
minimum penod of eligibility for pen-
siontg faryears ortwo terms which-
everis applicabie.

The onginal Bill, thathas beencirculatedto
hon. Members, does notcontainthis provision,
Butlintendto move anamendment tothis effect
so thatmany hon. Members who were leected
tothe Sixthand Ninth Lok Sabha and who would
have not been able to take advantage of the
pension. with the amendment they would also
beincluded inthe list of beneficiaries. They wili
be able to gethe pension. Fortheirtenure insix
andMonth Lok Sabhaalso.

The condition of ex-MPs is such thatthe
amountof pensionthatweintendtogivetothem
wiil be hardly enoughforthemtosubsist. There-
fore, this is something which should be wel-
comed all sections of the House.

Again, we have provided in this Bill to
increase the additional pensionfroms, 50to Rs.
250permonthioreachyearin excess of tnefive
without any ceiling onthe amount of pension.
The pensionthat willbe paidto hor. Ex-PMS will
be irrespective of any other pensions. lfthey are
receiving pension from other sources that wiil
not deducted from the pensionthiat they willbe
entitled tc receive from Lok Sabha Secretariat.

Thetwofacilities that are proposedtobe
allowed by the amendment of the rules are to
antitle the MPs to 7. 200 units of electricity -3.
500 units measured onightmeterands 3. 600
Jnits measures on powermeterand 1, 000kls
of waterfree instead of the present entitlement
of free water and electricity to the extant of Rs,
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3. 600 per year. This will cost the exchequer
approximately Rs,. 57 lakhs.

The second facility that we intend to allow
through our measuresis to allow MPs it adjust
theirexcesstelephonecalls over aridabovethe
presententitlement of 50,000 free local calls in
the nextyear’s quota.

This simple Billhas been presentedtothe
House after consulting leaders of various par-
ties

SHRISOMNATH CHATERJEE (Bolpur):
With different type of respnses. -~

SHRIVIDYACHARANSHUKLA: Yes. But
allof them are good responses some are very
food; some are notso good.

SHRISOMNATH CHTTERJEE; No, no;
wrongassessment.You are goingtocreatetwo
classesotMPsclause 5. How can youretainit?

SHR!VIDYACHARAN SHUKLA: Letme
explainthe whole thing. Then your canraise your
point. There Is a clause to which hon. Shri
Chatterjee was referring. There have been off-
and-oncriticismthat we are increasing vanous
facilities to ourselves. Some of theses frills after
otieringcriiicisms inthe House accept alithese
things or sometimes they seem, tobe forced by
theiaw toacceptit. We wish to give them option.
If they do notwantio avail of this opportunity,
it they do want to bhail of these facilities or
increasing daily allowance, they canwritetothe
Speaker. They can make a sacrifice if they so
wish. Itis not classifyingMPs intotwo classes.
itis only amatter oi beiiel of they believe that it
is not necessary, they may not utilise it. But
those people whothink that itis necessary, they
canavailofit. thave no hard andfast view onthis.
Itthe House feels that this differentiation should
be there, we are prepare top reconsider this
matier. Butlleaveittothe Houseto considerand
give their suggestions on this particular matter.
I hope that the House will find it acceptance. |
personally findit acceptable. Therefore, | have
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proposedit. |would like to have the views of the
hon. Members on this so that we can go ahead
withthis. (/nterruptions)! willcommendthis Bill
to the acceptance of the House.

SHRISOMNTH CHATTERJEE!: Sir, this
isthe point | wantto make. It seems fromwhat
the people are saying, the obvious commentis
beingmade thatthe MPs are givingthemselves
the raiseintheir salary, perquistites and emolu-
ments. This is something because are most
interestedit. (Interruptions)

[ Transiation)
Whatis the matter?
|English]
Sometimes youdo not think whenyou should
think.

[Transtation)

Atthat time you abstain, and then remain
absent medial nght prespective.

(Enghishj

This is a very serious matter. (Interrup-
tions)

17.33hrs.
[MR. SPEAKER in the Chair]
[ Translation)
MR.SPEAKER: First of alllisten please

SHRISOMNATH CHATTERJEE: weare
only saying does, itlouk nice that we are decid-
ingfor ourselves whatshouidbe our salary, what
shouldbe emoiuments perauisites, etc. .etc. At
the moment, there is no other mechanism.
Thereis no other method to decide that. There-
fore, ithas tocometo Parliament. Unless Pr-
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liament passes the law, these things cannotbe
decided evenif there is reasonable proposal.
Thatcannotbe decidedby anybody eise except
the House. Whateveryoudo, it wouldbe treated
that we are tryingto ingratiate ourselves, trying
tohelp ourselves. Herelfindgenerally thereis
agooddeal of supportfrom all sections of the
House. (Interruptions)

MR. SPEKAER, Mr. Nayak, it is not al-
ways necessary.

(Interruptions)

SHRI SOMNATH CHATTERJEE: You
think, you are too clever. This is your trouble
.some sort of solemnity should be there inthis
Parliament. There, what ! amrequestingyou as
constodian and alsoto alithe hon. Members of
this House is thata mechainsm should be found
out, abody should be createdfrom the Houses.
It may ultimately come to you as a
recommedation of soembody for aformal ap-
proval. But somebody otherthan the Membes of
the House should apply their mind to it as
objectively as psossobie. They shoulddoit, not

Thisisthe demand which is being made
every time. Hon. RashtrapatijiOn one occasion
did not occasion did noteven agree to signto Bill
because it was passedwithout discussion. This
did not reduced to the credit of the Partiament:
orredoundto the credit of Members of Parlia-
ment. Rashtrapatiji felt that it was unseemly
improper andhe didnotapprove of it. Therefore,
Sir, certainly there is a need, nobody has alithe
facilities here, but we would like to have more
facilities of Physical nature, inthe sense that at
least secretarial services shouldbe givento all
the Member. Thus will solve the problem of
unemployment also. | think every Memberwould
welcome the secretanal service.

One ofthe mainjobs of aMemberistodeal
with the correspondence, meet people, keep
records of our things and to pursue matters.
Nowadays, | hope | am not mistaken or misun-
derstood, Tadbeer hasbecome one of ourmain
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jobs. We are always trying to persuade the
Minister; keep him happy with a smile on his
face. Therefore, somebody should helpus also.
Thisis what we want.

We know we cannot dowonders. We have
very very severe imitations and our limitations
are greater while sitting on the Opposition. This
isone matter where very serious thoughcanbe
given.

PROF. P.J. KURIEN: (Mavelikara); ifis a
privilege to sitin Opposition.

SHRISOMNATHCHATTERJEE: Youwill
soon have that pleasures.

| can say this looking at the way you are
working.
[ 4
Secondly, Sir, the other question is about
postage. | do not want to have money in my
packet. Letthe Governmentarrange forprovid-
ing the postage. Sir, | am just giving some

suggestions. (interruptions)

MR. SPEAKER: Will you kindly coopera-
tive by notinterrupting because we have other
issues alsoto discuss?

SHRISOMNATHCHATTEJEE: Yougiven
us so much of money which we take and out in
out pockets. Itis ntulised by us but it dives the
impression that there is an increase in the
salaries of Members, in the name of perquisite
orinthe name of allowing any otherthing. We are
looking to our own interests. There is some
technical difficuty . | do notknow who ali these
complications have been created.

Members have to sometimes attend very
important jobs. As quay Members of Pariament
they may have to go to their constituencies,
attend political meetings. demonstrations, etc.
\We mathaveto attend the pleace where some
natural calamity may have take place or where
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riots have taken place. Itis our duty to go and
attendthose places; gobythe sight of the people
andtrytolearn their difficulties and problems.
So, forgoingtosuchaplace when parliamentis
in Session, youdonot pay. Youcangetitonly
asanintermediary base. | do not know whether
itisrightorwrong. | leave itto the hon. Member
todecide. The hon. Ministerwhois now piloting
the Bill seems to be anexpertasto howto get
money by different methods. If you can get it
directly for attending, youcan getitas interme-
diary journey also. it does notleave good taste
inthe mouthaccordingto me. Some infermtes
arethereand | requetthe Minister nottogobythe
option. it seems that it goes to create animpres-
sionthattwo clases of MPS are there.

Sir, the other thing is about the quantum of
pension. There are very serious reservations. It
seems to be goingup by leaps and bounds. On
principle, this is notthe appropriate time. We are
notyetout ofthe woods. Mr. SontoshMohan Dev
knows that a very bigindustnial undertakingin
our country could not be revived because the
Govemnment hadnomoney. The Finance Min-
istersaidthat he can provide us with everything
butmoney. Thisisthe situation of our country.
therefore, when money cannot be given for
reviving sick industries; money cannotbe given
for the purpose of drinking water, then how are
you giving money here? Shrimati Sarojji, our
lady Memberwas cryingtoday and she saidthat
whatis happeninginindependent India, when
people are nothavingmoney. Letitnotbe treated
as, giving lectures. Thisis the hard reality of lite.
Unemployment is increasing. Another lady
Member said about how the BIFR is killing the
sickindustries for which no money is forthcom-
ng.

Therefore, priority has to be decided. We
have our very serious reservations about the
timing of this Bill. We would request, Sir,fora .
mechanism to be thought of. As | mentioned
earlier, some sort of Secretarial service etc.
shouldbe given. We can alsothinkof some other
suchfacility. ACommittee may be constituted
forthis. | don’'t mind, if other members are also
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included in it. Sometimes, we Members of
Pariiamentthink Members of Parliament know
everything; they are always right. They may not
always be right. That humility should be there.
Letaproper procedure be adopted; proper ap-
* proachmaybemade sothatnobody cansaythat
the Members of Parliament are looking after
themselves very well. These are my submis-
sions on this Bill.

DR.KARTIKESWAR PATRA (Balasore):
Onthis Bill | wantto say something.

MR. SPEAKER: Is it necessary that you
shouldsay on everything? We have otheritems
onthe Agenda. Ithas come fromthe Govern-
ment side and also fromthe other side.

DR. KARTIKESWAR PATRA; On this, |
have some pointstomake. | wanttoputforthmy
arguments here. Before joining politics, Ilwasa
lecturer. | feelthatitis very inadequate. Itis very
difficuttfor me to manage with what | am getting
now. IfIwanttobe honest; if | don't take any bribe
andsoon,thenlcannotmanage.

Secondly, | have no other alternative in
future. |am nottaking anything.

Mr. SPEAKER; You are entering a very
dangerous area. Please don'tspeak.

(Interruptions)

SHRIGUMAN MAL LODHA (Pali): Hon.
Speaker, Sir, the Billtoamend, a few amenities,
pensionand Daily Aliowance tothe Members of
Pariament was long awaited. Lasttime also,
there was almostaconsensus amongthe Mem-
bers, now againthe exercise was gone into and
there is also almost unanimity on this point that
whatever was being given eartier viz. ten years
orso, is inadequate. The price spiralis there,
almostindifferent spheres, whether itis labour
orthe Govemment servants or the Class-| Of-
ficers and so on. Everywhere, on account of
inflation the prices have gone up. The members
of this House merely on accountof embarrass-
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ment, which certainly is there, when one sits for
thing about the salary and allowances - should
notopposeit.

There is no way out, so far as the present
Billisconcerned. After passing the Bill, which
we are supportingwholeheartedty, apermanent
mechanism should be evolved - notlike the Pay

- Commission - consisting of the hon. Speaker,

C&AG andone eminentperson. They canre-
view the conditions after three years or five
years or after the session starts every timethey
can go into the matter and revise it so that

' embarrassmentwouldbe saved; andtherewould

bealogical basis andsoundfoundationforit. The
price index can be gone into, it. Therefore, |
wouldsuggestthat some sortofaforummustbe
created permanently by a legislation. If, today,
itcannotbe done by way of anamendment, then
Iwould requestthe hon Ministerto doitinthe next
session afterhavingmature considerations and
consultations with the L eaders of the House and
other persons. Howwe can have apermanent
forum; andthatforummust seize of the matters
which are referredto it by the Committee which
isthere and make very objective assessment of
it.

Thereis alot of strength andforce inwhat
hasbeen said by Shri Somnath Chatterjee that
the Members of this House, in orderto perform
their duties towards the citizens and their con-
stituents, which are mostty 15 lakhs, 20 lakhs,
10lakhs, require some sort of a secretariat. At
the moment, you can very well observe that
members are going tothe typing pool hereto get
somethingtyped, they are standingina queueto
gettheirtum for getting something typed possi-
bly fromthe staff whichis there. Thenthey have
to mail their letters. There are vanous other
requirements.

Inthe moming, by 10a.m. one hasto send
a Special Mention and all other motions are to
be givenby the Members. So, they require some
sort of asmali secretariat; anditis notpossible
foraMember, atthe moment, to have asecre-
tariathere, because even a Stenographer - Hindi
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or English, would cost Rs.3000 or Rs.2000in
addition to other stationery and mail.

Since the Minister has said that some
response or some sort of a reply orrecommen-
dation should be given, | would suggestthatnext
time, after passing this Bill today, this matter
must be considered very objectively.

Before finalty recommendingittobe passed.
we, as Members of Parliament, are entitledto
. justcertity various things: it may be a passport;
it may be a centificate for getting ration card,
character certificates and so on andsoforth. A
very anomalous situation has arisen hereby this
amendment. We are requiredto give our certifi-
cate tothe Accounts Branch that we have at-
tendedthe session willnot be enough. Now, our
signatures are requiredto be given every day. it
is slightly anomalous. slightly undignified, cum-
bersome and complicated. So. infuture, ifthe
hon. Minister is not able to apply his mindtothis
aspect, he may apply his mindinthe next sesion
and see that this requirement of giving our
signatures every day, whichis very undignified
for Members of Parliament. who certify tor
others. is dispensed with.

tistruethat there willbe a general criticisum
afterthe Billis passed, butthat criticism, | may
submit, is not well-founded onfacts, on statis-
tics. If a comparison is made objectively of the
prices, of the salary, of the allowances. et. the
Members are notgettingeven whatthe Class !l
Services are getting in the country. In many
Assemblies, Legistatures, Members are get-
tingmuch more than whatwe are gettinghere.

Therefore, there is nojustification forthe
criticism except that embarrassment is there
andforthatapemanent commission shouldbe
appointed. With these words, lrecommendthat
this Billas amended formay be passed. Thank
you very much. Sir.

SHRI MRUTYUNJAYA NAYAK

(Phulbani): | have a very honest submission,
Sir. Inmy constituency, in ordertogo fromone
endtothe otherlhavetocoveralmost 300 kms.
Justimagine this fact. This is the state of con-
dition of a Member of Parliament. My constitu-
encyisaveryhilly.....

MR. SPEAKER: We are not considering
your constituency. we considering the entire

SHRI MRUTYUNJAYA NAYAK: You
please understand my point, Sir. There are
some members who arewelltodo andthere are
some Members who are rotting. Itis afact Sir.
Therefore, when we are makingalaw we are not
goingtodiscriminate one personfromthe other.
Foryourinformation, the state of condition of the
people inthe constituency is so miserable that
whenwe move around we spend fortheir food
and sometimes we give money for their medi-
cines also. | am speaking very honestly. Itisa
hundred percentfact. Sir.

MR. SPEAKER: We all agree onthatpoint.
Pleasetake your seat. Have you seenthe list of
Business? What other Business we have to do
today? Pleasetake yourseat.

18.00hrs.

SHRIINDRAJIT GUPT A (Midnapore): Mr
Speaker. Sir, overthepastyears everytimethe
upward revision of salaries. allowances and
pensicns for members has been voted in this
House, some of us have consistently been
pressingfor abias beingintroduced infavour of
notof monetary increases, butof otherfacilities,
which are necessaryfor ourworkandeverytime
we have beentold, “Yes, this willbe favourably
considered”. Butit has neverbeendone.

| am of the opinion that this Committee
which is atpiesent functioning here, the Com-
mittee onSalaries and Allowances of Members
of Parliament, which is composed entirely of
members of Parliament. shouldbe done away
with. This Committee should be abolished and
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anew Committee or Commission—whatever
youlike tocallit, we can discuss how it should
be done—shouldbe constituted. | donotsaythat
noMember of Parliament shouldbe includedin
it, but all of them certainly should notbe Mem-
bers of Parliament. It should cover facilities
also, Salaries, Allowances and otherfacilities
which would cover questions of secretarial as-
sistance,bostage. traveling facilities in the
Constituencies which the hon. Member who
spoke before me just now rightly mentioned,
specially formembers fromfar-flung rural con-
stituencies there is need for some conveyance
facilities to be given, for members to do their
work properly.

| personally do not mind havingto signthe
register every day. t may notbe dignifiedas Shri
Guman Mal Lodha said. But it is no more
undignifiedthanthis practice of votingincreases,
monetaryincreasesto ourselves. We will see
whatthe Press will write tomo:row aboutus. | do
notunderstandwhy | should submit mysetftc
this indignity every three years orfouryears —
being voted by the Members here for having
voted ourselves certain benefits which are not
available to people outside.

So. 1 think we should not do this, and this
Committee should be abolished. A new com-
missicn or somebody should be fixed, which will
be some sort of animpartial or neutralbody and
letthemtake into consideration all the different
practices which are followedin different Parlia-
ments all over the world. There is no scientific
basis atalltowhatwe dohere. Itis justan adhoc
thing whichis done fromtimetotime. Whenever
some pressure mounts that we shouldgetsome
furtherincreases, then it is done without any
scientific basis or rationale behinditatall. !am
notinfavour of this kind of a thing.

Secondly, the hon. Minister shouldtell us
what the additional costis goingtobe. Whatis
the costto be incurred by the exchequerby this
increase? | should like to know thatbecause at
every instance we are told repeatedly as Shri
Somnath Chatterji has pointed out here espe-
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cially now-a-days, thatthere are nofunds avail-
able and everything hasto be cutdown. Then,
why should we go on like things, | do notunder-
stand, unlessitis examined by 2 commission
which is the proper authority to do that?

Finally such 2 Commission should be
impartial. I¥ it is headed by Mr. Justice
Ramaswami. itmight be of some advantage to
us. ldo notknow. But it should be animpartial
body with some neutral people on itand people
who have experience also.

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): Normally, only such people — of
suchcharacter—are appointed.

SHRIINDRA ITGUPTA: Ofcourse. thatis
obvious. So |wantanassurance fromthe hon.
Minister that the present type of Committee will
be replaced by an entirely difierent type of
commission or committee. Thirdly, the ques-
tion of facilities, providing secretarial assis-
tance, providing PAs should be examined. PAs
shouldbe provided for every Member of Parlia-
ment. ltis donein many Parliaments Franking
systemfor postage, conveyance facility in con-
stituencies. all these matters will have to be
given priority andimportance.

Ityou go onincreasing the money. | do not
personally mind itbecause this money will goto
my party. ltis contributionto my panty fund. | do
not mind if you go on contributing to my party
fund. You are welcome to do so. You should
know the system by which we work. Butithink
itdoes notlook goodatall Therefore. we should
try to think of something more and by a better
rationale orin abetter mannerthe whole system
hastobechanged

SHRIA. CHARLES (Trivandrum): Sir. an
impression hasbeen createdthat this side ofthe
Housedis intavourotit. (Interruptions)

MR. SPEAKER: Itis notlikethat. if you say
so, that willbe the impression. )
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SHRIA. CHARLES; l fully share the, sen-
timents expressedby Shri Somnath Chattenee
and Shn ndrajit Gupta. 1 alsofeei embarrassed
thatwe are putto some sort of apositionin which
we are trying to benefit ourselves.

(Interruptions)

There was a Bill which has not boer. as-
sented to by the President. | request y-u i0
remember that the Bill was passed when we
wereinthe Opposition and whenthey wereinthe
ruling side. (Interruptions)

MR.SPEAKER: Why do youwanttodivide
the House when there is no

diversion ? (Interruptions)

SHRIA. CHARLES: They wereinthe ruling
party. Theybrought out some amendments. We
opposedit. If a new committee is appointed we
;will also supportit. We do not wantto make a
claim for us or which will benefit us. (Interrup-
tions)

SHR! VIJAY NAVAL PATIL (Erandol): |
want to clarify some points, made by Shri
Somnath Chatterjee and Shn indrajit Gupta. ¢
would take only three minutes.

Whatever increase as it seems today is not
anactual increase in terms of money givento
members of Parliament. The amount of Rs. 300
given for electricity, so many years ago, is
equivalentto cover 600 units.

MR. SPEAKER,; Shri Patil, it is you who
suggested all these things and the Minister
considered and acceptedit. Why are youtaking
the time? Itis your recommendations which are
accepted. | am giving the credit to you.

SHRIVIJAY NAVAL PATIL: | do notwant
any credit. | just wantto say this. They say that
no rationale was there. Everythingwas consid-
ered on merits (Interruptions)

MR. SPEAKER: Please, we have other
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businesstodo. If itis absolutely necessary, |
have no objection. Ifitis not necessary, youdo
nothave tospeakjustforthe sake of speaking.

SHRIVIJAY NAVAL PATIL: I do not mind
saying itmyself; but somebody should be there
tor considering the increase in emoluments.

MR. SPEAKER: The hon. Minister will
speakonthis.

SHRIVIJAY NAVAL PATIL. | donotwant
to say how the Committee works.

MR. SPEAKER: | do not want your com-
mittee proceedings to be discussed here.

SHRI VIJAY NAVAL PATIL: Itis not the
question of committee; Whatever we did, we
worked on a scientific basis. Thatis all | wantto
say.

SHRI INDER JIT (Darjeeling): Sir, | will
take just half aminute. Animpressionis being
giventhat we are voting oursetves more money.
We are being practical. For instance, we are
given an allowance of Rs. 1,000 per month for
having a Research Assistant. For Rs. 1,000a
monthtoday you cannot even get an unskilled
labour. Theretore, itis only tair that we revise
these allowances inthe light of practical neces-
sities. A wrong impression - gets created as
though we are going on voting more and more
money. Who can get a Research Assistantfor
Rs. 1,000 per month? Therefore, we needtobe
practical. | am mentioning this only to set the
record straight so that a wrong impression s not
created among the public.

THE MINISTER OF WATER RE-
SOURCES ANDMINISTEROF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN
SHUKLA): Sir, tam grateful to the hon. Mem-
bers for their valuable suggestions. | would like
tobe as brief as possible while dealing with the
suggestions.

The scientific basis is provided by our own
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experience. | am sure, Shri Chatterjee and
others are all anxious that we, as public repre-
sentatives, shouldbe ableto function effectively
and property without dependingonotherstogive
us facilities. So, as many facilities as can be
provided by the public exchequer should be
givento public representatives. And the Mem-
bers of parliament should be functioning on the
basis of the facilities that are provided tothem
eitherbythe Central Govemmentorbythe State
Govemment, wherever necessary. Theretore,
afterconsulting all sides of opinioninthe House
and afterconsulting various members of Parfia-
mentand also going through various figures that
were made available tous from various sources,
we cameto aconclusionthat thisis the least that
wecando. ltis notthatany MPis makingeaming
outof it. Butthese are all necessary for proper
and effective functioning as Members of Parlia-
ment.

Iwould like to make a bnet reference tothe
facilities given'to the Members of the State
Legislature, who has smaller constituencies to
look after. Some of the State Legislatures get
much more facilities. But| amnotdependingon
that. |amjustmentioning it only to prove the point
that public representatives do require various
facilities and various means to function in an
effective manner.

Sir, as far as pensionis concemed, | would
request the hon. Members sitting here to be
more induigent because they must have seen
the conditions of many of our ex-colleagues, ex-
Members of Parliament, and most of them. |
would say, all of them have been honestMem-
bers of Parliament andtoday they are living in
avery pitiable condition. If we have done some-
thing to give them a little more pension so that
they canlead a dignifiedlite without depending
onothers, I think, we are doing our duty towards
ourpredecessors who have been serving this
House. | am sure that nobody, even press or
others, willgrudgethis increase inpensiontoex-
members of Pariament.

Sir, the mechanism that has been sug-
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gested by the hon. Members is a welcome
suggestion. | would request you to kindly con-
sider the view points of all the leaders of this
House to devise amechanism. We could also
request the Chairman of the Upper House to
consider the suggestions fromthe members of
the UpperHouse inthis regard. | would person-
aliy preter automatic mechanism to be con-
nected with the cost of living index or something
of thatkind. | would not like to go into the details
of tand it could be discussed while we gointo
this matter. But it an independent commission
is constituted, itcan go into the matter fromtime
totime. On certain fixed basis, we decide about
the emoluments to be paid to other sections. If
ttus 1s linked with that, | think it would be a
welcome move. | would request you to kindly
considerthis matter. .
<

Sir, some small points - intermediate jour- -
ney. etc. - have beenmade. They are notbeing
changed. Allthose facilities will be availabie to
the hon. Members as they have been available
sofar.

We have been very receptive and very,
sympathetic to the demand of postage, franking
being given. We have to work out the various
implications of this. | must say that you have
been very co-operative and very sympathetic to
these demands of hon. Members and you have
made certain suggestions in our meeting. lam
sure with your co-operation and under your
guidance, we will be able to do something about
this matter. Therefore, withouttaking any more
time of the House. | would request youto putthe
Billtothe House, so that we can proceedtooth2r
Business.

MR. SPEAKER: The questionis:

“Thatthe Billfurtherto amendthe Salary.
Allowances and Pension of Members of
ParliamentAct, 1954, betaken into consid-
eration”

The motion was adopted



367  Re:Salary Allowances and Pension MAY 13,1993  of M.Ps. (Amendment) Bill 368

[Sh. Vidyacharan Shukia]

MR. SPEAKER: The House will now take
up Clause-by -Clause consideration ofthe Bill.

Clause 2 - Amendment of Section -3

SHRI NAWAL KISHORE RAL: | beg to
move:

Page 1, line 13,-
for "on the day of”
insert “oncein fourteen days during”(1)
SHRIM. RAMANNA RAL: { begto move:
Page1,-
omitlines 9to 14 (6)
Amendment made
Page 1, line 13,-
for 'on the day’ substitute-

“on all the days (except intervening
holidays for which no such signing is
required)’(7)

MR. SPEAKER: Now, | will put amend-
ments number 1 and 6 moved by Shri Nawal
Kishore Rai and Shri M. Ramanna Raito the
vole.

The amendments were put and negatived

MR. SPEAKER: The questionts:

“That Clause 2. asamended, stand part of
the Bill.

The motion was adopted

Clause 2. as amended, was added to the Bill

MR. CHAIRMAN: The questionis:
"That Clause 3, stand part of the Bill
The motion was adopted
Clause 3was added to the Bill.
Clause 4, - Amendment of Section 8A
SHRICHHEDI PASWAN; | begto move
Page2,line 23,-
~ for“tour years substitute-
"threé years ortwo terms(2)
SHRICHHED! PASWAN: | begto mt:ve:
Page?2, line23,-

add atthe end-

“or has served only one term of any of the
4th, 6th or Sth Lok Sabha”(14)

SHRIS S. YADAV: | begto move:
Page2,line 23,-

for "four years” substitute “three years
(13)

MR. SPEAKER: | shall now put amend-
mentnumber 2, moved by Shii Chhedi Paswan
tothe vote of the House.

The motion was putand negatived

SHRI S.S. YADAV: | seek leave of the_
House towithdraw my amendment number 13.

(TheamendmentNo. 13was by leave
withdrawn)
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SHRICHHEDI PASWAN: Mr. Speaker,
Sir, term of Ninth Lok Sabhawas of 15 months
and after dissolution the railway passes of the
Members were cancelled. | would like to submit
that it the Prime Minister indulges incorruption
anda No Confidence Motion is moved andthe
Govemmentis defeated then whatis the fault of
the members. Thetermof the House shouldbe
considered asfull.....(Interruptions)

MR. SPEKAER: Youare speaking on any
issue without givirigitathought. Please don'tdo
so.

[English)

MR. SPEAKER: | shall now put amend-
mentNo. 14 moved by Shri Chhedi Paswanto
the vote of the House.

The Amendment No. 14 was putand nega-
tived

Amendments made:
Page2,-
after line 29, insert -

“Provided further that where any person
has served as a Member of the House of the
people twice for its duration as provided in
clause (2) of article 83 of the Censtitution
whether consecutive or not, and who is not
entitied to any pension under the foregoing pro-
vision of this sub-section, he shall, with effect
from the commencement of the Salary. Allow-
ances and Pension of Members of Parliament
(Amendment) Act, 1993, beentitiedto apension
of one thousand and four hundred rupees per
mensem;"” (16)

Page2, line 30.-

for Providedfurther” substitute -
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MR. SPEAKER: The questionis:

“Thatclause 4, as amended, stand part of
the Bill”

The motionwas adopted
Clause 4, as amended. was added to the Bill

MR. SPEAKER: I shali now putclause 5to
the vote of the House. Shri Somnath Chatterjee
(Bolpur): No, no. About deletion of clause She

hasagreed.

SHRIVIDYACHARAN SHUKLA: Sir, while
placing this Billbefore the House, | saidthat we
have free mind on this and if the hon. Member
does notwantit, | do notinsiston this.

MR.SPEAKER: | think letus nothaveit. it
canbe negatived.

SHRIVIDYACHARAN SHUKLA; itcanbe
justdeleted.

MR.SPEAKER; No, letus negative it itis
tobe done by agreement.

SHRI VIDYACHARAN SHUKLA: if the
House agrees......(Interruptions)

MR. SPEAKER: There is no scope for
withdrawal. You can negative it: this is not a

policy matter.
SHRIVIDYACHARAN SHUKLA: itcanbe
negatived.
MR. SPEAKER: The questionis:
"Thatclause 5 stand part of the Bilt”

The motion was negatived



371 Discussion UnderRule 193
.[Sh. Vidyacharan Shukla)

MR. SPEAKER: The questionis:

“Thatclause 1, the Enacting Formulaandthe
Long Title stand part of the Bill”

The motion was adopted

Clause 1, the Enacting Formula and the
long Title were added to the Bill

SHRIVIDYACHARAN SHUKLA: Sir, Ibeg
tomove:

“Thatthe Bill, as amended, be passed.”
MR. SPEAKER; The questionis:
“Thatthe Bill, as ameded, be passed.”

The motion was adopted

MR. SPEAKER; Now, we take up the dis-
cussionunder rule 193 ksted at No. 14. ShriMani
Shankar Aiyar.

1020hrs.
DISCUSSIONUNDERRULE 198--

DISCUSSION RE: REPORT OF ONE -
MAIN COMMISSION OF INQUIRY RULE 193
RE : ASSASSINATION OF SHRI RAJIV
GANDHI

SHRI P. CHIDAMBARAM (Sivaganga):
Mr. Speaker, Sir, before my friend Mr. Mani
Shankar Aiyar initiates this discussion, | must
with deep regretrecord my protest at the cavalier
and almost contemptuous manner in which we
have relegatedthis subjectto this houronthe last
but one day of this Session of Parfiament. The
reportwas submitted by a Judge of the Supreme
Court who was invited by the Government to
conduct the inquiry. He gave the reportin June,
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1992. The action taken note was placed in
December, 1992 and almostas an after-thought,
anamendmentwas placedinthis Houseonthe .
28th April, 1993. This discussion was stated at
5p.m, we are commencing this discussion at
6.20p.m. Are we serious aboutdiscussing this
subject? ltis a subjectinvolvingthe assassina-
tion of the former Prime Minister of India. If it
indicates the scale of priorities of the Ministry of
Pariamentary Aftairs that another subjectshould
be taken up at5.00 p.m. jettisoning this subject
106.20p.m., | must record my protest against the
scale of priorities of the Ministry of Parliamen-
tary Affairs.

MR. SREAKER: Mr. Chidambaram, wha
1s your suggestion? We wouldlike toaccommo-
date your suggestion.

SHRI P. CHIDAMBARAM: Sir, we must
discuss this matter at 1200 Noon tomorrow.

SHRI RAM VILAS PASWAN (Rosera):
We have no objection. Letthisbetaken upinthe
aftemoontomorrow.
N
SHRI MANI SHANKAR AIYAR
(Mayiladuturai): Sir, we arefaced with the prob-
lem that tomorrow is the last scheduied day of
this Session. If Zero Hour is permitted at 1200
Noon, one just cannot tell when it will end and if
it is only then after lunch that we take up this
issue, then we will find ourselves at3.30 p.m.
obliged to stop the discussion and deal with
Private Members’ Business. If, therefore, there
is agreementin the House that we can actually
take upthis subject by about 1230p.m. and then
we can continue this discussion until it comes
toits natural end, then |, for my part, am willing
to have this discussiontaken uptomormow as the
first act of business after the completion of
Matters under Rule 377 by about 12.30p.m. If
thatis possible and if everybody in this House
agrees tothat, then we cantaken it up tomorrow.

MR. SPEAKER: is the House willing notto
have the Zero Hour business tomorrow?
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SHRIRAMVILAS PASWAN: Tomorrow
isthelastday. Howcanweforego the ZeroHour?
Itis not possible.

SHRI CHANDRA JEET
YADAV(Azamgarh): Immediately afterthe Zero
Hour, we cantake up this discussion.

[ Translation)

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir. | heard with rapt attention the
submissions of Shri Aiyar and Shri
Chidambaram. Fortomorrow Private Members
Businessis notscheduled as the session of the
House hasbeenextended. Therefore, thisissue
could be taken up tomorrow immediately after
‘ZeroHour'. Boththe treasury benches and the
opposition are taking up the issue with ali seri-
ousness. Infactthe opposition is more serious
onthis issue and has got much more to dwell
uponthanthetreasurybenches. Nowthe House
can take up the other matter under rule 193.
Tomorrow, immediately after ‘Zero Hour', this
issue can be taken up for discussion.

SHRI RAJVEER SINGH (Aonla): Mr.
Speaker, Sir, discussion on Verma
Commission’s report is absolutely must and
afterthatdiscussion on Bombay bomb blasts
shouldbe held. For shortage of time | would like
tosubmitthat....... (Interruptions)

[English)

SHRI MRUTYUNJAYA NAYAK
(Phulbani): Sir, this1s anitem in the agenda.

MR. SPEAKER: If you, speak like this
everynow andthen, | take very senous objec-
tion. You are not understanding what he is
saying. He has notmade any wrong suggestion.

(Interruptions)
| Translation]

SHRIRAJVEER SINGH: The issue per-
taining to Bombay bomb blasts must be dis-
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cussedinthe House. | would like to submit that
accordingtothe agendadiscussion onthisissue
shouldstarttoday itself. The House will adjourn
sinedie tomorrow. When will the discussion be
heldandreplytothe debate be allowedregarding
the Bombay bomb blasts? Therefore, discus-
sion on Verma Commission’s report should
starttoday itself.

[English)

THE MINISTER OF WATER RE-
SOURCES ANDMINISTEROF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN
SHUKLA): | am very surprised to hear the
observations made by Mr. Chidambaram on
this matter. He beinga very expernienced mem-
ber and lawyer should know that the Ministry of
Parliamentary Aftairs does not allot any priority.
These are done in the Business Advisory Com-
mittee where all the leaders and all sections of
the House are represented. We do attach highest
importance to this discussion. It is not that
wilfilty this has been brought up late orthe time
has beenslided by us like this. We have seenthe
entire proceedings of the House right from Feb-
ruary onwards where how many important and

"urgent business we hadto deal with, evensitting

late atnight, even sitting late into early moming
the next day. We have done all that only to
accommodate all the discussions.

| wish we had two days of discussion
because the matter to which we are not only
emotionally attached but we want a properand
very reasonable conclusion to emerge from the
discussion so that such mishaps, such trag-
edies do not recurinour country. if any sugges-
tions are made here in the House and if any
insinuations are meantto be given, | strongly
protestagainstthose. | would like to say fromthe
side of the Ministry of Parliamentary Affairs and
the Govemment of India that there has beenno
negligence, no relegation oaf this disclission
and we would like to again emphasise thatwe
attach highest priority to the discussion and
consideration of this reportby this House andthe
other House and | hope thatboth the Houses wil
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be abletodiscuss this matterin adispassionate
and propermanner.

THE MINISTER OF HOME AFFAIRS
(SHRIS.B. CHAVAN): My only difficulty is that
enoughtime shouldbe givenforthis discussion,
I have no objection toit. Butthe time shouldbe
allotted in suchamannerthatl amable totake
up this issue because in Rajya Sabha also, itis
coming tomorrow.

KUMARIMAMATABANERJEE (Calcutta
South): Asamatterofimportance, ifthereis no
ZeroHourtomorrow, we can discuss it after 12
O’clock. Afterthis matter, we can discuss the
bomb blastalso.

SHRIR. PRABHU (Nilgiris): Sir, the report
ofthe Verma Commission of Inquiry was laid on
the Table of the House of Lok Sabha and Rajya
Sabhacnthe same day in December. Butthe
Members of Rajya Sabha were giventhe report
on 24-3-1993 and we were given this report at
7.300onwards on 10-5-1993. Why are we being
treated in a partisan manner? You could have
discussioninthe Lok Sabha and Rajya Sabha
onthe same day and you are worried about what
happens in Rajya Sabha. They Have got the
report three months before. Itis not tair. We
should have an opportunity to discuss this mat-
ter. As our friend has said, this matter is very
deartoourhearts. Thedaringof ourmasseshas
been assassinated. We would like to have a
proper discussion and you must give us proper
time to discuss this matter.

MR. SPEAKER: | do think that this matter
canbetakenuptoday. | dothinkthatnowwe have
time at our disposal. We cansit for four hours,
five hours, six hours, if we like. If it becomes
necessary to continue this discussion tomorrow
at 120’clock, ifthere is no other kind of discus-
sion, we can continue for a short time. But
tomorrow also, we have totake up the discus-
siononthe bombblasts also. Thereis onemore
discussion which we have decidedtotake up
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tomorrow. If we do not take up this discussion -
today, the time available tomorrow willbe so
shortthatthe Members couldnothave an oppor-
tunity to discuss. Now that we have completed
everythingwhichis onthe listand because on
this matterthe people have emotional attach-
mentand becausethetimeis unlimited, atleast
12 hourstimeis atour disposal, we can utilise
thetime. I think, onamatterlike this, itis notthe
momentary convenience of the Memberssitting
inthe House which should be uppermostintheir
minds but whatever they want to say on this
point, they should be able tosay onthis.

Ithink, the discussion should continue. Mr.
Mani Shankar Aiyar will start the discussion

SHRI MANI SHANKAR AIYAR
(Mayiladuturai): Mr. Speaker, Sir, Inmymaiden
speechinthis House whichwas my tribute to the
assassinated former Prime Ministerandformer
President of my Party who had given me the
opportunity of becomingaMemberof this House,
| had saidthat for six years, Shri Rajiv Gandhi
had walked in the shadow of death and | had
walked in his shadow. It is this thought that
comesbackto me as | look atthe Report ofthe
Justice Verma Commission of Inquiry.

For five years of his Prime Ministership
from March, 1985 when | joined the Prime
Minister’s Office as Joint Secretary till October,
1989, when | resignedfromthe Indian Foreign
Servicetojoin Rajivjiin the political world, itwas
my duty personally to look after the travel ar-
rangements for him when he travelled outside
Delhi. Those five years were, for me, five years
of arunningabattle with security. The reasonfor
which | was embattled with secunity forfive long
continuous years was that while it was my job
to protect Rajivji, it was Mr. Chidambaram’s
duty to protecthim. There was aconsiderable
amountof tension betweenthetwo ofus, buta

creativetension, atensiondesignedto discover

what is the right balance to strike between a
Prime Minister of democracy who is obligedto
be outamongthe people and the Prime Minister
of a democracy which is threatened by the
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possibility of the assassination of that Prime
Ministerand ergothe head ofthatdemocracy. It

Svas not a conundrum which we could easily”

resolve. Yetthe factremainsthat despite the fact
that we never could quite resolve that conun-
Jrum, itdid not standinthe way of Rajiv Gandhi
visiting the most dangerous places duringthe
iime when hewas Prime Minister of India.

My own very first visit with him anywhcre
outside Delhiwas onthe 23rdMarch, 1985when
laccompanied himto Hussainwalain Punjab.
aPunjabthatwasimpregnated withterror. Sub-
sequently, | had the opportunity on some occa-
siontotravel with him as he wentfram Sangrur
in the South to Hoshiapur in the North. from
Ferozepur in the West to Patiala in the East,
fighting the election to the State Assembly of
Punjab, inanatmosphere which vas surcharged
with tension and violence. It was during the
course ofthatelectionthat Sant Longowal with
whom Rajivjihad singed an accordonthe 24th
July, 1985was assassinated. the sensiblecourse
wouldbe to stop the election sothat nobody else
getkilledandthat, above all. the Prime Minister,
the son of an assassinated mother. be nothim-
self assassinated. It was not a piece of pusilla-
nimity that Rajivji was willing to accept and.
therefore, he travelled extensively in Punjab
duringthat period and after the elections were
overand an Akali Dal Government hadbeen
installedin Punjab, it was again my privilege to
travel with Rajivjitothe Thien Daminthe North-
West comer of Punjab and from there right
across to Patiala in the south Eastcorner.

Iwentwith Rajivji to Govindwal whichisin
the heartofthe Mand area where terrorismwas
atits peak. We drove from the Airport several
hourstoreach Govindwal. Rajivjiwouldstop on
the way; get out of his car. He would be sur-
rounded by hundreds andthousands of people.
|hadbeeninmy earlier capacity as Information
?.dvisorto the Information Ministerto the town
of Karatarpur which houses - in a Bedi family -
the Adi Granth. The temperofthetime was such
thatthe headof thatfamily infuriated at seeinga
representative ofthe Government of Indiain his
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house in Kartharpur in December 1984 had
categorically refusedto let me look at the Adi
Granthor tofilmitforthe film forwhich | hadbeen
sentto Punjab atthattime. | was petrifiedwhen
Rajivji cornpletely spontanecusly stopped his
vehicie and stoodinthe middle of the roadinthe
same town of Kartarpur.

That was not the end of it. We traveled
mrough vast segments of Punjab before the
fleods there which you would recall. After the
ficods. Rajivji went back into the area. How
dangerousthatwas canbe gaugedfromthe fact
thatthe Brigadierwho wasthe head ofthe Bhakra
Darm Authority was assassinated for no other
reasnnthanthatto savethe BhakraDamhehad
allowedsome mcre waterto be releasedintothe
Sutlejandthe Beas. Asaresultof the flow of that
water. some houses had beendamaged and
some people hadbeendrowned. So. thatwas
whyhe was assassinated. Itwasinthatatmo
sphere that Rajivjitravelledinthese areas.

| am nottalking only of his visitto Punjab.
‘We went to Mizoram in July 1986. An insur-
gency of 20years hadbeer broughtto its paper-
end, justthe paper-end. Adocumenthadbeen
signedherein DelhiMizoram Accord We drove
forfourdays around hairpinbends: upthe moun-
tains and downintc the valley.

Sir. lwentwith himto Darjeelingin Decem-
ber 1986 atthe height of the Gorkhaland agitation
whenthe temper of the people of the Darjeeling
Hills was so against Rajiv Gandhi that in the
public meeting there was atotal of 186 persons
present. Just 186 personstorthe Prime Minister
of India. Thatwas the extent to which the local
people of Darjeeling were dis-affected with
Rajivji. Yet. he wentthere.

|was with himwhenwe travelled in Tripura

) in 1987 and 1988. Bijoy Hrangkhyalwas atlarge.

The TNVinsurgency hadby nomeansended. |
was with himin Kashmirin 1988.

Afterthe IPKF operationhadstartedin Sri
Lanka, there was animminent. persistentthreat
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to his life more in Tamil Nadu than in any other
State of India because of the activities of the
LTTE inmyhome State of Tamil Nadu. | hadthe
privilege of making arrangements for Rajivjito
visit Tamil Nadu. 13 times.

How was it possible? How was it possible
totake the manunderthe greatestthreatin india
everywhere? No other individual in this country
was anywhere near the degree of threat that
Rajivjiwas under. How was it possible to make
thisindividual the most widely travelied Prime
Minister that independent India has had the
privilege of having? There was one reason and
one reasononly. That reasonwas not Shri P.
Chidambaram: that reason was certainly not|.
Thatreason was the Special Protection Group,
the SPG. That was the body specially trained,
specially raised. Why was it specially raised?
Why was itspecially trained? Itwas because no
other Body of police or security officialsin India
could possibly have provided the degree of
protectionthataman underthe kind of threat that
Rajivji was under, required. it was essential to
have an absolutely top-notch seaurity
organisation, sotop-notchthatno previous Prime
Minister of india would have requireditand if we
were to succeed, perhaps, no future Prime
Minister of India would need itbecause the times
were outof joint. Whathappenedin 1984 October
31st, the assassination of a Prime Minister, has
neverbefore happened. Anditwas essential that
itnever again happenedandtostopitfromagain
happening, we said, "no security force in india,
no body of police is capabie of handling this job.
Let it be handled by a specially raised and
specially trained force. And as thatforce went

- into operation, Shri Rajiv Gandhi said, “my
security is not my responsibility. My security is
the responsibility of professionals. | putthem
under a newly created; Departmentcalledthe
Department of internal Security in the Ministry
of Home Affairs. “He picked the gentleman who
he considered to be one of his top-notch civil
servants as the civil service head of that Depant-
ment, incharge of his personal security, not
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otherjobs, justincharge of his personal security.
Andhe picked aMinister whom he regardedas
being of exceptional competence, myhonoure |
friend and senior colleague Shri P. Chidambaram
as the Minister of State for Internal Security to
look after his security. And atthe same time, he
pickedonmeto throw me against the combined
weight of Shri T.N. Seshan and Shri P.
Chidambaram. We foughtit out, we foughtit out
forthree years. | do notthink, we everfoundreally
howto strike the rightbalance. | do not think, we
ever really did discover what was the faction
optimum. Butl do say with the lump in my throat;
but pride in my heart that Shri Rajiv went tc
Punjab, he didnot die; Shri RajvwenttoMizoram,
hedid notdie; Shri Rajiv wentto Darjeeling, he
didnotdie; Shri Rajivwentto Tripura, he did not
die; and Shri Rajivwent 13times to Tamil Nadu,
hecameback, alivinghumanbeing. Andall that
was possible only because he had this top-notch
highly trained, extraordinarily efficientand to-
tally dedicat=d set of about 500 people who
constituted the Core ot the SPG, and its auxillary
wings. Allthe mistakes that Shri Chidambaram
made, allthe mistakes that Shri Seshanmade,
allthe many many mistakes that | made were
covered up because we had this SPG.

I remember once when | was trying totake
Rajivji to Punjab, it was nne of his earfier trips,
Mr. Seshanwas so angry with me that he said
tome, "Mr. Aiyar, it one hairon Rajiv's headis
touched, you willbe hanged” | said, “thatis
rather difficult target for any assassinto get at.
Inanycase, youcannothangmebecause Itravel
inanopenjeep infront of him andbefore they can
get him, they have to get me” But still, we
managed, we came outof it.

Whatwas the role of the SPG? Howis it that
they were able tobe so effective? Two reasons.
One, they were experts in proximate security.
They usedto throw aimost invisible concentric
circles around him. | say, “almost invisit"*
because” very often on the television screen or
in photographs you can see one or two people,
who were obviously security menstanding very
very close to him. But it was by no means true
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thatthose one ortwo or three or four personal
security officers, PSOs were all thatthe SPG
was about. There was a series of circules and

jostofthese circles were invisible notjusttothe
\aked eye butthey were invisible evento me,
whose job it was to travel everywhere with him.
So, that p;oximate security was of the highest

order available anywhere inthe world. Thatwas -

onetaskofthe SPG - proximate security through
concentnic circles.

Andthe second, Sir, was advance ligison.
SPG teams would go outin advance, fan outall
aver the country side, wherever Rajivji was
supposedtogo and | ran a battie with the Director
of SPG because Rajiviji's programme wouid
keep changing andwhenthey changed, there
were people out in the field who would find
themselves today in Kanyakumari and tomor-
row in Mizoram - | am not joking, it actually
happened once ortwice - andtheywere outthere
checking minute by minute, secondby second,
what needs to be done to protect him from
himself because if Rajivji was tobe the leader
ofademocratic country, he was obligedto goout
tothe people, he was obliged to throw himself
intothe crowds, he was obligedtohugpeople, he
was obligedto accept garlands from people, he
was obliged to accept burties. If a school girl
comes and gives you a burty andyou are the
Prime Minister of india, you are obliged to
acceptit. Ancit , withmy owneyes|
sawitinno place other than Naxalbari. Whenour
‘minds were full of the Naxalite movement, he
was sitting in Naxalbari and a 12 year old girl
gave aburfito Rajivji. He had putitinto his mouth
and poor Shri Seshan who was also along with
him almost had an apoplectic fit.

Butto guard against every possible such
contingency we hadthese peopile outin the field
advance kaison - with total authority andtotal
responsibility. They could overrule anyone; al-
though these officers were very oftenyoungmen
‘7 their twenties or their thirties, because they
hadto be extraodinarily physically fitthey were
very often junior as IPS officers to the IPS
officers who were servingin the State adminis-
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tration. Andyet, such was the ethos of the SPG,
arelatively junior officer of SPG going out on
advance liaison could overrule anyone. He could
overrule a PCCpresident. Sorry, Sir, I should
explain what PCC means - Pradesh Congress
Committee. PCC presidents forfive years were
constantly ringing me up tosay whatkind of rude
people have you sent out, whois he, whatdoes
this chap know about where meetings are held,
has he ever gotelected and | wouldthen quarrel
with Shri Chidambaram and Shri Chidambaram
wouldthen have to pacify his customers. But at
the end of the day, the authority finally restwith
Jhe man on the spot who overrule the PCC
presidents, who overruledthe State administra-
tion whether representedby the District Magis-
! trate or Collector or even by the Chief Secretary
of the State, who overruled the State police
officials eventhough he wasinthe same service
asthese State police officers was juniortothem.
Itwas this total authority and total responsibility
inadvance liaison work thatmade it possible for
Rajivjito commit, what Shri Chidambaram re-
garded as excesses in running too many risks
with security and what | regarded as lack of
excessesbecauseas!said, afterallhewasa
democratic leader, he was notgoingtobe elected
by this SPG ringthat was around him, he vas
goingtobe elected by the nngthatis bigbeyond.
So, sir, there were these two majorfunctions -
proximate secunty and advance liaison.

And my submissionto you, Mr. Speaker,
is that the Sriperumbudur incident would never,
never have happenedhadthe SPGbeende-
tainedto Rajivji's security on the 21stof May.
1991. Advance liaisonby the SPG would never
never, never have pemitted inadequate barn-
cading, inadequate lighting, crowding atornear
the rostrum, the collapse of access control
which havébeen listed in the Verma Commus-
sion of Inquiry Report as among the contributory
causestotheassassination, atparagraphs 11.14,
11.15,11.27and 11.29. Yes, these lapses did
take place; yes. barricading was inadequate:
yes, lighting was inadequate; yes, there was
crowding atthe rostrum, near the rostrum: yes,
there was a total collapse or virtually a tota!
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collapse of access control. Could any of this
have happenedifthe SPG hadbeeninposition?
Ifitcould have happened, why isitthat never,
never, never while the SPG was incharge that
anyofthesecharges were broughtagainsteither
Shri Chidambaram or me or any of our col-
leaguesinthe State capitals?

Iwouldimagine | undertooramillion miles
of travel with him, five years of travelling with
him; nothundreds of joumeys, butthousands of
journeys; notscores of meetings but hundreds
or thousands of meetings with him. We saved
himin allthis because there was an SPG. an
SPG which could tell both Shri Chidambaram
and me to mind our business because their
business was soimportantthat while a potential
assassincould affordto miss athousandtimes.
the SPG could notaffordto have theirenemy win
evenonce.

AtSriperumbadurhadthe SPGbeenthere,
there would have beenaringotexperts as PSOs
around him; indeeda series of concentric rings.
What did we have at Sriperumbadur by way of
proximate security? One solitary PSO. One
man; even he was without aweapon. We would
have had a ring of experts; not an Inspector
General of Police whose normal job was to look
aftertorests. ShriRaghavanwas notIGP Secu-
rity. Shri Raghavan was in charge of chasing
after Veerappan, the sandalwoodman. He was
the other concentric ring around Rajiviji then.
Andthethird, the poormanwholosthislifethere,
was the SSP of that district who had never,
never, neverbeeninside aschoolforthetraining
ofthe SPG. | -whodid notevenneed him - had
as my SSP from SPGin Thanjavur District from
where | was fighting my election. If this admin-
istration could have thought of pickingon at least
on SPG man to come in. maybe something
could have been done to save the situation.
Rajivji was due inmy constituency exactly tothe
minute, eleven hours after he was killed. Be-
causethis ex-SPG SSP was in charge of secu-
rity in Mayiladuturai, nothing of the problems
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thatwe saw in Sriperumbatpurwas permittedto
be donethere. Despitethefactthat | was standing
for election forthefirsttime. My colleagues were
allassuringme that if Mr. Sawani continued higy
activities, | was going to lose the election. Be-
cause there was an SPG mindset and that
mindset remained with the man even after he
ceasedtobe an SPG man. Therewouldnothave «
beenan!PG of Forests and anon-SPG trained
SSP around Raijivji, if the SPG had been permit-
tedtobe there there wouldhavebeena highly
trained a passe of securitymen around him.

Againstthis background I wishto draw the
attention of the Houseto the statementmade by
the hon. Minister of Home Affairs inthis House
afewdays agowhere he saidthatthe V.P. Singh
Government in withdrawing SPG cover from
Rajivji had “a contributory responsibility” for
the death of my friend and my mentor. My
questionisthis. Iitis notaddressedto ShrniV.P.
Singh; itis not addressedto the opposition; itis
addressedto the Minister of Home Affairs of my
Government. If ShriV.P. Singh's responsibility
was a contributory responsibility, then, would
the Home Minister please tell us, whatwas the
root cause of the tragedy? What was the root
causeofthe disaster? Inotherwords, if the SPG
had not been withdrawn, would the Minister of
Home Affairs agree with me that the tragedy of
Sriperumbudur would nothave happened? And
if he agrees with me that had the SPG notbeen
withdrawn, the tragedy ot Sriperumbudur would
nothave happened, thenwouldhe agreewithme
thatthe withdrawal ofthe SPGbythe V.P. Singh’
Government did notamount to a contributory
responsibility for the assassination of Shri Rajiv
Gandhi? Itwas the rootcause, the rootcause of .
the death of the man who would have been sitting
there, had the SPG notbeen withdrawn. And i
itwasthe withdrawal of the SPG thatwas the root
causeforthe assassination of Shri Rajiv Gandhi,
will the Minister of Home Affairs fix responsibil-
ity for the person whogpok this decision?

Sir, |lam aMember of the Joint Parliameh-

tary Committee onthe Scam. Inthat Commiittee
andgenerally in public opinion when itis consid-
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ering theissues beforethe Committee, we are
told repeatedly thatitis notenoughtoidentify the
systemsfailurethatledtothe scam. We aretold
again and again that we must establish the
culpability of individuals and not merely the
culpability of juniorindividuals, we must estab-
lishthe culpability of the top individuals who are
responsible forthe scam. | say, Sir, letus apply
the same principle to an issue which is even
graverthan the scam. | am not suggestingthat
the scamis nota grave issue. But, tothe best of
my knowledge, noonehasdiedasaresultofthis
scam. But, as aresult of what happened when
ShriV P. Singh decided to withdraw the SPG,
onemanhasdied. Yes, inasense, heisnomore
thanone man. But,inanothersense, heisaman
who mattered very specially to very many of us.
Heisamanwhowas, as |said. atone stage, the
head of ourdemocracy andlookedsetat 10.20
pmonthe21stofMay 1991 at Sriperumbudurto
once againbecome the head of thatdemocracy.
Let us apply the same principle. | accept, as |
acceptinrespect of the scamthattherewas a
systems failure. | also acceptthatif those sys-
tems failures had not taken place, there would
not have been the culpability of the individual.
But, just as itis necessary to add to systems
failures, the culpability of individuals in respect
ofthe scam. so alsois ithere inthis extremely
serious matter where a great son of Indiawas
quite unnecessarily sacrificed. To notonlyiden-
tity what went wronginterms of the system, but
also to identity who were the individuals and
above all whowerethetop individuals whowere
responsible for allowing this ghastly scenanoto
take place? | want to know from the Home
Minister his opinion on four points:-
First: Why was the SPG withdrawn?
Second: Isitatactorisitnot afactthatwhen
SPG was withdrawn from Rajivj, the
Congress party orits authorised rep-
resentatives protested?

19.00 hrs.

Thirdly: Couldthe withdrawal of SPG have been
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forestalled? Fourth: Who personally was re-
sponsible forthe withdrawal? | will quickly re-
peat; why was the SPG withdrawn; was the
withdrawal protested; couldthe withdrawal have
beenforestalied, and whowas responsible for
the withdrawal.

Sir, will be thefirstto admitthat the SPG
Actdid not provide for SPG protection to ex-
Prime Ministers. And, thisisthe common ground
of everyone in this House from the Union Min-
ister of Home Affairstothe Leader of the Oppo-
sition. Thereis no quarrel on this score. We all
agree thatthe legal position, as itobtainedon the
29th November, 1989, when Rajivji with great
dignity left the Office of Prime Minister, was that
the SPG Acttalked only of the Prime Minister.
ltdid notdeal with the ex-Prime Minister. Letme
also admit that during the period that Rajivji
enjoyed, if thatis the ightword, SPG protection
there were two living Prime Ministers; Shri
Charan Singh and ShriMorarji Desai, whowere
notaffordedthe privilege of SPG cover. Nothing
untowardhas happenedtothem andido notthink
any same personwould suggest thatthe threat
under which either ShriMorarji Desaiis or Shri
Charan Singhwas, was evenapproximately of
the same order as the threat under which Rajivji
was which ledto the creation of SPG. | admitit.

lalsoadmittothe arrogancethatwasinthe -
mind of the Congress Party when at the time of
framingthe Actitdid notenvisage the possibility
that Rajivjiwould cease tobethe Prime Minster
and would still be in need of SPG protection |
confessthat. Yet, whenthe SPG Actonthe 23th
November, 1989 didnot provide for SPG cover
toex-Prime Ministers, thetactis that SPG cover
foran ex-Prime Minister was continuedfrom the
29th November, 1989 to the 30th of January,
1990, for a period of twomonths. Does thismean
that Shri V.P. Singh was culpable of braking the
law? No, he was not. Despite the factthatthe
SPG Actdid not provide for the protection of ex-
Prime Ministers, Shri V.P. Singh was nto guilty
of breakingthe law by extending SPG coverto
Rajivji for an additional two months because the
high Powered Committeeincharge of security.
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underthe Chairmanship orleadership - itwould
appearfromthe records - of the Cabinet Secre-
tary and comprising every single official of the
Govemmentof India, | thinkitis the most senior
level, who could be dealing with question of
security or intelligence, come totwo very impor-
tant conclusions. These conclusicns are all
baseduponwhatis reportedinthe Verma Com-
mission of Inquiry Reportparagraphs 9.14,9.15
and9.16.

Whatwere thetwocondlusions? Theywere
thatthe threatto Rajivji remains, | quote theword
‘undiminished’ inspite of his ceasingto be the
Prime Minister. And second that; what was
neededwas to undertake “afresh threat assess-
ment”. So, it is because the High Powered
committee held that his need for that level of
security remains undiminished and that they
must undertake a fresh threat assessmentto
determine what is the nature of the threat that
Rajivjiis under and until itis done, SPG cover
may be allowed to him, that Shni V.P. Singh
provided for SPG cover to Rajivji for the addi-

My question to the Minister of Home Af-
fairs, Sir, is was afresh threatassessment ever
undertaken by the V.P. Singh Govemment?
Justice Verma Says,'No, no fresh threat as-
sessmentwas undertaken by ShriV.P. Singh
Government.” Doesthe present Government,
the Goverment of ShriP.V. Narasimha Rao, |
ask this question through you of our Union
Minister of Home Affairs, does our Minister of
Home Affairs agree with Justice Vermathat no
freshthreatassessmentwas ever undertaken?
if he does agree with me, and can see, noway
inwhich he cannot agree with me that no fresh
threat assessment was ever undertaken, how
can he describe Shri V.P. Singh's action as
tantamountto contributory responsibiity, “when
clearlythiswasthe rootcause of thetragedy that
wasto overtake us?
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Therewas nofresh threatassessment. But
the Cabinet Secretary, whohadeitherheadedor
led, that is a technicality, the High Powered
Committeewhich hadlookedintothisissue was
removed summarily long before his term ex-
pired and aclassmate of ShriV.P. Singhwas
brought in as the Cabinet Secretary. | have
personally the highest respect for that class-
mate. He was, along with me, one of the co-
authors atthe drafting stage ofthe Panchayati
RajBill. | venture tosuggestthatthatclassmates
was acloserpersonal friendof minethanhe was
of Shri V.P. Singh's. But onthatbasis, onthe
basisthat.

Iknow that classmate better than his own
Prime Minister know him, | also know that his
experience of secunity, his Professional expe-
rience of security was zero; his experience of
SPG levelsecurity was zero; incontrast to his
predecessor’s who had. by then, become the
country's biggest expert at the Civil Service
level on security and more especially SPG level
security forthe head of our democracy. Yet, this
new boy, this anadi walks into the Cabinet
Secretariat, assumes the high office of the Head
of India’s Civil Service and reverses the deci-
sion of his predecessor, without making a fresh
threatassessment.

Sir, we have, in the Verma Commission
Report, at Annexures XX and XXli the full text
of the documents produced by the High - Pow-
ered Committee, under the Chairmanship or
leadership of Shri T.N. Seshan andimmediately
afterthatis a kind of tragic zuxta position, we
have, at Annexure X XiI, the note recordedby the
new Cabinet Secretary for the benefit of the
Prime Minister. Itis a note thatwas put up onthe
30thohJanuary, 1990. Thedocumentis there for
any one of us to see. | would like to draw the
attention of the Minister of Home Affairs - be-
causeitis really he who matters - through you,
Sir, tothis point. The rest, | regard as spectators
attheground. | wantto askhim whetherhe has
notedthatinthe note prepared by Shri Vinod
Pande. the new Cabinet Secretary, there is not
one single referenceto the documents included
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at Annexures XXl and XXll of the Verma Com-
mission Report? Thereis no reference whatso-
evertothe Reports of the High Powered Com-
mittee. Yes, he is dealing with such aserious
matter. Second, notonly, does itnot make any
reference to the documents prepared by the
high-powered Committee and reporduced at
Annexures XX| and XXII, itbegins by denigrat-
ing, whathadbeen done earlier, by saying that
“the earlier orders were both verbal instruc-
tions”. It is a pity that Pande Sahib went to
Allahabad University rather than St. Stephens.
I think what he means is that there were only
“oral instructions”. He ignores the written in
structions in the opening paragraph of his note
for the Prime Minister. We are nottalking here
of anLDC, we are talking about the highest civil
servantinthe land. He ignored the written docu-
ments and referred only to what he called the
verbalinstructions ofthe Cabinet Secretary. He
then wentontoclaimthatpersonnel deployed on
SP duty could not be spared for Shri Rajiv
Gandhi. Andthen comically | say this, advisedly
| stress that Vinod Pande is a very close per-
sonal friend of mine comically, he says, thathe
has reservation about the high profile visibility
of the SPG. What has that to do with security?
And whose security are you talking about? Itis
Vinod Pande deciding to play Mani Shankar
Aiyar. itis | who used to decide whether we
should show or not show too many security
peopie onthe TV. Are we to undertake security
for the sake of publicity?

Butthe Cabinent Secretary onthe 30th of
January, 1990 was looking into the withdrawal of
the SPG, which was the key to Shri Rajiv
Gandhi's survival; and instead of dealing with
the security question, he told us that one major
reason why he wanted to withdraw itwas “The
high profile visibility of the SPG".

Andthenwhat|can onlycallthe atrocity in
that same memorandum to the Prime Minister;
andthisis fromthe high civil servantinthe land.
Hesays, thereis "Criticismeven fromthe State
Governments”. Who are the State Govern-
mentstohave any view atall aboutwhether SP
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protectionis or notrequiredfor Shri Rajiv Gandhi?
Isitazoo?Isitacircus? Isit a gimmik? Is this
the way inwhich the VP Singh’s administration
viewedthe role of the Speeial Protection Group?
Didthey think thatthese were planqvinbearers.
Thatwe were livingin afeudal society? Did they
have no understanding of whatsoever of the
threatto this country and therefore thethreatto
the person who was incharge of the destiny of
this country?

YouhaveaCabinet SecretaryaHeadofthe
Civil Service replacing the SPG while denigrat-
ing his predecessors decision actually telling
the Prime Minister of India thatbecause some
State Govemments - | presume this must have
included some of the rather peculiar new State
Govemments we got as a result of the 1989
election - had complained, we hadtolistento
them about SPG for Shri Rajiv Gandhi.

Andthat note reproduced at Annexure XilI
dated 30th January 1990 ends with the following
words “PM may kindly see for approval.” PM
is the standard bureaucratics term for Prime
Minister. It was when the Prime Minister of the
time Prime Shri V.P. Singh approved the note
of the 30th January 1990 thatwas putupto him
by the Cabinet Secretary that the countdown to
the end began - Shri Rajiv Gandhihad only 477
days to live. | want to ask the Home Minister
through youis this a contributory responsibiity
or the root cause? Does the Home Minister
agree with Justice Verma?

Irefer nowto paragraphs 16.01 and 16.02
of the Report. Does our Home Minister agree
with Justice Verma that (1) the reasons ad-
vanced by the VP Singh’s Goverment even for
withdrawing SP cover for Shri Rajiv Gandhi
were “tenuous”? (2) Does our Home Minister
agree with Justice Verma that the action was
“prompted by lack of proper perception™? Does
heagreethat ShriV P Singh's Govemmentwas
promptedby lack of proper perception? (3) Does
the Home Minister agree with Justice Verma
that Shri V P Singh’s Govemment lacked the

“requisite will"? Does the Home Minister agree
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with Justice Vermathat “the stated reasons”
advancedby ShriV P Singh's Government for
withdrawing SP coverwere “unjustified”. Does
the Home Minisfer agree with the statedreasons
of Shri V.F. Singh for withdrawing SPG cover
were unjustified? Does he agree with Justice
Verma that “Rajiv Gandhi's real security re-
quirements wereignored.

“{ ask these questions of him. | am not
askingthe Home Ministerifagreeswithme. lam
notaskingthat. | amnotgoingtoinduige inthat
kind of gustakhi.|am asking the Home Minister,
does he agree with Justice Verma? lf not, why
not? Andif he does agree with Justice Vermaon
all these points that Shri V.P. Singh's argu-

_ ments weetenuous, that Shri. V.P. Singh was
promptedby lack of properperception, that Shri
V.P. Singh lacked the requisite will, that Shri
V.P. Singh's stated reasons for withdrawing
'SPG cover were unjustified and that Rajiv
Gandhi's real security requirements were ig-
nored then does this amount to contributory
responsibility or was it the root cause of Rajiv
Gandhi'sdeath?

There were twobasic reasons for the deci-
sion incorporated in the Cabinet Secretary’s
note of 30 January 1990. The firstone was the
following and | quote from Para 2 of Annexure
XXiil.

“Accordingtothe SPG Act, theforce
is meant only for the security of the
Prime Minister and his family mem-
bers. itschartercannotbe amendedto
cover ex-Prime Ministers.

Thenhow has this Government
extended that charger to give SPG
covertothe same Prime Minister now
anex-PnmeMinisterwhoagreedwith
his handpickedfavoured CabinetSec-
retary that the SPG Actcouldnotbe
amended for the charter to be ex-
tended?”
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Sir, IdonotcarewhatShriV.P. Singhsays.
Iwantto know what our Home Minister says.
Was these a constitutionalimpediment to ex-
tendingthe charter of the SPG Actto coverits
PrimeMinisters? Wasthere alegalimpediment
toanamendment being brought Orwas it just
politics? If the withdrawal of the Special Protec-
tion Group was politics then whatis Shri V.P.
Singh's responsibility, “contributory” or the
rootcause?

Secondly, whatdoes the Home Minister
say on the other point made in the Cabinet
Secretary's note that it was difficult to find
personnel to handle both the present Prime
Minister's security duties as well as the ex-
Prime Minister's. | am asking him, could Shri
V.P.Singhhavefoundthe additional personnel
to iunan SPGbothforhimself as well as for Rajiv
Gandhi?{think he could have. Butif he could not
have, how s itthat ShriS.B. Chavan has now
foundthat he is protecting not only the Prime
Minister of india withthe SPG, he s protecting
Shrimati Sonia Gandhi and her family, he is
protecting Shri V.P. Singh and hisfamilyandhe
is protecting Shri Chandra Shekhar and his
family.

In other words, if it was possible for Shri
S.B. Chavanto dothis, why was it not possibie
for Shri V.P. Singhto do this orMuftiMohammad
Sayeedtodothis? Inthese circumstances, is
what ShriV.P. Singh did a contributory respon-
sibility orthe rootcause?

Sir, the spokesmen of Shri V.P. Singhand
Ithink he himselt have been saying, bruiting it
aroundthat the Congress in effecttookitlying
downwhen we were told that SPG coverwas
beingwithdrawn. They have asked, why was the
shoutingbfigade not brought into operationon
thisissue?

Sir, | want to know whether the Home
Minister agrees with Shri V.P. Singh and his
spokesmenthatthe Congress party took this
decisionlying down?
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Iwanttodraw his attentioninthis regardto
Annexures XXIV, XXV, and XXV of the Report
- of the Verma Commission of inquiry, which
contains the correspondence between Shri P.
Chidambaram, who was namedby Shri Rajiv
Gandhias his designatedrepresentativetodeal
with personal security matters and Shri G.S.
Bajpai, Secretary (Security) in the Cabinent
Secretariat. It records all the protests that we
made, it records all the reasons for whichwe
made these protests and it also records the
really ugly fact that after Shri P. Chidambaram
hadwrittento the Cabinet Secretary, saying, that
“Ithought we were going tocome to an agree-
ment yesterday. It seems now fromyour letter
that we are notgoing to come to an agreement
now.”

Therefore, The V.P. Singh Government
broke off all contactwith No. 10 Janpath. Nothing
wasdone! The protests of Shri P. Chidambaram
wentnotonly unattended, butevenunanswered.
Iwantto know from the Home Minister, who, in
his opinion, was responsible for the unilateral
breaking off of all contacts between the Govem-
mentand ShriRajivGandhi's designated repre-
sentative, my hon. friend Shri P. Chidambaram?

" Asforpublic opinion, in India, whatdid the
pubilicin India think of this? | have here a sheaf
of newspapercuttings obtained from nowhere
much fartherthan LAARDIS. | do nothave the
need to read them. There were newspapers
many of which had, infact, bitterly opposed Shn
Rajiv Gandhi andhad no desire whatsoever to
see himor his party retumto power, sayingthat
it was an atrocity that without taking into consid-
eralionwhatwashepetsonalseaﬁymir’e—
mentof Shri Ravaandwandhsbniymm
SPG was being withdrawn. Andthe mostdra-
matic of these was a headline inthe Timesof
Indiaonthe day that Shri RajivGandhinade his
firsttour out of Delhi to Manipur without security
protectior— | mean without SPG protection and
thatheadline read“Lone security manin Rajiv's

Who broke the discussion? Was it the
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CongressorwasitshriV.P. Singh? And#fitwas
the Congress then Shri P. Chidambaram must
be namedforhaving broken offthose conversa-
tions and punishedfor doingso. Andifitwas not
Shri P. Chidambaram who broke those discus-
sions, then obviously those discussions were
brokenby ShriV.P. Singh's Govemment. There-
fore, we needto know witether this was low level
decision of some Cabinet Secretary, some
Secretary (Security) inthe Cabinet Secretariat
or was it the Prime Minister himself who an-
nounced “Nomore conversations with Shri P.
Chidambaram”, andfix the responsibility.

I now cometothe next Government, the
Govemmentof ShriChandra Shekhar. | draw
your attentionto Annexure XXVl ofthe Verma
Commission of inquiry Report. Thereisaletter
there datedthe 13th February, 1991 written by
ShriV. George, Preivate Secretaryto Shri Rajiv

" Gandhito ShriMarkandey Singh, Lt. Govemor

of Dethi—andergo—someone whocame under
the control of the Home Ministry of the Union, and
therefore, under the personal responsibility of
Shri Chandra Shekhar and his Home Minister.

That letter dated 13 -2- 1991 stated, |
qQuoe—

“ That latestintelligence reportcom-
municated by IB”—thatis the Intelli-
genceBureau—

“ Gives analaming note with mgard
tothe security arrangements for Shri
and his family members.

Thatwasonthe 13th Febnary, 1991. What
did the Chandra Shekhar Govemment do?
Nothing was done except to get his Deputy
Prime Ministertoput his constables ontospying
on Shri Rajiv Gandhi | Thatwas the only reac-
tion. They did nothing to protect him and they
sent two constables to start spying on him .
Nothing atall didthat Govemmentof ShiiChandra
Shekhar do! Nothing on the day they assumed
office. Thanks to the generosity of Shri Rajiv
Gandhi, nothing till the tensions between Shr;
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RajivGandhiand ShriChandraShekharreached
the pointwhere it was necessary to communi-
catethroughaletter from his Private Secretary
tothe Lt. Govemorof Dethi. Nothingwhenthe 9th
Lok Sabha was dissolved; nothingevenwhen
committees of judges were appointed on other
issues, nothing during the pendency of the
election; nothing, Sir, even onthe 20th of May
whenthe Intelligence Bureau, accordingtothe
Verma Commission Report ‘frantically reiter-
. ated’to ShriChandra Shekharand his minions
" heneedfortopclasssecurity coverto ShriRajiv
Gandhi. And when they ignored that frantic
reiteration, Shri Rajiv Gandhionly hadone day
lefttolive.

Whatactionif any didthe Chandra Shekhar

take onallthese matters? If he took no action,
why did he take no action? Why does the Home
*Jinister’s statement not even fix constructive
responsibility on Shri Chandra Shekhar and his
Govemment?

Inow come to my lastword. Sir, youhave
oeen veryindulgenttome. |am mostgratefuito
you. You have notonly been consideratetomy
arguments butyou have alsobeen considerate
‘omyemotions. ’

My lastwordis basedonparagraph9. 16 of

he Verma Inquiry Commission Report. | quote
mnesentence:

* The security prescribed any pro-
vided for Shri Rajiv Gandhi on the
withdrawal of

SPG cover was inadequate to meet
the threatto him.”

Again|quote paragraph9.16:

* The security prescribed and pro-
vided for Shri Rajiv Gandhi on the
withdrawal of
SPG cover was inadequate to meet
ne threatto him.”
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Does our Home Ministeragree? If so, who
was responsible forinadequate security being
both prescribed and provided? And specifi-
cally, whatis the Home Minister's assessment
of the personal responsibility of the two Prime
Ministers- Shri V.P. Singh and Shri Chandra
Shekhar-in thisregard? Whataction does the
Home Minister proposetotake (1) againstthese
two Prime Ministers; (2) againsttheir Ministers;
(3) against their officials for it was their negli-
gencethatwasthe root-cause of the death of an
innocentman? :

Rajiv Gandhi AmarRahe.
19.28hrs.

SHRI GUMAN MAL LODHA (Pali) :
Henourable Speaker, Sir, the report of hon.
Justice Vemma in respect of the assassination of
the late Shri Rajiv Gandhiis being considerd by
this august House. On such occasions it is

- naturalthatemotions are boundto have an upper

edge because of the associations, because of
his status, extra -ordinary political position in
which hewas; and particularly when the entire

" discussionis regarding the responsibility to be

fixedofthe assassinationdid, why itcould notbe
averted. Thenitisbutnaturalthatthose whohad
remained more associated, attached, intimate
relationship are bound to have emotional urge.

Sir, while appreciating that aspect and
realising the sentiments expressed by Shri
Aiyar, | would like to draw the attention of this
hon. House and the Home Ministerto certain
matters which the whole country wants toknow

" fromthe present Govemment, the hon. Home

Minister, after coming of the reportinthe hands
ofthe Govemment. Broadly, instead of putting
up my own words, | would like to first point out
the conclusions andthe findings of the report
which have been arrived at after athrough
judicial, quasi judicial enquiry conducted by
very iminent judge, Justice Verma. | had an
occasion to practice with him when he was the
Chief Justicein Rajasthan and he has done a
wonderful job while giving this reportinwhich he
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has examinedall aspects of it. Now, the question
is whetherthe Government after receiving the
report hadappliedits mind. Underthe Commis-
sion of Inquiry Act, after the judge gives the
report, the Govemmentis supposedtoactupon
it. Technically, the Commission of Inquiry Act
in terms nowhere mentions that the report is
bindingonthe Govemment.. But, by very healthy
judicial conventions, ithas beenmoreorlessan
established practice thatleaving aside afew
exceptions here and there, such reports or
findings of eminent apex judicial authority are

accepted by the Governmentandactedupon.

Now, inthis case, the unfortunate assassination
took place atatime- details of which have been
given by Shri Aiyar and | need notrepeatthem
-when ShriChandra Shekharwas holding the
Office of the Prime Minister. itis also well-
known to all of us that Shri Chandra Shekhar
initially was made the Prime Minister with the

‘expressedsupportof late Shri RajivGandhiand

Congress (1) party itself because he was in
hopeless minority after Shri Vishwanath Pratap
Singhresigned and he could notformthe Gov-
ernment. Therefore, the Presidentdecidedto
permit Shri Chandra Shekhar to function as
Prime Minister after Late Shri Rajiv Gandhiand
the Congress (l) decided to support him and
conveyeditto the hon. President of india.

Now, inasituation like that, the responsi-
bility is fixed by this Commissianinthree parts
and | will read very briefly the salient findings
arrived at. One is the Central Government,
which means the Govemment headed by Shri
Chandra Shekhar, supported by Congress (1).
Secondly, itis Tamil Nadu Government, which
means again there being President’s Rule atthat

" time and *Not recorded the Govemnor of that

placein Office...

MR. SPEAKER : The reference to the
name of Governor will not go on record.

SHRI GUMAN MAL LODHA : | am not
taking any names. But, | am just mentioning
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facts. Nonetheless, ifthe rules do notpermit, |
amsorry. The Govemorisincharge of the entire
State onbehalfofthe Presidentas contemplated
by article 356 and 357 of the Constitution of India.

The third part which is equally important
andwhichistobe noted and keptin mindis that
it was not a Government function, it was an
election meeting where Congress(l) candidate '
was contesting and late Shrirajiv Gandhihad
gonethere to canvass and appealto people for
supporting the Congress(l) candidates for par-
liamentary elections who were setup by them
in Tamil Nadu.

Justice Verma had divided it into three
parts. Our hon. Minister has accepted the
findingsin part and expressedinability toshare
or accept the findings in other parts, which |
wouldcometoalittie later.

The conclusions arrived at by Justice
Vermaare givenin Chapter XVI: The captionis .
“Conclusions-Findings etc.” | am basing my -
submissions on Chapter XVI. The Central
Govemment's responsibility has been dis-
cussed at bage 80. Without readingthe entire
thingonpage 81, |quote para(12):

“There was failure of the Central Gov-
emmentto provide to RajivGandhia,
suitable altemative cover for his
proximate security after withdrawal of
the S.P.G. coverasaresultof Central
Govemment'’s decision dated 30-1-
1991 inspite of afelt needforthe same
evidentfromthe proposals ofthe |.B.
from time totimetoprovide ex-S.P.G.
personal orN.S.G. escort culminat-
ingin the fruitless proposal of .B. on
20-5-1990to provide N.S.G. escort
even afterannouncement of general
elections accentuating thatthreatto
him and themedia reports projecting
RajivGandhiasthe prospeciive Prime
Minister resuttinginaturther aggra-

*Notrecorded.

vationofthatthreat.”
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The detailedfindings arecoveredby para
(12). lwould notreadthembut| would only pose
afew questicns tor the consideraticn of the hon.
Home Minister and of this august Houe. As|
have saidjustnow, V.P. Singh havingresigned,
Chandra Shekharhas comeinto powerwiththe
help oflate Shri Rajiv Gandhiandthe Congress
Party. Whateverhasbeensaidby Mr. Aiyar just
now that a certain new legislation or Act was
there, according to the old Act there was no
contemplation of proving special security. itis
apeculiartype of security butl would notgointo
the details of that. May | askthatwhen late Shri
Rajiv Gandhisupported Chandra Shekharand
Chandra Shekhar took charge as Prime
Minister,was any attemptmadeforeitheramend-
ing the law or for providing that very security
which he enjoyed as Prime Minister, by the
Congress People whose leader was late Shri
RajivGandhi? Of course, lateron afterelections
were declaredorbefore elections weredeclared
when support was withdrawn from Chanders
Shekhar, it can very well be saidthatitwas not
association of late Rajiv Gandhior Congress (1)
with Chandra Shekharand, therefore, the latter
partis absolutely for Chandra Shekhar sticking
as caretaker govemment and who were natu-
rallyinaposition atthattimeto getanything done
from Shri Chandra Shekharinside the Parlia-
ment or outside the Parliament, by executive
order orby legislative order. If not, why not? It
isaverypertinent question, Sir, although!donot
hold anybrieffor ShriChandra Shekharandany
lapse on his part he has to account for and
Congresspartyhastoaccountforbeingpartners
inthe Govemment inthe sense of supportingthe
Govemnment. But!wanttoknowwhetherany
attemptwas madeby allthose who are sitting in
the Treasury Benches here and afl those who
were at that time importantpersons inthe Con-
gress Party fo ensure that Rajiv Gandhi being
under security riskwhich undoubtedly he was,
was provided with the same security which he
enjoyed as Prime Minister. tfnot, Sir, thenthe
answeris very simple. Thereis noresponsibil-
ity for Shri Chandra Shekhar after that, Sir,and
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if at all, the contributory responsibility or the
contributory liability whetheritis criminal of civil
orwhetheritis negligence, whatever, itmaybe,
is of course there, and therefore, when this
finding of the Central Government is read in
VermaCommission's Report,itistobereadin
this background with this whote historical analy-
sis which | have given regarding ShriChandra
Shekhar's Government cominginto power.

Then second part of it is regarding the
Govemmentof TamilNadu. Againatpage82in
para1itis stated:

‘There was of the Tamil Nadu Police
force to strictly adhereto andenforce
the prescribedstandard of security for
RajivGandhi”, andsoonandsoforth.

Para4 again says:

“The Tamil Nadu Police force also
failedto deal firmly with the Congress
Partymen o

and organisers of the meetinginre-
spect of matters relating to security
arrangements over which the police
force had exclusive authority andcon-
trol. The police force appearstohave
succumed to every whimof the Con-
gress Partymenandorganiserseven
when they committed breaches of
security requirements over which the
police force has exclusive authority
andrightto control.”

Now, Sir, here, as | have prefaced my
submissions, the Tamil Nadu Govemmentwas
under Presidents Rule andtherefore, thereis no
ground absolutety for blaming A party of B party
of any person in Tamil Nadu itseff. If the police
in Tamil Nadu Govemment which was atthat
time under the President’s rule clearly. And

out of the Tamil Nadu police force orthe Tamil
Nadu Governmentwhatsoever, there also itis
forthe hon, Home Ministerto satisfy this House
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aboutthese police officers orthese Govemment
officers, Iwould notsay Govemororanyperson,
but whoever were actingon behalf of the presi-

" dent, whether they were Advisors appointed
thera or whetherthey were some otherbureau-
crats who were functioning there, how they
succumbedtothe Congress party becausethe
crux of this Report is, if | may say so, which |
found in the third part at page 83 in which the
honourable Judge has held as to shythis inci-
denthappened. And therefore hehassaidlike
this:

"There was constantintransigence of
the Congress Party functionariesin-
ciuding the Congress candidate to
ensure the largestpossible gathering
with minimum arrangements to
encash the visit of Rajiv Gandhi for
better election prospects.

There were difference betweenthe TNCC
(1) and the candidate Maragathan
Chandrasekharwho excludedthe TNCC (I) from
participationinthearrangementsresultinginthe
lack of available party infrastructure and support
forthe meeting.

Choice of Temple Land asthe venue ofthe
meeting by M. Chandrasekharwas unsuitable
as comparedto the available School Ground
from the Security angle.

The ChiefOrganiserA.J. Doss didnothave
the competence to control the partymen atthe
venuewhocreatedchaosandconfusionthrough-
out.

TNCC () President, K. Ramamurthy was
* unwillingtoinvolve himselfin the arrangements
forthe meeting at Sriperumbudur and remained
of M. Chandrasekhar who had excluded the
TNCC(l) fromany involvementinthe arrange-
ments. However, K. Ramamurthy could have
intimatedthisfacttothe AICC (1) onleaming that
the arrangements at Sriperumbudur were un-
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satisfactory, as he did inthe choice of night hatt
for Rajiv Gandhi.

There was lack of discipline and general
irresponsibility inthe behaviour ofthe Congress
partymen presentatthe venue of the meeting.

The general behaviour of the Congress
Partymenandthe organisers atthe venue ofthe
meetingcontributed....”

Sir, this is very important. | would seek
yourinduigence to emphasize itby repeating it.

"The general behaviour of the Con-
gress Partymen andthe organisersat
the venue ofthe meetingcontributedto
anenvironment of disorderiness and
confusion which was conducive to
flagrantbreaches ofthe securitynomms.

“There was atotallack of awareness
in all the Partymen that they had a
contributory role in the security ar-
rangements flowing fromtheir obliga-
tion tofacilitate the task of the police
force.”

Now, these are the findings, notaccusa-
tions of one political party against another politi-
cal party. If we very quietly consider these
findings of the eminent judge of the Supreme
Court, then the question which assumes very
serious and new dimensions is, whether the
assassination of late Shri Rajiv Gandhi during
the election tour canbe attributedto negligence
of the Congress party and omissions andcom-
missions of the Congress Party apartfromthe
Central Govemmentandthe Tamil Nadu Gov-
emment, because it is a positive and clear
finding of Justice Verma that this could have
beenaverted. lfthe Congress party organisers
there had not been so particular only toencash
his personality for the purposes of elections and
cooperated with the police force for security
arangements, today this House wouldnothave
been without Shri Rajiv Gandhi amongst us.
Therefore, howsoeversad, howsoeverunfortu-
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nate it maybe, the responsibility also lies with
the Congress | party organisers of the election
meeting for the murder of Shri Rajiv Gandhi.
Justice Verma makesitclear thatthree factors
which were responsible for creating the situation
where Shri Rajiv Gandhi’ murder took place,
couid have been averted otherwise, couldhave
beenavoidotherwise, were the Central Govemn-
ment, the State Govemment and the police— of
course, | donotgo intothe details of 1B and other
police disciplines and sections. Butthe crux of
the matteris, the Central Goverment the Tamil
Nadu State Govermment andthe epolice force
were responsible. Justnow, |have showntothe
House the Home Ministry’s note inwhichithas
been emphasised— the findings of the Verma
Commissions ih this respect are that strict
enforcement of duty could have avoided this
unfortunate murder— that there was no
derelication of duty on the part of Tamil Nadu
Govermnment or the Central Government or the
8.

Thatbeingso, one important aspect which
s veryamportantforthe peopie of the country, not
tor any political party, nottor any individualis
what is the responsibility of the Congress-| party
towards this tragedy and murder? Are they
preparedtowonit? Have they puttheir housein
order? What action has been taken against
those persons in Tamit Nadu Congress who are
fighting amongst each other? This is Justice
Vermma's findings. They were fighting amongst
themselives. Inthat inner fight ofthe Party, they
did not allow proper drrangement to be made.
They did not allow the police to control the entire
security arrangement. They didnot aliow even
the State Congress boss, Presidentof PCC -1t
make arrangements.

if this is the state of affairs, then | must say,
instead of accusing or abusing Mr. V.P_Singh
or somebody eise, one must understand in
order. Physician heals thysel{. One must
understand what is our fault— omissions and
commssions. Of course, 10 efr is human. |
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cannotsay, itcannothappenin any otherplace
or some other person may not committ omis-
sions andcommissions. To erris human.’

Having readthis report, lwas shocked and
surprised that Mr. Aiyar did not speak a single
word about the responsibility of the Congress-1.
If he wantedto defend, he could have done so.
He could have said, Justice Verma has gone
wronginsayingthat TNCC Presidentwas a not
allowedto arrange security there; he has com-
mitted a mistake in saying thatthe Congress -
| created mob there; they did not allow the
security officer tofunction. Mr. Aiyarcouldhave
saidthat he has committed a mistake in saying
that the candidate who was there and Mr. Das
who was given the charge, were responsible.
Thisfindingis incorrect. of course, thefindings
are neither the Bible, neitherthe Ramayannor
the Quran. He can also commit mistake. ButMr.
Aiyar tried to demonstrate with all his elo-
quence, with all the vocabulary, with all the
specialisedknowledge, as he has said it, nghtly
he has said it but he has nottouched this aspect
of the matter.

Therefore, | would now like this particular
aspecttobe considered by the Home Minister
andby the hon.Members who have now come
here.

A note has been circulated by the Home
Minister. This note says what is the report, the
findings and the action taken by the Ministry of
Home Affairs. | would not take your time by
reading any portion of it but | would say subject
to correction by the hon. Msruster. alithat he was
saidinthis, nght from the para which started with
saying the actiontakenatp. 3para 1,95 percent
points which he has mentoned about the finding
and action taken, among them. he has
summarnsed them in a precise torm 32 points.
Out of those 32 ponts. in 25 ponts he has said

" that State Governments and Union Territories

and 1B are being advised to take necessary
action on the lines suggested by the Comimus-
sion. The hon. Home Muwuster himself has put
it and Mr. Chidambaram, our earker Minister
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hadsaidthat it is a very serious matter and it
deservesthat seriousness and attention. What
attention has beenpaidtoit? itis apostoffice
work. A post-master can always shiftthe mail
fromthis stationto thatstation. What actionhas
the Home Ministertaken? Not a single word. |
canchallenge the Home Minister kindly to show
fromhis reply whataction he has taken. Has any
of the Officers been suspended or charge
sheeted? Has any change beenmadeinthe
system by amending the Actor by doing some-
thing? Has any actionbeentakenagainstthe IB
andthe Officerwho was incharge atthattime?
Has any action beentaken against the persons
who were in Congress Party and who were

. primarily responsible for allthese unfortunate
tragedies? Of course, thatis for the President
oftheparty. The Home Minister will not be able
to remove them from the Party or take any
acticn but in a set up which we have got, the
President of the Party and the prime Minister are
the same, one individual, all amalgamatedin
onepersonality.

Therefore, we would like to know from the
Home Minister, whether the Prime Ministerhas

taken action againstany of these personswho-

are named in the report. Has the High Court
Judge named person? Wehave knowninthe
case of Shri Sharad Pawar, he has obtained a
stay order. Serious legal complications were
there. Inthe murder of the late Prime Minister
Shri Rajiv Gandhi, the leader of the party, what
actionhave theytaken? They musteniightenus.
May be we are ignored. May be, the prime
Minister can say that we have removed this
personform Office. We have takendisciplinary
actionandsoonandsoforth. Thatcanbesaid
subject, of course, tocorrection. Butseemingly,
this note which's circulated by the Home Min-
ister only shows a very superficial white-wash.
Thereis noin-depth study of the entire findings.
Thereis noin-depth seriousness fortakingany
action.

itthatis so, may I submitthat the main thrust
cf this report, finding having come before the
Horne Minister and the action of the Govern-
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ment, the Government naturally atthe moment
owes much to late Shri Rajiv Gandhi and,
therefore, itis expected that mighthave done or
should have taken the best action which was

possible.
20.00hrs.

Butthathas notbeen done.. Now, lcome
tothe secondaspect of the matter. The pointis:
how does the Home Ministry take the report? |
wouldjustlike topoint outone thing. Please refer
tothe note whichhas beencirculated. Thisnote
istermed as ‘Action Taken on the reportof the
Verma Commission of Inquiry.” Afterthe 32
points which have been summarisedinaprecis
torm, the comes the comments. Onthe com-
ments, there are the comments of the Home
Ministry. | am reading it for the benefit of the
Housebecauseitis very important. [ crave your
honest induigence for quoting them. Please
look atpage 10. ithas been stated:

“In addition to the above recommen-
dations, the Commission has attrib-
utedcentain lapses onthe partofthe
State Govemment of Tamil Nadu and
its officials, the central Government/
IBandthe Congress (1)/ organisers of

ltcontains the action taken by the Home
Ministry andthe views expressed by it. Point
No. 2inthe Action Taken Note says:

“That Commission has held thatthe
Tamil Nadu police Force failed o
providethe requisite proximate secu-
nity andprevent access of the human
bomb near Shri Rajivi Gandhi which
wasthe proximate cause of the assas-
sination. The Cemmissionhas also
heidthat the State Intelfigence Branch
failedto provide intelligence back up
and keep a watch on the suspicious
elements at the meeting which has
beenheldtobe a contributory lapse.
The commission has also observed



© 407  Discussion UnderRule 193
[Sh. Guman MallLodha}

that the assassination could have
beenaverted...” Thisis very impor-
- tant. lquoteagain: :

“The Commission has alsoobserved
averted butforthe lapse of the Tamil
Nadu Police force. Insofar as the
lapses attributed to the State Govern-
mentof TamilNaduandits officers are
concemed, itis proposedtoforwarda
copy of the report of the Commission
to the State Government of Tamil
Nadutotake necessaryfollow up ac-
tion inthe ight of the Report.”

sayis: “tis proposedto forward acopy of the
Report to the State Govemment.” Thisis the

- monitoring or this is the action which has been
taken by the HomeMinistry; There alsotheysay
aboutthe necessary follow up action. They are
not precisely suggesting thatthis line of action
which they think proper should be taken. They

- have not said like this: “after having gone
nowwe wantthe Tamilnadu Govemmenttotake
suchand suchaction.’ inasmall matter, they
saythatthe Rajasthan Governmenthas notdone
this thing; the Uttar Pradesh Governmenthas
not done this thing. But , in the matter of
assassination of ShriRajiv Gandhi, theirown
leader, they leaveittothe State Govemmentto
do as perthe rules. Itis justlike a routine note
written by a clerk saying: “as per the rules;
forwardedfor necessary action; “ Thisis what
the lower division clerk writes and the Secretary
signsonit. Butwe expectour Home Minister
in this particular matter- if not anything else- to
puthis heart, soulandead, allthe three together
tosuggestthe preciseline of action he proposes

~ totake throughthe State Government of Tamil
Naduetc. That has notbeendone.

Now, | would like to quote point number 3
which says:
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“The Commission has heidthatthe IB
failed to share with the State Govern-
mentthe entire intelligence informa-
tion available to itincluding thatre-
ceivedfromthe Cabinet Secretariat. it
hasaisoheldthatthe Central Govem-
mentfailedtoprovide a suitable alter-
native proximate security cover to
ShriRajivGandhi afterthe withdrawal
ofthe SPG cover and this was not
justified. The Commission has fur-
therheidthatthe Central Govemment
failedto have greater interaction with
the State Government aboutthesecu- -
rity of Shri Rajiv Gandhi as Tamil
Naduwasthenunder President’s Rule
and the responsibility of MHA in this
regard had hence somewhat. in-
creased.”

Now this is the relevant and important
finding of the home Minister whois vetoing the
findings of Justice Verma. Unfortunately, the
precedents are very bad. Here the Home Min-
ister gives a finding against Justice Verma’s
findings. He saysinpara 4 andlquote:

“The Governmentfinds it difficult to
share the perception of the Commpis-
sion on the lapses attributed to the
CentralGovemmentandtheB.”

Now itis | mustsay, alittie anomalous that
after having appointed Justice Vermatopre-
cisely find outthe lapses,

Justice Vermadid the entire exercise in
which all were parties, heissued noticesto all
andsundry, the entire world, saying, whosoever
wantstoassist me, he cancome, file an affidavit,
astatement of case, corss-examine the wit-
ness, submitthe affidavits put upthe documents
and materials and assist the Commission in
comingtoafinding. Afteralithathasbeendone,

the Home Minister say by one single word,
“I'do noting myself in a position to share the
views of Justice Verma,” itis so simple. Can -

mejudicialverdict.mnmpdicia!ﬁndingofan
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apex Judge, Justice Verma of the Supreme
Court, appointed by them, in a very solemn
manner, afterthe demand was made, be thrown
inthe dustbin like that? He has thrownitinthe
. dustbinbyonesentence. Justice Vermahadto
go.and travel. He had to examine, corss-
examine, heararguments. We have only afew
hours of arguments here. Many of us were
feelingthat arguments were prettylengthy. Our
timeis very precious. Now Justice Vermahas
" spentabouta year or so. He wentmanytimes
to inspect the site. he went to the length of
examininghowthe security was beingmanaged
nthemeeting of Advaniji, how the security was

being managed inthe Prime Minister's meet- -

ings. Andhere, | must give allcompliments to

him tfiat in about ten to fifteen pages he has |

" mentionedwhatis being done, what was being
done in ShriNarasimha Rao’s meetings, what
was being done in Adaniji's meetings andsoon

. andsoforthin orderto give comparative state-

. ment. fthatperson, thatjurist, thatjudge whois

agenius among the jurists, if his reportis thrown

inthe dustbin by the Home Minister, it is most
contemptuous and most disrespectful. Iam
very much pained and shockedto seethisone
sentence which the hon. Home Minister has
writtensocasually. | donotknow whetherhehas
written orhe has just signed it after the officers
havegiventheirnothings, because IBwouldbe
interestedin protecting them, Central Govern-
mentofficers wouldbe interested in protecting
themand nobody would like tohave any sort of
disciplinary action etc. Therefore, they would
justsay.” You kindly write, itis notacceptable
andthe matter ends there.” What actioncanbe
taken when he himself says that the Central

Government and |B are acquitted, they are

absolved of all liabilities, they are givenclean

chit. After sometime, ifitcontinues like this, they
may be given Ashoka Chakra or some Padma

Bhushan by the Home Minister for the great

achievements of theirs. Butposterity would not

leavethem. People would notleave themwhen
theygoamongstthe people. lf they go, they are
avoiding it so far by postponing elections by
issuing proclamations under Article 356 for six
months more. Howlongwillitbe done? Letthem
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go around and people would askthem. They
would puttheminthe dogs. Whentheywouldgo
to address the people, theywouldask, rightinthe
marketplaces, onthe streets and onthe roads,
what have they done for Rajiv Gandhi. You
encashedhim. Thisiswhatjustice Vermahas
said. They encashed him and they were more

- particularinencashing his presence resultingin

all this disorder, in his murder. So, you are
criminals , you are murderers, you are guitty.
The assassination guiltlies with you, the Con-
gress party, the Congress bosses and on all
them. And, therefore, you aretryingto usurpthe
entire matter, you are shelving it. ShriAiyar. |
do notknow, whetherhe hasreaditor not, but
inthe reportitis said that, “The Government
finds it difficult to share the perception of the

Commission on the lapses attributedto the -

Central Governmentandthe IB.” So, bothare ™
absolved andif you absolve both, then whatfor
inparagraph 36, you have stated thatyou have
sent to the State Government for necessary
action? Whataction? Ifthere was nolapse, no
omission, no commission, no mistake, then
whatis to be improved, whatis tobe done?

I have gotaserious reservation and objec-
tion to this finding of the Home Ministerand | -
would requestall the hon. Members and more -
sothose who are really close to Rajiv Gandhi-
|am notsayingthat who are only showing their
closeness - to Show their mettie, before this
discussion concludes, that they must compel
the Home Minister to withdraw this sentence
fromthisand ask himto act andifhe cannotact.
toleave this august place which heis holdingon
accountof Rajiv Gandhi. | do notmeananything
personally, Sir, butitis amatter of institution.
lhave got noproblemso faras Chavan Saheb
isconcerned. '

Incidentally, Sir, whatever ShriRam Vilas
paswan wants to say, tothatthe reply comes
from the Home Minister iri this following
sentence.(Interruptions) ,

SHRIBHOGENDRA JHA (Madhubani) :
How do you know whathe wants tosay?
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SHRIGUMANMAL LODHA: Youknowas
much as | know. Hecannotput ShriV.P. Singh
inthe dock here, whatever may happen inside
theparty.

SHRIBHOGENDRAJHA: Ktruthcompels
youto say alt this, then why cannot him?

SHRI GUMAN MAL LODHA : Whatever
may happen inside the party, here, he would
certainly defend him. he has defended him
earlier also.

Then, the report further says that:

“SPG cover provided to Shri Rajiv
Gandhi, as Prime Minister, ceasedto
be available to him after he demitted
the office as per the provision ofthe
SPGAct, 1988, under

which the SPG was then respigible ,

to provide proxirmate security only to
of his immediate family: The altema-
tive security cove Prescribedfor Shn

RajivGandhiwas comprehensiveand
adequatetomeetthe perceivedhigh -

level ot threat.”

Now the Home Minister says, “lItwas com-

“Fheofficer who was puton the Central Commit-
tee had zero knowledge of the entire thing.”

nmsays:

“I has been acknowledged by the
Commission as well as admitted by
Shri RK. Raghavan, whéwas overall
in-charge of the security arrange-
ments at the Sriperumbudur meeting
that if the prescribewsecurity amange-
ments had been strictly gnforced, the
assassination could have been
avanted.”

Sir. the Home Minister interprets i in an-
“ther manner. The Commission says. “that it
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couidhave been averted if the police force, the
central government, State Government and
Congress partycouldhave actedproperly.” He
useshistohisbenefit. itsaysfurther: - .

“This makes it clear that the pre-
scribsd security arrangemernts were
adequale andthe assassinationtook
place duetotheir faultyimplementa- .
tion on account of negligence on the
partotthe police personnel depioyed
atthe said meeting.”

Again, hesays: .

“That Govermnment partially shares
the view of the Commission regarding
some incease inthe responsibiity of
the Central Government during
President’s Rule in a State however,
suchincrease n responsibility/mter-
action is confined to poticy, Budget
and Legislative matters.”

This is a very broad subject; | would not
enter into this question of whether itis only to
Budgetornot. Shri Aiyar and others wouidbe
ablelosay somethingonthis. “The MHA isnot
involved in the day- to day administaration of
which Vif’ security forms apart.” | would leave

“ thistothem. “As regards the lapses attributed

to the IB that it had failed to share the entire
intsligence available toitincluding thatfrom the
RAW, itis found that IB had not withheid any
inmeliigence.” Again aclear chit, atestimony, a
centificaje and appreciation of the 1B. ‘Risfound
that the IB had riot withheld any intelligence
which was available fo it conceming Shei Rajiv
Gandhi's security from the State Govemment
policeof TamiNadu. This lapse thereforeis not
bome outoffacts. Justice Vesrna has allthrough
documents and ous Home Minister says, itis not
based onfacts.

in Para 7, the Commission has aiso ob-
servedthat “the Congress -1 Partyworkersand
o'gwuzetsmhevamednwmtngddmg
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extend the required cooperation to the police and
created impediments in making proper secu-
rity, ensuring strictest control in his proximity.”
Kindly note the words used are “createdimpedi-
ments.” The Congress -1 party and organizers
of VIP programmes creating impediments in

" security resulting in the assassination of Shri
Rajiv Gandhi who are the murderers? The
Commission has further held that “as these
impediments could havebeen overcome by the
police by a reasonable foresight and use of
police power, they did hot constjtute a contribu-
tory lapse.” About the responsibility of the
Congress - party and organizers of VIP
programmes, the Government has accepted
the recommendations of the Commission.
Guidelines, code of discipline should be framed
tobe followed by partymen and organizers. Now
they say in future some guidelines must be
givenby the hon. prime Minister, whois alsothe
party president to preventsuch interference by
the party workers leading to the assassination of
the VIPs of flie party. This is neither here nor
there. Tne questionis, whataction he has taken.
There is no question of any preventive mea-
sures now. {tis tha question of punitive action.
What punitive action has he taken? Afteralithe
muder is over, Shri Rajiv Gandhi has passed
away only on account of this. Repeatedly
Justice Verma has said that Congress-1 work-
erswouldnothaveinterferedinthe working of the
poticeforce........

. KUMARIMAMATABANERJEE :iamon
apointof order Sir. | have great respectfor Shri
Lodha. He has made certain observations.
Justice Verma Commission has made certain
gencetailure. The Congress-| party saidclearty
that thers was some communication gap be-
tweenthe Congress -l party and the administra-
tion. Buthe should not abuse the Congress-\
party ikethis. Congress -\ party workers arenot
involved in this murder.

SHRIGUMANMAL LODHA :lamnotatall
heretoabusethe Congressparty. Thatpartis
played by Kumari Mamata Baneree very well
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inWest Bengal and outside. | am not required
todoit. The Commission has already identified
in deficiencies.

Nowlconclude. |amsorry, thavetakena
litie bitof time. | would notlike to go into details
taking the time of the hon. Members who wantto
partcipate. My conclusionis very short. ltis for
the Home Minister to give reply and the hon.
Members of this august House to congiderthe
relevance, the yalidity, the correctness andtie
propriety of these observation in conclusion.
The entire country is watching. Al! this time,
before this report came and before it is duly
highlightednow, it was being thoughtthat some
personswho were there had assassinated Shri
Raijiv Gandhi; and as far as thee Congress (1)
partyisconcemed, forthem, t wasacase where
they said that Shri rajiv Gandhiwas assassi-
nated by the enemies and therefore people
shouidtake note ofthat. Now, thetruthhas come
home and it has been established that Shri
Chandra Shekhar Governmentwhich was sup-
portedby Congress(l) initially, whateveromis- *
sions and commissions are there, the respon-
sibility lies with them, they being the partners,
supported them and who brought them into
power, have to do some introspection for this
lapse. Tamilnadu Govemmentbeingunderthe
President’s Rule, whatever omissionsandcom-
missions are there again, itleads to the some-

thing

Lastly, the Congress (1) party's involve-
ment by alithese omissions and commissions
which have been pointed out by Verma ex-
pressly: Clearly, specificaily shows that the
contributory responsibility is of Congress Party.
murderers of Shri Rajiv Gandhi. Thank you very
much.

20.22vs.

SHRIP. CHIDAMBARAM (Sivaganga):
Mr. Speaker, Sir, my dear colleague Mr. Mani
Shankar Aiyar has expressed our sense of
anguish and aiso our sense of anger. Neither
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*‘":a_nguish nor anger will bring back Shri Rajiv
Gandhi. Nothing thatwe say here; nothing that
we willdoin the future will bring back Shri Rajiv
Gandhitolife. |amtherefore left withasense of
futility, almost helplessness; butifthis debate
will save atleast future generations from the
trauma of losing to an assassin a democratic
leader, aleaderof apolitical party, aleaderofthe
countryforfive year and one whowould have by

- allaccounts become the leader of the country
again, | think. this debate even atthisiate hour
would have served some purpose.

Sir, Iwill be brief. I will bebrieftothe point

, of denying myself the opportunity to speak all
that I wishto speak. | will be briefto the point;
where |amsure, some of my colleagues willask
me, why didyou notspeak yourheartout. There
arereasonstobebrief. Inanyevent, thereis not
muchthat!canaddtothe accountpresentedto
this House by my colleague, Mr. Mani Shankar
Aiyar.

Ifind thatunwittingly | have already stepped
on the toes of the Minister of Parliamentary
Affairs when | protested thata debate scheduled
for5pm. should be relegatedto had-past-six, in
order to vote for ourselves. a hefty salary in-
crease. | sincerely hopethatthe Home Minister
willbe me generoustome, if |dostep on his toes.
We are not here to investigate the circum-
stances underwhich Rajiv Gandhiwas assas-
sinated. We are notsitting here as atribunal or
asacourt. Wehave before us areportsubmitted
by one ofthe most distinguished sitting Judges
ofthe Supreme Courtofindia. He hasinvesti-
gated the facts. . He has applied the highest
standardof prootandhe has givenareporttothe
Government. Government has, as required
under law, to place the report before pariament
and to say what actions it has taken on that
report.-| do notbelieve thatthe Government or
the Ministry of Home Affairs orthe Home Min-
isterare equippedto conduct anotherinvestiga-
tion or, infact, they conducted anotherinvesti-
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gation. | do notbelieve either the Govemment
or the Ministry of Home Affairs or the Home
Minister had other sources of information or
otherevxdenoebeforethemtote)actmeﬁ'ﬂ'gs
ofthe Commission of Inquiry.

Ido notbelieve thateitherthe Government
orthe Ministry of Home Affairs or the Home
Minister could substitute their findings for the
findings of the Commission.

Tobe brief, allthatthe Commissionwanted
tosayandallthatithas said canbe foundinjust
afewparagraphs. These paragraphspointan
accusatory finger attwo authorities. Thefirstfor
whatthe Commission calls the proximate cause
of Rajiv Gandhi's assassinationis the finger of
accusationis pointedto the State Govemment.
Letmereadparagraph 5.16 ofthe Commission’s
report:

“ltcan be safely concluded thathad
the security arrangements ensured
non-access of the explosive device
within a certain area of 10-20 feet
radius around Rajiv Gandhibykeep-
ing it sterile, his assassination could
havebeenaverted.”

Thereare otheffindings of the Commission
,findings which support this conclusion. Idonot
wishtotake thetime of the Housetoread alithe
findings. Butso farasitis germane, sofaras
#*concems the State Govemment, the Commis-
sionsays:

“That assassination of Rajiv Gandhi
was possible on account of the failure
of the Tamil Nadu Police to provide
the proximate security required by
himandto preventaccess ofthe bomb
near Rajiv Gandhi and this was the
proximate cause forthe assassina-
tion.”

Atrained judicial mind naturally goes onto
say:
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“Accordingly, the lapse or dereliction
of duty of the Tamil Nadu Policeforce
isbeyond

doubt This leadstothe logical conse-
quence of rendering the Govemment
of Tamil Nadu responsible for the
lapse of its Police personnel.”

Sir, |have greatrespectfor ShriLodha. |
.am sure there are other shortfalls. | amsure
there were other failings; failings on the part of
the Congress people, failings on the partof the
organisers of the function andfilingsonthe pant
of many others butplease ShriLodha, the proxi-
mate cause forthe assassination of Shri Rajiv
Gandhiwas thefailure of the Tamil Nadu police
' tokeepthe area sterile toensure non- access of
ahumanbomb. Ifam go backtothe jargon of
the police, the proximate cause was the inad-
equate ofthe proximate security providedto Shri
RajivGandhi. .

Sir, | ask the Home Minister most humbly
to tellus whatis the action taken by the Tamil
Nadu Government. | ask himtotellus whathas
the Central Governmentdone to askthe Tamil
Nadu Governmenttotellus whatithas donein
thematter. Tothebestof my knowledge, Sir, the
Tamil Nadu Govemment hadinthe aftermath of
the assassination suspended anumber of offic-
ers. Of these officers two were reinstated in
December. 1991. Justice Verma submitted his
ReportinJune, 1992. The TamilNadu Govemn-
ment reacted by reinstating all but one in July,
1992 and onthe 1stof April, 1993 the reinstated
the last officer.

| tried to find out if anyone had been sus-
pended or remains under suspensionin Tamil
Nadu. Theansweris‘no’. Hasanyone been
charge -sheetedin TamilNadu? Theansweris
‘no’. Has anyone accepted moral or construc-
tive responsibility forwhat happenedon21st
May, 19917 The answeris ‘no’. Has anyone
been punished in Tamil Nadu ? The answer
is'no’. Has anyone acceptedpolitical responsi-
bility for what happened in Tamil Nadu? The
answeris ‘no’. -
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Sir, when an adventurous pilot, | recall his
namewas Martin RustencroachedonMoscow’s
Airspace, afew years ago the Defence Minister
of the Soviet Union and the Chief of Air staff

resigned.

I will say no more. | go to the second
accusatory finger pointed by justice Verma
Commission. Why did the proximate security
for Shri Rajiv Gandhifail? My friendmanihas
given agraphic accountof the eventsleadingto
thefailure of the proximate security. Sir, SPG
was mybaby. Onthe5thof October, 1986 Rajivji
asked meto join himin Pune, three days after
an attempted assassination at Raj Ghat. lwas
the Minister of State for personnel and | had
temporarily taken over as the Minister of State
forinternal Security because Shri Arun Nehru
wasill. Rajiviji, Soniaji and | were inthe jeep.
We travellied together from the Airport to the
institute is Pune. We talked about many things
andhe said, “fty backwithme”. Forthe nexttwo
days we virtually locked ourselvesin 7 Race
Course Roadto discuss the security arrange-
ments for Raijiviji. Againstmy wish, against my
advice, he said, you will be in charge of my
security from thismoment. Afewdaysthereaf-
ter he passed a special order, placing SPG
undermyjurnisdiction. Thatday, webeganaiong
climbtomake SPG one ofthe most efficientand
envied personal security forcesinthe world. Sir,
|cannot share much of what we did during that
period. Alithatiknowisattheendof three years,
thatis 2nc of December, 1989, when Shri Rajiv
Gandhi demitted office, whenthe new Govern-
menttook over, SPG was ratedas one ofthetop
our personal security forces foraHead of State
orHead of Government. Many countries sent
their officers to study the working of the SPG.
SPG was built on two principle. One was
proximate security, the other was the entire
supportarrangementwhichincludes whatMani
describéd as advance liaison. Sir, therewasno -
officer, nopolice officerinthe whole of indiawho
was fearedmore forthe authority thathe wielded,
than an office whom, we designated as AD
(Functions), a very non-descript name Assis-
tant Director (Functions). He hadthe authority
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to over-rule any ore in India, including the Chief
Minister of a State. We gave himthat authority.
I wrote the charter of SPG; every line of which
| drafted; | drafted the Biltfor SPG. Whydid| give
SPG that authority? Werealisedthata Prime
Minister, a Head of the Govemment who faced
threats from so many quarters, sikh mifitants,
LTTE militants, many militant organisations in
the North-East, communal elements, Naxalite
groupsin Andhra Pradesh andmore thanthat
deviantindividuats required to be protected by
aforce which exercised and which possessed

Sir, security is not a matter on which you
canhave corsensus; security is notamatteron
which you can have adebate; security isnota
matter on which you can make compromises.
Everyassassin inhuman history hadthe advan-
tage of choosingthedate, the place andthe ime.
Hecan affordtofail notonce, nottwice, notthrice,
he can affordtofail athousandtimes as longas
heis not discovered or appended. A security
force can afford to fail even once. Only, this
month and last month, we have seen in a
neighbounngcountry, how aPresidenthadbeen
assassinated because the security failed once;
howa Leader of the opposition had been assas-
sinated because his security falled just once.

So, why did proximate security for Rajiv
Gandhifail in Saperumpudur? We have gotto
go back to what mani described as the root
cause, what| call the fundamental reason and
Justice Verma's Commission points the sec-
ond accusatory finger atthe Central Govern-
ment of the day for the fundamental reasons!

Shri Rajiv Gandhi demitted office on the
2nd December, 1989. Quite nghtly, onthe 4th
December, 1988, a high level security review
group which hadbeen setupinOctober 1989,
metand decided - and this is at Annexure XXI
to the Report of the Verma Commission - that
Shri Rajiv Gandhi, ex-Prime Minister shouldbe
provided the same level of security. The group
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also decided that the security for the famity will
be maintained atthe same level and called for
freshthreatassessments fromthe IBand RAW.

The group’s recommendations, | believe,
were placed before the Prime Minister a few
days thereafter. That is part of the Verma
Commission Report. The Prime Minister, |
believe, directedthat the matterbe placedbefore
the Cabinet. That is not part of the Verma
Commission Report. From my old records, |
have gathered thatthe Cabinet, atthatme, met
ontwodays-30th of January, 1990 andthe First
of February 1990. When allthis was goingon,
a security note was sentto the Prime Minister
andthe Prime Minister directeditto be placed
before the Cabinet; and the Cabinet solemnly
metonthe 30thof January 1990 andagainonthe
Firstof February 1990.

Anindividual. a high placed individual oc-
cupyingthe office of the Cabinet Secretary wrote
anote. Andsince we are weddedto parliamen-
tary democracy, since we are wedded to a
systemunder which the elected representa-
tives of the people will be the final authority inthe
matterof civil government, itis, | believe, most
important that the whole of this whole letter goes
onrecord. | shallread the note dated 30.1.90. |
would urge most humbly the Leader of the
House, the Prime Minster, the Leader of the
Opposition, Shri Lal K Advani and all other
leaders to pay the closest attention to the
language in which this note is written."On the
verbal instructions of Shri T N Seshan” and
inaccuracy which was pointed out and exposed
by ShriMani Shankar Aiyar, because Shri TN
Seshandid notissue any verbalinstructions; he
Review Group formalty recorded its decisionon
the 4th of December 1989; it was formalty sent-
tothe Prime Minister on the 14 th of December,
1989. Butlleave aside that.for the time being.
Letme readthis sothat the whole of this goes on
record. it reads as follows:

“Onthe instructions of Shri Seshan
the first then Cabinet Secretary the
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SPG was askedto continue providing
security to Shri Rajiv Gandhi. This
was purely temporary and adhoc ar-
rangement. According to the SPG
Act, this force is meant only for the
security of the Prime Minister and his
tamily members. Its charter cannot
be extendedto cover the ex-Prime

Minister or any one elseevenbyan |

executiveorder. The secunty of SPG
providedto Shri Rajiv Gandhi contin-
ues to be as in the Past. Thus, as
many25,000SPGpersonneland24,0
SPG personnel (CRPF) are on duty
with him atpresent....”

“...Itis not possibleto spare suchabig
manpower out of the existing strength
of SPG on a continuous basis. The
security arrangements of the Prime
Minister are suffering adversely due
to extracommitment onthe partofthe
SPG. This has been adversely com-
mentedby the security agencies. such
a large deploymment of SPG also
gives a high profile visibility and is
attaracting criticism even trom the
State Govemments. .. ’

Thencomes the crucial paragraph.

- “....Shn Rajiv Gandhi has nowstarted tour-
ing outside Delhi. Since itis not possible for
SPG to spare personnel to cover his tours
outside Dethi, | have approved that his security
arrangements outside Dethi shouldbe lefttothe
State Govermments. As regard Dethi, aCabinet

" paperis under submission. The responsibility
of providing protection to Shri Rajiv Gandhi and
his family should vestin the State Govermments
and Union Territory Administration and the MHA
kindly see for approval.”

Sir, a Cabinet Secretary is indeed a high
officer, he holds a high office. He has vast
powers but this is a new constitutional doctrine.
“I have approved that Rajiv Gandhi's security
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outside Dethi shouldbeleftto the State Govermn-
ments™ Regardiess of the factthat State Gov-
emments may notbe equippedtctake on Rajv
Gandhi’s security ; regardiess of the fact that
they may™not have trained personnel; regard-
{essofthefact thatthey may suthave buiiet proot
cars; regardiess of the fact that they riay not
have prcper bomb detection squads or dog
squads; regardiess of anyfact; regardiess of the
fact that on the 4th of December 1989, the
security Review Group said, the SPG should
continue to provide security for Rajiv Gandhi
and his family; regardiess of the fact that IBand
RAW had been asked to spare fresh threat
assessments, the highest Civil Servantof India
arrogates to himself absolute authority and says
“Ihave approvedthatthe security amangements
outside Dethishouldbe left tothe State Govemn-
ments,” Sir, if | may say, as more of an after
thought he says “PM may kindly see for ap-
proval.”

This note whichis publishedatpage 242is
nota xeroxcopy. itbears the legend ‘PM’ here.
We do not know if this was approved by the PM
ornot.

Will the Home Minister be sokind astotell
this august House whether the Prime Minister
approvedthis note andif so whatwere the orders
passed on this note? Will the Home Minister
kindly tell this House and the nation if any
decision was taken at the cannot Meetingon 30
January 19907 it sowhatwas the decision? And
catedtothe others who are responsible toimpile-
ment that decision? Will the Home Minister
kindly tell this House and the nation. if any
decision was taken at the cabinetmeetingonthe
First of Febtuary 19907 If so what was the
decision and when and how it was communi-
catedtoothers?

Sir, lhave reasonto betieve that the deci-
sion to withdraw SPG from Rajiv Gandhi and
entrust his security amangements to State Gov-
emments ows its origin and s sole ongin to this
noteatpage 242. if anythingwas donethereafier,
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itwas a pretence and a formality.

SirJustice Vermashares my conclusion,
or rather!, frommy own sources, frommy own
informationhave reason tobelieve thatJustice
Verma is ightwhen he holds that the decision
towithdraw security was takenon 30th January,
1990by the Cabinet Secretary oftheday. Any-

_ thingthathappenedthereafterwasonlyaformal-
ity. Thebasic decision, the fundamental deci-
sionwas takenon30-1-1990,

Letus, as elected Members decided once
for ali. whois the authority in this country, who
is the civilian authority in this country. Isitthe
prime Minister of India and his Ministers oris
it the Cabinet Secretary and other civil ser-
vants? Thefundamental reasonwhy proximate
security for Shri  Rajiv Gandhi failed in
Sriperumbudur was this dicision taken on 30th
January 1990.

Letme readto you afew conclusionsfrom
Justice Verma’'s report:

“...thedecision ofthe Central Govern-
ment on 30-1-1990 to withdraw the
S.P.G. coverto Rajiv Gandhiwithout
provision for suitable alternative for
his proximate security which was not
as aresult of fresh assessment of
threatjustifying reduction in his secu-
fity; and the consequent withdrawal of
the S.P.G. coverreducingthe levei of
protecton to Rajiv Gandhiwithoutany
reducticn of the threat to him was
contraryto CentralGovemment'sown
earlier decision as well as his security
requirement and was unjustified.”
Thisisacomplexsentence. Butlwantyou

tokindly allow me to break it into parts andtell
youthe source foreach of these conclusions;

“Thatdecision of the Central Govem-
menton 30-1-1990to withdraw SPG
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coverfor Shri Rajiv Gandhi”

thatis, the office note on page 242 written
by the cabinet Secretary.

“Withoutprovision forasuitable alter
native for proximate security”

This note makes no provisionforalterna-
tive security, but relegatesittothe state Govern-
ment.

“which was not as a result of fresh
assessmentofthreat..””

A fresh assessment of threat had been
formally called onthe 4th of December, 1989,
but a fresh threat assessment was either not
made or submitted to the Cabinet Secretary.

“justifying reduction in his security
andthe consequentwithdrawal ofthe
SPG coverwas contrary tothe Cen-
tral Government's own earlier deci-
sion.”

This—"the own earlier decision” beingthe
decisiontaken onthe 4th December, 1989 and
containedinthe note ofthe 14th December, 1989
which was sentto the Prime Minister.

Sir, | ask the home Ministerto tell us what
actionthe Central Governmenthas taken onthis
finding. Yes. Sir,onthe 23rd of December, 1992
on Christmas eve, when, | believe, this House
was adjourning after the Winter Session the
Home Minister made a statementin this House.
Fewtooknotice of that statementatthattime and
Shri Gurtan Mal Lodha has done a signal ser-
vice by reedingthat statement here.

The Home Minister has made partial
amends onthe 28th April, 1993 by amending
paragraph4 thatstatement. ltis nottoolateto
make ample and fullamends forthat statement
0f23-12-1992. I believe, thatstatement of 23-
12-1992was an unfortunate statement. Tothe
extentthat it exonerates completely the Central
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Government and the agencies of the Central
Govemment, itis an unacceptable statement.
Tothe extentto the Home Minister has made
partialamends, amending paragraph4 we are
grateful; butthereis muchmoretobe done.

Sir, | asked the Government: “ Isanyone
inthe Central Governmenttoday under suspen-
sions?” Theanswerwas, "Mo”. Isanyone under
acharge-sheet? Theansweris ‘no. Hasanyone
been punished? The answeris ‘no’. Has an
inquiry been instituted against anyone? The
answer is ‘no’. From Delhi to Madras, the
answertoeveryone of ourquestionsis ‘no’. That
iswhy, | say, lamfilled with a sense of hopeless-
ness, asense of futility.

Why do | speak today then? Whatis the
purpose of participating in this debate? Two of
the lastfour Prime Minister of India have been
assassinated. Both belongedto the Party to
which!belong. Bothbelongedtoamostdistin-
guished family in India. which we all love. Ifa
love of the family is a crime, let us be branded
ascriminals.

Sir, | have attended some functions which
the Prime Minister attends today. | am deeply
disturbed. | am not happy about the way his
protection has been organised today. And if

anyone atthe political levelcan speak with some .

measure of authority on protection, Ibelieve |
can.

From 5th of October 1986 to the 2nd of
December 1989 barring one day, when Shri
RajivGandhiwent out of ourformaljurisdiction
to Colombo, we did not allow a scratch on his
body. lfthe hadlistenedtome, he wouldnothave

" gonetoColombo. ShriSeshan and!bargedinto
aCabinetmeeting, and the Prime Minister will
remember that meeting which took place in

Parliament House, Virtually putour fordown -

andsaid: “"You shall not goto Colombo tomor-
row.” But unusually he-overruled us. My
understanding with Shri Rajiv Gandhiwas that
|can overrule anyone on security and hecan
overrule me. But if he overruled me thrice |
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he overruled me on security. ShriSeshanand
the Director of SPG rushed to Colombo in a
special plane. From Colombo they told us: .
“Thisis notthe time to visit Colombo. Ask Rajiv
tostay away.” But Rajivwas Rajiv. Any Prime
Minister, Sir, in India has to remain above fear.
Ibelieve, ShriV.P. Singh was fearless despite
threatsto him. I believe, Shri Chandra Shekarji
wasfearless despite threatsto him. Ibelieve, the
PrimeMinister ShriNarasimha Raois fearless
despite threats tohim. Youcannotbe a Prime
Ministerandliveinfear. One hastorise above
one's sense of apprehension, fear andtrepida-
tion an dive amongthe people. walk amongthe
people, move among the people and accept
whatevercomes. Rajivknew thathislife was
alwaysindanger. heliveddangerously. andhe
died under circumstances which could have
been averted.

My concemtoday isthat, whoeveris Prime
Minister to day, tomorrow, five years from
today. ten years fromtoday. shouldbe protected.
Whv? Becausethatisthe principle onwhichthis
democracy is found. We elected a Prime Min-
ister by the ballot. We cannot lose a Prime
Ministertothe bullet. The ballot must make a
Prime Minister. The ballot must unmake a
Prime Minister. The bullet cannotmake aprime
Minister and the bulletcannotunmake a Prime
Minister.

21.00hrs.

lamunhappy with the kind of security that
Isee aroundthe Prime Minister. |am unhappy
with the kind of intelligence that is apparently
flowinginto the security review group meetings.
| amunhappy with the number of things | see
touching upon security. But, that we should
reserve for anotherday. When SPG Actwas
firstamended, itdid not provide protectionto ali
ex-Prime Ministers and Shri Advaniji will re-
member, we metsomewhere there, expressed
his unhappiness and| shared his unhappiness
| said this was an error and will speak to the
Home Minister and | will express my view
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forcefulty that if you ere extending itto one ex-
Prime Ministers, you shafl extend it to all ex-
Prime Ministers.

A questionwas askedhere, why didyounot
make anactto coverex-Prime Ministers. Shni
Morarji Desai was notunder any kind of threat
andto the best of my knowledge, Choudhary
Charan Singhwas not under any kind of threat.
If we had made a provision then for ex-Prime
Ministers, we would have been charged of mak-
ingaprovision for Shri Rajiv Gandhiin the evert
of his losing office. The Government which took
overfrom Rajiv Gandhi oughtto have made that
provisionon the first day, that was the recom-
mendatian on 4.12.1989. That Govermnment
extended protection for a period of two months
and withdrew that protection on 30th January,
1990 on the authority of a civil servant.

Sir, there is no end to dwell any furtheron
thesubject. As|have said, thereis futility and
hopelessness about this whole exercise. But,
may be | am wrong | wish | am proved wrong
when | hear the hon. Home Minister reply tothe
debate.

Iwanttoknow and | beleve, wewantto know
whether the Govemment stands by its state-
ment of 23rd December, 1982 orwhetherithas
since reconsidered its decision. if ithas, what
action will ittake on the authorities of the Central
Government who took the decision on the 30th
of January, 1990 to withdraw SPG cover for Shri
the State Govemments. Thesetwocauses - the
decision of 30th January, 1990 leading to the
failure of proxamate security in Sriperumbudur
on21May, 1991 are insumandsubstancewhat
Justice Verma says led to the assassination of

1 wouid humbly appeal to the hon. Home
Mirniister to please set at rest our fears, to as-
suage our feelings; 1o help us to come to terms
withthe diverse emotions which are raging in
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our hearts; to bring some peace and solance to
us andto assert the mightand the majesty and
the authority of the Central Government to pun-
ishthose who are guilty andto ensure that such
lapses donotoccurinthefuture. Ishallwaitwill
hope mixed with helplessness until tomorrow to
hearthe hon.Home Minister’s reply.

[ Translation -

SHRI RAM VILAS PASWAN (Rosera) :
Mr. Speaker, Sir, today we are discussing ah
issue which is heart- rending for the treasury
benches as well as for the opposition. Beitthe
assassination of Shri Rajivji or that of the Mrs
Indira Gandhi, we are all like family members.
We may have political differences butthattoois
a part of parliamentary democracy. But the
death or any injury causedto any hon. Member
whether he is in the opposition or inthe ruling
party, isan attack on allhon. Members. Thisis
the réason that whenever any hon. Member,
either ofthe oppasition or thatof the ruling party,
is attacked or hospitalised, we all rushto see
him. When Shri Dinesh Singh was admittedto
the Allindia Institute of Medical Sciences, itwas
none but myself to visit him first. When the
formerChed Minister of Maharashtra, Sh. Antulay
was admitted to hospital and we received the
information, | was the first to go there.

We may have political difference. We will
fight in politics, but if for those ‘differences’.
Somebody goes after anybody’s life, it will be
themosthatehd outiook. Therefore, Mr. Speaker,
Sir, | havgtoid that wematy play politics through-
outour life, but we should not do so onthe basis
of somebody’s death and the day we are in-
volvedin acts of malking allegations andcounter-
allegations 1o this extent, willbe the most undor-
tunate day torthe country.

Mr. Speaker, Sir, | hold S/ShriMani Shankar

- AlyarandChidamburam inhighesteam. Butthe

manner in which he has pointedthe needieina
particular direction is not proper. | thought that
needie will be in the neutral position. But even
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afterthatthe needieis being pointedto only one
directioni,etowards S.P.G. tmeansthose who
donothaveasecuritycoverofS.P.G., theirlives
arenotsecure. Ourpolice andthe entireforces
have become ineffective. | am very much

. astonishedtohearthatthosewhodonothavethe
S.P.G. Security Cover cannotface any sort of
risk.

Mr. Speaker, Sir, | would like tosubmit that
none of us— either from the Opposition of the
treasury benches should drag politics at least
into such issues. Just now both of our col-
leagues expressedthe same views which have
been repliedbythe hon. Minister of Home Aftairs
himself, that the S.P.G was raised neither by
Shri V.P.Singh norby ShriChanda Shekhar nor
by Shrimati Indira Gandhi. The S.P.G. was
raised by Shri Rajiv Gandhi himsefin 1988. Our
hon. colleague was stating that some people
were after his life but why the S.P.G. was
providedtor the former Prime Minister? Today
itis said that the former Prime Minister had no
threat to his life. Shrimati Indira Gandhi was
assassinated. After her assassination, it was
either leader of the Bharatiya Janata Party of
ChaudhariCharan Singh butnotthe peoplectthe
Congress who spoke and Shri Charan Singh
was the first personto suggestthat army should
be sent to the Golden Tempie and thereafter it
canbe understoodthatshe hadthreattoher life.
It will not be proper at all to or assess or add

anything.

Mr. Speaker, Sir, somebody might be
having this idea that if he is a Prime Minister
today, he may be removed one day, but heis
not prepared o remain as an ex-Prime Minister,
and such a person wishes to remain Prime
law such a man might be wishing that these
forces should remain with him forever. So, it
should be accepted. We must acceptour mis-
takes. if we havecommittedany. Alitheforces
ofthecountry areincompetenttoday and only the
S.PG. is an exception which can protect the
V.V.1.Ps. Therefore, think that you should not
have statedso.

© VAISAKHA 23, 1915 (SAKA)

Rule 193 430

Now sofaras ShriV.P. Singhis concemed.
lam notunderstandingtifl date why he is being
draggedinthisissue.

There are three factors - Oneis the Report
of the Commission, secondisthe reply of the
Government of India and the thridis the state-
ment of the hon. Minister of Home Affairs. Alt
has stated that the Intelligence Bureau has
totally fafled inforwarding the information avail-
able withitand the information receivedfromthe
Cabinet Secretariattothe State Govemments.
I has also been stated that after withdrawing
S.P.G. fromthe security of Shri Rajiv Gandhi,
the Central Government also failedto provide
altemate security cover for him and this was
improper. The Government contradictsitandit
does not agree with the flaws pointed out by the
andthe Intelligence Bureau. TheS.P G. cover-
age provided for Shri Rajiv Gandhi in his
capacity as the Prime Minister, was withdrawn
under theprovisionof the S.P.G. Act, 1988 alter
he relinguished his post. itis correctbecause
at that time under this Act the S.P.G. was
responsibie for providing security cover for the
prime Minister and the members of his family
only. On the one hand the Government has
expressed such views andonthe other hand,
two hon. Members are shedding crocodiie tears
that they are under distress.

They saythat StwiV.P. Singh has commit-
tedatrocity. Yes, Shri V.P. Singhhadcommit -
ted an emmor. He should be punishedbecause
even after the expiry of the period violating the
rules he extended the services ofthe S.P.G. for
three months more. The S.P.G. hasbeengiven
special powers. it shoots somebody it cannot
be sued. Otherforces aresuedforsuchacts. it
wastime andagainaskedasiohowS.P.G. will -
respondifitopenedfire atsome one andtheman
was killed. Accordingtolaw. ShriV.P. Singh
should have withdrawn the S.P.G. atthattime.
but he withdrew it atter three months.

Whether adequate security arangements
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were there for Shri Rajiv Gandhithereafter? On
the one hand the commission States thatthe
arrangements were notadequate, on the other
handthe Govemment of India claims thatthere
were adequate secuirty arrangements. The
Govemmentof India replies that altemate secu-
rity arrangements were adequate enoughtoface
any possible danger. Butin his reply givenon
the 28th April, 1993 the hon. Minister of home

* Affairs States thatin view of the facts mentioned
in the Notification, the Government is of the
opinionthatthe decision of the then Govemment
regarding the nature and scale of security which
was made available to late Shri Rajiv Gandhi
form February 1990 provedto be inadequate to
meetthe requirements.

{English]

“Keeping in view the aforesaid rec-
ommendations of the Intelligence
Bureau, the Governmentis of the view
that the decision of the Government
regarding the nature andscale of se-
curity which was made available to
late Shri Rajiv Gandhi from February
1990 proved to be politically in -ad-
equate to meetthe requirements.”

[ Transtation]

Onthe 28th April he says that the security
arrangement were inadequate. The Commis-
sion alleges that after the withdrawal of the
withdrawals of the S.P.G. the alternative ar-
rangement didnotprove adequate. Butthe Gov-
ernment cf India state that itis wrong to say that
the altemative security cover for Shri Rajiv
Gandhiwas adequate enough to promptly meet
any possible danger.

Whenthe Government was ready to face
the impending danger as to how the hon. Home
Minister mentioned thatin his statement at that
time? His message reached every part of the
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country. Heis Home Ministerinthe Government
of india. Heis notthe Minister of asingle party.
Wefeltsormry atthattime. The Govemmenthas
taken only one part of the observations of Verma
Commissionandhas leftevery thing. The evalu-
ationofimpending dangertothe life of Shri Rajiv
Gandhihadto be done by the Intelligence Bu-
reau. Again, itwas necessary for the Ministry of
Home Affairs and the Intelligence Bureau to
provide extra security to Shri RajivGandhiwhen
he was out of office, deviating fromthe general
noms fixedin this regard. Butthe Govemment
failedtodo so. Thenthe Commission hasmen-
tionedinits report aboutthe role of the Party and
Govemment of Tamilnadu. Tamilnadu Pelice
Force failedto observe strictly the norms fixed
forthe security of Shri Rajiv Gandhiand particu-
larty it failed miserably in ensuring his security
in the public meeting as a result of which
unauthornised persons succeeded enteringinto
the sensitive zone near Shri Rajiv Gandhi with-
outany check up. Throughthemahumanbomb
reached very nearto Shri Rajiv Gandhiand due
to the explosion Shri Rajiv Gandhi was killed.

Not only this , the letter of DIG ,CID is
enclosed with it. In his letter written in March,
1991 hehadwritten:

“To T.C. Headquarters, Madras. Kindly
refertoaletterNo. ..... datedthe 2 1stMarch, 1991
regardingthe visit of former Pnime Minister Shri
Rajiv Gandhi to Tamilnadu.” inthe end ithas
beeninstructed that suspected Sikh terrorists
made an attempt on the life of former Union
Minister Shri Jagdish Tytler when he was ad-
dressingameetingin New Deihi, inwhichhehad
anatrow escape while twopersons were gunned
down. Soitis desirable for security purposes
that a security zone of 45 feet should be set up
aroundthe stage. It should be done in consuita-
tionwith local party leaders and alertnessinthe
fotlowing manner should be observed during
Shri Rajiv Gandhi's visits: “Nobody shouldbe
allowedto reach. nearthe protected person. it
shouldbe restricted. A ring of welltrained secu-
rity personne! shouldbe made around him. Well
trained sccurity guards with attacking power
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should be deployed in a row in front of him.
Adequate vigil should be kept to check any
sabotage during his visits. These instructions
wereissuedon 19thMarch, 1991.

What does Central Vigilance Commission
writesinthis regard?....(Interruption) intefligence
department exercises its mind and if itthinks in
onedirectionthenitcontinues to adoptthe same
line of thinking., Sikh terrorists of Punjabwere
the sole target for the vigilance Department.
Only one community is being defamed. Intelli-
gence report was not considered in the right
perspective by the persons whomitwas sentas
itis apparent from the statements of IGP. Shri
R.P. Radhwan and J.G.P. Shri F.G.Sharma.
They saidthatthey had linked the latest mes-
sage of intelligence Bureau with the impending
dangerto the life of Shri Rajiv Gandhi by Sikh
Terronsts in Tamilnadu.

My colleague Shri Chidambaran was
speakingjustnow. Hewas Minster incharge and
in a very light mood he has said that he is so
competent thatheremainedunhaurtduringhis
tenure. Atthattime, fortunately Shri Rajiv Gandhi
escaped in Colombo otherwise that attempton
his life was notaminorone. Atthattime he was
incharge. You point your fingers on others
immediately....(Interruption) What does mean
by “explained™ ?

Mr. Speaker, Sir, | would liketo ask whether
Intelligence Bureauwas notworking there. Our
Prime Minister visits a country where there can
be dangerto his life he is attached with gunbutt.
ltwas notaminorincident. There hasbeenlapse
onthe part of Central Government, State Gov-
emmentandthe Cengress Party intheincident
inwhich Shri Rajiv Gandhiwas killed. They may
gothrough what has beenthe role ofthe Party.
Itis written on page No. 87 “ The workers of the
Congress party includingits candidates were of
the view that maximum crowd should be
mobilised in the least arrangements to take
benefitof Shri Gandhi's visitforthe better polting
results. There were differences between
Tamilnadu Congress Committee ()andthecan-
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didate of the party over it and the candidate did
notinvolve TNCC (l)in these arrangements. As
aresult of which support of the party workers
could notbe mobilised for the meeting. Again
recommendation No. 3states thatthe selection
oftemple land for meeting placer was not suit-
ableincomgrisontothe schoolland. ithas been
saidthatthe Chief organiser ShriA.K. Daswas
notcapabile to control party activists whowere
creating disorder and confusion there. Onthe
onehandD.I.G. (C.1.D.) writes about security
arrangements that nobody shouldbe allowedto
enter in the periphery of 45 feet, fixes five
guidelines on the other hand these guidelines
areignored. Sowhen you go throughthis report
you will come to know the role of party but the
hon. Home Minister has forgottenit. He has not
mentioned even once in his statements that
there was any responsibility of Central Govem-
ment, 1.B. and Party activists. There line of
thinkingwas revolvinground S.P.G.and V.P.
Singh. lwouid like to ask the hon. Prime Minister
that Shri V.P. Singh was not Prime Minister at
thattime. There was same dangerforthe life of
Shri V.P. Singh for implementing the recom-
mendations of the Mandal Commission as it
was for other leaders. leave V.P. Singh, whois
not aware that a bomb was thrown at me at
Empiramganj. Acid was thrown on V.P. Singh
in Bhopal andabombin Sitamarhi. Ayouthwas
killed in this incident. Shri V.P. Singh made
special secunity arrangement forhim and less
for other former Prime Ministers, certainly he
would be responsible forit. Today, when you
reply the debate. | will ask whether Shri V P
Singhwas not aformer Prime Minister atthat
time. Al that time rreither Shri V.P. Singh nor
Shri Rajiv Gandhiwas the Prime Minister . Shri
Candra Shekhar was the Prime Minister and it
means that the Prime Minster belongedtothe
Congress, why couldthe Congress notmake
him to do such a petty thing, while Candra
Shekhar Government lost the power on the
issue of two constables. We did notread any
letter from Shri Chidambaramr or Shri Mani
Shankar. Wellthey could notwrite letters to Shri
V.P. Singh. They could write letters to Shn
Chandra Shekhar that perhaps Shri V.P.Singh



435 . DiscussionUnder Rule 193
- [Sh. P.Chidambaram]

has notmade any arrangement of S.P.G. for
him, Nowthe Govermnmentis inpower with the
supportof ourpasty, kindly make that arvange-
ment. You had never written to Shri Chandra
Sheliar. Tharglore, ithinkthatitis notproperto
_ politicise all things. At that time 1 was also a
~ Minister. tremerrberwhen Stwi V.P. Singhwas
speakinginih. L okSabhaandthe RajyaSabha,
- he saidthat underrulehe can’tprovide S.P.G.
butRajiv Jimay take whatever equivalent force
herequires. Fourtulletproof cars and240police
involved ar sxrenditure of Rs. one crore. |
rertn, 27 FX: T hidermbaramor any other
colleagueof mine raised this point Shri V.P.
Singh said thet there is no limitation of 1 crore
rupees il neadbe we are ready to provide Rs. 5
crore. Telme. whatmore do you want? We are
proud of that 50 long as ourparty was in power
nohasmwas done %0 Stwi Rajiv Gandhi, hewas
safe. ictaimthat il our party hadbeen in power
during the election and Shri V.P_Singh heidthe
office of Prime Minster he would nothave suf-
fered any loss. You are deviating from your
responsibility. :

ﬂnmmA was formed after
dismissing V.P. Singh Government which has
the slogan-louryears versus fortyyears andyou
were supporiing that Govenrment and you are
raising finger on us. You doubxt ourintentions.

You are pointing out towards the person. like .

Shei V.P_Singh that he is involved in Shri Rajiv
- Gandhi Assassination. Ms Speaker, Sir, | feel
verybad. lwas ofthe view that today this debate
willbe held atsuch ahighlevelthatingerwillnot
beraisedonaninnocentperson. Only oneleader

hmnothamwlatnmﬁy Tho ’
Indira Gandhihave alsobeenassasinatedinthic

country. | would like 1o ask asto who was the
Prime Minster at thattime. Out of these three
. -panty was inpower andone when the Govem-
mestsupportadhy yourpantywasinpower. You
forget all these facis and raise fingerss onus.
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‘The hon. Home Minister should have made an
impartial statement. The hon. Home Minster
shouldhave saidas to what Verma Commission
has observed about the Congress party and
Govemment of Tamiinadu. Whois notaware of
the factthat Tamilnadu was under President’s
rule atthat time and during President rule the
Govemmentis altin allwhen there is no Chief
Ministerin the State. Allof us are aware that the
samepersonwhowas Govemor atthattime who
is occupying the Chairof Governor evennow .
@means that the Central Govemment was not
responsible for it, Shri V.P. Singh was solely
responsibieforit. Evennow, | demandthati Shri
V.P.Singhisguilty, puthimbehindbars. Neither
you will become loyalist nor any faw will be
changedby levelingcharges against Shri V.P.
Singh. Law follows its own path. i will certainly
point out as to what happened with the report of
VmC«umamuedaysagonm
very House.

Idonotwant to gointo it, whether he gave
afactual report or not bet if you are inclined to
take action on the report of that commission,
then go ahead. You may take action against

everybody, we are ready to acceptit.

A few days ago it was said that the hon.
Home Minister of Home Affairs would inform.
The imeligence department had told the
Tamilnadu Govemment that the venue and the
date ofthe programme were not proper. When
thevenue was not appropriate which is proved
by the report then why this programme was
implemented Mr. Speaker, Sir, | will not take
much time and only want to submit that if we
really want to do something for our motheriand
then we should avoid making personal allega-
tions and counter allegations. | want 1o submit
thatthe present Prime Minster was Home Min-
isterin 1984 when indira Gandhiwas musdered,
my house was setonfire . Atthattime | was at
my 12, Rajendra Prasad Roadresidence | kept
telaphoning but tono avail. | coukineither save
my house nora Siidyouth, whowasbumtalive.
Raijiv ji was also murdered. Though | fight for
goodcause mynameitnotmentionedby media.
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I do fight but that is limted whthin this House.
While out of the House or when our Prime
Minister or Home Minister visits some foreign
country, we watchthemspeakingonT.V. The
day, the level of our politics falls to such extent
anitisbetterwe, renounce politics. Therefore,
iwantto submit, through you, thatwe should not
involveitin politics andratherfind outaway so
that ourleaders are notmurderedlike the ones
which have already beenmurdered. lf wefindout
some solution sittingtogether which is above
polities, then | feel we willbe able to arrive ata
conclusion and that willbe a right conclusion.
Weknow there are two groups within Congress.
We are in the habit of fighting openly buta sort
ofinnercurrentprevails thereinthe Congress.
Yourfightis different which we know very well.
Soundersuch politicalmotivesif youtrytoaim
atus then Chidambaramijiand Ayyar Saheb, |
feelitwillbe neitherjustforus norforyourselves,
doinginjustice to him. therefore. | demandthat
ityouintendtotake an actionthenbe ityour party
workeror of any otherparty orevena Govern-
mentemployee you must take an action against
him.

I. once again, will request the . Home
Minister, that being a Minister of the Union /
Government you are not supposed to give a
signaltothe country like the one you have given
on 28th April, this signal was entirely wrong.

[English]

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
ANDSPORTS)ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): | justwantto
informthe hon. Members, members ofthe press.
staffandthe watch andward, as we have decided
to sit late for thus discussion, we have made
arrangements for dinner. | would requestthatthe
hon. members may kindly have their dinner. We
have made arrangementsin Room. Number 70.
(Interruption)
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KUMARIMAMTA BANERJEE(Calcutta
South): |am gratefulto youfor providingme an
opportunity atsuchatime . When I riseto speak
with the mixed feelings of sorrow and serious-
ness. Today, | remember my leader Shri Rajiv
ji, whowas celectedto Parliament before me.
Ihave seenthe affection and encouragement
givenby ShriRajivji. He was closely associated
withthe younggeneration.

Sir. previously, | have seeninthis House
only one thingthat questions were raised about
Bofors daily aQuestion was being raised daily
asto why security arrangements for Shri Rajiv
have beentightened why such anamountwas
beingspenton his security? Today, | once again
wanttoraisethisissue because Shri V.P. Singh
is forman Prime Minister and Shri Advani jiis
the leader of the Opposition and Chief Ministers
are there in states. At present. our party is in
powerbutwe canneversay thatthere shouldbe
no security arrangement for Shri Advani, Shri
V.P.Singh and Chief Minister of a state as the
question of securityis asensitive oneanditis
not a personal matter. We can have political
differences, party difterences but can never
have misunderstanding ontheissue like secu-
rity. The Chief Minister of various states are also
inthe hitlistandtheir security arrangements are
beingintensified, but we have neverraised our
eye-brows asiitis a serious matter.

Mr. Speaker, Sir, today when we make a
mention of Shri Rajiv Gandhi andjust now Shri
Lodhajiand Paswanijihave urgedtodiscussit
rising above political considerations, which s
quitetrue. Findings of the report of the Verma
Commission needs tobe considered. ltis true
thatwe cannot make Mahatma Gandhi, Indira
Gandhiand RajivGandhialive butwe canavoid
recurrence of such incidents and noleaderis
assassinatedin future Therefore all such points
needstobe discussed. Why Shri V.P. Singhis
being targeted because there are facts and
findings. Shri Paswan jiis not present here. |
wantedtoinformhimaboutit. Mr. Speaker, Sir,
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ameetingwas heldon4thDecember, 1989when
ShriSheshan was Cabinet Secretary. ShriR.
Vasudevan. special Secretary to P.M., V.K.
Jain, V.G. Vaid, Vijay Karan, Devendra Singh
and Ashok Darbari participated in this meeting.
Whatwas decided inthis meeting.

[English]
fwantto readthatmatter and | quote:

“SUBJECT: Security arangementsfor
ex-Prime Minister.

Kindreterenceis invited tothe discus-
sionheldby Cabinet Secretaryon4.12.89at 12
noonregarding security arrangementsfor Prime
Minister and forex-Prime Minister.

As directed, further discussions were
held on 4.12.89 at 3.30 p.m. in the Office of
Director SPGin the security arrangements for
ex-Prime Minister; this discussion was attended
by Director SPG. JD (I1B) Additional Commis-
sioner of Police (S&T) Delhiand Joint Secretary
(Security) Cabinet Secretariat.

JD(1B) statedthat the threat perception
inrespect of the ex-Prime Minister has changed,
since heis no longer the Head of the Govern-
ment, he now faces danger arising out of per-
sonalvendetta. The security arrangements tobe
providedto him now will have totake this factinto
account. IB will be sending a fresh threat as-
sessment for the ex-PM very soon.

Theinstruction ofthe Govemmentisthat
the ex-Prime Minister should be providedthe
same level of protection. In the context of the
above the standard aspects of security relating
to prime Minister have been listed in the en-
closed broadsheet and the commonly agreed
views of IB, SPG and Dethi Police regarding
secunty to be provided to ex-PM have been
indicated against eachitem of secunity arrange-
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ment; theabove indicates thatwhilethe arrange-
ments for close protection andforguarding the
residence will be the same as before, the ar-
rangements for the Delhi functions and tours
outside Delhi willhave to be modifiedin view of
the changedsituation.

It was agreed that the security for the
family will be maintained atthe same level.

[Translation]

Whathappenedafterthat? Asreferredtoby
Shri Chidambaram that Shri Sheshanwas re-
movedand ShriB.C Pandeywas appointedas
Cabinet Secretary., And about the verbal in-
structions issued by ShriSheshanon 30.1.90it
hasbeenstatedthat:

[English)

“On the Verbal instructions of Shri
Seshan. thethen Cabinet Secretary.
the SPG was askedto continue pro-
viding security to Shri Rajiv
Gandhi. This was a purely temporary
andadhocarrangement.”

[ Translation)

Therefore. the decision taken by the Cabi-
net Secretary shows that there was security
problem for Shn Rajiv Gandhi because his
name was In the hit ist and earlier also two
attempts were made on his life in Colombo and
at Rajghat. Therefore. security nsk was there
though he was not Prime Minister atthattime but
was animportant national leaoder and an oppo-
sitionleader.

|English)

Rajivji was the important leader of this
country. But, atthattime, | donot know why, the
Cabinet Secretary’s order was violated. Shn
V.P.Singh was the Pnime Minister atthat time
andthey had withdrawn this SPG cover.
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ltistrue as pointed outby ShriPaswan, that
the §PG Act was passed during the Prime
Ministership of Shri Rajiv Gandhi. He said that
there could not be SPG provision for a Prime
Minister. Butthe Prime Minister himself cannot
ask for providing SPG coverbutsome one else
hadto raise this issue because of hisbeing a
public figure. Shri Rajiv Gandhi, himself could
not say that he should be provided with SPG
cover.

[English}

Shri Chidambaram wrote letters to Shri
V.P. Singhon 3rd Februaryand on SthFebruary.
ShnGeorge, the Private Secretary to Shri Rajiv
Gandhihadalsowntten somany letters aboutit.,
Theyhadrequestedthe V.P.Singh Govemment
to reconsider this decision.

| Translation)

Butthe V.P.Singh Govermentdid nothing
They should have had reconsidered it. Shri
Rapv Gandhi was assassinated for political
purposes and it was politically motivated and it
was adeliberate attempt. The Governmentwas
responsible for it and the Verma Commission
has proved the casual attitude of the Govern-
mentandthe Central Govemmentand Tamiinadu
Government were responsible for it. Afterthe
withdrawal of SPG, Shri Rajiv Gandhiwas not
provided adequate altemative security. In Feb-
ruary he visited Manipur and at thattime only one
PSO was with him. | have seen it that during
election period there was only one ortwo PSOs
with Shri Rajiv Gandhi. Such thing should not
happen with other leaders. We have lost Shri
Rajiv Gandhibutin future such things shoutdnot
happen with any other leader. The Verma Com-
mission inits report has also mentioned about
the Congress party. We do not wantto hide the
facts butyou are hidingthefacts and do notwant

todwetll onthem. inthis regard | would kketosay

thatthere was communication gap betweenthe *
congress party and the administration. in every
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electionithappensthat every Party workerwant
tooinvite party leaderto his constituency but the
worker cannot kill him. The opposition parties
shouldthink over this fact. No Congressmanis
responsible for the murder of Shri Rajiv Gandhi.
ltis alapse onthe part of administration. lf there
was some intelligence report about the assas-
sination of Shri Rajiv Gandhi then why thatfact
was not broughtiinto the notice of the Adminis-
tration. |wouldlike to ask the hon. HomeMinister
thatwhenthere was Intelligence reports that the
venue was not safe to hold a meetingthen why
the Administration did not take responsibility. It
should have taken the responsibility. How the
party workers were responsible for that How
they could think of arms, human bomb or any
explosion. No party worker can commit such
cnme, only anti-social elementcandoit. itisthe
duty of the Administrationto check suchthings.
This happenedbecause of Communication gap
and that is why we are distressed over this
incident. It is not correct that any congress
worker was involved in it but it is true that the
decision of the V.P Singh Govermnmentto with-
draw SPG coverwas notright. Thethen Central
GovenmentandState Govemmentof Tamiinadu
were aware of the factthat Shri Rajiv Gandhi
would become the Prime Minister and thatis
why he was made political victim. The Verms
Commission has saidthatit was mentioned by
the Cabinet Secretary Shri Pandaey that Shn
Sheshan should notbe called by the Commis-
sion. | would like to submitthat after the compile-
tion of the discussion in the house, a J.P.C.
shouid be constituted for a detailed discussion
onit. Astrongaction shouldbe taken againstthe
persons who are guilty forthatsothat such thing
may not happen in future. Family members of
Shn RajivGandhi also runs arisk, to his life, so
proper securnty arrangements should be made
for him. Proper security shouldbe providedto
the Pnime Minister, opposition leaders. Chief
Ministers and other VIPs.

{English}

MR. SPEAKER : Howdowe go aboutnow?
How munch time should we sittoday?
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SHR! CHANDRA JEET YADAV
(Azamgarh): Sir, lwantto know one thing. Really
speaking, this was not properly know, whenthe
discussion would start.

MR.SPEAKER: No. ltwas giveninthe list
itself. Thetime was also given. Itwas extended.
Thatis all.

SHR!I CHANDRA JEET YADAV: | know
thatlamnottalkingaboutthat. lamsayingthat
whether it will notbe properto give opportunities
to two former prime Ministers. Two former
Prime Ministers’ names have beendraggedand
thisis a very sensitive issue; itis a very major
issue. Everybody shares the samefeeling. the
same sadness. ltis anationaltragedy. Butsince
two former Prime Ministers’ names have been
draggedin; allegations have beenmade which
are onthe records of the Parliament, may | know
whether it willnotbe proper atleastto givethem
opportunities, if they want to say something?

MR.SPEAKER: Yes, definitely.

SHRICHANDRA JEET YADAV: There-
fore, my request will be that since they are not
presenthere-whoever wants to speak today, let
them-let them have their say tomorrow, if want
to.

MR. SPEAKER : That will be done. Mr.
Sudhir Ray, how muchtime do youwant? Sup-
posethereis somethingdifferentyouwanttosay
itis all right. ’

DR. SUDHIR RAY (Burdwan): | will speak
for 15 minutes.

MR. SPEAKER : But, you will not repeat
the points.

DR SUDHIR RAY: Why? Everyone will
give their points.

MR. SPEAKER : Because, thatisthe rule.
| did not allow Kumari Banerjee to repeat the

points.
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Mr.Verma, how muchtime willyoutake?

SHRI SUSHIL CHANDRA VERMA

(Bhopal): Aboutten minutes.

MR.SPEAKER: Mr. P.G Narayanan, how
muchwillyoutake?

SHRIP G Narayanan (Sobichettipalayam):
About 15minutes.

MR.SPEAKER: | wouldrather have you,
Mr. Narayyanan speak first.

Withinone hourorless than one hour, we
willbe nisingtoday; andtomorrow, if necessary,
we willgive chanceto otherone ortwo Members;
and the Home Minister may reply. Shri
Narayanan.

2148 hours

SHRI P G NARAYANAN
(Gobichettipalayam): Mr. Speaker, Sirthe Verma
Commissionwhichinquiredintothe assassina-
tion of former prime Minister Rajiv Gandhi has
indicted the then Government of Tamilnadu, its
officials, the Government of India. the intelli-
gence Bureau andthe Congress party workers
who had organised the public meeting at
SriperumbuduronMay 21, 1991, whichhadled
tothekillingin ahuman bomb blast.

The Verma Commission findings have
three elements. They relate to the role and
responsibility of the then Government of
Tamilnadu for the assassination and of the
Centre andthe Congress Party which organised
the meeting at Sriperumbudur which Rajiv
Gandhiwastoaddress.

.

The proximate cause of the assassination
was the lapse of the police force atthe venue of
the meetingandfailure topreventhumanbomb
accesstothetarget. Thethen State Govemment
failedto provide the proximate security andthe
lack of discipline and behavior of Congress
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membersinthe interest of the security of their
Presidentwas a contributory factor.

The Commission thought that the
Tamilnadu police could still have countered this
lapse of the Congress Party. Mr. Chidambaram
stated, while he was speaking, that suspended
police officers were reinstated in December,
1991. Whentheinquiry reveals thatthey are not
responsible forthe lapse, there is no option left
with the State Government excepttoreinstate.

The Verma Commission has reservedits
major indictment for the Centre. Tamil Nadu
where the assassination took place was under
president’s Rule. Therefore, the Centrehas a
larger responsibility inthe matterbecause VIPs
targeted by terrorist groups haveto be protected
within India and abroad by the Centre. But the
Centre'sresponsein the context speftoutinthe
memorandum of action taken on the Verma
Commission’'sreport, is surprising inthe least.
The Centre only partially shares the
Commission’s view thatithas a higher respon-
sibility during President’s Rule in a State but
suchenhancedresponsibility/interactionis lim-
ited to policy, budget and legislative matters.
The Ministry of Home Affairs had claimed that
itis notinvolvedin the day-to-day administration
of which the VIP security forms a part.

The Centre has contended that the Intelli-
gence Bureauhas notwithheldanyintelligence
which was available to it concerning Raijiv
Gandhi's security from the Tamil nadu Govemn-
ment or police. One such report of the Cabinet
Secretanaton 9th December 1989 had saidthat
there was a continuing needto provide effective
protectionto Rajiv Gandhiand his family in view
ofthethreatfrom Tamilmilitants and others. The
Commission also inferred that the message
fromthe Cabinet Secretarnat's reports and other
intelligence inputs admitted by the IB was that
the attempt on Rajiv Gandhi in Tamil Nadu by
Tamil militants was imminent. But the docu-
ments made available tothe Commussion es-
tablishes that the Center's perception of the
threat to Rajiv Gandhi was defective. Earlier,
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there was areportabout LTTE threatto Con-
gress and Janata Dal leaders hailing fromthe
South and to protected persons from Tamil
Nadu. Therewas notslightest anticipation of any
threatto Rajiv Gandhi.

The Tamil nadu police, however, seemed
to have a better anticipation. As soon as Raijiv
Gandhi’s programme to visit Tamil Nadu was
announced, the security arrangements ordered
by the DIG CID to the concerned Superinten-
dents of Police refereedto the threat the VIP
faced as of high order. The IB at various times
had altered the Tamil Nadu police that Rajiv
Gandhiwas at the top the hitlistof LTTE and
Punjab terrorists and he needed the maximum
security umbrella, since the SPG cover had
been with drawn after his stepping drawn as
prime Minister. However. necessary back-up
measures, followingthe maximum alert, have
notbeentakenby the IB and particularty by the
Central Govemment, as Tamil Naduwas under
the President’s rulein May, 1991. Butthe Cen-
tral Govemment had glossed overthe failure on
its part by saying that the procedures laid down
inthe Yellow Book were adequate but theirfaulty
implementation ledto the tragedy.

The Centre definitely has failedto dicharge
its obligation of greater interaction and direction
to the Tamil Nadu Government during the
President’s Rule in force in the State for Shri
Gandhi’s security in spite of the very high threat
to him in Tamil Nadu. This was made know to
Tamil Nadu Government by its intelligence
agencies andthe Cabinet Secretanat. Thiswas
acontributory lapse.

Ifthe Tamil Nadu Police had anticipated a
threatto Rajiv Gandhijiandtaken every precau-
tion, thenwhattailed? ltis not the withdrawal ot
the SPG cover for Shri Rajiv Gandhi or the
failure to provide an alternative-which the Cen-
tre has to account for instead of blaming the
lapse on the Tamil Nadu Govemment-thathas
resulted in this incident. Such a cover could
have helped against a frontal attack like from
bullets orbombs or grenades aimed atthe target.
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What made Shri Rajiv’s assassination possible
wasthe method and the device usedbeyondall
methods. The assassin’'saccesstopthetarget
owes itself to afailure atthe spot. The lapse is
not entirely that of the Tamil Nadu police. Itis
partly the failure of the Cengress organisers to
regulate the behaviour of theirmembers where
security of theirleaders are involved. Failure of
the Congress workers tocomply withthe secu-
rity requirements was all too obvious at
Sriperumbudur.

Now, | would like to touch the role and
responsibility onthe partof the Congress Party
andthe observations ofthe Commissionon the
Congress functionaries in Tamil Nadu. It is
evident from the observations of the Commis-
sion that the /Congress Party workers and
organisers at the venue of the meeting did not
extendthe required cooperation tothe policeand
createdimpediments in making proper security
arrangements for Shri Rajiv Gandhi, particu-
larly, in ensuring strict controlin his proximity.
Thisis evidentfrom the Report atpage 53, para
11.07. Iwouldlike to quote the relevant portion
to corroborate the other evidence to this effect.
Iquote:

“This is significant on account of the
police officers’ casethatthisannounce
mentatabout 10.00p.m. hadthecon-
sequence of persons rushingnearthe
red carpettowards left of the rostrum
from all sides since A.J. Doss an-
nouncedthatthosewhowatedtogar-
land Shri Rajiv Gandhishouldcome
tothatside ; and this confusion facili-
tated entry into that area of
unauthorised personsincluding the
human bomb without any security
check.”

One couldinfer fromthe Reportthat Con-
gressmenandthe Party’s Lok Sabhacandidate
from Sriperumbudur Maragatham
Chandrasekhar, exhibited a totallack of aware-
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ness of their obligaiion to cooperate with the
policetorce andtofacilitate themin theirtask of
providing security to Shri Gandhi. The Con-
gressmendidnoteven exhibitthe kind of disci-
plineandbehavioritwas reasonableto expect
fromthem.

inthe interest of the security of their party
President when the high thereat to him was
known generally toeveryone. The Commission
itself observedthatthis was alapse onthe part
of the Congress functionaries in Tamil Nadu
eventhoughby exercise of reasonable foresight
and the poser available to the police force, it
could have effectively counteredto some . The
Congress candidate fromthe constituency who
did notthink thatit was necessaryto associate
with the Tamil Nadu Congress Chief Shri
Ramamurthy andthe volunteers athis disposal
inall respects. This willbe clearly evidentfrom
thefindings of the Commission. Here | would like
to quote the relevant portions from the
Commission’s findings to show howthey were
non-cooperative to each other:

| quotefrompage 77, para 15.02:

...... It appearsfromthe evidenceand
is not disputed that there was notin-
volvement of TNCC(l) President K.
Ramamurthy orany of its office-bear-
ersinthearrangements Damodaran,a
nominee of TNCC(l) President, ap-
pearstohavegone to Sriperumbudur.”
Y A.J. Doss was appointed by
Shrimati M. Chandrasekhar as the
ChiefOrganiser. Damodaranbeingun-
welcome at Sriperumbudur, returned
toapprisethe TNCC(!) Presidentand
mentionedthe unsuitability of the venue
of the meeting chosen by the candi-
date.”

...... Apparently, K. Ramamurthy did
not hesitate totake necessary action
andfirmly overruledM. Chandrasekhar
inrespect of apartofthe arrangements
madeby her. However, apartfromthis
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action by the TNCC(l) President, he
didnotinvolve himselfinanypartofthe
arrangementin spite of beingtold that
the arrangements forthe meetingwere
unsatisfactory”......

It has been observed further that
K.Ramamurthy, the TNCC(l) Presidentbeing
himself highly threatenedis a protected person
of ‘Z’ category. ltis reasonable to assume that
he hadknowledge andawareness of the security
risk of Rajjiv Gandhi generally if notin minute
detail. twas, therefore, his primary responsibil-
ity formakingthe arrangementinthe meetings
of Rajiv Gandhiin Tamil Nadu. This discloses
lack of awareness and properperceptioninthe
TNCC(])President K.Ramamuthy aboutthe need
of stringentsecurity for Rajiv Gandhi. ltwas also
his duty to see thatthe partymen behavein an
orderly manner and facilitate observance of
security norms which they failed to do so.

Sir, there are certain other facts which
emerge fromthe aevidence are:

(1) Lack of c.oordination betweenthecan-
didate and the TNCC(l) President K.
Ramamurthy;

The Congressmen’s main concern was
only to encash Rajiv Gandhi’s visit toimprove
the election prospects, notbothering about his
security needs.

(2) Nosenior Congress (1) leaderotherthan
the candidate visited the site and the candidate
was concerned primarily with the gathering at
the meetingalone;

(3) One of the main failures which contrib-
utedtoineffective access was erection of single
barricades andthattooinadequateintrontotthe
rostrum and no barricades behindthe rostrum.
Forthe erection of barricades, it was leamt that
sufficientmaterials andthe manpower were not
available at the state. When local prominent
leaders, including AIADMK Party MemberMr.
Murthy came forwardto erect double barricade
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andready toprovide materials, the Congress(l)
Leadersrejusedto acceptthe same.

This has created general disorder through-
out. ltis therefore necessary that some guide-
lines/code of discipline should be framedtobe
followed by partymen/organisers onsuch occa-
sions where VIPs are to Participate.

As regards the SPG cover, one of the
execuses given to the Verma Commission for
the withdrawal of SPG coverwas “inadequacy
of strength of SPG”. Then why s itthatin April
1990 so many SPG officers who had worked
with Rajiv Gandhiwere posted out of the cadre
tojoininfar-flungparts of India. And how was it
then suddenly possible after the assassination
forthe SPG to provide protection notjustto one
ex-Prime Ministerbuttotwo and their proximate
families, as well as to Rajiv’s family?

The Commission’s conclusionson Pages’
80t085, especially paras dealing withthe SPG
are clear proofthat once SPG coverwas with-
drawnon30January, 1930 againstthe protests
ofthe Congress Party and overturning a deci-
sion of 4th December, 1989 to continue the
cover, It was very clear from that there was
failure of the Central Government to provide to
Rajiv a suitable alternative cover even after
announcement of general elections accentuat-
ingthe threattohim.

Rajiv Gandhi was the most threatened
personinthe country as Prime Minister and this
threatto him remained unreducedtili his assas-
sination. We have learnt a lesson from this
tragedy. Even after this, the SPG cover was
denied to him and and his family members.
Providing security for persons who are highly
threatened by virtue to their official functions

performedwith dedicationwouldbe coterminous
withtheiroccupancy of the office they hold in this
age of growingterrorism and would be a disin-
centive to many to work with devotion whichis
not conduciveto the nation's weltare .and
progress. '
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~ Lessonsof RajivGandhi's assassination

are notlearntproperly even thereafter which
indicates absence of mechanism to ensure
learning from the experience of past mistakes.
In fact, the Tamil Nadu Chief Minister Dr.
Puratchithalaivi is waging a war against the
LTTE towipethem outcompletely inspite of her
being in the top hit list of LTTE militants. Itis,
therefore, inthe fitness of things, necessary to
strengthen the security measures including the
aerial security. | hope andtrustthatthe Govemn-
mentof Indiamustcooperate in herattemptto
wipe out LTTE completely and seethat VIPS
who are on the hit list of terrorists are given
proper security so that tragedies like
Snperumbudurconnotrecur.

DR. SUDHIR RAY (Burdwan) : Itis with
deep sense of sorrow that | participate in this
debate. | fully sympathise with Shri Mani
Shankar Aiyar and Shri P Chidambaramwhose
speeches were full of high emotions. Butthey
have overlooked the finding of the Verma Com-
mission and they are insisting only on one
aspectthatis withdrawalofthe SPG. The Verma
Commission has submitted theirreport. He said
that this assassination wouldbe avoidedif the
Tamilnadu Government andthe Government of
Indiafulfilled their duty.

He indicted the Tamil Nadu Government
for its role and dereliction of duty. The Tamil
Nadu Govemmentshouldhavebeenalivetothis
security problem because TamilNadubecame
asafe heavenforthe LTTE elements. .

As youallknowthat LTTE receivedpatron-
age and blessings of both AIADMK and the
Congress Party. Butafterthe Rajiv-Jayavardane
pact, LTTE became very much dissatisfied with
our Pnme Minister and they took every oppor-
tunity to discredithim andto malign him. There-
fore, itwas the duty of the Tamil Nadu Admin-
istration and the Tamil Nadu Police to give him
proper security cover. Butthey did notdothat.
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There were lacunae in the arrangements be-
cause the area was not properly guarded and
people were comingandgoing. There wascom-
plete chaos and anarchy inthe meeting place:

The Governmentif India also hadashare
of guiltbecause the Givenment of India, espe-
cially the Intelligence Bureau, the Ministry of
Home Affairs did not properly interact with the
State Administration. They did not give all the
news tothe State Administration. In this connec-
tion, | shouldsay, as ShriGumanMalLodhaand
ShriRam Vilas Paswan said, thatthe Govern-
ment at that time was not of Shri VP Singh’s
Governmentbutitwas the Government ot Shri
Chandra Shekhar who was brought up by the
Congress Party. Itwas a proxy Government of
the Congress Party. itis known to everyone that
Congress Party assured him of at least one
year'stenuretherefore, ifthere was any security
lapse or any lapse on the part of the Central
Govemment., theycannotblame ShriV.P. Singh
because it was a proxy Government of the
Congressparty.

Mr. Justice Vermablamedthe Congress
party. Weallknow this and wheneverwetell this
,the Congress party says thattheirs party is like
River Ganga, everyone comesthroughit. Itis
like a Kumbh Mela. But what was the situation
inthat meeting.

My other friends read fromthe report, soi
need notreportthose arguments., Butanyway
there was no discipline. There was complete
chaos there in the meeting. | hope the Home
Minister would answer my points.

lamtoldthat ShriRajiv Gandhiwas to held
his meetings atMoradabad, Bareilty and Rampur
onthe 21stofMay. Why those meetings were
canceled? Whydidhe goto Tamil Nadu? When
there was a high security risk, whenthere was
extreme niskto his person, why the Administra-
tion, the Police force, the Intelligence Bureau
allowed, atthe lastmoment, his engagements
to be canceled and he was rushed to Tamil
Nadu? The Congressmen behaved in a most
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indisciplined way and | mustsay when this sad
assassinationtook place, whatwas the record
ofthe Congress party. Invarious States, in the
name of protestmeetings they setfire to oppo-
sition houses. Theythreatened many opposition
leaders. Inmy State a Congress journalist pub-
lished an article accusing ShriJyoti Basu and
ShriV.P.Singhfor hatchingaconspiracy forthe
Rajiv Gandhi’'s murder. This is actually the
case.

MR. SPEAKER : Why do you bring Shri
Jyotibasu's name? It is not mentioned in the
report, notinthe Commission’s report. (Inter-
ruption)

DR. SUDHIRROY: A Congress journalist
hadsaidso. Therefore, Iwould requestthe Home
Ministerto arrange security, to arrange security
measuresin aleakproof way. Notonly that. the
torces of destabilisation are verymouh strongin
India now. Every where they are raising their
ugly heads. Only a few days ago there were
some incidents in Manipur and Kashmir is
burning. Pakistanis raisinga low proxy war.

Therefore. we wantthatwe mustbe alivetothe
situation. Our Congress friends have a lot ot
respect for ShriChidambaram and ShriMani
Shankar Aiyar. They only stressedon one point,
thatis. the withdrawal of SPG cover.

MR.SPEAKER : Allthese points have already
beencovered. itis notnecessaryto repeatthem.

DR.SUDHIRROY: 1amjustreading fromthe
report of the Verma Commission. page 107,
paragraph2:

* (2) Whether the assassination of
Shri Rajiv Gandhi could have been
avertedand whetherthere were lapses
ordereliction of duty inthis regard on
the part of any of the individuals
responsible for his security.

Answer: Yes. The assassination of
Shri Rajiv Gandhi could have been
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averted but forthe lapses or derelic-
tion of duty of the Tamil Nadu police
force which constituted the prominent
cause.

There were lapses and dereliction of
duty of the Tamil Nadu police force
andconsequently of the Government
of Tamil Nadu; of the I.B., M.H.A_,

MR.SPEAKER: Itis notnecessarytoread
these thingsbecause itislaidonthe Table. You
Justsay thatthatparagraph may be referredto.

DR. SUDHIR RAY: Paragraph 16,
summorising the conclusions s relevant, men-
tioningthatthe Congress party organisers of the
metting had specifically failed.

[Translation)

SHRI SUSHIL CHANDRA VERMA
(Bhopal): The augusthouse haslistenedtothe
speeches of two hon. Members Shri Aiyarand
ShriChidambaram. They have mentionedthat
how laboriously they have prepared the dratft of
NSG Act. They have had closed door delibera-
tions for three days to formulate this Act. Some-
times, it also appears fromtheir speeches that
perhaps they have also done some field work to
assessthe implementation of their scheme. Itis
one aspect of the picture that recently they have
formulated a scheme and have also seenthe
successfulimplementation of that scheme. For
thatthey deserve all praise. But there is other
side of the picture also and that relates tothose
persons who are practically involved in main-
taining law and order and making security ar-

rangements.

Ihave gotan opportunity to make secunty
arrangementforfourtimes whenpt. Jawahar Lal
Nehru was the prime Minister. It was a coinci-
dence that when | was District Collector, pt.
Nehru visited my district for fourtimes. People
like me who have practical expenence of secu-
rity arrangements knowthe pulls and pressures
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andburden of responsibility faced by the District
magistrates. Before | dwell upon the Special
force, 1 would like to tell you about my own
experienceinthis regard. | would like totellyou
aboutthe comingtime inthe eyes of an Admin-
istrator. -

Itis being saidby the Congress party that
at the time of Tamilnadu visit of Shri Rajiv
Gandhi, they emphasised on proper security
arrangementbutthatcouldnotBe done. Butthere
1s practical difficulty in it. |, myself, realise it
when | was Collectorin Raipurin 1962 and Pt.
Nehrucame onavisitto Raipur.iwas respon-
sible forthe security arrangements. Dr. Kailash
nath Katjhw was our Chief Minister. When|was
making arrangemets for dias etc., Congress
workers objectedtoitand said that it was their
election meeting and they would do whatever
they like and asked me nottointerfere in their
matters otherwise they would make allegations
againstme forworking againstthe party interest.
Anyhow, | did nothave much experience by that
time because it was my first charge so | could
notactso strictly as | should have . As aresult
of it, disorder prevailed there. When Pt. Nehru
came downfromthe dias he was surroundedby
the people and the Chief Minister Dr. Kailash
Nath Katju any how reachedto his carbutlosthis
glassesinthe crowd. | was very much ashamed
ofthe mismanagement andwrote alettertothe
Chief Secretary that | sould not make arrange-
ments for the Prime Minister accordingto the
blue book and hence if he desired he could
transter me. He had full taith in me and did not
transfermefromthere. Afteroneyear Pt. Nehru
again visited Raipur at the time of Chinese
aggression. Atthattime | did notlistentoanyone
and ourarrangement was excellent.

What | want to say is that if the District
Administration acts strictly, he face the pulls
and pressures. The Verma Commission has
also referred to the recent visit of our Prime
Minister from Bhopalto Vidishaandthere was
also disorderbecause itwas aparty meetingand
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the workerinsistedthattheir Prime Ministerwas
coming andit was their furiction so the admin-
istrationshouldnotinterfereinit. Allthese things
haveto be understood. The party workers should
make their political leaders aware of the pos-
sible risks but if it is expected from the district
administrationthatit wouldface all threats atits
own, thatwould be very difficult task.

District Administration do succeeds at
some placesinkeepingthe party workers atbay.
Fromthe assassination of Shri Rajiv Gandhiin
Southnolessonsseemstohavebeenleamtas
is evidentfromthe disturbing seenes witnessed
during the visit of the Hon. Prime Minister this
year or last year. Shri Chidambaram while
dwellingon suchincidents was clearly atpains
inview of the secunty arrangements beingmade
duringsuch visit. :

| would like to submit that from my own
experience | have gotevery doubtwhetherrais-
ing of Special Force by the Centre to provide
effective security coverto the Hon. Prime Min-
ister or other persons will be a successful

- exercise. This sortof thinkingis somewhat new

inIndiaandnosuchthingwas everwitnessedin
the past, notevenduringthe rule of the Britishers.
Four times | was incharge of the security ar-
rangementsforthe visits of Nehru Ji, Mr. Handoo
and later on Rustam i, usedto visit the districts
just one ortwo days in advance and also used
to give suggestions very humbly as follows

[English)

“May | suggestsuchandsuchthings?
Would you consider such and such
change?”

[ Transiation)

They were not used to issuing directionto
the District Magistrates. Shri Chidambaram
informed usthatan Assistant Director of NSG
has been empoweredto issue directions. Itis
nice thatthe said ofticial did not visit my district
during my service period otherwise he would
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have beenthe first to be arrested by me. Inmy
work nobody was allowedto intervene whether
he belongedto any Central Force orany other
organisation. Maintenance of law and order is
the responsibility of the State Governments and
tha Central Governmentmustunderstandthat
by raising the strength of the Central Forces
effective security cover cannot be providedto
the Prime Minister. This responsibility should
be thrust on to the State Governments . For
providing effective security cover to the prime
Minister and other VIPs the State Govermments
mustbe trusted upon by the Centre.

Mr., Speaker, Sir., difficulttimes are ahead.
There is a serious threat to the security of the
Prime Minister other leaders and VIPs in the
daystocome. There are number of incidents of
assassinationinthe history of world and that of
Indiathe World has witnessed many assassina-
tions. Abraham Lincoln was assassinated for
advocating the cause of slavery. Leavers in
India also pursue some missions. lf the people
do not approve of their missions then they also
mightbe assassinated. Martin LutharKingwas
killed in USA for demanding equality of ights for
alland ending exploitation. For many reasons
suchincidents dotake place. Example of South
Koreais before us. Forvestedinterests Interior
Minister of President Park shotfrombehindthe
President and his wife after invitingthemto a
dinner. Interior Minister shot the President to
become President of /South Korea duetointer-
nal power struggle in the party. This way
criminalisation of politics is being witnessed.
Liquidate the person whois nottotheliking. Even
inelections if defeat is notensuredthen shootthe
prospective candidate because defeat through
ballatis notpossible all the times. Inthe times
to come India will face a grave situation.

Sir.1putin 33 yearsin IAS from Collector
to Chief Secretary andfor4 years was postedin
Delhi as Secretary and | also witnessed the
security arrangements beihgmadeforalithese
years. Onthebasis of experience | can say that
we must be on the alert. Microlight flights, as
reported by the newspapers. are also agrave
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threat. What will happen if through microlight
gircrafts explosives are dropped onthe houses
ofthe VIPs. Everyday new weapons are being
inventedinthe world. These weapons are being
made available for 40to 50thousand rupeesin
the market. | readinthe ‘Time’ magazine thatall
these weapons are being manufactured in
Peshawar. After Afgan war when the arms
manufacturerswere asked aboutthefuture sales
they answered that their arms willbe in great
demandin India. Shoulder missies canbe fired
throughthese missiles. Situation onthe border
is also a cause of worry. Old perspectives
regardingdetence of the country willnot holdus
ingood stead and mere organisation of Armed
Forcescannotwinwars forindia. Example of
Gulfwaris before all of us. We must think about
state ofthe arttechnologies andlatestweapons
innew perspective, because on one side 250
persons are beingkilled and onthe otherside
2,50,000 persons are beingkilled. If old prac-
tices are done away withand NSC and Central
Forces are beingdepended uponforthe secunty
of the Prime Minister then the State Govern-
ments will stop taking interestin the matter.

The State Govemmentcandefinitely coop-
erate with the Centre. Otherwise it is quite
possible that the State Government mightturn
hostile againstthe Centre. Alrightdeploy Cen-
tral Forces andthe States will withdraw theirown
Forces. Mere deployment of 300to 400 security
personnel sentby the Centre cannot provide
effective security coverto the pnme Minister.
How can the Centre know the exact figure of
security personnnel deployed during the visits
of the Pnme Minister. | know the arrangements
usedto be made by the State when | was Chief
Secretary and Collector. The Centre thinks that
by merely sending 100to 200 secunty personnel
effective security cover can be providedtothe
Prime Minister. The State Governments have
gotwhole of paraphemalia for the purpose only
through this, effective Security cover can be
provided. We must have anew approach regard-
ingsecurity. Thereisnoneedtor deptoyingone
ortwoshadow cover security personnel. It some-
body vows to kill anyone then no power can
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provide eftective security cover. Why is the
Govermnmentspending somuchmoneyonsecu-
rity? Whatis the use of deploying 100 personnel
instead of one andspending? Canalithis provide
effective security cover?

Sir, this is the reason why | did notreferto

. the reportin my submission and did only dwell
onthe background. | apprised the House of my
experiences as an Administrator. | will feel
obligedifthe Home Ministry ponders overthese

thing
[English)

MR.SPEAKER : Well. Ithinkwe canrise
now and meettomorrow. Tomorrow the Home
Minister may reply and if one or two Members.
againstwhomsomethinghas beensaid, wantto
............ (Interruption)

SHRI A. CHARLES: Sir Give me five
minutes please.....(Interruptiony Sir, itwillbe
unfairif we are not given five minutes.

MR. SPEAKER : Are you going to make
any new points?

SHRIA.CHARLES: Yes. Sir.

MR. SPEAKER : You do one thing. you
write down on a piece of paperandgive ttome.
lf there are any new points, | will give you the
time.

SHRIA.CHARLES: Ishall justmention
points. Sir. { shall be making two points which
have notbeen mentioned by anybody.

MR.SPEAKER: Wedofeelcertainthings.
We have our emotions andthisis a very sensi-
tiveissue. |canrealise that. Butletus notmake
itantualplease.

SHRIA.CHARLES: Notatall, Sir.
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MR.SPEAKER:Butif youhave any new
points give themtome inwritingone, two three.
I will justconsider them and give you the time.

SHRI PAWAN KUMAR BANSAL
(Chandigarh): You fix the time limit. we will not
cross that limit, Sir.

MR.SPEAKER:Ifthatistobe there, then
I give you five minutes each.

SHRI A. CHARLES: Sir, it is with the
greatestteeling of sorrow and agony that | stand
to participate inthis debate. There are moments
inthe life of aperson when he find it extremely
difficultto give venttothe feelings. Inmy life, this
is one such occasion. The main conclusions
andrecommendations of the Commission have
beenvery ably presentedhere. lamnotgoingto
refertothem. But one point not so fartouched.,
lam tryingto bringto the notice of this august
House. Para 14.23 says and | quote:

It appears thatthe 1.B. and also the
M.H.A. did not feelcomfortable atthe
withdrawal of S.P.G. cover to Rajiv
Gandhi without provion to hm of
suitasble alternative for proximate
security, in spite of the threat to him
continuingunreduced.”

Para 14 24 says:....(Interruption).

MR. SPEAKER : Please, Mr. Charles, it
will take time. Please make your
points,

SHRIA CHARLES: Justone minute, Sir.
Thishas notbeen mentioned by anybody. Para
14.24 says:

“The Commussionis left with the impres-
sionthatthe DIB.M.K. Narayananan, was not
satisfied with the secunty arrangements for
Rajiv Gandhi and was apprehensive about his
safety butfor some undisctosed reason, he was
ineffective and has chosento maintainsilence
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cvennow. [fthisimpression ofthe Commission
be correct, suchdisability in the holder of a high
office 1s disturbing and its cause needs to be
discovered and eradicated forthe health of the

polity.”

Ifeelthatsome sortofaconspiracyis being
poisedhere. | shallplead with the Home Minister
tolookintothis particular aspectas towhy such
anofficer of high standingwas unableto disciose
whateverhe knew, even before suchaCommis-
sion.

One more point | shall just bring to your
notice and | shall conclude. Rajiv Gandhiwas
notapersonwhowas afterany office. | quote the
firstsentence of Chapter |:

“ Rajjiv Gandhi was a reluctant en-
trantin politics onthe suddendeathin
aircraft of his politician brother Sanjay
Gandhi, atthe behest of his mother.
Prime Minister Indira Gandhi, in
1980."

Sir, atatime of one otthe greatest crisis ot
the country. justto console his mother. justto
qive some sort of a security to his mother. just
to give some sort ot a secunty to this country,
Rapv Gandhi entered into politics and quite
unfortunately, in so short a time. he lost his
bellowedmother andthere was noonetoleadthe
country and he was chosen unanimously. All
overthe world he hasbeen hailed as one of the
most charming Prime Ministers of the world.
Thatbecame one ot his greatest handicaps.

It was not only the lapse of the securty
giventohim, but twas the situation thathas been
created by the anti-Ranjiv forces and ant-con-
gress forces that contributedto the whole thing.
Sir.

Rajiv was the most reluctantmanto come
topolities. He was anoble andinnocentman, he
was brought to politics. inhumanly disgraced
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andbrutally assassinated . | amsure history will
not forgive these dark force. History is past
politics and alithe political exercise now is going
tobe the history of tomorrow. | am sure the dark
forcesthat contributedto his assassination will
notgounavenged. | donotwanttogivethe name,
| donotwanttoenterinto controversyonsucha
very emotionalissue. But whoeveris respon-
sible for his assassination willhave to standfor

judgement.

Rajivjiis nomore. but heis inour hearts.
The lighthe hadlit. lam sure. willlead the country
formany more years. Unfortunately all those
whom he believed had betrayed him. | still
remember one of his dearest friends whom he
totally believed and he betrayedhim. ltisthese
darkforcesthatcreated an atmosphere of inse-
cunty whereinany harm could be doneto him.
| would request the Members on the other side
to search their heafrts and find out the circum-
stances thatledto his cruel assassination and
how fartheythemselves were responsibleforit.
Here | will just narrate a movingstory. Ibycus
was alyricalpoet of Greece and he was the most
loved person in Greece. It was the time of
Olympic games. He was supposed to inaugu-
rate the Olympic games. Inthose days there
were no vehicles and he hadto passthrougha
woodwalking. Onthe way he was waylaid by
robbers and he was about to be killed. He
pleaded with them that he was Ibycus and he
should not be killed. But the robbers did not
recognise him. Finally, when hewas abouttobe
killed, he saw a group ot doves soaringinthe
sky., Since there was nobody elsethere, he just
pleaded with the doves that they should take
vengeance onthe robbers.

The robbers killed him. Thereafter they
wentto the Olympic games. Whenthey were
watchingthe games. they saw the group of doves
inthe sky. One of the robbers incidentally made
aremark “Lo! There the avengers of lbycus’
People whowere waitingfor lbycus wereembai-
rassedtohearthis. They realisedthatthere was
something wrong. So. these perscns were
caught. They were questionjed andthe whole
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ncident was broughttolight andthe murderers
were punished . The dark forces who were
responsible forthe assassination of aninnocent
person, lamsure, willnotgoscotfree. They will
have to standforjudgmentoneday andthat will
be the day when justice will be meted out.

With allthe agony inmy heart, | thank you
for giving me this opportunity.

[ Translation]

SHRIBHOGENDRA JHA (Madhubani):
Mr. Speaker, Sir, | had made up my mindthat
how | would speak tomorrow.

MR. SPEAKER : Every time yousend a
chitatthé end of the discussion andtherefore, |
usually have to provide you time for speaking.
Please express your views in brief.

SHRIBHOGENDRA JHA: Mr. Speaker,
Sir. there are no two opinions about the senti-
ments expressed either in this august House or
inthe country onthe assassination of the tormer
Prime Minster Shri Rajiv Gandhi. sofarasthe
1ssue of assassinationis concerned, some of
my colleagues have referred to certain acts of
assassination. Firstmahatma Gandhiwas as-
sassinated. |came outofjailonthe 15th August,
1947 and soon after a few days | was again
arrested. Onthe 20th January, 1948 abombwas
thrown onhimby oneMadan laland onthe 30th
January. he was assassinated. Atthatvery time
.Ithoughtthatanew dangerhas emergedinthe
country. Duringthe rule ofthe followers of Gandhi
hewas assassinatedin Dethi. Thereaftericame
out again from the walls, of the jail alongwith a
thought that the country is faced with a new

danger.

Inthe light of the recurrence of killings, |
would hke to state only this much that the
securty arrangements for the prime Minister is
satisfactory. Two former prime Ministers Shn
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V.P.SinghandShriChandra Shekhararepresent
here. In the opinion of the Government their
security arrangements are also satisfactory.
Wouldthe hon. Minister of Home Affairs like to
reply whether security arrangements would be
provided fortheminfuture also? i wantto submit
onethingmore inresponsetothe discussionon

_ assassinations. One ofthe hon. Ministers of the

Cabinet of the Government of India Shri Lalit
NarayanMishrawas asassinatedon January 2,
1974. We were togetherin patnajailin 1942. It
was the conflict of ideas. Many people were
killed at that time. His brother, then a State
Minister was injured and a D.I.G. was also
injuredandanM.L.C. waskilled. Tilldate the
Govenment of India has not been abletoclarify
the facts before the country whetherthatwas
really acase of assassinationandwhowas the
assassinator or whether the assasination as
committed by any sort of magic. The Govern-
mentofindiatotally suppressedthatnews. The
hon Minister of Home Affair should point outto
the country whetherits investigationis stillgoing
on, because people often ask me such ques-
tions. They are of the views that | .being a
member of Parliament, should have the infor-
mation about it. This must be revealed astowho
was responsible for it orthe Government should
acceptthatthe entire Intelligence Agency of the
Govermnment of India proved incompetent. That
assassination was committed in abroad day
lightwhereas thousands of Congress workers -
wearning Gandhi caps were present there and
moreover alotof security personnel alongwith
theirrifles were also on duty at the spot. Even
then Shri L.N.Mishra was killed. Not a single
assassomator has beennabled. His brother Dr.
Jagannath Mishrabecame Chief Ministerthrice
in Bihar and yet he could notdo anythingin this
regard. The Government shouldclarify the po-
sition inthis connection because people are still
underthe cloud of doubts, | would like thatthe
hon. Minister of Home Affairs should give reply
toit

(English)

MR.SPEAKER :Isitrelevant?
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SHRICHANDRAJEET YADAV: itisanew
point!

[ Translation]
A

SHRIBHOGENDRA JHA: | would like to
repress my thanks for this reportbecause the
fats have been presented in a consolidated
manner. There is the failure of the Central
Govenmenthe hasto reply to the issue men-
tioned by Shri Chindambaram. Whatever the
intention he might have is immaterial or what-
evernotehadbeen recorded onthe reportby the
then Cabinet Secretary is alsoimmaterial but
the mainissue is as to what action has been
taken by the Governmentin response to that
noteis alsoin material, ShriChandra Shekhar
hadformedthe Govemment at thattime withthe
support of the Congress party. Butthe support
was lateron withdrawn. It was the time of elec-
tions and nothing was said by the Central Gov-
ernment. The first reply of the hon. Minister of
Home Affairs is disappointing. Thereis nothing
as successfulas successis andthereis nothing
failure as afailureis. When alife is lost, we can
do nothing except having
introspection.. Interruptions) Nobody is atfault.
Butthe State Governmentshould lookintoitand
revealthetruth....(Interruptions)

MR. SPEAKER: We are listeningyoufor
quite alongand you are talking like this. if you
do not have anythingto speak you should not
speakatall.

SHRIBHOGENDRA JHA: Atthat time our
entire publicity mediaand allthe parties were
unammous that the ‘LTTE' is our triend and
singhalese are ourfoes.

At that time it was a false propoiganda
made through out the country that the Singh
alesg were ourenemiesandthe LTTE were our
tniends, andinthe light of this false presumption
whateverachonhasbeentakenbyourGovenment
was completely asin which causedirrepairable
damagetothe country. NoGod or Alahacanbe
blamed for this huge loss. We shouid keep in
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mindthat such blunders should notbe repeated
by usinfuture. The responsibility should be fixed
onthethen officials of the Governmentof India,
C.B.I. Central Security Department as wellas
the officers of the Tamil nadu Gowt.

SHRI RAM VILAS PASWAN: All those
have beenpromoted.

SHRIBHOGENDRA JHA: I do notreferto
anyindividual. Now ithastobe seen astowhat
actionis beingtakeninthe matter. The Govemn-
ment shouldtake the country into confidence
andinternal squabbles, bickerings should be
kept aside and security arrangements shouldbe
tightened. A statement should also made re-
garding the murdercase of alit Narayan Mishra
andwhat happenedtothe investigationreport.

SHRI RAMESH CHENNITHALA
(Kottayam): Mr. Speaker, Sir, today Shri Rajivji
is no more with us and we have deep sorrow for
it. There are crores of youth in our country who
regarded Rajiv-ji as very promising and dy-
namic personality. They are utterly distressed.
Justice Verma has submitted his report regard-
ing the assassination of Rajiv Gandhi. | would
like to thank Shri Verma who has given a
detailed account of the Rajiv murder case
accureately enumerating the details of the rea-
sonsbehind his assassination, the personswho
were onduty atthattime, ect. We haveto think
overthe factasto why terrorism'’is flourishing
allover the world and especially inthe SAARC
eountnes. As shri Chidanbarame explainedthat
firstthe prime Minister and thereatter the Presi-
dentwere assassinatedin SriLanka. Terronsm
isincreasing in Pakistantoo and our countryis
also the victim of it. We are discussing this
reportbecause we hope that some action would
definitely be taken in this direction and such
incidents would not occur in future so that our
leaders may nottace such hornble situationin
comingtime. Therefore, we havetothink overit.
Butafteralithe factremainsthetact. TheS.P.C.
security cover provided for Rajivji was with-
drawn. Atemative managementwastobemade.
butthattoo could not be done. andinthe mean-
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time this tragicincidenttook place. Some of our
friends leveled allegations against the Con-
gress Party. | wanttosubmitthatwheneverany
leaderbe it ShriNarasimha Rao, Shri Advanior
Late Shrimati Gandhi goes for election
compaigning, he is surrounded by people. All
political leaders shouldsittogetherand ensure
their safe participation in electioneering. Elec-
tioneering s taking place in some States even
now. Intime tocome, itcan create aproblemfor
our Prime Minister or the leaders of other politi-
cal parties also who visit all Constituencies
particularly during election compaigning. This
factor hasbeen highlightedin the Verma Com-
mission Reportwith referenceto Election Cam-
paigning. ShriChidambaram has pointed out
thatthe nature of workingofour|.B..is purelyan
advisory anditdepends upon the relations be-
tweenthe state Intelligence Agenciesand|.B.
Whateverour|.B. advises, State Intelligence
Agencies follow the instructions: and whatever
the informationis collected by the State Agen-
cles atgrass root level, what actionistaken on
that by the State Agencies. Do they notapply
theirmindonit. The flaws in the police system
should be removed. People ask us aboutthe
findings of the Commuission. Today the worldis
marchingaheadfastly. Todayterronsmtoohas
crossedthe age of sophisticatedweapons. The
Government should implement properly the
suggestions made inthe Verma Report. Strin-
gent actionshouldbe taken againstthose found
quilty inthis case. The Tamil nadu police need
notbe defended. Whatwas it doingatthattime?
When people go to hear the speeches of any
Congress leader or the Prime Minister whatis
the need of puting garland around his neck? Be
it the 1.B. or the RAM, the Police have been
entrusted with the security arrangements for
such people. They should be setright. They
were responsible for laxity in the security
arrangements for Shri Rajiv Gandhi. Action
shouid be taken against them so that no other
accidenttakes place infuture.

SHRI PAWAN KUMAR BANSAL
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(Chandigarh): Mr. Speaker, Sir, truthis attimes
bitter and unpalatable, But it requires alarge
heartto acceptitand admitone'sfailings Justice
Verma Commission of Inquiry has recorded an
unimpeachable finding that the decision of the
Governmentof indiato withdrawthe SPG cover
from Shri Rajiv Gandhiwas promptedby alack
of proper perception and betrayed the
Government's lack of requisite will and the
reasons stated by the Governmentforsuch a
withdrawal was unjustified. The factthat such
acts of omission and commission snatched
fromthe nationthetrue Bharat Ratna. thatis, Shri
RajivGandhi, should have evoked aresponse
of atonement from the leaders of the Govern-
mentthen. Unfortunately. when | heardourse-
nior colleague ShriRam Vilas Paswan speakon
the subject, | do not know whether he really
understood what ShriChidambaram and Shri
Mani Shankar Aiyar had said at all. But | was
painedtohearhim attribute to his leader things
which were notsaid by us. Nobody has saidthat
any senior leaderhad a handinthe assassina-
tion. With all the agony and pain, all that we
wantedto say and still wantto say 1s that proper
carewas nottaken; itwas really shamefulforthe
then Governmentto withdraw the SPG cover.

SHRIRAMVILAS PASWAN: By whom?

SHRIPAWAN KUMAR BANSAL: By the
then Government Interruptions) Youhave not
stillheard me . Thatis the problem with you. It
was shameful for the then Government which
withdrew the SPG cover to Shri Rajiv Gandhi.
ltwas shameful that nothing was done by the
Government to save such a precious life. Sir
mandoes notknow how Godjudges or guides
the man he creates. We neverknow whatplace
inthis world he had given to Shri Rajiv Gandhi.
Butwe doknowthatboth histonansandanalysts
will find him fascinating and charming. They will
find him apersonfired by the zealto wipe out the
tear of every child in the country who maybe a
victimof poverty, disease. illiteracy, hunger or
communal passion. We know certainly that it
was Shri Rajiv Gandhiwho worked relentlessly
for the development of the country and acceler-
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atedthepace of developmentofthe country. We
know that he earnedthe pride of a place inthe
intemationalarena. Thatwas the preciousness
ofthatshortlife. The flowerhadyettoblossom.
Butit was our callousness, it was the fallings
pdinted outsotellingly by the Verma Commis-
sionwhich finally resulted in his death.

Sir, today, we find our friend from the
Oppositien criticisingus. Instead of risingto the
occasion to accept the report of the Verma
Commission and say this is where they de-
faulted; this is where they lacked in showing
wisdom to provide the necessary security over
to Shri Rajiv Gandhi, they critics us. All that |
wanttosayisthatfor Shri RajivGandhi, the SPG
coverwas no staus symbol. The Government's
own rperception was that his security was vul-
nerable. The SPG coverwas no status symbol
forhim.

MR. SPEAKER : But nobody has saidthat

SHRIPAWAN KUMARBANSAL: | heard
ShriRam Vilas Pawan sayingthat.

MR. SPEAKER: Youcanieavethat.

SHRIPAWAN KUMAR BANSAL: Kindly
permit me. | again heard him saying thatnobody
from amongst us ever wrote tothe Govermment
mentioning that that secunty was required tor
him.

Inthis context, Mr. Chidambaram did not
make mention of his own letter. Only awordthat
Mr. Chidambaram wrote onthe Sth of February
. 1990, withthe constraint of time, | would like to
refer. It was notour.

SHRIRAM VILAS PASWAN: Why notin
19917

SHRI PAWAN KUMAR BANSAL: | will
cometo 1991 also . Let me just referto 1990
because the genesis lie there. Vide letter
Annexure 26 of the Report, Mr. Chidambaram
hadthen written to Shri Bajpai, Secretary (Se-

VAISAKHA 23, 1915 (SAKA)

Rule 193 470
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“lamnot satisfied with the altemative
arrangement proposed to meet the
seéumy requirementsfor RajivGandhi
and his family.”

He goesonfurthertosay:

“lam willingto continue the discus-
sions withthe Govemment. Butpend-
ingsuch discussions, itis my eamest
desire and advice that the present
security arrangement providedby the
SPG should be continued and no
changebebroughtaboutunilaterally.”

Shri Pawan wanted me to referto some-
thingof 1991. (Interruptions)

[ Translation)

SHRI RAM VILAS PASWAN: The hon.
Member is speaking every thing against our
Govemmentalone. | wanttostate thatthey had
themselves supported Shri Chandra Shekhar
andonly with their support he could be able to
form his Government. Why they did not make
the Govemmenttorestorethe S.P.G Sincethey
had supported the Chandra Shekhar Govern-
ment, they should have asked that Government
torestore it. (Interruptions)

[English}

MR. SPEAKER : Bansalji, that point is
quite forcefully made by previous speakers.

SHRI PAWAN KUMAR BANSAL: He
wanted me to refer to some cormrespondence of
1991. iwouldretfertojusttwolines. | would not
even refer to all the factors. That letter was
writtenby Shri V. George. Private Sceretaryto
Shri Rajiv Gandhito the lieutenant Governor,
Detlhipointingoutas to the Report of |.B. about
Shri Rajiv Gandhi’ security There is another
document is this Report in which the Govern-
ment of Tamilnadu had written to the Cent~
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Government about the security threats to Shri
RajivGandhifromdifferentangles, Thatwasthe
positioninwhichwewereplaced. Itis notthatwe
are going forawitch-huntingtoday. itis notthat
wewantany of the leaders tobe hangedfor what
was done. Butwe do expectfromthe ;leaders.
torise nowtosay, “yes, here wefailed."andare
Aguilty of this national shame’

To conclude | would refer once again to
what Walt Whitman. said on the death of Mr.
Abraham Lincoln . It applies aptly to Rajiv
Gandhi

“Oh Captain! my Captain! Ourfeartul tnp
isdone,

The Ship has weather'edevery rack, the
prize we soughtiswon....

The Shipis anchor'dsafe andsound.....
But ! with moumfultread
Walk the deack my Captain lies,

Fallencoldanddead.”

SHRIKIRIP CHALIHA (Guwahati): Sir. |
want to make an appegal to you to remind the
House that there 1s just one step fromthe gro-
tesque to the horrible. The discussion cn the
assassination of Shri Rajiv Gandhi, a discus-
sion on the Inquiry Commission about the as-
sassination of a former prime Minister and a

national leader. | feel should not be a matter
where interests clash. | do notthink. that was the
intent of the Mover of the Motion aiso. | do not
believe when Shn Aiyar moved a motion, there
was eventhe shightest hintin his assertionwhen
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hewasmoving the motionthathe was accusing
somebody and that somebody else should re-
ply. When certainfundamental questions have
arisen, it should disturb all of us considering
today's andfutureimplications andthose should
be answered. Unfoirmunately, |lam verysorryto
say that it might go to such a level tomorrow
when we are asking some others to give an-
swersthatit mightbecome aclashing of in.terest,
though the aim was not such as Shri
Chidambaram said and it might and as ‘an
exercise infutility".

My only humble appealto youis to ponder
overthree important questions.

Aformerprime Minister was assassinated
and nobody is punished. A former prime Minis-
ter was assassinated and it there are political
authorities involved in the decision-making
processwhichmighthave , evenbythe slightest
doubt, led to the assassination,what can the
polity do? What will the polity do? We should
give an answer to this , not for today but for
tomorrow. This answer has tobe given by other
political parties too.

And the third and most important pontis
thatthe former prime Minister andthe leader of
the nation cannot be “My Prime Minister” or
“My friend”. he must be everybody's fnend and
we must answer those guestions from
everybody's point of view with akind of consen- |
susandwith adegree of sanity whichis expected
tromallof us.

Thankyou.
2300hrs.
The Lok Sabha then adjourned till

Eleven ofthe Clock on Friday, May 14. 1993/
Vaisakha24, 1915 (Saka)
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